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LOK SABHA DEBATES

LOK SABHA

Thursday, March 7, 2002/Phalguna 16, 1923 (Saka)

(The Lok Sabha met at Eleven of the Clock)

[MR. Deputy Speaker in the Chair)

...(Interruptions)
[Translation]

KUNWAR AKHILESH SINGH (U.P.): Mr. Deputy
Speaker, Sir, the recommendation of the President's rule
in U.P. ...(Interruptions)

[English]

MR. DEPUTY SPEAKER: The Secretary-General may
now call the names of newly elected Members in the
recent bye-elections, to take the oath or make the
affirmation.

...(Interruptions)

MR. DEPUTY SPEAKER: The swearing-in of new
Members is there.

...(Interruptions)
[Translation]

SHR!I MOHAN RAWALE (Mumbai South Central): Mr.
Deputy Speaker in Ayodhya ...(Interruptions) atrocities
are being committed on Hindus in Ayodhya
...(Interruptions)

MR. DEPUTY SPEAKER: Let the swearing in of new
Members take place first.

...(Interruptions)

11.02 hrs.
MEMBERS SWORN
[English]
Chowdhary Talib Hussain (Jammu)
Shri Khagen Das (Tripura West)

...(Interruptions)

11.04 hrs.
OBITUARY REFERENCES
[English]

MR. DEPUTY SPEAKER: Hon. Members, | rise to
inform the House of the sad demise of two of our former
colleagues, namely, Shri Jagdish Narain Mandal and Shri
Ahsan Jafri.

Shri Jagdish Narain Mandal was a Member of Fifth
Lok Sabha from 1971 to 1977 representing Godda
parliamentary constituency of erstwhile Bihar state (now
in Jharkhand).

Earlier, Shri Mandal was a Member of Bihar
Legislative Assembly from 1952 to 1957.

A valiant freedom fighter, Shri Mandal actively
participated in the freedom movement and was imprisoned
several times.

Hailing from an agriculturist family, Shri Mandal was
an active social and political worker. He was also
associated with various social organisations and
educational organisations.

Shri Jagdish Narain Mandal passed away on 10th
February, 2002 at New Delhi at the age of 85, after a
brief iliness.

Shri Ahsan Jafri was a Member of the Sixth Lok
Sabha from 1977 to 1979 representing Ahmedabad
Parliamentary Constituency of Guijarat.

Shri Jafri rose to prominence in public life as a trade
unionist. He was associated with various organisations
connected with the welfare of trade unions.

An advocate by profession, Shri Jafri was a well-
known social and political worker. He worked relentlessly
for the uplift of the poor and downtrodden.

Shri Jafri was a member of Indo-Soviet Cultural
Society, Gujarat and led Gujarat Delegation to USSR in
1976.

Shri Ahsan Jafri was killed, at the age of 73, when
his house was set on fire by some anti-social elements
on 28th February, 2002 at Ahmedabad, Gujarat.

...(Interruptions)
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MR. DEPUTY SPEAKER: We deeply moumn the loss
of these friends and | am sure the House would join me
in conveying our condolences to the bereaved families.

The House may now stand in silence for a short
while as a mark of respect to the memory of the departed
souls.

11.06 hrs.

The Members then stood in silence for a short while.

[Translation]

KUNWAR AKHILESH SINGH (Maharajganj, U.P.):
Mr. Deputy Speaker, Sir, the MLA of our party, Shri
Manjur Ahmad who was sitting on a dharna outside
Rajbhavan in Lucknow, has been killed ...(Interruptions)

11.07 hrs.

At this stage Kunwar Akhilesh Singh and some other
hon. Members came and stood near the Table.

...(Interruptions)

11.09 hrs.

At this stage Dr. Raghuvansh Prasad Singh and some
other hon. Members came and stood near the Table.

...(Interruptions)

MR. DEPUTY SPEAKER: | will call you after the
Question Hour. You all resume your seats.

...(Interruptions)

MR. DEPUTY SPEAKER: | will call you after Question
Hour.

...(Interruptions)

MR. DEPUTY SPEAKER: | will give you chance but
after the Question Hour only.

...(Interruptions)

MR. DEPUTY SPEAKER: | will give you an
opportunity after the Question Hour.

...(Interruptions)
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MR. DEPUTY SPEAKER: | will call you. Now you
resume your seats.

...(Interruptions)
[English]

MR. DEPUTY SPEAKER: Please do not show
placards.

...(Interruptions)

MR. DEPUTY SPEAKER: Please do not show these
placards in the House.

...(Interruptions)

WRITTEN ANSWERS TO QUESTIONS
[English]

Implementation of Watershed Development
Programme

*61. SHRI BASU DEB ACHARIA:
SHRI RAM SHAKAL:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether a review has been done in regard to the
implementation of Watershed Development Programme;

(b) if so, the details thereof;

(c) the details of funds allocated/released to Zila
Parishads/DRDAs for the purpose during each of the last
three years and the current year;

(d) the details of funds utilized by these agencies
during the said ‘period;

(e) whether the Government propose to change the
guidelines in regard to the said Programme; and

(f) if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
M. VENKAIAH NAIDU): (a) to (f) The Department of Land
Resources is implementing three Watershed Development
Programmes namely, the Integrated Wastelands
Development Programme (IWDP), the Drought Prone
Areas Programme (DPAP) and the Desert Development
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Programme (DDP). The implementation of these
Programmes, through Watershed Approach, under the
Guidelines for Watershed Development came into force
in April, 1995.

2. The projects under these Programmes are
implemented over a period of 5 years and the funds are
released in seven Instalments. The projects under the
DPAP/DDP are sanctioned in the pre-identified Blocks
while the projects under the IWDP are sanctioned through
the Project Sanctioning Committee consisting of State
representatives, amongst others, as members. New
projects are sanctioned every year under each of the
three Programmes, keeping in view the requirement of
funds for the on-going projects (sanctioned in previous
years), the extent of wastelands in the State, the progress
and utilization of funds in the on-going projects, incidence
of poverty, backwardness, effect of drought and other
related factors. Watersheds which have preponderance
of community lands/wastelands/degraded lands, private
degraded lands held by small and marginal farmers,
population of SCs/STs/Backward Classes and landless
labourer are generally selected. However, no State-wise
allocation is made since the Programme is demand-driven.

3. In a watershed project, the first instalment is
released at the time of sanction but each subsequent

PHALGUNA 16, 1923 (Saka)

to Questions 6

Instalment is released after utilization of more than 50%
funds of the previous Instalment. The total sum utilized
is calculated after the completion of the projects. The
release procedure ensures utilisation of bulk of the funds
released to the States. The details of funds released to
ZPs/DRDAs in the country under these Programmes
during the last three years (1998-99 to 2000-2001) and
so for in the current year are contained in the Statement
enclosed.

4. In order to enhance the speed and quality of the
implementation of these Programmes at the grassroots
level, and to ensure greater peoples’ participation in the
planning and implementation of the projects, the relevant
Guidelines remain under review through the feedback
received in the Evaluation Reports by independent
evaluators/institutions, inspection of the project areas by
Senior Officers of the Ministry, periodical Meetings and
Workshops with State Government Officials/ZPs/DRDAs/
Non-Governmental Organisations/Stake holders. The
Guidelines for Watershed Development were revised in
September, 2001 providing for greater flexibility, a
focussed role for the Panchayati Raj Institutions, a twin
track approach, an exit protocol, effective community
participation in implementation and post-project
maintenance of the watershed development projects.

Statement

(Rs. in Crores)

S.No. Name of State

Funds released during

Funds released during

1998-99 to 2000-2001 2001-02
IWDP DPAP DDP IWDP DPAP DDP

1 2 3 4 5 6 7 8

1. Andhra Pradesh 41.12 97.21 15.71 2684 40.67 9.99
2. Arunachal Pradesh 0.09 - - 0.17 - -
3. Assam 742 - - 9.73 - -
4. Bihar - 5.68 - - 242 -
5. Chattisgarh 450 6.81 - 2.80 7.00 -
6. Guijarat 17.96 30.83 60.56 1048 11.65 22.58
7. Haryana 186 - 18.73 1.67 - 1483
8. Himachal Pradesh 16.91 389 736 1024 3.7 5.4
9. Jammu & Kashmir 5.08 629 18.55 313 297 575
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1 2 3 4 5 6 7 8
10. Jharkhand 1.12 687 - 028 8.82 -
11. Karmnataka 16.53 3136 10.68 7.78 2094 9.95
12. Kerala 199 - - 1.21 - -
13. Madhya Pradesh 19.05 47.79 - 2136 43.61 -
14. Maharashtra 936 3095 - 7.31 20.09 -
15. Manipur 783 - - 328 - -
16. Meghalaya 207 - - 053 - -
17. Mizoram 451 - - 4.7 - -
18. Nagaland 17.22 - - 1048 - -
19. Orissa 1373 10.03 - 9.51 9.70 -
20. Punjab 0.89 - - 1.87 - -
21. Rajasthan 1752 15.40 168.19 9.80 11.95 81.64
22. Sikkim 641 - - 27 - -
23. Tamilnadu 14 .31 20.08 - 6.47 8.65 -
24. Uttar Pradesh 4410 37.70 - 10.03 9.06 -
25. Uttaranchal 327 3.24 - 2.56 5.1 -
26. West Bengal - 3.44 - - 3.18 -
Total 274 85 357 .57 299.78 164 41 208.99 149 88

Information and Communication Technology
Facilities in Colleges

'62.  SHRI B. VENKATESHWARLU:
SHRIMATI D.M. VIJAYA KUMARI:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@) whether a large number of universities and
colleges have no information and communication
technology facilities for teaching and training purposes;

(b) it so, the steps taken or proposed to be taken by

the Government to provide such facilities in educational
institutions throughout the country;

(c) whether special funds are proposed to be
allocated to States to start information technology
education; and

(d) if so, the details in this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURL!I MANOHAR JOSHI): (a) to
(d) There are 273 university level institutions (as on
15.11.2001) in the country, most of which are funded by
State Governments and are under their administrative and
management control. The responsibilities for developing
infrastructure facilities including information and
communication technology (ICT) primarily devolves on
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them. However, in order to supplement their resources
and to expand the programme, Government of India,
through the University Grants Commission, is provision
financial assistance to eligible universities, colleges and
central universities. This assistance has been given to
134 universities for establishment of computer centres
and 3569 colleges for creating computer facilities. The
Commission has also provided resources to them for
upgradation/modemization of existing computer centres in
the universities and grants for procuring personal
computers. Through the introduction of courses like Master
of Computer Application (MCA) and Master of Science
(M.Sc.), the education structure is being strengthened in
the university structure. Under the Tenth Plan, it is
proposed to strengthen ICT infrastructure in colleges,
provide training to the teachers and administrative staff
in institutions of higher education and develop
infrastructure and human resources in hardware and
software aspects.

Indira Gandhi National Open University (IGNOU) and
State Open Universities also have ICT facilities for
teaching and training. IGNOU is funding the open
universities for developing ICT intervention for education.
Education and Research Network (ERNET) India, an
organization of Government of India, is also providing
connectivity and other value added Services to 250
educational institutions across the country. Under the Gyan
Vahini Project, upgradation of IT infrastructure in the
institutions of higher learning is being planned.

[Translation]
Development of Wasteland

*63. SHRI HARIBHAI CHAUDHARY:
SHRIMATI RAJKUMARI RATNA SINGH:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the names of the States where Wasteland
Development Programme is under implementation;

(b) the details of projects implemented and the area
of wasteland brought under cultivation during the last three
years, year-wise and State-wise;

(c) the steps taken by the Government to make
wasteland more cultivable;

(d) the steps taken by the Government to create
awareness of the programme;

(e) whether MPs/local representative are not being
consulted in the development of wasteland; and

PHALGUNA 16, 1923 (Saka)
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(f) if so, the reasons therefor?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
M. VENKAIAH NAIDU): (a) to (f) The Department of Land
Resources (DOLR) is mandated with the task of
developing wastelands and degraded lands, aimed at
checking land degradation, putting such lands into
productive use and increasing the availability of bio-mass,
especially fuelwood and fodder, and to prevent further
degradation. Towards this end, the Department is
implementing an Integrated Wastelands Development
Programme (IWDP) for the development of wastelands/
degraded lands. Such lands being considerably degraded,
it is not feasible to take up gainful or profitable cultivation
in the initial stage of development.

2. The information in respect of the States where
IWDP projects are under implementation are contained in
the Statement | enclosed, while the details, State-wise
and year-wise, of area sanctioned under the IWDP
projects during the last three years (1998-99 to 2000-01)
are contained in the Statement Il enclosed.

3. The Guidelines of the Programme have been
circulated amongst the State Governments/Zilla
Panchayats/DRDAs as also to Hon’ble Members of
Parliament and have been widely publicized. Periodical
Meetings and Workshops with the State Government
Officials/ZPs/DRDAs, Non-Governmental Organisations and
Stake holders are also organised to review the
implementation of the projects and to generate greater
awareness in regard to the Programme. Success stories
of the Programme are published/broadcast through
pamphlets/video films/radio/television etc. Training
Programmes and Workshops for watershed functionaries
and others are also organised. All Hon'ble Members of
Parliament, MLAs and MLCs of the District are members
of the Governing Body of the DRDAs, which provides
policy direction, approves the Action Plans for IWDP
projects and also reviews and monitors the
implementation.

Statement |

The States where IWDP projects are under
implementation are Andhra Pradesh, Arunachal Pradesh,
Assam, Bihar, Chattisgarh, Gujarat, Himachal Pradesh,
Haryana, Jammu & Kashmir, Jharkhand, Karnataka,
Kerala, Maharashtra, Meghalaya, Manipur, Madhya
Pradesh, Mizoram, Nagaland, Orissa, Punjab, Rajasthan,
Sikkim, Tamil Nadu, Tripura, Uttar Pradesh, Uttaranchal
and West Bengal.
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Statement Il

Number of projects and area sanctioned under the IWDP projects during the last three years (1998-99 to 2000-01),
state-wise and year-wise are given as under:

(Area in Hectares)

State 1998-99 1999-2000 2000-01
No. Area No. Area No. Area
Andhra Pradesh 06 75077 04 49500 07 87193
Arunachal Pradesh 01 1500 - - - -
Assam - - 03 28149 1 106756
Chattisgarh - - - - 04 45570
Gujarat 06 70307 06 61500 06 72764
Himachal Pradesh 02 24918 05 50015 08 96701
Haryana - - - - 01 8538
Jammu & Kashmir 02 14380 - - - -
Jharkhand - - 01 6273 02 12369
Karnataka 05 62017 05 61000 - -
Kerala - - - - 02 19471
Maharashtra 03 34139 05 57975 07 84214
Meghalaya - - 02 1101 05 23714
Manipur 03 35900 01 12500 - -
Madhya Pradesh 02 22555 n 92934 09 100546
Mizoram - - - - 07 75208
Nagaland 02 25000 02 24500 05 61650
Orissa 06 35941 01 7104 06 46535
Rajasthan 01 11047 08 64683 09 98255
Sikkim 01 11900 02 20260 01 10500
Tamil Nadu 01 9058 08 52807 09 81459
Uttar Pradesh 07 84452 09 101105 03 25025
Uttaranchat - - - - 04 46413
Total 48 518191 73 701316 106 1102881

The area under each IWDP project range upto 12500 hectares.
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[English]
Funds under Poverty Alleviation Programme

*64. SHRI TRILOCHAN KANUNGO: Will the Minister
of URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pleased to state:

(a) the measures taken by the Union Government to
eradicate urban poverty and the achievements made as
a result thereof during each year of the Ninth Five Year
Plan, State-wise; and

(b) the details of the allocation and disbursement of
funds under each Poverty Alleviation Programme during
the said plan period State-wise?

THE MINISTER OF URBAN DEVELOPMENT AND
POVERTY ALLEVIATION (SHRI ANANTH KUMAR): (a)
The Ministry of Urban Development and Poverty Alleviation
has been implementing a Centrally sponsored urban
poverty alleviation programme called “Swarna Jayanti

PHALGUNA 16, 1923 (Saka)

to Questions 14

Shahari Rojgar Yojana (SJSRY)” with effect from
1.12.1997 with a view to providing gainful employment to
the urban unemployed or under-employed poor. Year-
wise details of achievements under various components
of SJSRY are given in the Statements |, Il & lil. The
Ministry of Small Scale Industry had launched a self
employment scheme namely the Prime Minister's Rozgar
Yojana (PMRY) w.ef. 2nd October, 1993, which was
implemented only in urban areas during 1993-94 but this
scheme has been under implementation now both in urban
and rural areas with an objective to assist educated
unemployed youth to set up self-employment ventures in
all economical viable activities. State-wise achievements
under PMRY during the 9th Five Year Plan are given in
the Statements IV to VIl

(b) Details of allocation and disbursement of funds
under SJSRY from 1997-98 to 2001-2002 is given in the
statement IX enclosed. Year-wise details of funds released
to the States under PMRY are given in the statement X
enclosed.

Statement |

Number of Beneficiaries assisted to set up Micro Enterprises and Number of Persons trained under USEP
component of SUSRY during 1997-98 to 2001-2002 (As on 31.1.2002)

SI.No. Name of State/UT 1997-98 1998-99
USEP DWCUA No. of USEP DWCUA  No. of
Sub- Sub- Person Sub- Sub- Person
sidy sidy trained sidy sidy trained
1 2 3 4 5 6 7 8
1. Andhra Pradesh 0 0 - 899 561 2062
2. Arunachal Pradesh 0 0 - 0 0 0
3. Assam 0 0 - 0 0 0
4. Bihar 0 0 - 102 0 396
5. Chattisgarh - - - - - 0
6. Goa 0 0 - 0 0 0
7. Gujarat 0 0 - 2599 0 340
8. Haryana 0 0 - 167 0 498
9. Himachal Pradesh 0 0 - 0 0 0
10. Jammu & Kashmir 0 0 - 82 0 0
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1 2 3 4 5 6 7 8
11. Jharkhand - - - - - 0
12. Kamataka 0 0 - 0 0 0
13. Kerala 0 0 - 0 0 0
14. Madhya Pradesh 10366 0 10012 9032 296 11123
15. Maharashtra 0 0 - 1850 0 2575
16. Manipur 0 0 - 0 0 0
17. Meghalaya 0 0 - 0 0 0
18. Mizoram 0 0 - 688 290 230
19. Nagaland 0 0 - 0 0 0
20. Orissa 0 0 - 253 0 386
21, Punjab 0 0 58 93 0 1260
22. Rajasthan 0 0 - 4946 0 3427
23. Sikkim 0 0 - 0 0 0
24. Tamil Nadu 0 0 - 2468 0 613
25. Tripura 0 0 - 0 0 103
26. Uttaranchal - - - - - 0
27. Uttar Pradesh 0 0 - 17967 105 9416
28. West Bengal 0 0 - 167 0 5300
29, A&N Islands Y 0 - Y 0 0
30. Chandigarh 0 0 - S 0 0
31. D&N Haveli 16 0 15 3 0 0
32. Daman & Diu 0 0 - 20 0 0
33. Delhi 0 0 - 0 0 0
34. Pondicherry 0 0 - 50 0 301

Total 10382 0 10085 41391 1252 38030
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SINo. Name of State/UT 1999-2000 2000-2001 2001-2002 (Upto 31.1.2002)
USEP DWCUA  No. of USEP DWCUA No. of USEP  DWCUA  No. of
Sub- Sub- Person Sub- Sub- Person Sub- Sub- Person
sidy sidy  Trained sidy sidy Trained  sidy sidy  Trained
1 2 9 10 1 12 13 14 15 16 17
1. Andhra Pradesh 10476 2631 6393 32626 1282 359 1536 1006 63
2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0
3. Assam 0 0 0 255 0 0 1443 0 0
4. Bihar 488 0 233 0 0 0 0 0 0
5. Chattisgarh - - 0 771 60 166 0 46 0
6. Goa 132 0 468 0 0 0 134 20 183
7. Gujarat 4300 0 3336 3393 0 276 3303 0 14860
8. Haryana 1513 20 756 3205 540 2105 2356 410 1555
9. Himachal Pradesh 263 0 682 465 53 215 274 1 321
10. Jammu & Kashmir 1627 34 4511 1207 20 0 2168 61 6763
11. Jharkhand - - - - - - 0 0 0
12. Karnataka 3233 166 19002 8492 3284 11847 6566 260 13398
13. Kerala 24002 4308 18505 0 0 1701 4117 4625 1069
14. Madhya Pradesh 22745 0 13934 14060 531 0 12190 2066 3868
15. Maharashtra 12787 137 4872 7626 81 1010 7981 305 12630
16. Manipur 0 0 0 0 0 0 0 0 0
17. Meghalaya 414 0 136 0 0 0 0 0 0
18. Mizoram 0 60 236 0 0 234 10 0 258
19. Nagaland 256 329 225 254 0 0 0 714 30
20. Orissa 4525 95 5300 1375 1309 408 2296 7375 2877
21. Punjab 2669 20 2823 2156 140 2096 1251 20 1068
22. Rajasthan 3503 0 0 8173 0 3854 5197 106 3300
23. Sikkim 33 0 117 84 0 230 72 0 224
24. Tamil Nadu 487 80 1817 5769 1149 328 933 160 146




19 Written Answers MARCH 7, 2002 to Questions 20
1 2 9 10 1 12 13 14 15 16 17
25. Tripura 38 0 422 202 0 164 2238 540 308
26. Uttaranchal - - 0 - - 0 0 0 0
27. Uttar Pradesh 32448 394 12851 23368 571 5277 24658 700 3976
28. West Bengal 678 0 6915 0 25 9021 0 0 2870
29. A&N Islands 0 0 0 1 0 0 19 0 0
30. Chandigarh 62 0 100 0 0 120 46 0 190
31. D&N Haveli 0 0 0 22 0 0 0 0 25
32. Daman & Diu 21 0 0 4 0 0 23 0 0
33. Delhi 100 0 900 0 0 0 277 0 0
34. Pondicherry 149 0 0 215 76 105 249 41 294
Total 126947 8274 104534 113723 9121 39516 79377 18466 70276
Statement |l
No. of Mandays of Work Generated under Urban Wage Employment Programme of SJSRY
for the financial year 1997-98 to 2001-02 (As on 31.12.2001)
(Rs. in Lakhs)
S.No. Name of State 1997-98 1998-99  1999-2000 2000-2001 2001-2002 Total
1 2 3 4 5 6 7 8

1. Andhra Pradesh 0.000 1.420 5.750 68.650 - 75.820
2. Arunachal Pradesh 0.000 0.000 1.040 - 0.000 1.040
3. Assam 0.000 0.000 0.000 3410 0.130 3.540
4. Bihar 0.000 0.100 4.550 0.000 0.000 4.650
5. Chattisgarh 0.000 0.000 0.000 0.000 0.850 0.850
6. Goa 0.000 0.000 0.640 0.020 0.000 0.660
7. Gujarat 0.000 0.630 1.340 6.930 0.000 8.900
8. Haryana 0.000 0.140 0300 0.760 0320 1520
9. Himachal Pradesh 0.000 0.000 3.990 1390 0330 5.710
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1 2 3 4 5 6 7 8
10. Jammu & Kashmir 0.000 0.000 0.150 0.510 0.000 0.660
11. Jharkhand 0.000 0.000 0.00 0.000 0.000 0.000
12. Kamataka 0.000 0.000 8.020 30250 2.380 40.650
13. Kerala 0.000 0.000 1.790 - 0.250 2.040
14, Madhya Pradesh 1.740 7.000 6.420 5.630 0.900 21.690
15. Maharashtra 0.200 0.850 10.460 4.800 0.000 16310
16. Manipur 0.000 0.000 0.000 0.450 0.000 0450
17. Meghalaya 0.000 0.220 0.030 0.010 0.000 0.260
18. Mizoram 0.000 0.000 1.130 3.090 0.000 4.220
19. Nagaland 0.000 0.000 0.450 0.666 0.000 1.116
20. Orissa 0.000 6.790 7.990 3.500 0.190 18.470
21. Punjab 0.000 0.400 2.160 0.940 0.300 3.800
22. Rajasthan 1.550 1.250 0.800 10490 0.560 14.650
23. Sikkim 0.020 0.000 0420 1.710 0.190 2.340
24. Tamil Nadu 0.000 28.240 11.790 16 360 3.200 59.590
25. Tripura 0.000 0.880 0.620 19.690 0410 21.600
26. Uttaranchal 0.000 0.000 0.000 0.000 0.000 0.000
27. Uttar Pradesh 1.400 11.990 15.980 14.020 1.780 45.170
28. West Bengal 0.000 5.420 14 880 6.220 0.400 26.920
29. A&N Islands 0.000 0.390 0.000 - 0.000 0.390
30. Chandigarh 0.000 0.000 0.000 0.000 0.000 0.000
31. D&N Haveli 0200 0.120 0300 - 0.000 0.620
32. Daman & Diu 0.000 0.040 0.000 0.000 0.000 0.040
33. Delhi 0.000 0.000 0.000 0.000 0.000 0.000
34. Pondicherry 0.000 0.002 0.388 22250 - 2268
Total 5.110 65.882 101.388 221.746 12.190 406 316
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Statement Il

Swama Jayanti Shaharni Rozgar Yojana (SJSRY)

to Questions 24

Community Structure Component—No. of Beneficiaries Covered (Cumulative Progress)

(in lakhs)
Sl Name of State/ 1997-98 1998-99 1999-2000 2000-2001 2001-2002
No. uT as on as on as on as on as on
31.3.98 31.3.99 31.3.2000 31.3.2001 31.1.2002
1 2 3 4 5 6 ' 7
1. Andhra Pradesh - 3439 3439 3493 3493
2. Arunachal Pradesh - - - - 150
3. Assam - - 034 054 0.80
4. Bihar - 1.83 4.28 4.28 428
5. Goa - - - - 157
6. Gujarat 1.69 8.89 8.89 14.00 14.00
7. Haryana - 0.61 0.85 2.2 2.60
8. Himachal Pradesh - 2.2 0.12 0.12 0.12
9. Jammu & Kashmir - 0.01 0 0.07 0.07
10. Karnataka - 8.28 835 8.88 897
11. Kerala 1025 1026 10.26 1026 10.26
12. Madhya Pradesh 3.52 723 11.33 1234 1234
13. Maharashtra 19.50 1.7 1444 1444 14 44
14. Manipur - - - 4.60 460
15. Meghalaya - - - 0.03 0.03
16. Mizoram 0.40 0.40 0.40 0.40 040
17. Nagaland - - 0.01 0.02 085
18. Orissa 6.96 12.07 12.07 12.07 12.27
19. Punjab - 925 925 1057 1057
20. Rajasthan - 9.46 9.46 9.46 9.46
21. Sikkim - - - - -
22. Tamil Nadu - 9.1 1241 2230 2538
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1 2 3 4 5 6 7

23. Tripura - 0.20 - 030 0.38
24. Uttar Pradesh 33.81 56.23 56.23 56.23 56.23
25. West Bengal 10.10 36.60 53.07 54.07 54.70
26. A&N lIslands - - 0.01 0.01 0.01
27. Chandigarh - - 021 0.21 o1

28. D&N Haveli - - - - -

29. Daman & Diu 0.005 0.005 0.005 0.005 0.005
30. Delhi 39 6.41 12.00 13.19 11.04
31. Pondicherry 2.00 2.00 2.00 1.81 181
32. Chattisgarh - - - - 2.03

33. Jharkhand - - - - -

34. Uttaranchal - - - - -

Total 9224 22453 260.51 287.25 295.86

Statement IV
Prime Minister's Rozgar Yojana for Educated Unemployed Youth (PMRY) Programme Year 1997/98
Report showing Cumulative Position for the year ended March 1998 (Rs. Lakhs)

NAME OF THE BANK : ALL SCHEDULED COMMERCIAL BANKS

Name of the State/ Target No. of Total Loans Sanctioned Total Loans Disbursed
Union Territory Applins. No. Amount % of Cl.

Recd. No. Amount 4t 6
1 2 3 4 5 6 7 8

Northemn Region

Haryana 6300 11091 6202 3387 .69 4925 2638.54 794
Himachal Pradesh 2300 3763 2341 1353.97 2009 1160.11 858
Jammu & Kashmir 3500 5045 2882 ) 2276 .90 1969 1349 41 683
Punjab 9000 17287 9354 5751.90 7934 4586.24 848
Rajasthan 14300 22758 12779 6601.93 9681 4691.04 758

Chandigarh 200 275 168 126.51 14 85.56 679




27 Written Answers MARCH 7, 2002 to Questions 28

Delhi 4700 5825 996 553.61 755 42395 758
North Eastern Region

Assam 13400 14556 9355 7629 .61 7427 5301.39 795
Manipur 1300 1051 832 47520 658 339.77 791
Meghalaya 550 514 456 320.18 377 21 .56 827
Nagaland 450 443 403 338.71 335 24921 83.1
Tripura 1300 1166 549 366.15 21 114 .98 384
Arunachal Pradesh 300 277 269 218.40 178 124 .56 66.2
Mizoram 400 281 286 238.59 334 252.68 1168
Sikkim 100 105 87 3951 58 27 .69 66.7

Eastern Region

Bihar 21500 32492 14071 11226 46 12146 9111.28 863
Orissa 9250 15125 7962 5952.13 4903 2938.73 61.6
West Bengal 23000 14337 5103 3359.95 4021 253043 788
Andaman & Nicobar Islands 100 114 70 54 .41 61 4285 87.1

Central Region
Madhya Pradesh 31500 59327 30910 20398 .68 22271 13963 .83 727

Uttar Pradesh 45200 74266 37798 2329499 31523 19500.30 834
Western Region

Guijarat 12600 17312 8223 3660.25 7110 3159.71 86.5
Maharashtra 42600 68496 38845  20335.06 30514 15963.15 78.6
Daman & Diu 50 33 23 1371 23 1371 100.0
Goa 600 460 313 235.72 251 180.85 80.2
D&N Haveli 50 m 75 48.55 67 4530 893

Southern Region
Andhra Pradesh 34200 39278 26309 14694.76 20557 11558.72 781
Karnataka 22000 29892 17283 10044 .62 14021 8095.53 81.1

Kerala 16000 26658 13829 7797.74 11542 6473.76 835
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1 2 3 4 5 6 7 8
Tamil Nadu 27700 32420 15382 8196 .31 12770 6532.48 83.0
Lakshadweep 50 89 47 38.53 40 3147 85.1
Pondicherry 500 763 420 171.72 308 127 48 733
Not Specified 12 - - - - - ZIMIR
All India 345000 495610 268622 15920245 209103 12162657 793
Statement V

Prime Minister's Rozgar Yojana for Educated Unemployed Youth (PMRY) Programme Year 1998-99

Report showing Cumulative Position for the year ended March 1999 (Rs. Lakhs)

NAME OF THE BANK : ALL SCHEDULED COMMERCIAL BANKS

Name of the State/ Target No. of Total Loans Sanctioned Total Loans Disbursed
Union Territory Applins. No. Amount % of Cl.
Recd. No. Amount 4to6
1 2 3 4 5 6 7 8
Northern Region
Haryana 8300 13577 7888 4408.18 5742 3168.47 72.8
Himachal Pradesh 2400 3610 2340 1413 49 1913 1178.85 81.8
Jammu & Kashmir 5000 2685 1473 1243 .49 835 ' 651.00 56.7
Punjab 9000 17342 9733 6190 .;15 8075 4640.57 83.0
Rajasthan 16300 26181 14005 7393.38 10059 510531 718
Chandigarh 100 193 105 83.46 75 56.09 714
Delhi 4700 3077 691 39444 508 288.64 735
North Eastern Region
Assam 15000 17139 10267 8395.65 5525 3968.14 538
Manipur 1350 1039 828 461.00 407 176.11 49.2
Meghalaya 550 469 368 281.86 202 129.71 549
Nagaland 250 191 165 152.47 40 33.67 242
Tripura 1300 1546 974 570.24 110 59.05 13
Arunachal Pradesh 500 253 205 17563 166 125.39 61.0
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1 2 3 4 5 6 7 8
Mizoram 350 478 163 145.15 37 30.05 227
Sikkim 150 144 87 44 .48 45 2095 517

Eastern Region

Bihar 20500 24975 10852 9056.31 8364 6493 81 774
Orissa 10100 16444 8684 683743 3106 2146 .50 358
West Bengal 23000 12281 3780 2469.77 2726 1717 85 72
Andaman & Nicobar Islands 100 200 94 7551 77 53.68 819

Central Region
Madhya Pradesh 30800 62332 31169 19725.78 19102 11631.18 613

Uttar Pradesh 51600 83312 44682  27795.02 35023  21052.55 784

Western Region

Gujarat 14500 19918 11437 4949.79 10607 4543 55 927
Maharashtra 42500 65586 37106 1944264 26346 14146 .96 710
Daman & Diu 50 38 25 17.08 21 14.05 84.0
Goa 600 580 369 265.29 300 21268 813
D&N Haveli 50 46 37 24 40 28 18.67 757

Southern Region

Andhra Pradesh 34200 38508 24218 13394.14 15186 832093 62.7
Karnataka 21900 30490 17351 9604.91 13168 727426 76.0
Kerala 20000 28974 16031  8782.86 11749  6348.19 733
Tamil Nadu 18500 28909 15723 763775 11422 552355 726
Lakshadweep 50 62 33 27.20 31 25.59 939
Pondicherry 550 833 453 17125 330 12633 728
Not Specified - 6 6 1.66 6 4.48 100.0

All India 354350 501416 271342 161842.06 191351 109347 21 705
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Statement VI
Prime Minister's Rozgar Yojana for Educated Unemployed Youth (PMRY) Programme Year 1999/2000
Report showing Cumulative Position for the year ended March 2000 (Rs. Lakhs)
NAME OF THE BANK : ALL SCHEDULED COMMERCIAL BANKS
Name of the State/ Target No. of Total Loans Sanctioned Total Loans Disbursed
Union Territory Appins. No. Amount % of Cl.
Recd. No. Amount 4 to 6
1 2 3 4 5 6 7 8
Northern Region
Haryana 7500 13336 7207 4497 64 5856 3466 .39 813
Himachal Pradesh 2500 3778 2300 1538.18 2011 1361.89 674
Jammu & Kashmir 4000 2821 1286 1119.80 871 734.06 67.7
Punjab 9000 18299 9608 6638.83 8519 5507 67 68.7
Rajasthan 16100 28897 15230 871521 11089 6003.06 728
Chandigarh 100 124 67 51.57 51 39.87 76.1
Delhi 4800 4728 860 568.65 614 389.57 714
North Eastern Region
Assam 12800 16258 9235 6833.14 5850 4570 .46 633
Manipur 1350 1371 963 774.00 310 238.01 322
Meghalaya 550 644 548 547.93 356 263.63 65.0
Nagaland 200 98 79 7945 73 76 .52 924
Tripura 1300 1586 1072 662.16 244 133.82 228
Arunachal Pradesh 500 515 413 326.74 215 248 89 521
Mizoram 350 566 244 21585 84 59.88 344
Sikkim 150 121 59 28.84 43 24 88 729
Eastern Region
Bihar 21800 19774 10774 9556 .33 9159 7598.12 85.0
Orissa 12150 15739 8400 6726 .98 6731 4680.62 80.1
West Bengal 22800 12264 3752 2460 .40 2910 1852.21 776
Andaman & Nicobar Islands 200 332 131 105.06 128 94.60 97.7
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1 2 3 4 5 6 7 8
Central Region
Madhya Pradesh 31600 62788 29593  22186.77 21207  14B65.66 717
Uttar Pradesh 52000 83030 44191 29533 .49 36919 23924.00 835
Western Region
Gujarat 14600 18001 10723 5061.78 10085 4720.54 94 .1
Maharashtra 43600 66830 35207 20309.19 26202 14892 .43 744
Daman & Diu 50 32 18 9.81 17 941 944
Goa 600 763 447 42255 382 359.43 855
D&N Haveli 50 42 36 20.62 25 19.12 694
Southern Region
Andhra Pradesh 33600 25134 16782 9993 .41 13309 7862.76 793
Karnataka 22200 31368 18446 11654 .62 15255 9434.29 82.7
Kerala 24000 28554 16822 9574 .42 12500 7064 .14 743
Tamil Nadu 15000 28492 14181 791222 12154 630140 85.7
Lakshadweep 50 48 33 28.76 33 22.89 100.0
Pondicherry 550 670 381 173.12 252 96.00 66.1
Not Specified - - - - - - ZIARSR.
All India 356050 487123 259088 168327.53 203454 12691622 785
Statement ViI
Prime Minister’s Rozgar Yojana for Educated Unemployed Youth (PMRY) Programme Year 2000/2001
Report showing Cumulative Position for the year ended March 2001 (Rs. Lakhs)
NAME OF THE BANK : ALL SCHEDULED COMMERCIAL BANKS
Name of the State/ Target No. of Total Loans Sanctioned Total Loans Disbursed
Union Territory Applins. No. Amount % of Cl.
Recd. No. Amount 4 to 6
1 2 3 4 5 6 7 8
Northern Region
Haryana 8600 14370 8043 5192.16 5239 3094 .15 65.1
Himachal Pradesh 2500 3479 2277 1489 .93 1958 1304.02 86.0
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to Questions

38

1 2 3 4 5 6 7 8
Jammu & Kashmir 4000 2148 938 807.95 660 50327 704
Punjab 9000 16613 9305 6177 .62 7064 4432 .58 759
Rajasthan 16600 30130 15606 913475 9578 5273.01 614
Chandigarh 100 166 61 48.02 n 34.96 721
Delhi 5000 4982 882 623.76 660 453.66 748
North Eastern Region

Assam 6600 9162 3530 3179.61 1534 113597 435
Manipur 1000 741 344 25720 336 231.00 97.7
Meghalaya 600 570 448 3225 406 267.78 90.6
Nagaland 200 32 21 27 .65 19 24.25 90.5
Tripura 1300 1440 365 295.85 26 15.57 71
Arunachal Pradesh 500 519 414 606.17 118 107 .82 28.6
Mizoram 250 472 251 326.70 245 274.00 97.6
Sikkim 50 110 50 25.64 40 19.55 80.0
Eastern Region

Bihar 21900 21105 10494 9550.95 7014 5773.20 66.8
Orissa 15500 16272 8116 612145 1503 930.33 185
West Bengal 22500 8971 2572 177931 1763 1198.00 68.5
Andaman & Nicobar Islands 150 271 132 113.86 109 84 .48 82.6
Central Region

Madhya Pradesh 32400 66573 28769 20503 .35 12776 8415.58 44
Uttar Pradesh 52200 76370 41852 28685.08 28640 18256.10 684
Western Region

Guijarat 14700 14849 8818 4519.99 7673 4119.27 914
Maharashtra 45000 61492 30896 17336.23 18610 10892 .89 60.2
Daman & Diu 50 26 17 11.24 17 11.20 100.0
Goa 625 485 303 247 60 274 279.15 904
D&N Haveli 50 58 22 17 60 22 17 60 100.0
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1 2 3 4 5 6 7 8
Southern Region

Andhra Pradesh 33800 23478 13678 799145 8010 5082.53 58.6
Kamataka 22000 24167 12322 7474.76 7420 4777 .19 602
Kerala 23700 23799 13707 7960.04 9845 5617 42 718
Tamil Nadu 18500 23190 11868 5797 39 8665 4192.01 730
Lakshadweep 50 60 19 13.45 14 11.10 737
Pondicherry 625 522 269 115.85 11 63.42 524
Not Specified 1327 461 127 70.68 77 4023 60.6
All India 360050 447093 226316 146819.26 140700 88936.99 62.2

Statement Vil

Prime Minister's Rozgar Yojana (PMRY) Progress Under PMRY for the Month ended 31.12.2001

NAME OF THE BANK : ALL IMPLEMENTING BANK

PMRY 2001-2002

(Rs. in Lakhs)

Name of the State/

Target

Appl.

Sanctn.

Appll. %of San  PPLL. Disbursed %of DIAB  Appin.
Union Territory Recd. No. Amount To Targ No. Amount  To San. Pend
1 2 3 4 5 6 7 8 9 10
Northern Region
Haryana 8800 5924 2639  1557.95 29.99 1474 963 .44 55.85 ° 1641
Himachal Pradesh 3000 1309 785 622.57 26.17 563 35495 71.72 360
Jammu & Kashmir 1300 971 439 40041 33.77 289 24522 65.83 372
Punjab 9000 8321 3817 2554 .27 4241 2175 137943 56.98 2399
Rajasthan 16400 15684 5945 347258 36.25 2242 118233 37.71 7425
Chandigarh 100 198 53 37.71 53.00 29 2149 54.72 98
Delhi 4600 2925 287 206.14 624 184 139.09 64.11 1570
North Eastern Region
Assam 6600 3124 577 534.05 8.74 307 179 .64 53.21 1807
Manipur 1100 240 0 0.00 0.00 0 000 RN 240
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1 2 3 4 5 6 7 8 9 10
Meghalaya 2000 115 30 18.18 150 19 1326 6333 78
Nagaland 500 12 7 9.74 140 6 9.08 85.71 0
Tripura 3000 600 474 346.95 15.80 299 149 .65 63.08 242
Arunachal Pradesh 500 99 - - 0.00 - - ¥R 95
Mizoram 375 30 6 5.70 240 3 282 50.00 3
Sikkim 50 29 1 839 22.00 6 439 54 .55 15
Eastern Region

Bihar 18000 6135 2149 175497 11.94 995 716 .30 46 30 2990
Jharkhand 9000 2631 872 761.1 - 581 46533 - 1072
Orissa 12050 4466 648 417.71 538 244 146 30 37.65 2939
West Bengal 22000 4740 625 44479 264 313 228.73 50.00 3070
Andaman & Nicobar Islands 200 91 26 2183 13.00 16 1344 61.54 52
Central Region

Madhya Pradesh 28000 19529 5725  3830.68 2045 1679 1011.76 29.33 6345
Chattisgarh 6210 2642 881 579.98 - 442 2475 - 938
Uttar Pradesh 50200 33061 14393  9516.77 28 .67 7829 473494 54 .37 10054
Uttaranchal 5000 3637 1822 111931 - 1149 677 30 - 1013
Western Region

Gujarat 16250 5061 2677 1386.45 1647 2241 1126 66 83.71 945
Maharashtra 27900 27965 9042  5209.90 324 4531 241045 50.11 12650
Daman & Diu 50 5 1 0.70 2.00 1 0.70 100.00 3
Goa 500 130 59 47 33 1180 57 43.12 96.61 S8
D&N Haveli 50 1 0 638 16.00 4 395 50.00 2
Southern Region

Andhra Pradesh 33200 13741 5012 3073.65 15.19 1828 105130 36 .47 7336
Kamataka 18700 12493 3528 1969.73 18.87 1393 865.53 3948 5738
Kerala 22000 9759 3950 243980 17.95 2277 125448 57 65 3495
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1 2 3 4 5 6 7 8 9 10
Tamil Nadu 20000 14348 5341 2436.05 2671 3035 141141 56.82 3352
Lakshadweep 50 28 14 9.03 28.00 11 738 78.57 14
Pondicherry 450 135 66 34 67 14.67 32 1554 48 48 38
Not Specified - 2320 4; 79H7m5m9; 10H 7533TR 409 373.78 54.17 346
All India 343000 202710 72664 45567 .36 21.10 36663 21455.73 50.46 78795
Statement IX
State-wise Central Share Allocated/Released during 1997-98 to 2001-02 under Swamn Jayanti
Shahari Rojgar Yojana (SJSRY)

S.No. Name of the Allocation/  Allocation/  Allocation  Released  Allocation  Released  Tentative  Released
State Released  Released during during during during Allocation (Up to

during during 1999-2000 1999-2000  2000-01 2000-01 During  31.1.2002)

1997-98 1998-99 2001-02
1 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 839.65 1364.23 15265 1393.08 1417.04 1417.04 331.51 0.00
2. Arunachal Pradesh 50.99 65.01 68.19 88.65 7282 0.00 0.00 0.00
3. Assam 540.38 823.08 916 .57 191.07 864.89 63.30 0.00 0.00
4. Bihar 506.09 77922 872.63 408.63 606.30 0.00 0.00 0.00
5. Chattisgarh - - - - 422 69 422.69 128.44 55.50
6. Goa 2094 3440 37.72 28.72 3586 0.00 0.00 0.00
7. Gujarat 52186 788.28 882.58 340.62 818.01 697 47 166 .67 6.25
8. Haryana 86 .87 134.79 150.79 18223 138.77 125.14 50.40 32.13
9. Himachal Pradesh 50.54 74 94 75.06 7091 78 .44 56.72 2398 10.05
10. Jammu & Kashmir 63.54 7231 74 84 97.76 89.68 2534 1281 0.00
11. Jharkhand - - - - 202.10 202.10 66.64 11.83
12. Kamataka 73646 111408 1246.57 1340.11 1150.40 168.00 395.16 186.77
13. Kerala 202.99 377.09 42193 448 32 389.46 256.50 26623 21366
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1 2 3 4 5 6 7 8 9 10
14. Madhya Pradesh 92718 1511.77 1692.17 183621 1143.05 888.59 304.02 42 .50
15. Maharashtra 140222 204329 231071 71538 2129.23 0.00 0.00 0.00
16. Manipur 12295 191.12 211.04 4424 20045 0.00 0.00 0.00
17. Meghalaya 7324 11845 131.76 27 30 123.56 19.00 0.00 0.00
18. Mizoram 69.63 125.64 139.22 14030 128.15 126.77 70.52 69.93
19. Nagaland 5333 84.16 94 41 82.34 85.13 76.25 37.00 13.00
20. Orissa 2231 360.44 403.63 460.83 3751 69.24 300.00 300.00
21. Punjab 68.33 135.22 151.27 160.99 139.42 41.29 0.00 0.00
22. Rajasthan 32991 620.52 694.64 33023 643.53 376.08 3264 3.00
23. Sikkim 20.51 30.98 31.02 30.02 3348 3249 28 .86 16 .45
24. Tamil Nadu 919.50 1479.77 1655.95 51400 152939 764.70 285.32 6.65
25. Tripura 93.98 157.74 174.11 82.52 162.00 162.00 84.99 79.22
26. Uttaranchal - - - - 102.97 102.97 27 .88 6.03
27. Uttar Pradesh 1181.03 1988.42 2202.09 2344.02 195643 1340.78 73307 5479
28. West Bengal 518.64 822.00 919 .87 285.52 849.64 826.54 29386 245.16
29. A&N Islands 72 .66 11643 118.13 71.97 11143 0.00 0.00 0.00
30. Chandigarh 48 42 80.98 7588 0.00 102.29 0.00 0.00 0.00
31. D&N Haveli 12.50 37.67 3937 54.06 27.08 145.00 629.00 0.00
32. Daman & Diu 50.05 63.92 66 .82 47 66 5220 0.00 0.00 0.00
33. Delhi 32.70 183.61 183.61 19.00 139.96 40.00 0.00 0.00
34. Pondicherry 22 .66 6739 67 39 2960 49.04 67.00 191.00 028
Total 986287 15847.00 17635.00 1187729 16370.00 8513.00 4460.00 184632
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Statement X

to Questions 48

Central Funds released for Enterpreneurial Development to States/UTs under the Prime Minister's Rozgar Yojana

(PMRY) during the Ninth Plan ie. from the Year 1997-98 to 2001-02 (as on 1.3.2002)

(Rs. in thousands)

S.No. State/UT Funds Released during Total
1997-98 1998-99 1999-2000 2000-01 2001-02
1 2 3 4 5 6 7 8

1. Andhra Pradesh 18247 .500 16050.500 15297.950 17623200 10964 .830 78183.980
2. Assam 5717.000 13872.270 5387.600 2068.700 4285.350 31330.920
3. Arunachal Pradesh 342.650 478 850 303.00 192.200 174160 1490.860
4. Bihar 3395.000 1726.00C 1374 .250 4452 250 0.000 10947 .500
5. Chattisgarh - - - 3098.540 1700.000 4798.540
6. Delhi 0.000 126.000 0.000 0.000 0.000 126.000
7. Goa 180.000 175.770 199.550 209.750 46 .800 811.870
8. Gujarat 1957.500 6750.750 1434 500 4699.550 3188.400 18030.700
9. Haryana 4204.250 3059.050 0.000 2488.610 1972970 11724 .880
10. Himachal Pradesh 484.000 653.000 1030.300 268.000 712.740 3148.040
11. Jammu & Kashmir 186 .500 71.650 763.550 1644 970 428 .870 3095.540
12. Jharkhand - - - 2452.100 4500.000 6952.100
13. Karnataka 11985.250 10239.620 13860.250 13419.120 12127 200 61631.440
14. Kerala 3125250 11059.600 10247 350 11139.650 11771.630 47343 480
15. Madhya Pradesh 17199.090 13255.380 14233950 14978.750 8606.740 68273910
16. Maharashtra 6934.750 12105.850 27268.600 17382.750 7227 940 70919.890
17. Manipur 536.750 598.700 101.750 333.600 450360 2021.160
18. Meghalaya 420.750 320.500 461.120 479 450 1356 .450 3038.270
19. Mizoram 312420 254.700 261.100 145 450 161.750 1135420
20. Nagaland 282.000 407 .050 146 .900 294.100 299420 1429 470
21. Orissa 6850.400 6211350 6772.050 10138.400 7550380 37522 580
22. Punjab 8613.100 6237.750 5869 .250 4216.150 10323.130 35259 .380
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1 2 3 4 5 6 7 8
23. Rajasthan 8196 .500 9644 .500 9413.800 11038.450 0.000 38293.250
24. Tamil Nadu 11806 .500 6597.750 9428.900 15606 .575 10670.330 54110.055
25. Tripura 680250 210.750 578.600 257.250 2139.570 3866.420
26. Uttar Pradesh 36894.910 36788.850 33040.700 35289.950 36391.700 178406.110
27. Uttranchal - - - 1766 .865 3400.000 5166.865
28. West Bengal 8095.750 727 500 436.000 372.250 0.000 9631.500
29. A&N Islands 82250 226.500 113.700 55.300 106.000 584.750
30. Chandigarh 91.000 179.500 83.400 44.050 48.150 446.100
31. Daman & Diu 190.500 31.000 21.250 17 .450 18.100 278.300
32. Dadra & Nagar Haveli 48.750 22.500 37 600 33.600 25.900 168 350
33. Lakshadweep 37.250 24.000 24250 15.400 10.950 111.850
34. Pondicherry 266.470 355.300 203.550 369.550 168.930 1363.800
35. Sikkim 57.500 107.500 105.200 14.020 15.250 299.470
Total 157442.790 158569.990 158499.970 176606 .000 140844 .000 791942.750

Non-withdrawal of Funds by States under Rural
Development Schemes

*65. SHRI A. BRAHMANIAH: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether some States have not drawn their Central
Share of funds allocated to them under various rural
development schemes during the last three years;

(b) if so, the details thereof and the reasons therefor,
State-wise; and

(c) the steps taken or proposed to be taken by the
Union Government in the matter?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
M. VENKAIAH NAIDU): (a) to (c) Some States have been
unable to fully draw their allocations, under various
Programmes off the Ministry of Rural Development, during
the last three years. The reasons for non-drawal of full
allocations include high Opening Balances, non-release
of State’s share in full and delays in forwarding complete

proposals in accordance with the relevant Guidelines. The
allocations and releases under the allocation-based
Programmes of the Employment Assurance Scheme
(EAS), the Jawahar Gram Samridhi Yojana (JGSY), the
Swamnjayanti Gram Swarozgar Yojana (SGSY), the Indira
Awaas Yojana (lAY), the National Old Age Pension
Scheme (NOAPS), the National Family Benefit Scheme
(NFBS), the Pradhan Mantri Gram Sadak Yojana
(PMGSY) and the Accelerated Rural Water Supply
Programme (ARWSP) during the years 1999-2000, 2000-
01 and 2001-02, State-wise, are contained in the
Statement |, Il & Il enclosed.

2. The Ministry of Rural Development have been
continuously reviewing the implementation of the
Programmes in different parts of the country, at various
levels, including through field visits and discussions with
the State Chief Ministers from time to time. It has been
impressed upon the State Governments and Union
Termritory Administrations to ensure effective and quicker
implementation of the Programmes, as also full utilization
of the available funds.
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Statement |

Central Allocation and Releases during 1999-2000 to 2001-2002

(Rs. in lakh)
SI.No. State/UT JGSY
Allocation Release Allocation Release Allocation Release*
1999-2000 2000-2001 2001-2002

1 2 3 4 5 6 7 8

1. Andhra Pradesh 9319.52 9617 32 8727.55 8945.17 9921.52 4857.52
2. Arunachal Pradesh 204.90 142.71 856.91 367.68 519.38 259.69
3. Assam 5324.02 3787:01 11872.04 0.00 13495 .28 6747 64
4. Bihar 30529.68 28484 .06 16476 .68 13707.02 18730.78 9598 42
5. Chhattisgarh - 0.00 5094.75 3604 .68 4197.65 378293
6. Goa 137.12 124.11 128 41 134 41 14598 7299
7. Gujarat 3508.04 3508.03 3285.21 6273.12 373465 3526.70
8. Haryana 2063.84 2063 .87 1932.75 1863.61 2197 .16 2197.13
9. Himachal Pradesh 869.16 1752.41 813.95 736.17 92531 893.08
10. Jammu & Kashmir 1075.71 897.74 1007 38 72025 1145.20 1099.73
11. Jharkhand - 0.00 12113.79 9644.14 13771.01 6885.51
12. Karnataka 7037 .56 7037 .56 6590.54 5165.38 7492.16 7566 .85
13. Kerala 3157.73 3157.72 2957.15 2725.50 3361.70 1680.85
14. Madhya Pradesh 15474 .69 16926 .38 9397.00 10623 .87 12276 .64 12276 .62
15. Maharashtra 13911.52 1391147 13027 87 9673 .91 14810.16 7405.07
16. Manipur 356.92 115.54 79590 530.58 904.72 31436
17. Meghalaya 399.88 132.18 891.69 763.61 1013.61 506 81
18. Mizoram 92.53 9237 206.33 20633 23454 23454
19. Nagaland 27430 22390 611.66 454 .48 695.21 507 86
20. Orissa 10659.61 1597414 9982.52 9489 .07 11348.19 9610.78
21. Punjab 1003.01 975.08 93930 1201.02 1067 80 956 .40

22. Rajasthan 534385 5343 85 5004 .41 4914 88 5699.04 5699.05
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1 2 3 4 5 6 7 8
23. Sikkim 102 45 102 .45 22845 22845 259 .69 129.85
24. Tamil Nadu 8240.50 9163.14 7717 .07 8256.72 877280 8426 .31
25. Tripura 644 .43 487 .95 1437.02 1437.02 1633.50 1627.61
26. Uttar Pradesh 33598.18 33593.14 20503.89 2531421 33540.13 17167.73
27. Uttaranchal - 0.00 1960.17 1513.13 2228 .37 1114.19
28. West Bengal 11846.03 10800.26 11093.58 9469.13 12611.24 11298 47
29. A&N lIslands 9387 13.00 84.64 54.04 96.21 0.00
30. Chandigarh 0.00 0.00 0.00 0.00 - -
31. D&N Haveli 61.96 30.98 55.87 5423 63.51 31.76
32. Daman & Diu 30.02 0.00 27.07 0.00 30.77 0.00
33. Delhi 0.00 0.00 0.00 0.00 - -
34. Lakshadweep 47 .06 23.53 4243 0.00 48.23 2412
35. Pondicherry 9191 45.96 86.00 66.56 97.76 48 .88
Total 165500.00  168527.86  164549.98 138138.37 18706990 126549 45

Release® : Upto 18.2.2002.
NR : Not reported.

SI.No. State/UT Indira Awaas Yojana
Allocation Release Allocation Release Allocation Release*
1999-2000 2000-2001 2001-2002

1 2 9 10 11 12 13 14

1. Andhra Pradesh 11036.00 11095 .40 11036.00 11001.91 11794 45 1367537
2. Arunachal Pradesh 754.00 84147 726 .86 399.21 555.06 424 .00
3. Assam 15658.00 13820.00 16354.79 8177 .40 12489.11 6244 .56
4. Bihar 38598.00 29527 20 29832 .84 13237 .16 32038.79 17192 .63
5. Chhattisgarh - 0.00 204534 1770.23 2016 .89 1780.78
6. Goa 68.00 62.26 68.00 27 .20 76 20 53.03
7. Guijarat 3243.00 322833 3243.00 3243.00 3389.63 542274

8. Haryana 1171.00 1447 92 1171.00 1077 .41 1146.14 111240
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1 2 9 10 1 12 13 14
9. Himachal Pradesh 515.00 449 39 515.00 271.83 507.06 416.90
10. Jammu & Kashmir 618.00 124.01 618.00 0.00 606.54 581.62
11. Jharkhand - 0.00 8765.16 3897 .29 9413.27 332834
12. Karnataka 5898.00 4337 38 5898.00 2949.00 6100.88 5202.70
13. Kerala 3552.00 3084.74 3552.00 1776.01 3780.58 2109.81
14. Madhya Pradesh 9183.00 9168 .49 7137.66 6372.68 7038.38 6627 23
15. Maharashtra 10585.00 1043537 10585 .37 6669 .94 10824.79 6885 .64
16. Manipur 693.00 177 45 866.65 267 81 661.80 32373
17. Meghalaya 1057.00 651.49 1151.46 498.65 879.29 438 .54
18. Mizoram 260.00 297.05 276 .42 25197 211.09 17434
19. Nagaland 653.00 77328 743 31 371.66 567 .62 283.81
20. Orissa 9154.00 13154 .96 9154.00 15050.28 9494 97 26998.59
21. Punjab 745.00 678.66 745.00 629.73 75925 749 80
22. Rajasthan 3233.00 2705 .87 3233.00 3822.29 3198.28 2962.29
23. Sikkim 122.00 123.90 199.28 199 28 152.17 12158
24. Tamil Nadu 5846 .00 623691 5846 .00 5846 .00 5922 86 5917.73
25. Tripura 1433.00 145529 1681.23 1681.23 1283 .85 1283.85
26. Uttar Pradesh 23565.00 21682 .91 21347 67 1244 24 21595.12 18967 45
27. Uttaranchal - 0.00 2217 .33 11687.00 224299 1262.18
28. West Bengal 12064 .00 8209.33 12064.00 8358.55 12729 32 9996 .56
29. A&N Islands 129.00 0.00 129.00 3837 143 47 143 .47
30. Chandigarh 0.00 0.00 0.00 000  Not Impl.  Not Impl.
31. D&N Haveli 69.00 34.50 69.00 0.00 7529 37.65
32. Daman & Diu 27.00 0.00 27 .00 0.00 31.16 15.58
33. Delhi 0.00 0.00 0.00 0.00 Not Impl. Not Impl.
34. Lakshadweep 3.00 1.50 3.00 3.00 244 162
35. Pondicherry 67.00 33.50 67.00 33.50 7122 2331
Total 159999.00 143838.56 161369.00 110853 .83 161799 .96 140759 83

Release* : Upto 18.2.2002.
NR : Not reported.
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Statement Il

Central Allocation and Releases during 1999-2000 to 2001-2002

SlI.No. State/UT Employment Assurance Scheme
Allocation Release Allocation Release Allocation Release”
1999-2000 2000-2001 2001-2002
1 2 15 16 17 18 19 20
1. Andhra Pradesh 10288.76 10288.76 6586.59 4467.74 9952.70 9952.70
2. Arunachal Pradesh 22621 71927 406 .80 662.20 51921 25960
3. Assam 5877.72 4701.11 10546 .62 337280 13490.96 674547
4. Bihar 33704.77 25388.02 13184.87 4876 .98 19930.10 13088.01
5. Chhattisgarh - 0.00 15420.90 3865.66 5616.92 557024
6. Goa 23.72 55.00 15.18 14.03 2294 111.47
7. Gujarat 367286 4301 .49 6514 .32 3591.72 3746 38 2769 .42
8. Haryana 2278 .48 1981.53 1458.62 727 .83 2204 .06 2157 .14
9. Himachal Pradesh 959 .56 945.06 1266 .80 306.58 928.21 464.10
10. Jammu & Kashmir 1187.58 2755.00 760.26 1851.00 1148.80 971.97
11. Jharkhand - 0.00 8385.06 2994 81 12673.80 8152.22
12. Kamataka 7769 46 6670.05 4973 .80 1918.73 7515.70 6487 54
13. Kerala 3486.13 3486.12 2231.73 1428.02 3372.27 2944 96
14. Madhya Pradesh 17084.06 1746411 10136 .20 6977.71 10909.15 10909.15
15. Maharashtra 15358.33 11002.98 10277.00 3180.61 14856.70 9115.61
16. Manipur 394.04 307.87 707.18 302.89 904 42 39522
17. Meghalaya 44147 220.74 792.68 204 .81 1013.29 444 .18
18. Mizoram 102.16 402.16 183.36 130.89 23448 234 48
19. Nagaland 302.82 276.09 543 .30 103.19 695.06 179 .68
20. Orissa 11768 22 17621.12 12883.70 8434.05 11383.84 11383.84
21. Punjab 1107 .32 813.98 708.88 298 47 1071.15 1046 85
22. Rajasthan 5899 .60 6888.13 8679 80 294593 5706.92 5706.92

23. Sikkim 113.10 313.10 203.84 81.10 259.60 259.60
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1 2 15 16 17 18 19 20
24 Tamil Nadu 9097 .50 10597 .49 5824.00 538330 8800.37 8800.37
25. Tripura 71147 711.46 1276 22 510.13 1632.98 1594.72
26. Uttar Pradesh 37092.40 3615549 22258.95 10290.72 33634 47 2678834
27. Uttaranchal - 0.00 1483.15 683.69 2246 42 112324
28. West Bengal 13078.02 9483.71 8372.22 5518.69 12650.87 6134.03
29. A&N lIslands 54.73 27.36 35.04 0.00 N.R. N.R.
30. Chandigarh 0.00 0.00 0.00 0.00 Not Impl. Not Impl.
31. D&N Haveli 5473 27 .36 35.04 0.00 N.R. N.R.
32. Daman & Diu 1.82 091 117 0.00 N.R. N.R.
33. Delhi 0.00 0.00 0.00 - Not Impl. Not Impl.
34. Lakshadweep 3,65 1.82 234 0.00 N.R. N.R.
35. Pondicherry 69.32 34.66 44 38 0.00 67.06 3353

Total 182410.01 173641.95 156200.00 75124.28 187188.83 143724 .60
Release* : Upto 18.2.2002.
NR : Not reported.
Si.No. State/UT SGSY
Allocation Release Allocation Release Allocation Release”
1999-2000 2000-2001 2001-2002

1 2 21 22 23 24 25 26

1. Andhra Pradesh 6219.55 6219.57 5303.03 2864.90 3068.31 3068.31

2. Arunachal Pradesh 136.74 92.14 276 91 2522 164.76 96.04

3. Assam 3553.09 306236 7195.18 0.00 4281.13 2140.63

4. Bihar 20374 .56 11918.05 12616.76 0.00 7300.00 2245 .69

5. Chhattisgarh - 0.00 2800.88 1027.97 1620.58 109531

6. Goa 59.78 59.78 50.00 25.00 50.00 25.00
7. Gujarat 234115 2340.56 1996.15 964 .28 1154.96 74248
8. Haryana 1377 36 1784.18 117437 76334 679 48 625.02
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1 2 21 22 23 24 25 26
9. Himachal Pradesh 580.06 47599 494 .67 220.19 286.16 202.50
10. Jammu & Kashmir 717.90 411.69 612.10 89.23 354.16 21248
1. Jharkhand - 0.00 475533 0.00 275141 947 65
12. Kamataka 4696 .65 234833 4004 .53 850.19 2317.00 1230.61
13. Kerala 2107 .37 208335 1796 .82 560.02 1039.63 786 .59
14. Madhya Pradesh 10327 33 1001358 6004.58 2499 .03 3474 .22 2467 88
15. Maharashtra 9284.11 9284.11 7915.98 3225.16 4580.15 3058.09
16. Manipur 238.19 119.10 482 36 0.00 287.00 8.45
17. Meghalaya 266.87 131.52 54042 0.00 32155 60.29
18. Mizoram 61.75 58.15 125.06 0.00 7441 64.17
19. Nagaland 183.06 102.09 370.70 0.00 220.57 10.62
20. Orissa 7113.90 7222 .67 6065.56 2416 .48 3509.50 2634.03
21. Punjab 669 .38 664 .98 570.73 332.16 33022 32537
22. Rajasthan 3566.34 3566.34 3040.77 1247 80 1759.38 1480.80
23. Sikkim 68.38 68.38 138.45 47.07 8238 82.38
24. Tamil Nadu 5499 44 6999 46 4689.03 1906.37 2713.06 2713.06
25. Tripura 430.08 488.12 87092 509.02 518.20 466.62
26. Uttar Pradesh 22422 .38 13337 .96 18163.60 579.60 10509.37 4794 82
27. Uttaranchal - 0.00 954 45 109.71 55230 31345
28. West Bengal 7905 .68 3952.84 6740.66 0.00 3900.11 0.00
29. A&N Islands 59.78 29.90 50.00 0.00 N.R. N.R.
30. Chandigarh 0.00 0.00 0.00 0.00 Not Impl. Not Impl.
31. D&N Haveli 59.78 29.89 50.00 0.00 N.R. N.R.
32. Daman & Diu 59.78 29.89 50.00 0.00 N.R. N.R.
33. Delhi 0.00 0.00 0.00 000 Not Impl.  Not Impl.
34. Laklshadweep 59.78 2989 50.00 0.00 N.R. N.R.
35. Pondicherry 59.78 29.89 50.00 25.00 N.R. N.R.
Total 110500.00 86954.76 100000.00 20287.74 57900.00 31898.34

Release* : Upto 18.2.2002.
NR : Not reported.
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SI.No. State/UT NOAPs
Allocation Release  Allocation Release Allocation Release*
1999-2000 2000-22001 2001-2002
1 2 27 28 29 30 31 32
1. Andhra Pradesh 4361.76 4361.76 4361.76 4360.76 3917.63 3810.88
2. Arunachal Pradesh 57.12 7.07 181.26 66.60 181.26 45.42
3. Assam 826 .98 745 87 262434 2344 31 2624 .34 2358.92
4. Bihar 6877 24 5761.09 5144 85 4268 85 4620.99 3329.39
5. Chhattisgarh 0.00 0.00 124322 1005.13 1116 .63 663 .39
6. Goa 2794 2794 2794 2794 25.10 13.98
7. Guijarat 561.60 32092 561.60 370.53 504 42 310.99
8. Haryana 535.80 498 .94 535.80 450.14 481.24 427 .52
9. Himachal Pradesh 236 .55 23329 236 .55 200.12 212 46 199.72
10. Jammu & Kashmir 31726 299.55 31726 228.02 284 .96 142 .80
11. Jharkhand 0.00 0.00 173239 1250.95 1555.99 928.03
12. Karnataka 2959.63 2959.63 2959.63 2899.69 2658.27 2509.79
13. Kerala 1396.31 1274.72 1396.31 947 .96 125413 847 34
14. Madhya Pradesh 4585 .46 4610.76 334224 3056.14 3001.92 2905.94
15. Maharashtra 4158 .51 3047 .39 4158 .51 316148 3735.07 1985 .64
16. Manipur 103.06 87.71 327.06 251.00 327.06 308.49
17. Meghalaya 111.33 94.79 352.67 29733 352.67 24547
18. Mizoram 3744 29.20 98.51 91.62 98 .51 84.72
19. Nagaland 80.71 41.02 256.13 221.75 256.13 189.17
20. Orissa 3120.62 357363 3682.21 2962 35 330728 327323
21. Punjab 386.79 31791 386.79 429.15 347 41 31284
22. Rajasthan 1474 54 1420.79 1474 54 1390.60 1324 40 116215
23. Sikkim 29.80 14.90 94 .67 94 57 94 .57 94.12

24. Tamil Nadu 3276.00 3158.57 3276 .00 3086.94 2942 43 2737 .18
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1 2 27 28 29 30 31 32
25. Tripura 178.19 178.18 565 .46 497 93 565 .46 500.76
26. Uttar Pradesh 8264 .83 7315.09 7861.76 6629 .80 7061.24 6568.33
27. Uttaranchal 0.00 0.00 403.07 385.00 362.03 32223
28. West Bengal 331250 4216 .81 3312.50 2965.01 297521 2361.29
29. A&N lIslands 17.38 8.69 17 .38 0.00 15.61 7.47
30. Chandigarh 13.66 13.66 13.66 8.83 12.27 587
31. D&N Haveli 11.80 0.00 11.80 10.62 10.60 929
32. Daman & Diu 248 248 248 195 223 1.66
33. Delhi 249 .58 124.79 249.58 0.00 224.17 0.00
34. Lakshadweep 1.86 093 1.86 0.00 1.67 0.00
35. Pondicherry 49.05 49.05 49.05 2453 44.06 43 .84

Total 47623 .58 44797 13 51260.74 43987 .60 46499 42 38705.95
Release® : Upto 18.2.2002.
NR : Not reported.

Statement Il
Central Allocation and Releases during 1999-2000 to 2001-2002
(Rs. in Lakh)
Sl.No. State/UT NFBS
Allocation Release Allocation Release Allocation Release*
1999-2000 2000-2001 2001-2002

1 2 3 4 5 6 7 8
1. Andhra Pradesh 3035.50 3035.52 3035.50 301327 239135 2383.57
2. Arunachal Pradesh 22.88 1.90 57.78 16.68 5482 9.50
3. Assam 646 36 464 33 1552.78 1098.98 147314 850.50
4. Bihar 1700.02 163227 123438 879.99 972.44 80930
5. Chhattisgarh - - 1053.35 1003.30 82983 673.02
6. Goa 1222 18.72 1222 10.69 963 2.5
7. Gujarat 158.76 122.56 158.76 1112.11 125.07 83.05
8. Haryana 5421 44 48 54 .21 45 .54 4271 32.79
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1 2 3 4 5 6 7 8

9. Himachal Pradesh 30.72 2937 30.72 23.19 2420 5335
10. Jammu & Kashmir 5738 52.19 5738 46 .35 4520 2157
11. Jharkhand - - 465.63 340.82 366 .82 251.60
12. Karnataka 649.22 637 .66 649 .22 628.57 51145 ' 508.41
13. Kerala 382.10 406.72 382.10 319.88 301.02 262.83
14. Madhya Pradesh 3957 .46 435863 2904.11 2728.72 2287 .84 2022 .42
15. Maharashtra 1014.01 877 61 1026.74 821.40 808.86 404.71
16. Manipur 28.60 2340 65.00 4797 61.66 48 .84
17. Meghalaya 3432 2123 7222 63.24 68.52 50.21
18. Mizoram 11.44 573 21.67 20.16 20.56 17.69
19. Nagaland 17.16 6.30 36.11 3243 3426 2291
20. Orissa 1346 .69 1346.11 1346 .69 120156 1060.92 872.80
21. Punjab 134.16 117.03 134.16 10297 105.69 9530
22. Rajasthan 468.16 464 23 468.16 380.50 368 .81 286 91
23. Sikkim 5.72 286 21.67 6.52 20.56 558
24. Tamil Nadu 1904.76 1776 25 1904.76 1704.05 1500.56 1233.99
25. Tripura 7254 5584 122.78 91.07 116 .48 96.62
26. Uttar Pradesh 3021.90 2871.76 277542 2060.98 2186 46 2064.16
27. Uttaranchal - - 246 48 202.21 194.18 182.98
28. West Bengal 975.73 84943 975.73 72166 768.68 540.11
29. A&N lIslands 286 143 286 0.00 225 067
30. Chandigarh 2.86 286 286 286 225 225
31. D&N Haveli 2.86 0.00 286 258 225 203
32. Daman & Diu 286 0.29 286 028 225 023
33. Delhi 31.46 15.73 3146 0.00 24.78 0.00
34. Lakshadweep 286 143 2.86 0.00 225 113
35. Pondicherry 286 143 286 143 225 1.13

Total 19790.64 19245 .30 20914 35 18731.96 16790.00 13894 31

Release® : Upto 18.2.2002.
$ : Upto 26.2.2002.
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SI.No. State/UT ARWSP
Allocation Release  Allocation Release Allocation Release*
1999-2000 2000-2001 2001-2002
1 2 9 10 1 12 13 14
1. Andhra Pradesh 9283 .51 12534 .37 14872 45 14872 45 13889.68 13466 .84
2. Arunachal Pradesh 2476.00 1980.80 4389.00 2206 .50 4476 .00 2238.00
3. Assam 4180.00 2090.00 7372.00 5459.78 7561.00 5357.67
4, Bihar 9380.00 4690.00 4661.00 0.00 7274 .00 0.00
5. Chhattisgarh - - 1580.00 1580.00 3877.00 3877.00
6. Goa 352.92 0.00 1404.00 888.59 1455.00 727 50
7. Gujarat 6428.52 784220 9260.68 19260.68 8237.00 7776 30
8. Haryana 333434 3857 .67 2162.00 2099.18 3108 .64 3108.64
9. Himachal Pradesh 2316 85 3107 .95 5678.00 538450 5559 .41 5§555.71
10. Jammu & Kashmir 6434 26 3190.72 9070.00 3694.00 10105.88 6292.10
11. Jharkhand - - 4719.00 2359.50 3619.00 1809.50
12. Karnataka 9359.83 11409 40 10859.00 8419.62 13547.74 12980.87
13. Kerala 4307.88 3446 30 . 5752.00 4028 42 6331.00 5045.00
14. Madhya Pradesh 9444 68 1233044 9529.00 9529.00 8877.00 8877.00
15. Maharashtra 1361441 1730237 16934.00 16934.00 19159.00 19159.00
16. Manipur 907.00 0.00 1475.00 0.00 1643.00 821.50
17. Meghalaya 974.00 779.20 1869.07 1797 .15 1760.00 880.00
18. Mizoram 696.00 696 .00 1226.00 1161.99 1257.00 1257.00
19. Nagaland 724.00 57920 1275.00 822.61 1308.00 1308.00
20. Orissa 4847 93 4847 93 6213.00 3106.50 6522.00 447297
21. Punjab 1720.64 2320.64 2383.00 1783.00 2277 .00 1685.50
22. Rajasthan 17241.06 15654 37 23634 .65 23634 .65 24499 65 20713.73
23. Sikkim 460.83 104559 650.00 325.00 536.00 536.00
24. Tamil Nadu 6534 .66 8958 .28 7340.00 7340.00 7956 .00 7956.00
25. Tripura 862.00 1662.00 1521.00 1521.00 1559.00 1559.00
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1 2 9 10 11 12 13 14
26. Uttar Pradesh 14775.00 14825.12 12472.00 10884 .83 13269.00 6634.50
27. Uttaranchal - - 2304.00 2304.00 3356.00 3356.00
28. West Bengal 7008.15 5606 .45 14173.78 14116.09 8773.00 8773.00
29. A&N lIslands 12.50 0.00 13.00 0.00 13.00 0.00
30. Chandigarh 0.00 0.00 0.00 000 0.00 0.00
31. D&N Haveli 12.50 0.00 7.00 350 7.00 0.00
32. Daman & Diu 12.50 0.00 0.00 0.00 0.00 0.00
33. Delhi 0.00 0.00 5.00 0.00 5.00 0.00
34. Lakshadweep 12.50 0.00 5.00 0.00 0.00 0.00
35. Pondicherry 5.00 0.00 0.00 0.00 5.00 0.00
Total 137719 47 140757 .00 184808.63 165516.54 191823.00 156224 33

Release” : Upto 18.2.2002.
$ : Upto 26.2.2002.

SI.No. State/UT PMGSY
Allocation Release Allocation Release
2000-2001 2001-2002

1 2 17 18 19 20

1. Andhra Pradesh 19500.00 19500.00 19000.00 0.00
2. Arunachal Pradesh 4100.00 4095.00 3500.00 3900.00
3. Assam 7500.00 7500.00 7500.00 7500.00
4, Bihar 15000.00 14990.00 15000.00 0.00
5. Chhattisgarh 9200.00 9241.00 8700.00 0.00
6. Goa 500.00 500.00 500.00 500.00
7. Guijarat 6000.00 5981.00 5000.00 5000.00
8. Haryana 2000.00 2518.00 2000.00 3000.00
9. Himachal Pradesh 6000.00 6000.00 6000.00 6000.00

10. Jammu & Kashmir 2000.00 2000.00 2000.00 0.00
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1 2 17 18 19 20
11. Jharkhand 11000.00 11005.00 11000.00 0.00
12. Kamataka 9500.00 10057.00 9500.00 0.00
13. Kerala 2000.00 11971.00 2000.00 2000.00
14. Madhya Pradesh 21800.00 21764.00 21300.00 0.00
15. Maharashtra 13000.00 13021.00 13000.00 13000.00
16. Manipur 4000.00 4000.00 4000.00 4000.00
W7, Meghalaya 3500.00 3495.00 3500.00 3500.00
18. Mizoram 2000.00 1993.00 2000.00 2500.00
19. Nagaland 2000.00 1975.00 2000.00 2000.00
20. Orissa 18000.00 17970.00 17500.00 0.00
21. Punjab 2500.00 2466 .00 2500.00 5500.00
22. Rajasthan 14000.00 14009.00 13000.00 13000.00
23. Sikkim 2000.00 1316.00 2000.00 2000.00
24. Tamil Nadu 15400.00 9925.00 8000.00 0.00
25. Tripura 2500.00 2475.00 2500.00 2500.00
26. Uttar Pradesh 32000.00 32111.00 31500.00 31811.00
27. Uttaranchal 6000.00 6063.00 6000.00 0.00
28. West Bengal 13500.00 13500.00 13500.00 0.00
29. A&N lIslands 1000.00 1059.00 1000.00 0.00
30. Chandigarh 0.00 0.00 500.00 0.00
31. D&N Haveli 500.00 0.00 500.00 500.00
32. Daman & Diu 500.00 500.00 500.00 0.00
33. Delhi 500.00 0.00 500.00 500.00
34. Lakshadweep 500.00 0.00 500.00 489.00
35. Pondicherry 500.00 500.00 500.00 0.00
Total 250000.00 243500.00 238000.00 109200.00

Release* : Upto 18.2.2002.
$ : Upto 26.2.2002.
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[English]
Increase in Naxalite Activities

*66. SHRI SUNDER LAL TIWARI:
SHRI M.V.V.S. MURTHI:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government are aware that the
naxalite activities in the country are rising as reported in
the ‘Dainik Jagaran’ of 28th December, 2001;

(b) if so, the details of incidents of naxalite violence

registered during the years 1999, 2000, 2001 and 2002,
till date, State-wise;

(c) the number of persons/security personnel killed/
injured and property damaged in the said incidents;

(d) the assistance given to various States to check
naxalite activities during the said period; and

(e) the specific steps being taken by the Government
to wipe out naxalism and the time by which the
Government is likely to succeed in its eftort?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to
(c) Violence by left wing extremist groups registered an
increase in 2001 as compared to 2000. A statement |
indicating State-wise details of left wing extremist violence,
the number of civilians and policemen killed in the
incidents during 1999, 2000, 2001 and 2002 (upto
20.2.2002) is enclosed. A statement Il indicating the
estimated loss of property in naxalite violence during the
same period is enclosed.

(d) In order to meet the security related requirements
of the States severely affected by left wing extremism, a
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Scheme has been implemented for reimbursement of 50%
of the expenditure incurred by them in combating left
wing extremist activities. So far, an amount of Rs. 80.37
crores has been reimbursed to the concemed States.
Moreover, with a view to modermize and equip the State
Police forces to deal with various threats to law and
order as well as extremist activities, funds to the tune of
Rs. 1071 crores were released to the States severely
affected by left wing extremist activities under a Scheme
for Modernisation of State Police Forces during the last
three years. Para Military Forces were made available to
the States, to the extent possible, whenever required.

(e) ‘Public Order and ‘Police’ being State subjects,
it is for the concerned State Governments to devise
various methods and take concrete steps to curb left
wing extremist activities in the States. However, keeping
in view the overall dimensions of left wing extremism a
Coordination Centre, headed by the Union Home
Secretary with Chief Secretaries and Directors General
of Police of the seriously affected States, as its members,
regularly reviews and coordinates steps taken by the
States to check left extremist activities, monitors the plan
of action in respect of each State and makes
recommendations both on development and security
aspects of the problem.

Several important decisions such as providing
financial support from the Centre for combating left wing
extremist activities, preparation of plans for development
of affected areas to tackle the problem in a holistic
manner, sharing of intelligence inputs, and providing
assistance of para military forces on need basis etc. have

been taken by the Coordination Centre and effectively
followed-up.

CMPL-People’s War (PW) and Maoist Communist
Centre (MCC) and their formations and front organizations
have been notified as Terrorist Organisations under the
provisions of the Prevention of Terrorism (Second)
Ordinance, 2001 to enable the States to take effective
action.

Statement |

State-wise Left Wing Extremist Violence

States 1999 2000 2001 2002 (Feb.20)
1 2 3 4 5
Andhra Pradesh 602(114-C/37-P) 425(83-C/30-P) 461(141-C/39-P) 40(7-C/1-P)
Bihar 214(184-C/18-P) 278(159-C/12-P) 169(87-C/24-P) 34(8-C)
Jharkhand" 267(143-C/33-P) 318(165-C/27-P) 355(154-C/46-P) 38(9-C/20-P)
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1 2 3 4 5
Madhya Pradesh 19(10-C) 7(2-C/2-P) 21(2-C) 3(1-C)
Chattisgarh* 76(31-C/6-P) 79(24-C/24-P) 105(30-C/7-P) 16(-)
Maharashtra 40(13-C/2-P) 35(11-C) 34(6-C/1-P) 10(6-C)
Orissa 5(-) 15(3-C) 30(3-C/8-P) 3(-)
Kamataka 5(2-C) 7(1-C/1-P) 1(-)

Kerala 2(-) — —
Tamil Nadu 8(1-C) 5(-) 1(-) 3(-)
Rajasthan 1(-) — —_ —
Uttar Pradesh 5(1-C) 4(2-C/2-P) 22(12-C) —
West Bengal 4(3-C) 4(2-C) 9(4-C) 2(2-C)
Total 1246(502-C/96-P) 1179(452-C/98-P) 1208(439-C/125-P) 149(33-C/21-P)

Note: C-Civilian killed and P-Policemen killed
*These States came into existence in November, 2000. The figures for the years 1999 and 2000 have been compiled on the basis

of the existing districts.

Statement /I

Property Damaged by Left Wing Extremists

States 1999 2000 2001 2002 (Feb. 20)
Andhra Pradesh 5,48,13,000 4,85,66,000 21,19,07,000 1,55,95,000
Bihar 45,65,000 32,40,000 9,00,000 —
Jharkhand* NA 1,94,44,000 3,30,40,000 4,00,000
Madhya Pradesh 13,40,000 _ 29,40,000 —_
Chhattisgarh* NA 67,82,000 2,57,000 —
Maharashtra 33,22,000 32,54,000 54,64,000 5,80,000
Orissa — 2,24,000 — -
Uttar Pradesh - — 1,00,000 —
Kamataka 12,00,000 45,000 — —_
Tamil Nadu 3,41,000 — - -
Total 6,55,81,000 8,15,55,000 25,46,08,000 1,65,75,000

*These States came into existence in November, 2000. The figures for the years 1999 and 2000 have been compiled on the basis

of the existing districts.
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[English]
Area Development Programmes

*67. SHRI N.T. SHANMUGAM: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether the Government have decided to transfer
all the activities pertaining to Area Development
programmes to the Panchayati Raj Institutions;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
M. VENKAIAH NAIDU): (a) to (c) The two area
development programmes being implemented by the
Department of Land Resources are the Drought Prone
Areas Programme (DPAP) and the Desert Development
Programme (DDP). These Programmes are implemented
under the Watershed Approach, in accordance with the
Guidelines for Watershed Development. At the district
level, the Zilla Panchayats/DRDAs are responsible for

executing the Programmes through the Project.

Implementing Agencies. The responsibility of planning,
execution and maintenance is delegated to people’s
organizations, namely the Watershed Associations and
the Watershed Committees at the village level.

2. The Guidelines for Watershed Development
(Revised-2001) provide that the Project Implementing
Agencies should preferably be selected from amongst the
Panchayati Raj Institutions. It has been made mandatory
for the Secretary of the Watershed Committee to provide
all information in respect of a watershed development
project relating to the Action Plan, funds earmarked for
various activities, details of expenditure incurred, progress
of works and future Action Plan to the Gram Panchayats/
Gram Sabhas. The Watershed Action Plan also forms
part of the Annual Action Plan of the Gram Sabha.

Sampoorna Gramin Rozgar Yojana

*68. SHRI SUSHIL KUMAR SHINDE: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether the EAS and JGSY have been merged
with Sampooma Gramin Rozgar Yojana (SGRY);

(b) whether under the SGRY, the beneficiaries under
the Employment Assurance Scheme (EAS) are eligible
for food for work Programme;

(c) if so, the details in this regard;
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(d) whether the Union Government have received
any requests from the State Governments that the
Employment Assurance Scheme (EAS) should be
regarded as a sub-project of the Sampoorna Gramin
Rozgar Yojna and the beneficiaries of EAS be made
eligible for Food for Work Programme;

(e) if so, the details thereof; and
(f) the reaction of the Government thereto?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
M. VENKAIAH NAIDU): (a) to (f) 1. The Employment
Assurance Scheme (EAS) and the Jawahar Gram
Samridhi Yojana (JGSY) will continue as part of the
Sampoorna Grameen Rozgar Yojana (SGRY) till March
2002 with additional allocation of funds, over and above
what was initially allotted under the two schemes and
with fresh allocation of foodgrains. The two schemes will
stand fully merged into the SGRY in April, 2002. There
is no proposal under consideration for EAS to continue

as a sub-project of the SGRY in the coming financial
year.

2. The SGRY is distinct from the Food for Work
Programme (FFWP). The SGRY is the single wage
employment programme being executed in the rural areas
of the country, whereas the FFWP is a relief programme
which is, at present, being implemented in the calamity
affected and notified districts of 11 States, upto 31st
March, 2002. Under both the Schemes, wages are paid
partly in cash and partly in foodgrains and those seeking
manual work opportunities can avail of such wage
employment. The cash component of wages under the
SGRY comes from within the Scheme, while under
the FFWP the same comes from any Central or State

Scheme in which foodgrains available under the FFWP
are utilized.

Provision of Basic facilities in Slum Areas

*69. SHRI K. MURALEEDHARAN: Will the Minister
of URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pleased to state:

(a) whether the Govemment have any scheme to
provide basic facilities in slum areas of the country;

(b) if so, the details thereof;

(c) whether the Government have received any
proposals from various States in this regard;, and

(d) if so, the details thereof and the action taken
thereon so far?
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THE MINISTER OF URBAN DEVELOPMENT AND
POVERTY ALLEVIATION (SHRI ANANTH KUMAR): (a)
and (b) Although Slum development is a State subject
and the State Governments formulate specific programmes
and schemes for development of slums in various cities
with a view to ameliorating the living conditions of slum
dwellers, a programme known as National Slum
Development (NSDP) was launched at the National level
in August, 1996 to provide Additional Central Assistance
(ACA) for the development of the urban slums. The
provision of basic amenities such as water supply, storm
water drains, community bath, widening and paving
existing lanes, sewers, community latrines, street light etc.
are some of the components of the programme. Funds
under ACA are allocated by the Planning Commission on
the basis of slum population of the State and are
distributed in the ratio of 70 : 30 as loan and grant for
non-special category States and in the ratio of 10 : 90
loan and grant for Special Category States. Allocated
funds are released by the Ministry of Finance and the
Ministry of Urban Development and Poverty Alleviation is
the nodal Ministry for monitoring the financial and physical
progress.

A New Scheme known as Valmiki Ambedkar Awas
Yojana (VAMBAY) has also been launched by the
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Govemment in 2001-2002 for construction of dwelling units
for slum dwellers below poverty line including the
economically weaker sections in urban areas with 50%
Central Government subsidy & the balance contribution
from State Government in the form of their contribution
or loan from HUDCO or from other agencies. In order to
integrate sanitation with access to shelter, a sub
component namely “Nirmal Bharat Abhiyan” has also been
included in VAMBAY. Under this, Community Toilets in
slum areas will be financed with a Central subsidy to the
extent of 50% and maintained by community based
organisations. The percentage of funds for ‘Nirmal Bharat
Abhiyan’ would be 20%.

(c) and (d) Proposals under NSDP are approved at
the level of State Governments and do not require Central
Government's approval. Under VAMBAY 15 different
schemes from the Government of Karnataka, Tamil Nadu,
Pondicherry, Andhra Pradesh, Rajasthan, Chhattisgarh and
Delhi were considered by the Central Sanctioning
Committee and an amount of Rs. 13.61 crores was
approved subject to the completion of formalities such as
submission of details in the prescribed format, opening
of VAMBAY account, providing under VAMBAY from these
States are given in the statement enclosed.

Statement
(Rs. in lakhs)
S.No.  State/UT Name of the Scheme No. of Units Subsidy
Dwelling Sought
Units/Toilet from
Complexes Central
Govt.
1 2 3 4 5
1. Karnataka Housing Scheme (Phase 1), 794 286.20
Bangalore 24
2. Kamataka Housing Scheme (Phase Il), 2915 717.00
Class | Cities 67
3. Kamnataka Housing Scheme (Phase i), 1828 684.40
Bangalore 68
4. Karnataka Housing Scheme (Phase IV), 4775 1195.00
Class | Cities 120
5. Tamil Nadu Community Sanitary Complex in 525 1680.00
Corporations & Urban Local Bodies
6. Tamil Nadu Construction of Sanitary 720 561.60

Complex in Town Panchayats
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1 2 3 4 5

7. Tamil Nadu Construction of EWS houses 2250 500.00
through Coop. Societies 5

8. Pondicherry Construction of 170 slum 170 33.50
houses and 5 toilet complexes 5 ’

9. Andhra Pradesh EWS (U) Housing Scheme in 2302 690.60
various slum locations in
Hyderabad and Secunderabad (Gr. 1)

10. Andhra Pradesh EWS (U) Housing Scheme in various 1555 466.50
Slum locations in Hyderabad
and Secunderabad (Gr. II)

11. Andhra Pradesh EWS (U) Housing Scheme in various 143 42.90
slum locations in Hyderabad
and Secunderabad (gr. lil)

12. Rajasthan Apna Ghar Yojana at Jodhpur 3000 600.00

13. Rajasthan Apna Ghar Yojana at Kota 3280 656.00

14. Chattisgarh Vambay Scheme in the State 10,000 2000.00
of Chattisgarh

15. Delhi Vambay scheme for shifting 2246 674.00
of Motia Khan slum dwellers
Total 10787.70

Promotion of Sanskrit Education

*70. SHRI S.D.N.R. WADIYAR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government promote Sanskrit
education in the country;

(b) if so, the details of the efforts made so far in
this regard;

(c) whether the State Governments have been
assisted by the Union Government for the purpose; and

(d) if so, the assistance extended to various States
during the last three years for promoting the Sanskrit
education?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to
{d) Government has taken several steps to promote
Sanskrit Education in the country.

1.

Government has set up the Rashtriya Sanskrit
Sansthan, an autonomous organization for the
promotion of Sanskrit. It imparts Sanskrit studies
up to doctorate level in its 8 Kendriya Sanskrit
Vidyapeethas and 21 Sanskrit Mahavidyalaya/
Shodh sansthans. It also provides financial
assistance under various other schemes for
Sanskrit.

Govemment has set up two deemed Sanskrit
Universities, the Shri Lal Bahadur Shastri
Rashtriya Sanskrit Vidyapeetha at New Delhi and
Rashtriya Sanskrit Vidyapeetha at Tirupati. They
provide degree, diploma and Ph D courses. The
degree certificates issued by the two
Vidyapeethas are recognized by the Central
Govemment for the purpose of employment and
all defence establishments for the recruitment of
religious teachers and the degree certificates are
recognized at par with all Universities except
Delhi University and that of Rashtriya Sanskrit
Vidyapeetha, Tirupati are recognized by 27
Universities at present.
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. The Maharshi Sandipani Rashtriya Veda Vidya of the Certificate of Honour. From this year
Prathishthan, Ujjan is responsible for the onward, Government has also instituted, as an
preservation, conservation and development of encouragement to younger scholars, the
the oral tradition of Vedic Studies and research. Maharshi Badryan Vyas Samman Awards for 3
scholars in the age-group of 30-40.
. Numerous Central and other Universities and
schools affiliated to the Central Board of 8. Financial assistance has been provided to the
Secondary Education offer Sanskrit courses. Deccan College, Pune since 1956 to prepare a
University Grants Commission (UGC) also has definitive and comprehensive multi-volume
a special Assistance Programme for Sanskrit. Encyclopaedic Dictionary of Sanskrit. Rs. 37.00
lakhs in the budget in 2001-2002 for this work
. Recently, the UGC has formulated a Scheme of international repute.
for the promotion of Sanskrit. It has decided, in . o . ,
principle, to set up simple Sanskrit speaking 9. Various Governmgnt lnstltuhorts l!ke C-DAC,
centres in selected universities so that those Pune and Rashtriya Sanskrit Vidyapeetha,
interested in Sanskrit are benefited. Tirupati have taken up extensive projects and
programmes linking together Sanskrit and
_ Under the Central Plan Scheme for the science, computerizing and digitalizing Sanskrit
development of Sanskrit education through the texts and developing appropriate software in
State Governments, financial assistance is given Sanskrit. Various institutions of higher leaming
to Sanskrit pandits in indigent circumstances, have also been e"_°°"“’9°d to open Sanskrit
scholarships are provided to Sanskrit students, cells as part of their curriculum.
facilities provided for teaching Sanskrit in 10. Further, various State Government also have
schools, §SS|stance given for the rr?odemlzatlon their own schemes for the propagation of
of Sanskrit Pathshalas and grants given to State Sanskrit
Governments for various promotional schemes '
for Sanskrit. 11. The information relating to the assistance relating
to various States during the last three years for
. Government also honours eminent Sanskrit promoting the Sanskrit Education is enclosed as
scholars every year with its President's award Statement | and Il
Statement |
Financial assistance to State Govemments/Union Terrtcries under the
Central Plan Scheme of development of Sanskrit
(Rupees in lakhs)
Amount released
S.No. Name of the State 1999-2000 2000-2001 2001-2002
(Up to Feb.,
2002)
1 2 3 4 5
1. Andhra Pradesh 8.73 24.99 9.00
2. Assam — 2.27 35.56
3. Bihar 87.62 0.53 —_
4. Guijarat 8.80 3.95 337.00
5. Haryana 0.97 1.58 -
6. Himachal Pradesh 131.68 116.39 —_—
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1 2 3 4 5
7. Kerala 571 34.63 66.46

8. Karnataka 58.61 30.00 10.00
9. Maharashtra 0.60 0.50 4.95
10. Madhya Pradesh 46.50 76.03 0.02°
11. Manipur 1.77 2.03 —_
12. Meghalaya 0.10 — 0.20
13. Orissa 64.50 — 30.00
14. Punjab 0.20 0.10 0.74
15. Rajasthan — 52.63 230.20
16. Tamil Nadu 46.23 20.82 2.25
17. Tripura 3.09 6.57 0.98
18. Uttar Pradesh 11.12 14.82 —
19. West Bengal 4.45 25.83 19.18
20. Delhi 10.68 0.78 —
21. Pondicherry 0.06 0.064 0.13
22. Goa 0.09 0.086 0.09
23. Chandigarh - - 10.68
24 Sikkim 11.11 0.185 —
(—)Amount not sanctioned due to proposals not received/not complete/or because documents awaited.

Statement Il
State-wise distribution of financial assistance to voluntary Sanskrit Organisations
by the Rashtriya Sanskrit Sansthan
(Rs. in lakhs)
S.No. Name of States 1999-2000 2000-2001 2001-2002
(up to February,
2002)

1 2 3 4 5

1. Andhra Pradesh 17.06 19.16 22.40
2. Bihar 25.37 25.37 25.37
3. Delhi 14.30 14.30 15.11
4. Goa 0.27 0.27 0.27
5. Gujarat 1.95 1.95 30.03
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1 2 3 4 5
6. Haryana 42.00 42.00 42.00
7. Himachal Pradesh 234 2.34 234
8. J&K 1.37 1.37 1.37
9. Kamataka 11.32 12.07 16.40
10. Kerala 17.34 17.34 18.42
1. Maharashtra 13.60 13.60 15.76
12. Madhya Pradesh 7.38 7.38 12.78
13. Manipur 8.17 8.17 8.17
14. Orissa 9.77 9.77 11.93
15. Punjab 5.80 5.80 5.80
16. Rajasthan 14.04 156.11 17.82
17. Sikkim 1.43 2.72 3.00
18. Tamilnadu 18.87 18.87 18.87
19. Uttar Pradesh 106.92 108.00 110.116
20. West Bengal 46.35 46.35 46.90

Training to Home Guards

*71. SHRI GUTHA SUKENDER REDDY:
SHRI K. YERRANNAIDU:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government have decided to overhaul
the Civil Defence and Home Guards organisation to tackle
the war scenario;

(b) if so, the details thereof; and
(c) the steps being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) to (c) State
Governments are responsible for raising, training and
equipping of Civil Defence Crops and Home Guards in
their respective States. It is therefore for the State
Governments to maintain these organisations in
appropriate training and preparedness to discharge their
responsibilities. The Government of India assists the State
Govermnments be reimbursing a portion of the expenditure
incurred by the State Governments in maintaining these
two Organisations. Some of the other measures taken by

the Government of India to assist the State Governments
includes the following:

(a) Training of Civil Defence/Home Guard pérsonnel
at the national level which is organized at
National Civil Defence College, Nagpur.

(b) Preparation of Civil Defence Master Plans for
guidance of all the States.

Residential Permits in Border Areas

*72. SHRI ASHOK N. MOHOL:
SHRI A. VENKATESH NAIK:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether there is any proposal to issue residential
permits to villagers living close to the international
boundary;

(b) if so, the details thereof;

(c) the criteria fixed for issue of permits; and

(d) the time by which the final decision is likely to
be taken in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF

HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) No,
Sir.

(b) to (d) Do not arise.
Medical Bio-technology Products

*73. SHRI SUBODH MOHITE: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether the Government have revamped the
regulatory process for medical biotechnology products;

(b) if so, the details thereof;

(c) whether fast-track clearance mechanism has been
put in place for plant bio-technology products;

(d) if so, the details thereof, and

(e) other measures taken by the Government to solve
the problems relating to medical bio-technology products?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and
(b) Yes, Sir. Efforts have been made to streamline and
speed up the regulatory process for medical biotechnology
products. Recombinant medical products presently follow
a three-tier regulatory mechanism as per the Rules 1989
under the Environment (Protection) Act, 1986. The
Institutional Biosafety Committee (IBSC), Review
Committee on Genetic Manipulation (RCGM) and Genetic
Engineering Approval Committee (GEAC) in accordance
have been functioning. Further, an eight member multi-
disciplinary Recombinant Drug Advisory Panel has been
constituted by the Ministry of Health for evaluation off
RDNA derived therapeutically products (drugs and
pharmaceutical) and to assist the office of the Drugs
Controller General (India) to decide about market
authorization of such products.

(c) to (e) Based on the recommendations of
Confederation of Indian Industries (Cll) and experts, a
Single Window Mechanism for receiving all the applications
on recombinant DNA products has been established in
DBT with a designated nodal officer. Proforma for
receiving the proposals has been put on DBT's website.
Time schedule for frequent meetings of RCGM and GEAC,
a software for receipt of applications and ensuring more
consultations with the experts are the measures put in
place. The “Guidelines for Generating Pre-clinical and
Clinical data for Recombinant Vaccines, Diagnostics and
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other Biologicals formulated by the Department of
Biotechnology in November 1989 have become a part of
the “Guidelines for the Clinical Trials on Pharmaceutical
Products in India” issued by Central Drugs Standard
Control Organization, Directorate General of Health
Services. Training and awareness programme with stake
holders have been organized. Efforts are on to continually
speed up clearance procedure in consultation with the
concemed departments/agencies.

[Translation]
Sports Academy in States

*74. SHRI MOHAN RAWALE: Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether India has not been able to establish
itself a force to reckon with in the field of sports so far
inspite of spending crores of rupees on sports every year,

(b) if so, whether the Government have decided to
open a sports academy in each State with a view to
promote sports in the country; and

(c) if so, the details thereof?

THE MINISTER OF YOUTH AFFAIRS AND SPORTS
(KUMARI UMA BHARATI): (a) It is a fact that India has
not so far been able to establish itself as a force to
reckon with in sports at international level. However, there
has been a steady progress in the performance of our
sports persons in intemational sports competitions. They
have given good performance at the Asian level
championships. In certain discipline such as chess,
shooting, billiards & snooker and women’s weight lifting,
Indian sports persons have given world class performance.
Given the size and population of our country, the amount
spent on sports is very meagre in comparison with other
leading countries of the worid in intemational sports.

(b) and (c) The scheme of Sports Academies has
not yet been approved by the Government.

Adult Literacy
*75. SHRI SHIVRAJ SINGH CHOUHAN: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:

(a) the rate of adult literacy in the country as per
the latest census, State-wise;

(b) the rank of India in the world in this matter;
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(c) whether the Government propose to start new
programmes in the country to improve the rate of adult
literacy; and

(d) it so, the details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) The
State-wise literacy rates in the country as per the 2001
Census (Provisional) are given in the Statement enclosed.

(b) According to the data on adult literacy rate
available from the UNDP Human Development Report
20C1, India was at 123rd position out of 162 countries
listed in the Report. The data on adult literacy in the
aforesaid report pertains to the year 1999.

(c) and (d) The National Literacy Mission seeks to
attain full literacy i.e. sustainable threshold level of 75
per cent by 2005. It seeks to achieve this goal by
imparting functional literacy to non-literates in 15-35 age
group. Steps taken to give greater thrust to remove
illiteracy include revision of National Literacy Mission
(NLM) parameters and enhancement of financial norms;
integration of phases of Total Literacy and Post Literacy;
delegation of powers to State Literacy Mission Authorities;
enlarging the scope of Continuing Education; strengthening
of Jan Shikshan Sansthans and extending their activities
in rural areas; revitalizing State Resource Centres for
preparation of better teaching learning materials and
improved quality of training. The National Open School is
also providing resource support for literacy programmes.
In addition to the above, programmes on literacy are
being broadcast on the F.M. Channel and on All India
Radio regularly.

Statement

Literacy Rates—2001 Census (Provisional)

SI.No. State/UT Literacy rate
1 2 3

1. Jammu & Kashmir 54.46

2, Himachal Pradesh 77.13

3. Punjab 69.95

4. Chandigarh 81.76

5. Uttaranchal 72.28

6. Haryana 68.59
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1 2 3
7. Delhi 81.82
8. Rajasthan 61.03
9. Uttar Pradesh 57.36
10. Bihar 47.53
11. Sikkim 69.68
12 Arunachal Pradesh 54.74
13. Nagaland 67.11
14, Manipur 68.87
15. Mizoram 88.49
16. Tripura 73.66
17. Meghalaya 63.31
18. Assam 64.28
19. West Bengal 69.22
20. Jharkhand 54.13
21. Orissa 63.61
22. Chattisgarh 65.18
23. Madhya Pradesh 64.11
24. Gujarat 69.97
25. Daman & Diu 81.09
26. Dadara & Nagar Haveli 60.03
27. Maharashtra 77.27
28. Andhra Pradesh 61.11
29. Kamataka 67.04
30. Goa 82.32
31. Lakshadweep 87.52
32. Kerala 90.92
33. Tamil Nadu 73.47
34, Pondicherry 81.49
35. Andaman & Nicobar Island 81.18

India 65.38
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Allocation of Funds by NCTE for
Teachers' Education

*76. SHRI SHIVAJI VITHALRAO KAMBLE: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the total amount allocated by the National Council
for Teachers’ Education (NCTE) to each State during the
last two financial years to enable their District Councils
for Teachers’ Education to construct their own buildings;

(b) the names of the States which have utilised this
amount;

(c) whether it was utilised by them properly; and

(d) if not, the action proposed to be taken by the
Government against the States which have failed to utilise
this amount properly?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTRY OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) The
National Council for Teacher Education (NCTE) does not
allocate funds to States for the construction of buildings.

(b) to (d) Question does not arise.
[Translation]
Study on Quake Zones

*77. SHRI RAMSHETH THAKUR: Will the Minister
of SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether Geo-Hazards Intemnational and the UN
Centre for Regional Development has conducted a study
in 21 cities of the country to find out the quake zones;

(b) if so, the details thereof;

(c) whether the study report has identified Delhi and
Mumbai situated in quake zones; and

(d) if so, the steps being taken by the Govemment
to overcome the situation that may arise in these metro
cities in the event of earthquakes of high intensity?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) Sir,
the Government is not aware of any proposal/study
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initiated by the Geo-Hazards International and UN Centre
for Regional Development for 21 cities of the country to
find out the quake zones.

(b) and (c) Does not arise.

(d) The Govermment of India recognized that the
country is vulnerable to earthquake hazard and has taken
several steps to monitor and study earthquakes and
evolve earthquake disaster mitigation and management
plans. A National Seismic Network has been operational
in the country for a long time and is periodically upgraded
technologically. A National Data Centre to compile and
collate all the seismic related information has been
recently started in India Meteorological Department. Based
on available seismic cum geological data, the country
has been divided into five major Seismic Zones; Zone-5
being the most active seismic region while Zone-1 is the
least. Delhi is in Zone-4 whereas Mumbai is in Zone-3.
The zonation map is also periodically updated based on
new findings and new data. Micro-zonation of various
urban cities has also been recently initiated by the
Government and building codes for structures in different
zones have also been evolved by the Bureau of Indian
Standards (BIS). After evolving the BIS standards,
awareness among the people for adopting building safety
standards is being created. Technologies for strengthening
the existing houses by way of retrofitting have been under
development. The Earthquake Risk Evaluation Centre
(EREC) with the mandate to prepare site-specific
earthquake risk maps of high earthquake prone areas
including Delhi and Mumbai is being established. Large
number of research groups are being supported to carry
out research and development activities related to
earthquakes.

Modernisation of Government of India Presses

*78. SHRI PRABHAT SAMANTRAY: Will the Minister
of URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pleased to state:

(a) whether the work related to the modemisation of
some Government of India Presses have been pending
since long;

(b) if so, the reasons therefor;

(c) whether any funds have been earmarked for the
purpose during the Ninth Five Year Plan;

(d) if so, the details thereof; and

(e) the specific steps taken/proposed to be taken to
implement the said modemisation programme?
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THE MINISTER OF URBAN DEVELOPMENT AND
POVERTY ALLEVIATION (SHRI ANANTH KUMAR): (a)
to (e) Yes, Sir. A comprehensive proposal covering
modernization of some of the Government of India
Presses as well as closure/merger/transfer/restructuririg
of Presses is under consideration of the Government.

During the Ninth Plan period, an amount of Rs. 1.75
crores were allocated for modemization as under:

1997-98 Rs. 0.50 crore
1998-99 Rs. 1.00 crore
1999-2000 Rs. 0.25 crore

No plan allocation was made during the subsequent
years.

Freedom Fighters’ Pension

*79. SHRI G. PUTTASWAMY GOWDA:
SHRI VINAY KUMAR SORAKE:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether a number of cases of fake freedom
fighters’ pension have been detected recently in several
States;

(b) if so, the details thereof, State-wise; and

(c) the action taken against the accused persons
and the officials found responsible in all such cases?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO):
(a) Yes, Sir.

(b) The number of such cases State-wise, during the
period from 1.4.2001 to 31.1.2002 is as under:

S.No. State/U.T. Number of fake cases
detected and pension
cancelled
1. Andhra Pradesh 1
2 Bihar 16
3. Karnataka 3
4. Madhya Pradesh 1
5. Manipur 116
6. Punjab 1
7. Tamil Nadu 1
8. Tripura 5
Total 144
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(c) The Central Government sanctions the freedom
fighters pension on the basis of documents produced by
the applicant as well as the recommendations of the
concemed State Government who get the claim of the
applicant verified and also scrutinised by the State
Advisory Committee, if any. No instance of involvement
of any official of Central Government has so far come to
notice of the Government in these cases.

Promotion of Science and Technology

*80. SHRI K.P. SINGH DEO: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether the Government have sponsored any
Central scheme to promote Science and Technology in
each State;

(b) if so, the State-wise achievements made under
the scheme, particularly in Orissa during the last three
years; and

(c) the funds allocated by the centre for the purpose
during the said period, year-wise?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a)
Yes, Sir. The Government promotes Science and
Technology in States through various schemes such as
State councils for science & technology, science and
technology communication and popularisation, science and
technology entrepreneurship development, science &
society programmes, special component plan for the
development of scheduled castes and tribal sub-plan.

(b) These schemes have contributed in the fields of
science popularisation, entrepreneurship development,
remote sensing, power generation and energy
conservation, environment and ecology, biotechnology,
science & technology based development etc. in most of
the States including Orissa.

(c) The funds allocated for these schemes are
Rs. 22.50 crores, Rs. 28.00 crores and Rs. 24.40 crores
for the years 1998-99, 1999-2000 and 2000-2001
respectively.

[Translation)
Death due to Poor Health Care
*81. SHRI SUNDER LAL TIWARI: Will the Minister

of HEALTH AND FAMILY WELFARE be pleased to
state:
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(a) whether the Government are aware that 24 lakhs
children die every year in the country due to poor health
care facilities as reported in the ‘Dainik Jagran' dated
January 11, 2002;

(b) if so, the details thereof;
(c) the reaction of the Government thereto, and

(d) the steps taken by the Government to save the
children from untimely death for want of health care?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. C.P. THAKUR): (a) to (d) Government
are aware of the report pertaining to deaths of children
published in the ‘Dainik Jagran’ of January 11, 2002.
The newspaper report gives a brief account of the status
of montality in children contained in the UNICEF document
“The State of the World's Children, 2001."

As per the prevalent child (0-4) mortality rate (22.5
per thousand-SRS 1998), it is estimated that approximately
24 lakh children in the age group 0-4 years die every
year. The major medical causes of deaths in this age
include pre-mature birth, acute respiratory infections,
diarrhoeal diseases and vaccine preventable diseases.
High prevalent of low birth weight babies and malnutrition
contribute to the mortality in this age group. Factors
impacting social development, including female literacy,
early age at marriage of girls leading to pregnancy in
young women, short birth intervals, status of women, per
capita income and poor health seeking behaviour
contribute to child mortality.

The child (0-4) mortality rate has declined from 26.3
per thousand in 1990 to 22.5 in 1998. As per the Sample
Registration System-1998, the child mortality rate ranges
from 33.6 per thousand in Kerala to 32.6 in Madhya
Pradesh. The child mortality rates for the major States
are given in the enclosed Statement.

Under the Reproductive and Child Heath Programme,
immunization, control ot deaths due to acute respiratory
infections and diarrhoea, provision of essential newborn
care and promotion of exclusive breastfeeding and
appropriate complementary feeding are being implemented.
The Integrated Child Development Scheme is being
implemented to provide supplementary nutrition to young
children and pregnant and lactating mothers. To prevent
micronutrient deficiencies of Vitamin A and Iron,
prophylactic programmes are under implementation.

Several schemes have been launched for improving
outreach services in the remote and difficult areas to
further reduce infant and child mortality. These, inter-alia,
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include organization of RCH Camps, Dai Training
Programme, Scheme for Strengthening Reproductive and
Child Health Services, Immunization Strengthening Project,
Border District Cluster Strategy and operationalisation of
Newborn Care.

Statement

Child (0-4) Mortality Rate

Andhra Pradesh 18.1
Assam 27.5
Bihar 22.9
Guijarat 19.6
Haryana 22.4
Himachal Pradesh 16.7
Karnataka 16.7
Kerala 3.6
Madhya Pradesh 32.6
Maharashtra 12.7
Orissa 29.0
Punjab 16.8
Rajasthan 27.7
Tamil Nadu 13.0
Uttar Pradesh 29.0
West Bengal 15.0
India 22,5

Source: Simple Registration System-1998.
[English]
Aid to Afghanistan

"82. SHRI AJOY CHAKRABORTY:
SHRI RATILAL KALIDAS VARMA:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Government propose to provide
assistance for the reconstruction of Afghanistan;

(b) if so, the details and the terms and conditions
thereof;
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(c) whether India participated in the recently held
two-day international conference on reconstruction
assistance to Afghanistan;

(d) if so, the details thereof;

(e) whether the Prime Minister of Afghanistan visited
India recently; and

(f) if so, the details of discussions held and the
outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI OMAR ABDULLAH): (a) to
(f) India has historical ties of friendship and cooperation
with Afghan people. As part of our continuing commitment
to further strengthen our relationship, government has
proposed to cooperate with the Afghan government in
reconstruction and rehabilitation in post conflict Afghanistan
in various areas. In this context, government has
announced a line of credit of US$ 100 million to be
made available to the Afghan government. During the
Tokyo Ministerial Meeting on Reconstruction in
Afghanistan, held on 21-22 January, 2002, we had also
made available an amount of US$ 1.5 million for
immediate utilization by the Afghan government.

During the recently concluded visit of H.E. Hamid
Karzai, the Chairman of the Afghan Interim Administration,
Hon'ble Prime Minister Shri Atal Bihari Vajayee announced
a grant of US$10 million for utilization by the Afghan
government.

India has participated in all the international meetings
and conferences, held thus far, relating to reconstruction
in Afghanistan, including the Tokyo Ministerial meeting
and the latest meeting held in Berlin on 13th February,
2002 relating to training of Afghan police force.

As part of our continuing bilateral political interaction
with the Afghan Interim Administration, the Chairman of
the Afghan Interim Administration, H.E. Hamid Karzai paid
a state visit to India on 26-27 February, 2002. During his
visit, all issues of bilateral cooperation, specifically those
relating to reconstruction and rehabilitation in post conflict
Afghanistan were discussed. In addition to a US$10 million
grant announced by the Prime Minister, both sides agreed
to work on project assistance in the fields of Education,
Health, Information Technology, Public Transport, Energy
and Training. The visit of Chairman Karzai opened a
new chapter in Indo-Afghan relations.
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Withdrawal of STDASD Services in
Kashmir Valley

“83. DR. S. VENUGOPAL:
SHRI CHADA SURESH REDDY:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether STD and ISD services were withdrawn
from all private public call offices and cyber cafes in
Kashmir valley following reports of misuse of these
facilities by militants;

(b) if so, the date from which these facilities have
been withdrawn;

(c) whether the Government of Jammu and Kashmir
have opposed the withdrawal of STD/ISD facilities;

(d) if so, the reaction of the Government thereon;
and

(e) the action taken by the Government to provide
alternative employment/job opportunities to the people
losing their livelihood as a consequence thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI PRAMOD
MAHAJAN): (a) and (b) The STD and ISD services were
withdrawn on security considerations from all private public
call offices and cyber cafes in 8 districts of Jammu &
Kashmir State, namely, Kupwara, Baramulla, Pulwama,
Anantnag, Rajouri, Poonch, Kathua and Doda with effect
from 28.12.2001 and 4 more districts, namely, Badgam,
Srinagar, Udhampur and Jammu with effect from 1.1.2002.

(c) and (d) Some representations have been received
by the Government requesting for restoration of the STD/
ISD facilities on the PCOs in J&K State. Government is
keeping a watch on the situation.

(e) Even though the STD/ISD facility has been
withdrawn, the local and 95 dialling facility is available to
all such franchised PCO operators and they can dial
most of the places in the State. The minimum guarantee
for these PCOs has accordingly been reduced to be in
line with Local PCOs.
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Role of Homoeopaths in National Family Planning
Programme

“84. SHRI Y.S. VIVEKANANDA REDDY: Will the

Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the Government considers that the
involving of homoeopaths in the National Family Planning
Programme is necessary;

(b) if so, the details thereof;

(c) whether a joint workshop was conducted by the
National Commission on Population, and the State Institute
of Health Management and Communications of Madhya
Pradesh in Gwalior recently to bring some homoeopaths
into the main stream;

(d) if so, the main objectives of the workshop; and

(e) the extent to which these objectives have been
achieved?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. C.P. THAKUR): (a) and (b) The National
Population Policy, 2000, stipulates mainstreaming of Indian
Systems of Medicine & Homoeopathy as one of the
strategic themes for achieving population stabilisation in
the country. To operationalise this strategy, the policy
provides for appropriate training and orientation for the
institutionally qualified homoeopathic practitioners in
respect of the Reproductive and Child Health (RCH)
Programme. The services of such homoeopathic
practitioners will be utilised to fill in the critical gaps in
medical manpower at appropriate levels in the health
delivery systems and infrastructure.

(c) to (e) The National Commission on Population
(NCP) has sponsored, at the State Institute of Health
Management and Communication at Gwalior, Madhya
Pradesh, 10 workshops of two days duration each for an
orientation training programme for practitioners of Indian
Systems of Medicine and Homoeopathy (ISM&H) with a
view to bringing them into the mainstream for providing
health and family welfare services, especially in the remote
and inaccessible areas. On the basis of the preliminary
report submitted by the Institute, the training programme
was completed successfully and about 300 ISM&H
practitioners participated in this training programme.
Several suggestions were made in the workshop. A
summary of suggestions is enclosed as statement.
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Statement

Summary of Suggestions

. The Clinics of these trained Medical Practitioners

should be made depot centres for distribution of
contraceptives.

Regular supply of contraceptives should be made
available for their clinics so that the
contraceptives can be distributed to the
acceptors.

Supply of aids like cassettes, Video films etc.
about Family Planning.

Supply of posters/charts etc. regarding family
planning methods. These can be put on their
clinics and this would help them to explain/
counsel about a method.

Availability of a lady doctor at least once a weak/
month at the clinics of these trained practitioners
for giving talks/lectures on important health
related problems.

Mass meeting/group meeting/baby shows etc. to
be done by Govemment health workers in the
clinics of these practitioners.

They should be involved in all the health related
Government activities.

In every village a team of private medical
practitioners should be allowed to open a
“Pariwar Kalyan Kendra”. The centre should be
given one year to show its performance and if
it is found satisfactory it should be given renewal
for another year or else it should be stopped.

Refresher training should be given to them again
and again as this will help to increase their
knowledge.

Incentives should be given to acceptors of
permanent method of family planning.

Books related to family welfare programme
should be given to private medical practitioners.

Library facility for private medical practitioners
should be started.

Monthly meeting of these private medical
practitioners with Block Medical Officer and Chief
Medical & Health Officer should be done for
close coordination between the Government and
Private Sector.
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14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

Written Answers

Identity cards should be issued to these trained
private medical practitioners.

Modules in Hindi should be given to the private
medical practitioners for referral purpose.

Some of the private medical practitioners have
offered to utilize their clinics by the Government
for purpose of opening a family planning centre.

Mobile van should be utilized for creating
awareness about family welfare programme in
the backward areas.

Such types of training are so beneficial that they
are ready to attend them even if the Government
does not give as any DA or TA efc.

5-11 doctors should join together and form a
working team. Creating awareness among the
general public should be the aim of this team.

Boards should be put on their clinics mentioning
that this clinic is a centre recognized by the
Government for family welfare programmes and
depot centres for distribution of contraceptives.

Referral slips should be given to the private
medical practitioners for referring clients from
their clinics to the Government hospitals. A client
coming with the slip should be given proper care
attention and behaviour of doctors should be
good. This will create a rapport of the private
medical practitioners amongst the general public.

Vaccines should be made available to the private
medical practitioners for immunization.

The trained private medical practitioners should
be given a target for family planning and if they
meet the target then they should be given some
incentive.

Facility of free education for the children of those
couples who opt small family norm.

Female private medical practitioners should be
given training on IUD insertion and M.T.P.

Counselling camps should be organised at least
once a month in the backward areas.

In the monthly meeting of the Government
officials, representatives of private medical
practitioners should be called for suggestions.

At the district or block level, the health committee
which have been made should have
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representative of private medical practitioners
also.

29. Dates of Tubectomy Camps etc. in a particular
area should be intimated to private medical
practitioners of that area so that they can also
refer client to avail these facilities.

30. This type of involvement should not stop with
the training but extend to making depot holders,
refresher course, creating awareness, organising
camps etc.

31. If private medical practitioners are referring cases
to a particular hospital then they should be
allowed to accompany the patient to the O.T.
also as this will remove the fear in the minds of
the client.

I.T. Enabled Service

*85. SHRI CHANDRA BHUSHAN SINGH:

SHRI S.D.N.R. WADIYAR:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether India has the potential to tap global
market for |.T. enabled services;

(b) if so, the steps taken by the Government in this
direction;

(c) whether any action plan has been formulated
thereon; and

(d) if so, the details thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI PRAMOD
MAHAJAN): (a) Yes, Sir.

(b) to (d) India with its strengths in offering low costs,
high quality, skilled English speaking work force and
conductive policy environment, is well positioned to derive
the benefits from IT Enabled Services (ITES) market and
become a key hub for these services. Govemment is
proactively working with the industry, to ensure that India
offer best value preposition for ITES. The incentives
provided by the Govemment include making IT Enabled
Services eligible for Income Tax benefit under Sections
10A, 10B and 80HHE of the Income Tax Act.
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[Translation]
World Bank Assistance for HIV/AIDS

*86. SHRIMAT! JAS KAUR MEENA: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the financial assistance provided by World Bank
for prevention of HIV/AIDS in the country during the last
three years;

(b) whether the amount so provided is being utilised
appropriately; and

(c) if not, the reasons therefor?
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THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. C.P. THAKUR): (a) to (c) The National
AIDS Control Project-Phase 1l is a 100% Centrally
Sponsored Scheme, is being implemented all over the
country through various State AIDS Control Societies with
assistance from World Bank. The total credit committed
by the World Bank for the project is US$191 million for
the period 1999-2004.

An outlay of Rs. 1425 crore has been made available
for the National AIDS Control Project-Phase Il for the
project period. The break-up is as follows:

1. World Bank assisted National AIDS
Control Project-Phase |l

2. USAID assistance for AVERT
Project in Maharashtra

3. DFID assistance for Sexual Health
Projects for the States of Andhra
Pradesh, Gujarat, Kerala and Orissa

Rs. 1155.00 crores

Rs. 166.00 crores

Rs. 104.00 crores

The position of utilization of funds against the
approved outlay for World Bank component of the National
AIDS Control Project Phase |l is as follows:

(Rupees in crores)

Year Provision Utilisation
1999-2000 135.50 129.74
2000-2001 120.50 162.56
2001-2002 166.50 126.54""

**Till February, 2002.
[English]

Malpractices in Working of Medical Store
Organisation

*87. SHRI SURESH KURUP:
SHRI E. AHAMED:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government are aware of the
malpractices in the working of the Medical Stores

Organisation as reported in Times of India’ dated January
30, 2002;

(b) if so, whether a perceived nexus between officials

and drug companies had bent stringent inspection
rules;

(c) if so, the details of the irregularities; and

(d) the action taken by the Government thereon so
far?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. C.P. THAKUR): (a) to (d) Government is
aware of the news report titled ‘Bitter Pill’ which appeared
in the Times of India dated 30.1.2002.

This news item gives an impression that the Medical
Stores Organization (MSO) has made some report, which
reveals a nexus between corrupt government officials and
drug companies to bend stringent inspection rules. No
such report has been made by the Medical Stores
Organization.

It is also not true to say that there is any nexus
between government officials and drug companies. There
are stringent procedures for quality assurance of drugs
to be supplied through the Medical Stores Organization.
Procurement of drug is made through firms registered
with MSO. Each and every batch of drug is subjected to
test in government approved laboratories. The drug is
accepted for supply only after receipt of satisfactory test
reports from the laboratory.
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The Drugs Controller General (India) has advised the
State Drug Controllers to take effective measures like
activating State Drug Advisory Committees, establishing
intelligence-cum-legal machinery with police assistance,
undertaking surveillance of suspected dealers and
obtaining cooperation of pharmaceutical industry through
regular interaction with them, etc.

The newspaper report also makes references to
selling of magic drugs and stimulants. The govemment
has already published draft notification prohibiting
advertisement of claims of cure or treatment of AIDS. So
far as the reference to deaths as a result of fake
medication is concerned, no such report has been
received from the state authorities. Strict penalties have
been prescribed under the amended Drugs and Cosmetics
Act, 1982, making it clear that if death or hurt is
attributable to the drug being adulterated or spurious, the
punishment provided is imprisonment for not less than
five years which may extend to a term of life and fine
which shall not be less than rupees ten thousand.

In so far as the reference to WHOQO'’s report is
concemed, the office of the WHO in India has stated
that they have not made any statement saying that India
has got the dubious distinction of being the world leader
in counterfeit drugs production.

[Translation]
National Commission on Population

*88. KUNWAR AKHILESH SINGH: Will the PRIME
MINISTER be pleased to state:

(a) whether National Commission on Population has
been constituted;

(b) if so, the details thereof;

(c) whether the Government have made an
announcement to provide Rs. 100 crore for implementing
the programmes of the said Commission;

(d) if so, whether the amount so announced have
been provided; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS, MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINISTER OF STATE
IN THE DEPARTMENTS OF ATOMIC ENERGY AND
SPACE (SHRIMATI VASUNDHARA RAJE): (a) Yes, Sir.
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+ (b) The National Commission on Population is headed
by the Prime Minister as Chairman and the Deputy
Chairman of the Planning Commission as the Vice-
Chaiman. All Chief Ministers, concemed Central Ministers,
all major political parties, specialists NGOs, private sector
and media representatives are the other members of the
Commission. The Commission is to:

(i) review, monitor and give directions for the
implementation of the National Population Policy
with a view to meeting the goals set out in the
policy.

(i) promote synergy between demographic,
educational, environmental and developmental
programmes so as to hasten population
stabilization.

(i) promote inter-sectoral coordination in planning
and implementation across govemment agencies
of the Central and State Govemments, to involve
the civil society and the private sector and to
explore the possibilities of international
cooperation in support of the goals set out in
the Policy.

and

(iv) facilitate the development of a vigorous people’s
movement in support of this national effort.

(c) to (e) The announcement made by the
Govemment regarding provision of Rs. 100 crore is meant
for contribution as seed money to the corpus of the
National Population Stabilization Fund. For this purpose,
Rs. 50 crores each has been provided in the Central
Budgets for 2000-2001 and 2001-2002.

[English]
SAARC Summit Stand on U.N. Resolution

*89. DR. RAJESWARAMMA VUKKALA: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the South Asian Association for Regional
Cooperation (SAARC) countries have decided in
Kathmandu Summit to implement the U.N. Security
Council resolution 1373 against terrorism;

(b) if so, whether the Government have taken any
steps in this regard; and

(c) it so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI OMAR ABDULLAH): (a) Yes,
Ma’am. At the Kathmandu Summit in January, 2002
SAARC Countries reiterated their support to the U.N.

Security Council Resolution 1373 of 28th September,
2001.

(b) and (c) India is fully supportive of United Nations
Security Council Resolution 1373, and is committed to
fulfilling its obligation.

[Translation]

Share of Small Scale Industries in
Industrial Production

*90. SHRI RAJO SINGH: Will the Minister of AGRO
AND RURAL INDUSTRIES be pleased to state:

(a) the share of very small industries, cottage
industries and small scale industries in the total industrial
production of the country;

(b) whether any financial assistance is given by the
Government to these industries;

(c) if so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF AGRO AND RURAL
INDUSTRIES (SHRI KARIYA MUNDA): (a) The share of
very small industries, cottage industries and small scale
industries (VS| Sector) in the total industrial production of
the country at 1993-94 prices for the year 2000-2001 is
estimated to be 47.29%.

(b) to (d) The Government through Khadi and Village
Industries Commission (KVIC) implements the Rural
Employment Generation Programme throughout the
country. The KVIC provides Margin Money for setting up
Khadi and Village Industries including agro and rural
industries in rural areas. The banks provide the balance
funds for the projects in the form of term loan.

For the development of small scale and cottage
industries, Plan Schemes of the government cover
technology upgradation, quality improvement, infrastructure
development, training and entrepreneurship development,
and marketing development. For creation of self-
employment opportunities, assistance is provided under
the scheme of Prime Minister's Rozgar Yojana (PMRY).
However, these are project/unit specific and not industry
specific.
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[English]
Telephone Facility to Villages

*91.  SHRI ARUN KUMAR:
SHRI VIRENDRA KUMAR:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Govemment are committed to achieve
the target to provide telephone facility in all the villages
in the country by year 2002;

(b) if so, the steps being taken to achieve the target;
and

(c) the details thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI PRAMOD
MAHAJAN): (a) Yes, Sir. The Government policy is to
provide one Village Public Telephone in each village of
the country by year 2002.

(b) and (c) The Bharat Sanchar Nigam Limited
(BSNL) which is a public sector unit under the Department
of Telecommunications has formulated a comprehensive
plan to induct new technologies for rural telephony. These
are Wireless in Local Loop (WLL), Centre for Development
of Telematics Point to Multi-Point system (C-DOT PMP)
& Satellite-based telephones for remote and inaccessible
areas in the country over and above the conventional
technology of under ground cables. There are being
implemented in a phased manner. Private Basic Service
Operators are also required to fulfill their commitment for
providing Village Public Telephony.

Signing of Extradition Treaty

*92. SHRI SHANKAR PRASAD JAISWAL: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government propose to sign
extradition treaty with Malaysia;

(b) if so, whether the treaty has since been signed;

(c) if not, the reasons for delay in signing the
same;

(d) names of the countries particularly in South Asia
with whom India has not signed the extradition treaty so
far; and
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(e) the efforts being made by the Government to
sign the same with them?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI OMAR ABDULLAH): (a) Yes,
Sir.

(b) No, Sir.

(c) An Extradition Treaty is signed only after a
mutually agreed text is finalized by the technical and
legal experts of the two countries and is approved by
the two Govemments.

(d) and (e) In South Asia, India already has
extradition treaties with Nepal and Bhutan and also has
reciprocal extradition arrangements with Sri Lanka. The
conclusion of an extradition treaty is a bilateral process,
and proposals are initiated after ascertaining the interest
of other countries in concluding extradition treaties with
India.

Grant-in-aid to Special Category States

“93. SHRI RAM PRASAD SINGH:
DR. RAGHUVANSH PRASAD SINGH:

Will the PRIME MINISTER be pleased to state:

(a) whether any guidelines have been issued by the
Govermment for giving loans, financial assistance and
grant-in-aid for various projects/schemes in special and
non special category States; and

(b) if so, the details thereof, category-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS, MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINISTER OF STATE
IN THE DEPARTMENTS OF ATOMIC ENERGY AND
SPACE (SHRIMATI VASUNDHARA RAJE): (a) and (b)
The Normal Central Assistance (NCA) to State Plan for
Special Category and Non-special Category States is
govemned by the Gadgil Formula as approved by the
National Development Council (NDC) in December, 1991.
The Special Category States are—Arunachal Pradesh,
Assam, Himachal Pradesh, Jammu & Kashmir, Manipur,
Meghalaya, Mizoram, Nagaland, Sikkim, Tripura and
Uttaranchal. The remaining States are Non-Special
category States. For Special Category States, 90% off
the NCA is given as Grant and the remaining as Loan.
In the case of Non-Special Category States, however,
only 30% of NCA is given as Grant and the remaining
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is given as Loan. Irrespective of the original terms and
conditions of the external aid, when such aid is passed
on to the States, it is also provided on the same terms
and conditions as NCA. In respect of other components
of Central Assistance to States, there are specific
guidelines relating to each Area Programme.

Political Propaganda

*94. SHRI P.R. KYNDIAH: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether the attention of the Government has been
drawn to the news-item captioned “Advani on wanted
list, says Pak Newspaper" appearing in the Times of
India dated January 31, 2002;

(b) if so, the details thereof; and

(c) the action taken by the Government to counter
the unjustified political propaganda?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI OMAR ABDULLAH): (a) to
(c) Government have seen the report appearing in the
Times of India on 31st January 2002.

Pakistan often resorts to such propagandist measures
in its futile bid to deflect international focus from its
sponsorship of cross border terrorism in India.

The open and unequivocal acknowledgement by the
international community today of Pakistan's involvement
with terrorist, testifies to the complete failure of these
efforts.

Cellular Mobile Services
*95. SHRI ANANTA NAYAK: Will the Minister of

COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Government are considering to
provide cellular mobile services to the customer at cheaper
rates;

(b) if so, the details thereof;

(c) whether any plan has been drawn up in that
regard for various States, particularly for the districts which
are not covered under Cellular Services.

(d) if so, the details thereof; and

(e) if not, the reasons therefor?
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THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI PRAMOD
MAHAJAN): (a) and (b) In order to provide a good
competitive environment, the Government have granted
multiple licences for operation of Cellular Mobile Telephone
Service (CMTS) in most of the service areas and Cellular
tariff have shown a marked downward trend. When the
fourth cellular operators, who were granted Licences in
different Service Areas in September/October 2001
commence service, competition is expected to intensify
bringing down the tariffs further. Telecom Regulatory
Authority of India is responsible for fixation of tariff and
is keeping a close watch on the tariff prevailing in the
cellular service market.

(c) and (d) As per the terms and conditions of the
CMTS Licence Agreement, an operator is required to
cover 10% of District Headquarters within one year and
50% of District Headquarters within three years. However,
Bharat Sanchar Nigam Ltd. has plans to provide CMTS
to all District Headquarters, wherever permitted by the
Govemment, in two phases throughout the country (except
Mumbai and Delhi) covering important Towns, Highways
and Railway Routes. So far as Mumbai & Delhi are
concerned, apart from the private operators, Mahanagar
Telephone Nigam Ltd. is also providing CMTS.

(e) Does not arise in view of (c) & (d) above.

[Translation]
Death of Children due to Polio Drops

“96. SHRI RADHA MOHAN SINGH:
SHRI ASHOK N. MOHOL:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government have received any
information with regard to the death of several children
due to polio drops administered at various health centres
on January 20, 2002;

(b) if so, the names of those health centres and the
number of children died as a result of polio drops

administered by each of these centres alongwith the
causes therefor; and

(c) the measures taken by the Govemment to prevent
recurrence of such incidents in future?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. C.P. THAKUR): (a) to (c) Although some
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press reports have come alleging deaths of children due
to administration of oral polio vaccine, investigations into
all such cases have revealed that no death of children
was due to administration of oral polio vaccine. These
deaths were due to other coincidental causes. Oral polio
vaccine is an absolutely safe vaccine which cannot cause
death, even if it loses potency.

[English]
Launching of Satellite INSAT-3C

"97. SHRI SULTAN SALAHUDDIN OWAISI:
SHRI SUSHIL KUMAR SHINDE:

Will the PRIME MINISTER be pleased to state:

(a) whether the third generation communication
satellite INSAT-3C was successfully launched from French
Guyana Space Port of Kourou in South America on
January 24, 2002;

(b) if so, the details thereof and the salient features
of the operations;

(c) the total cost incurred and time taken for
preparation and launching of this satellite;

(d) whether the satellite has since been placed in
the intended geo-stationary state and has also started
sending signals; and

(e) if so, the benefits likely to be derived from
launching of this satellite?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS, MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINISTER OF STATE
IN THE DEPARTMENTS OF ATOMIC ENERGY AND
SPACE (SHRIMATI VASUNDHARA RAJE): (a) Yes, Sir.

(b) After the successfully launch, the satellite’s orbit
was successfully raised from the INSAT Master Control
Facility, Hassan. INSAT-3C is now located at 74 deg. E
and all transponders have been checked out. The
performance of the spacecraft is satisfactory.

(c) The total cost of the INSAT-3C satellite including
launch and insurance is Rs. 600 crores. The satellite
fabrication and launching took about 24 months.

(d) Yes, Sir. The satellite has started sending signals
and some of the television and telecom carriers have
already been loaded since February 20, 2002.
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(e) INSAT-3C contains 24 C-band, 6 Ext-C,
2 S-band (Broadcast Satellite Service) and one S-band
(Mobile Satellite Service) transponders. INSAT-3C will
augment the INSAT system capacity for telecommuni-
cations, broadcasting and developmental communication
activities.

Dual Citizenship

*98. SHRI RAMSHETH THAKUR:
SHRIMATI BHAVNABEN DEVRAJBHAI
CHIKHALIA:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the committee headed by Shri L.M
Singhvi on ‘dual citizenship’ has submitted its report to
the Government;

(b) if so, the main recommendations made in the
report and the action taken by the Government thereon;

(c) whether the Government propose to grant dual
citizenship to the persons of Indian Origin/NRIs residing
in certain countries.

(d) if so, the details thereof alongwith criteria fixed
for the same; and

(e) the details of facilities/rights proposed to be given
to the persons holding dual citizenship?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI OMAR ABDULLAH): (a) Yes,
Sir. The High Level Committee had been set up by the
Government under the Chairmanship of Dr. L.M Singhvi,
MP to formulate appropriate policies for deepening
linkages with .all NRIs and overseas Indians. The
committee in its report has, inter alia, dealt with the issue
of dual citizenship.

(b) The Committee has recommended (i) Celebration
of gth January every year as Pravasi Bharatiya Divas,
(i) Institution of Pravasi Bharatiya Samman Award, and
(iii) Revision of the Persons of Indian Origin (PIO) Card
Scheme. All these three recommendations have been
accepted.

Among the Committee’s other main recommendation
are: grant of dual citizenship to foreign citizens of indian
descent residing in certain countries, engaging Indian
Diaspora in the fields of Culture, Education, Health, Media,
Science & Technology, Economic Development,
Philanthropy etc. in order to enhance their connectivity
with India, improvement of facilities at the airports,
problems of overseas Indian labour etc.
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The relevant recommendations have been sent to
the concemed Departments/Organisations for their inputs/
examination.

(c) No decision about grant of dual citizenship has
been taken as yet.

N

(d) and (e) Does not arise.
Exchange of Wanted Men

*99. SHRI IQBAL AHMED SARADGI:
SHRIMATI RENUKA CHOWDHURY:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether any list of the wanted terrorists who have
taken refuge in Pakistan has been submitted to the
Government of Pakistan;

(b) if so, the details thereof;

(c) the reaction of the Government of Pakistan
thereto;

(d) whether Pakistan has also handed over to India
a list of wanted men; and

(e) if so, the details thereof including the stand of
the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI OMAR ABDULLAH): (a) to
(c) On 31st December 2001, Govermmment handed over a
consolidated list of 20 fugitives from law currently residing
in Pakistan, and asked Pakistan to apprehend and asked
Pakistan to apprehend and hand over these individuals
to India, so that they can be brought to justice for their
crimes. Amongst the criminals figuring on the list are
those who are wanted for heinous crimes such as the
Mumbai bomb blasts in 1993, the hijacking of IC 814 to
Kandhar and the attack on India’s Parliament on
December 13.

Pakistan has not respond positively to this request.
The President of Pakistan, in his address to the Pakistan
nation on January 12 stated that there was no question
of the Pakistan authorities handing over any Pakistan
national to India. As regards the presence of non-Pakistan
nationals the President denied that Pakistan had given
asylum to'any such person.
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(d) and (e) In their public statements, Pakistani
leaders have claimed that they would shortly be handing
over to India their own list of wanted criminals. So far,
however, no such list has been handed over. Pakistani
leaders frequently resort to propagandist ploys of this
nature to divert attention from Pakistan’s continued
sponsorship of cross border terrorism.

[Translation]
Target Fixed for Atomic Power Generation

*100. SHRI A. NARENDRA: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government had decided in 1984
that the target fixed for atomic power generation would
be achieved by the year 2000;

(b) if so, whether the Government have reviewed the
progress made in this regard so far;

(c) if so, the details thereof; and

(d) the steps taken by the Government to achieve
the target?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS, MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINISTER OF STATE
IN THE DEPARTMENTS OF ATOMIC ENERGY AND
SPACE (SHRIMATI VASUNDHARA RAJE): (a) The
“Nuclear Power Profile” of the Department of Atomic
Energy, formulated in the year 1984, envisaged reaching
10,000 MWe of nuclear power capacity by the year 2000.
The achievement of the above was, however, subject to
the commencement of a number of new projects, and
the allocation of financial resources.

(b) Yes, Sir.

(c) and (d) A nuclear power capacity of 2720 MWe
has been reached by the end of the year 2000.
Construction work has commenced on 2x540 MWe project
at Tarapur (TAPP-3&4), 2x220 MWe project at Kaiga
(Kaiga-3&4) and 2x1000 MWe Light Water Reactor project
at Kudankulam in Tamilnadu. The proposal for project
financial sanction for 2x220 MWe (RAPP-5&6) at
Rawatbhata, Rajasthan is under process for approval of
the Government of India. More new projects are also
expected to be taken up progressively.

The total nuclear power capacity is planned to reach
4020 MWe by the end of X Five Year Plan (March 2007),
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6680 MWe by the year 2008 and 9935 MWe by end of
Xl| Five Year Plan (March 2012). The aim is to ultimately
reach a total nuclear power capacity of 20000 MWe by
the year 2020. The implementation of this programme
would depend upon availability of financial resources.

[Translation]
Settiement of Enron Issue

*101. SHRI HARIBHAI CHAUDHARY:
SHRI J.S. BRAR:

Will the Minister of POWER be pleased to state:

(a) whether Enron has decided to give up all the
projects;

(b) if so, the projects likely to be affected as a result
thereof;

(c) whether financial institutions are incurring a huge
loss on account of delay in completion of phase-ll and
stoppage of power generation from phase-| of DPP;

(d) whether any meeting was held with US authorities
and if so, the details thereof; and

(e) the further steps taken by the Union Government
to early resolve the Dabhol dispute?

THE MINISTER OF POWER (SHRI SURESH
PRABHU): (a) and (b) Enron Corp. and the other off-
shore sponsors of the Dabhol Power Company (DPC)
have been indicating their intention to quit the 2184 MW
Dabhol Power Project-cum LNG regasification terminal
being developed by them in Maharashtra.

Enron, in October, 2000, had informed the Ministry
of Petroleum & Natural Gas that due to their restructuring
and prioritization of activities, they proposed to divest their
interest in exploration and production of oil and gas in
some countries including India.

(c) and (e) The primary responsibility for finding a
solution to the various issues presently surrounding the
project lies with the two parties to the Power Purchase
Agreement (PPA) viz., Maharashtra State Electricity Board
(MSEB) and DPC as also with the Government of
Maharashtra (GOM), who have guaranteed the payment
obligations of MSEB to the DPC under the PPA. However,
the Government of India (GOI), who have issued a
counter guarantee covering phase-l, has agreed to
facilitate early resolution of the issues. The Indian
Financial Institutions (IFls) have initiated the selection
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process for identifying new sponsors to purchase the
equity of the project.

(d) Representatives of the US Government have been
interacting with Government of India on issues relating
the Dabhol Project.

[Translation]
Fire/Explosion Incidents

*102. SHRI BRIJLAL KHABRI:
SHRI GAJENDRA SINGH RAJUKHEDI:

Will the Minister of DEFENCE be pleased to state:
(a) the details of fire/explosion incidents took place
during the last three years till now in various Ordnance

Factories/Depots/sub-depots/trucks and loss suffered by
the Government as a result thereof;

(a) Fire/Explosion Incidents at Ordnance Factories
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(b) the loss of life and property suffered in each
incident, separately;

(c) whether inquiries have been conducted by the
Government into these incidents;

(d) it so, the causes thereof, incident-wise and the
action taken against the persons held responsible in each
case; and

(e) the steps being taken by the Government to
prevent recurrence of such incidents in future?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) to (e) The details of fire/explosion
incidents which occurred during the last three years in
various Ordnance Factories and Ordnance Depots and
the loss suffered thereof, the causes of the incidents and
action taken against the individual held responsible are
fumished below:

Sl Date of Loss sustained Likely Causes of Action taken against
No. Accident Factory Life Govt. Accident individuals held
Lost Property responsible for the
(in lakh) accident
1 2 3 4 5 6 7
1. 28.8.99 Ordnance Nil Rs. 5.96 Initiation of highly No individual was
Factory, inflammable ether found responsible by
Bhandara and ignition of the Board of Enquiry
propellant due to
flash from lightning
arrestor during
thunder.
2 28.10.99 Ordnance Nil Rs. 0.20 Fire due to friction No individual was
Factory, between high speed found responsible by
Dehu Road drill bit and the Board of Enquiry
accumulated
explosive powder
during drilling of
illuminating candles.
3. 19.2.2000 Ordnance One Negligible Explosion during No individuals was
Factory, gauging operation of found responsible by
Khamaria 84 mm TPT round the Board of Enquiry
4 22.3.2000 Ordnance Nil Rs. 4.40 Fire due to leakage No individual was
Factory, and exposure of found responsible by
Chanda Plasticized White the Board of Enquiry
Phosphorus to

atmosphere from

Bomb body




123 Written Answers MARCH 7, 2002 to Questions 124
1 2 3 4 5 6 7
5. 7.8.2000 High One Rs. 0.01 Violent deflagration No individual was
Explosive of Nitrating mixture founds responsible by
Factory, during nitration the Board of Enquiry
Kirkee
6. 28.9.2001 Ordnance One Rs. 0.11 Accidental No individual was
Factory, functioning of highly found responsible by
Varangaon sensitive initiator the Board of Enquiry
composition during
handling
7. 16.10.2001 Ordnance One Board of Board of Enquiry Board of Enquiry
Factory, Enquiry Report awaited Report awaited
Khamaria Report
awaited
8. 30.11.2001 Ordnance Three Rs. 46.55 Explosion due to fall No individual was
Factory, of box containing found responsible by
Itarsi dry/hot the Board of Enquiry
Nitrocellulose
Nitroglycerin paste
and resultant impact
9. 7.1.2002 Ordnance Nil Board of Board of Enquiry Board of Enquiry
Factory, Enquiry Report awaited Report
Khamaria Report Awaited
awaited

(b) Fire/Explosion incidents at Ordnance Depots/Sub Depots and carrying Trucks

1. 28.4.2000
2. 3.5.2000

3. 28.5.2000
4 29.4.2001

Ammunition 2
Depot,
Bharatpur

Ammunition Nil
Depot, Dehu
Road

Central Nil
Ordnance

Depot,

Kanpur

2 Nil
Ammunition

Sub Depot,

Mamoon

(Pathankot)

Rs. 39300.00

Nil

Rs. 400.00

Rs. 2769.00

Short circuit/
sparking on electric
pole

Grass fire due to high
temperature and
strong winds

Cause of accident
could not be
conclusively
established.
Possibility of
sabotage, though not
established, could not
be ruled out.

Cause of accident
could not be
conclusively
established
Possibility of
sabotage or careless
discarding of
Bidi/Matchsticks,
though not
established, could not
be ruled out.

Disciplinary action is
being taken against
defaulters

No individual was
found responsible by
the Board of Enquiry

Administrative action

is being initiated

against Commandant

of COD and two

other officers.

Disciplinary action is

also being initiated

against two army officers, two
civilian officers and four other
personnel.

Administrative/
disciplinary action
has been taken
against the defaulters.
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1 2 3 4 5 6 7

5. 24 5.2001 2 One Rs. 37800.00 Self actuation of Administrative/
Ammunition copper azide disciplinary action
Sub Depot ammunition. has been initiated
Bridhwal against officers
(Ganganagar) responsible.

6. 3.6.2001 Ordnance Nil Rs. 287.00 Sabotage/arson Being referred to CBI
Depot, Being referred to CBI for further
Shakurbasti for further investigation

investigation

7. 6.8.2001 Central Nil Nil Court of Inquiry Court of Inquiry
Ordnance report awaited report awaited.
Depot,
Jabalpur

8. 11.1.2002 Truck Two Court of Court of Inquiry Court of Inquiry
carrying Inquiry report awaited. report awaited.
ammunition report
at Bikaner awaited

Board/Court of Enquiry to investigate into the causes
of fire/explosion and to suggest remedial measures had
been constituted in all the cases of fire/explosion incidents.

The remedial measures suggested by the Board/Court
of Inquiry have been implemented in Ordnance Factories
to avoid recurrent except for some of the remedial
measures as given below:

(i) Ordnance Factory, Khamaria (Date of Accident-
19.2.2000)—Provision of helmet to staff and
workers is being examined.

(i) High Explosive Factory, Kirkee (Date of Accident-
7.8.2000)—The possibility of washing Nitrator
with acetone every fortnight is being examined.

(i) Ordnance Factory, Itarsi (Date of Accident-
30.11.2001)—Twelve remedial measures have
been implemented. Balance three measures are
under implementation.

The following measures have been taken to prevent
incidents of fire and explosions at Ordnance Depots:

(i) Construction of covered accommodation to house
the entire quantity of ammunition held in the
depots.

(i) Upgradation of security and fire fighting
arrangements in the depots.

(iii)

(iv)

v)

(vi)

(vii)

(vii)

[English]

Disposal of unserviceable particularly unstable
and dangerous ammunitions.

Suitable instructions on security and fire fighting
have been issued by Army Headquarters.

All the depots have been instructed to update
and implement the updated safety and security
instructions.

Periodic inspection by Board of officers to check
adequacy of safety and security arrangements
has been ordered.

The shortage in fire fighting equipments is being
made up.

Depots have been instructed to clear the grass
and if required employ casual employees or hire
bulldozer for this purpose.

Dismantling of APM in Petroleum Sector

*103. DR. NITISH SENGUPTA:

Will
GAS be

SHRI PRABODH PANDA:

the Minister of PETROLEUM AND NATURAL
pleased to state:

(a) whether the Government are sticking to its earlier

decision

to dismantle the administered price mechanism

for petroleum products;
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(b) if so, the details in this regard?

(c) whether the abnormal price rise of some petroleum
products specially diesel, LPG and Kerosene is not
acceptable in view of the shamp rise in intemational prices
of crude and the outbreak of production of OPEC
countries; and

(d) if so, the corrective measures being taken to
safeguard the interests of the poorer section of the
country?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHR!I RAM NAIK): (a) and (b) The Administered
Pricing Mechanism for petroleum products will be
dismantled with effect from 1st April 2002. The following
decisions have inter-alia been taken in this regard:

(i) The oil pool account will be dismantied on 1st
April 2002 and the outstanding balances will be
liquidated by issue of oil bonds to be concerned
oil companies.

(i) The pricing of petroleum products and indigenous
crude oil will become market determined, but
Government will continue to provide subsidy on
PDS Kerosene and domestic LPG.

(iii) Subsidies on PDS Kerosene and domestic LPG
will be borne by the Consolidated Fund of India
from 1st April 2002. The subsidies will be
phased out in the next 3 to 5 years.

(iv) There will be freight subsidy for far-flung areas
for PDS Kerosene and domestic LPG.

(v) Private parties will be permitted to market
transportation fuels subject to specified
guidelines.

(vi) A regulator will be set up to oversee the
downstream petroleum sector.

(c) There has been no sharp rise in the international
prices of crude oil in the recent period.

(d) Does not arise in view of (c) above.
Inclusion of Pakistani Nationals in Voter's List

*104. SHRI ADHIR CHOWDHARY: Will the Minister
of LAW, JUSTICE AND COMPANY AFFAIRS be pleased
to state:

(a) whether the Govemment are aware that a number
of Pakistani nationals have been included in the voter's
lists in various States;
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(b) if so, the details in this regard;

(c) whether the Government have taken any steps to
exclude such voter's names from the lists; and

(d) if so, the details thereof?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI ARUN JAITLEY): (a) The Election
Commission of India, which has been vested with the
superintendence, direction and control of the preparation
of electoral rolls, has informed that it is not aware of
inclusion of names of Pakistani nationals in the voters’
lists in various States. Whenever any such case is brought
to the notice of the concemed authorities, statutory power
is exercised to inquire into such case and delete the
name if found to be ineligible for inclusion.

(b) to (d) Do not arise.
Privatisation of Rail Lines

*105. SHRI ASHOK N. MOHOL:
SHRI SHIVAJI VITHALRAO KAMBLE:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Government have decided to offer
privatisation of some loss-making railway lines;

(b) if so, the details thereof and the justification behind
taking such decision;

(c) whether such railway lines have been identified;
(d) if so, the details thereof;

(e) whether the interest of employees has been
protected before taking such decision;

(f) if so, the details thereof;, and

(g) the steps, the Government have taken to make
these lines remunerative before taking the decision of
privatisation of these lines?

THE MINISTER OF RAILWAYS (SHRI NITISH
KUMAR): (a) to (g) The Standing Committee on Railways
(2001) on “Demands for Grants 2001-02 of the Ministry
of Railways” in its 9th Report recommended giving the
operation of some of the uneconomic branch lines on
experimental basis to private operators on a long-term
concession, with a view to reduce the losses. Accordingly,
Ministry of Railways started the process of preparation of
the bid document for concessioning. Such railway lines
are being identified. Necessary approvals will be taken at
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an appropriate stage. Interests of the employees will be
taken care of while preparing the terms and conditions.
To reduce losses on these lines, Ministry of Railways
have taken various cost-cutting measures, such as closure
of shifts, introduction of “one-train-only system”, etc.

Joint Venture in Defence Manufacturing

*106. SHRI E. AHAME™: Will the Minister of
DEFENCE be pleased to sta..:

(a) whether there are proposals to set up joint
ventures in the defence manufacturing sector with USA
and lsrael; and

(b) if so, the broad details thereof?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) It is the policy of Government to
encourage joint development, co-production and joint
ventures in the defence manufacturing sector. So far no
proposal has taken shape to set up any joint venture
with companies of USA & lIsrael.

(b) Does not arise in view of (a) above.
Joint Training to Counter Terrorism

*107. SHRI CHANDRA BHUSHAN SINGH:
SHRI MANIKRAO HODLYA GAVIT:

Will the Minister of DEFENCE be pleased to state:

(a) whether India and the United States of America
are negotiating an agreement to facilitate intense military-
to-military co-operation;

(b) if so, the details thereof and the progress made
in this regard so far;

(c) whether the USA is keen on joint training for
counter-terrorism and peace keeping operations; and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) No, Sir.

(b) Does not arise.
(c) and (d) Joint training for counter-terrorism and

peace keeping operations have been identified as areas
of further cooperation.
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[Transiation]

Consumer Price Margin for
Petrol and Diesel

*108. SHRI RAMSHETH THAKUR: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) whether the Government have decided not to fix
consumer price margin for petrol and diesel;

(b) if so, the details thereof;

(c) whether the said decision of the Government will
not lead oil companies earning arbitrary prices from the
consumers and also putting extra burden on the
consumers; and

(d) if so, the steps taken by the Government in this
regard?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK): (a) and (b) With the dismantling
of the Administered Pricing Mechanism effective 1st April,
2002, the pricing of petrol and diesel will become market
determined.

(c) and (d) Profiteering and anti-consumer activities,
it any, are proposed to be checked by constituting a
regulator for the down-stream petroleum sector.
[English]
Compulsory Military Training to Youths

*109. SHRI RAM MOHAN GADDE:
SHRI M.V.V.S. MURTHI:

Will the Minister of DEFENCE be pleased to state:

(a) whether the Government propose to make
compulsory military training for youth upto the age of
16-18 to attract them for a career in armed forces;

(b) if so, the details thereof;

(c) the manner in which this training is to be imparted
to youth going or not going school;

(d) the time by which a final decision is likely to be
taken in this regard;

(e) the present status of on-going upgradation
programmes of training institutes in Bihar; and
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(f) the funds allocated in this regard during the current
year?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) No, Sir.

(b) to (f) Does not arise in view to reply at (a) above.

Allotment of LPG Agencies/Petrol Pumps to
Widows in ITBP and BSF

*110. PROF. UMMAREDDY VENKATESWARLU: Will
the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether the Government have received
applications with appropriate recommendations for
allotment of petrol pumps or LPG agencies to the widows
of officers working in ITBP or BSF, who were killed in
action in Kashmir and other parts of the country;

(b) if so, the number of such applications pending
presently with the Government;

(c) the reasons for delay in allotting the petrol outlets
or LPG agencies to those widows; and

(d) the steps proposed to introduce a fast track
approach for this matter on humanitarian grounds?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK): (a) Yes, Sir.

(b) to (d) As per the guidelines for allotment of retail
outlet dealerships/LPG distributorships/SKO-LDO
dealerships under the discretionary quota the applications
are to be scrutinized by a Committee of Directors
(Marketing) of the oil marketing companies for Govemnment
decision. As per the Supreme Court order and
Government decision the number of discretionary
allotments in a year shall not exceed 10% of average
annual Marketing Plan or 75, whichever is less.

As on 1st February, 2002, 1668 applications have
been received, including 15 trom widows of Indo-Tibetan
Border Police (ITBP) personnel and 55 from widows of
Border Security Force (BSF) personnel. The applications
are being considered and would be decided as early as
possible.
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[Translation]
Setting up of Power Plants by Railways

*111. KUNWAR AKHILESH SINGH: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the railways are contemplating to generate
power for its own use;

(b) if so, the details of proposals of power plants to
be set up indicating the location of the site therefor; and

(c) the power in mega watts required by Indian

Railways per year and the expenditure likely to be incurred
per year thereon?

THE MINISTER OF RAILWAYS (SHRI NITISH
KUMAR): (a) Yes, Sir. Railways are contemplating to
generate power jointly with National Thermal Power
Corporation Ltd. (NTPC) for its own use.

(b) Memorandum of Understanding (MoU) has been
signed on 18.2.2000 between the Ministry of Railways
and National Thermal Power Corporation Ltd. (NTPC) for
setting up of joint venture power projects. As per MoU,
a project committee consisting of members from Ministry
of Railways and NTPC shall be constituted to prepare
the techno-economic feasibility study report. On the basis
of the report, appropriate action shall be taken.

(c) Indian Railway requires about 2000 MW power
for both traction and non-traction purposes. The
expenditure likely to be incurred by Railways would be
worked out by the Project Committee.

[English]
Redressal of Grievances of Armed Forces

*112. SHRI SULTAN SALAHUDDIN OWAISI: Will the
Minister of DEFENCE be pleased to state:

(a) whether there are statutory and non-statutory
channels for redressal of grievances of the armed forces;

(b) if so, the details thereof;
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(c) whether the number of armed forces personnel
approaching the courts are on the increase year after
year,

(d) if so, whether the existing channels are not
sufficient for redressal of their grievances;

(e) whether the Government propose to set up more
tribunals to provide altemnative remedy to the amed forces
personnel; and

(f) if so, the details thereof and the time by which
these tribunals are likely to be set up?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) Yes, Sir.

(b) to (fy A Statement is enclosed.
Statement

Provisions exist under the relevant sections of the
Army Act, 1950, Navy Act 1957 and Air Force Act 1950
for redressal of grievances of the Armed Forces personnel.
All such statutory complaints are made through proper
channels and the intermediate superior authority in chain,
offers detailed para-wise comments on the complaints.
Where the redress prayed for is not given, the
intermediate authority forwards the complaint to the
authority to whom the complaint is addressed, for final
disposal. Under non-statutory channels, there are
provisions for submitting complaints against specific military
wrongs in addition to statutory complaints.

2. In the Army and the Air Force the trend of
approaching the courts by individuals seems to be on
the increase. In the Navy, however, no clear cut trend is
visible currently.

3. In the Armed Forces the channels of redressal of
grievances are considered by and large adequate.

4. A proposal to establish an Atmed Forces Tribunal
to deal with the service matters and appeals arising out
of the verdicts of the court martial conceming the three
services is under active consideration of the Government
and the modalities and other details are being worked
out.
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FD! in New Exploration Licensing Policy

“113. SHRI RADHA MOHAN SINGH:
DR. LAXMINARAYAN PANDEYA:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the total FDI received in all the rounds of NELP;

(b) the targets for FDI in petroleum exploration during
the Ninth plan;

(c) the total investment planned for petroleum
exploration in NELP; and

(d) the increase in reserves expected from the blocks
awarded in NELP so far?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK): (a) The total Foreign Direct
Investment (FD!) flow in respect of New Exploration
Licensing Policy (NELP) blocks in the year 2000-01 was
Rs. 116 crores (US $23.67 million).

(b) No target was fixed for FDI for petroleum
exploration during the Ninth Plan. However, the estimated
amount of foreign investment during the Ninth Plan for
petroleum exploration in the exploration blocks as well
as the discovered fields is about Rs. 905 crores (US $
184.68 million).

(c) The Production Sharing Contracts (PSCs) signed
for 47 NELP blocks commit the Contractors to carry out
the specified minimum exploration work programme in
terms of the respective PSCs. The estimated expenditure
in the three exploration phases for all the PSCs under
the first two rounds of NELP is about Rs. 9,443 crores
(US $ 1,927.20 miillion).

(d) As a result of the exploration efforts, assessment
of reserves in the three discoveries made in deep water
block KG-DWN-98/2 is around 40 Million Metric Tonne
(MMT) of oil and oil equivalent gas. No hydrocarbon
discoveries have yet been made in other NELP blocks.

Conversion factor : US $1 = Rs. 49
Royalty to States

*114. SHRI ANANT GUDHE:
SHRIMATI JAYABEN B. THAKKAR:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:
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(a) whether the Government have taken any decision
on the report submitted by the committee set up to evolve

a new scheme of royalty on crude oil payable to States;
and

(b) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK): (a) and (b) The Report of the
Committee, set up by the Government to devise a new
scheme of royalty on crude oil, was received on 26th
November, 2001. The Government is examining the
Report for taking a decision on its recommendations.

[Translation]
Gas from Bangladesh

*115. SHRIMAT!I JAS KAUR MEENA:
SHRI MOHAN RAWALE:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government propose to sign an
agreement in regard to import of gas from Bangladesh;

(b) if so the details thereof;

(c) the time by which an agreement is likely to be
executed between the two countries; and

(d) the quantity of gas expected to be exported from
Bangladesh and the time by which it is likely to be made
available in the country?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK): (a) to (d) No, Sir. However, a
consortium of three Oil Public Sector Undertakings,
namely, Indian Oil Corporation Limited, Gas Authority of
India Limited and Oil & Natural Gas Corporation Limited
has been formed to participate in any venture for import
of natural gas from Bangladesh. The Govemnment of
Bangladesh have yet to convey their decision to export
natural gas to India.

Terrorists Activities in Peer Panjal Hills

*116. SHRI AVTAR SINGH BHADANA:
SHRI NIKHIL KUMAR CHOUDHARY:

Will the Minister of DEFENCE be pleased to state:

(a) whether attention of the Govemment has been
drawn to the news item regarding ‘dugging of bunkers
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on the hills of Peer Panjal by terrorists’ appearing in the
Rashtriya Sahara dated 30th January, 2002;

(b) whether the terrorists are trying to create the
Kargil like situations again; and

(c) if so, the steps taken or being taken by the
Government to ensure that Kargil like situation may not
be created?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) and (b) The Government is aware of
the news item, which is not factually correct. Government
has received no reports on the existence of bunkers and
similar fortifications occupied by terrorists on the Peer
Panjal range to create a Kargil like situation.

(c) Army has instituted a comprehensive surveillance
system and adopted a suitable defensive posture to
ensure security of our borders and the Line of Control.

Upgradation of Transmission Facilities
in Border Areas

*117. SHRI RAMDAS ATHAWALE:
COL. (RETD.) SONA RAM CHOUDHARY:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government are considering
upgrading transmission facilities in border areas to counter
Pakistani anti-india propaganda, especially in Rajasthan,
location-wise;

(b) if so, the details thereof and the places where
the existing TV transmission kendras are being upgraded;

(c) whether some High Power TV transmission
Kendras originally planned in Rajasthan to counter anti-
India propaganda were downgraded with limited access
to the people of Thar desert resulting their dependence
of Pak TV transmission;

(d) if so, whether these TV transmission kendras are
also being upgraded to provide access to most of the
people of Rajasthan bordering Pakistan; and

(e) if not, the reasons therefor?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a)
and (b) Yes, Sir. Upgradation of transmitter facilities in
border areas to counter Pakistani propaganda is a
continuous process. A special package of Rs. 430 crores
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to strengthen Radio and TV coverage in the state of
J&K and concerned border districts is under
implementation. Presently, 30 Doordarshan transmitter
projects have been taken up which include 9 projects of
upgradation. 8 All India Radio projects have been taken
up which include 44 upgradation projects. These projects
are under implementation in the border districts, including
those in Rajasthan. Statewise details of upgradation
projects are given in the Statement enclosed.
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(c) to (e) Prasar Bharati has informed that pending
construction of tower, the HPT at Barmer has been
commissioned on 1 KW power, with the help of a
temporary mast. Order for supply and erection of
permanent tower of 100 M height has been placed. On
completion of tower works, commissioning of HPT in
Barmer with full power will be possible.

Statement

Upgradation Projects of All India Radio and Doordarshan in Border Areas

All India Radio

S.No. State Details of Projects
1. Jammu & Kashmir 1 Medium Wave Tr. and 1 Short Wave Tr.
2. Rajasthan 1 Medium Wave Transmitter
3. Guijarat 1 Medium Wave Transmitter

Total 4

Doordarshan

1. Jammu & Kashmir Upgradation of 4 VLPTs and 2 HPTs
2. Punjab Upgradation of 2 HPTs
3. Rajasthan Upgradation of 1 HPT

Total 9
[English] (b) to (d) The Army has identified probable routes of

Infiltration of Terrorists from Pakistan

*118. SHRIMATI SHYAMA SINGH: Will the Minister
of DEFENCE be pleased to state:

(a) whether there is no decrease in infiltration of
terrorists from Pakistan despite deployment of armed
forces at borders;

(b) whether the Government have identified the weak
points at borders from where infiltration is continuing;

(c) if so, the details thereof; and

(d) the strategy to be adopted by Defence forces to
check infiltration across the border?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) There is a decrease in infiltration of
terrorists from Pakistan during the last two months.

infiltration by terrorists in Jammu and Kashmir. However,
the configuration of terrain, prevailing climatic conditions
and active abetment by Pakistan precludes a complete
sealing of the Line of Control against infiltrating terrorists.

The Ammy has instituted a comprehensive surveillance
system and adopted a suitable defensive posture to check
infiltration from across the Intermnational Border/Line of
Control in Jammu & Kashmir.

Mega Power Projects as Financially Viable

*119. SHRI SUKDEO PASWAN: Will the Minister of
POWER be pleased to state:

(a) whether the mega power projects have not been
considered financially viable and the financial institutions
are likely to be reluctant to back such projects;
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(b) if so, the details thereof and the steps taken by
the Government in this regard;

(c) whether this issue was discussed during the last
meeting of the Group of Ministers of Power; and

(d) if so, the decision taken thereon?

THE MINISTER OF POWER (SHRI SURESH
PRABHU): (a) The Government of India formulated the
revised mega power policy in November, 1998 to develop
mega power projects in both private and public sector for
supplying power to more than one State. The main
objective of the revised mega power policy is to set up
large power projects at pithead, in coastal areas and in
the hydro sector, to generate power at the lowest possible
tariff by utilizing economies of scale, locational advantages
and fiscal and other comforts provided by the Government
of India. Therefore, Mega power projects are considered
financially viable and technologically feasible. However,
keeping in view the current trends of revenue realization
and paying capacity of the State Power utilities, the project
promoters and financial Institutions are looking for an
appropriate payment support mechanism.

(b) to (d) The issue regarding payment support
mechanism has been discussed by the Ministry of Power
with the Ministry of Finance, the concerned Union
Ministries/Departments of the Government of India and
the representatives of international financial institutions/
Banks. Pursuant to these discussions, the Government is
now examining a proposal for support to Power Trading
Corporation. The proposal was discussed in a meeting of
a Group of Ministers on October, 11, 2001. The Group
of Ministers is yet to finalise its recommendations.

Private participation in Defence Sector

*120. SHRI BHARTRUHARI MAHTAB: Will the
Minister of DEFENCE be pleased to state:

(a) whether private companies are being encouraged
to be partners of different Defence sector strategic
organizations;

(b) if so, the details thereof;

(c) whether the Hindustan Aeronautics Limited (HAL)
has offered upto 25 per cent of its value addition works
to out-sources;

(d) if so, the terms and conditions thereof;

(e) whether agreements and contracts in this regard
have been signed at the Government level, and
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(f) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) to (f) The Defence industry sector has
been opened for participation by Indian Private Sector
upto 100% of equity with Foreign Direct Investment (FDI),
component of it being permissible upto 26%, both being
subject to licensing permissions. This includes all types
of defence equipment. Guidelines have been issued by
the Department of Industrial Policy and Promotion in
consultation with the Ministry of Defence regarding the
modalities for consideration of applications for grant of
licence. The private companies are allowed to apply either
individually or by a partnership firm amongst themselves.
The Chief Executive of the company/partnership will be a
resident Indian. The company/partnership firm can have
Foreign Direct Investment upto 26% of the equity.
Preference would be given to original equipment
manufacturers or design establishments and those having
a good track record of supplies. However, there would
be a three year lock in period for transfer of equity from
one foreign investor to another foreign investor and such
transfer would be subject to prior approval of the Foreign
Investment Promotion Board (FIPB) and the Government.

2. All applications from the private entrepreneurs will
be considered by the Department of Industrial Policy and
Promotion in consultation with the Ministry of Defence
and the licences would be granted by the Department of
Industrial Policy and Promotion. The licensees are required
to put in place adequate safety and security procedures
which would be subject to verification by authorized
Government agencies. The quality of the product will be
assured by the Quality Assurance Agencies of the Ministry
of Defence.

3. Hindustan Aeronautics Limited (HAL), one of the
Defence Public Sector Undertakings, are making effort to
increase the level of out-sourcing progressively up to 20%
of its value addition by end of the 10th Plan. However,
no formal offer has been made by the HAL to off-load
25% of the workload to the private industry. The major
areas of out-sourcing by HAL are in the manufacture of
tooling items and components for airframe, engines and
accessories. No agreement/contract has been signed at
the Government level regarding out-sourcing by M/s. HAL
from private industry.

Curriculum War between NHRC and NCERT

619. SHRI SAIDUZZAMA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether attention of the Government has been
drawn to the news item appearing in The Times of India’
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dated 2.2.2002 that there is an ongoing Curriculum War
between NHRC and the NCERT;

(b) if so, facts of the matter reported therein;

(c) whether it is a fact that this is adversely affecting
the quality of education; and

(d) if so, the remedial measures taken or proposed
to be taken in the matter to bring this unholy war to an
end?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (a) and (b) Government is aware of the news
item. The National Human Rights Commission has issued
a notice to NCERT on the complaints regarding revision
of the National Curriculum Framework for School
Education to change school textbooks. The submissions
made in the petition are not based on facts. NCERT is
taking appropriate action in the matter.

(c) and (d) Do not arise.
[Translation]
Projects under Informal Education

*620. SHRI BIR SINGH MAHATO:
SHRI ABDUL RASHID SHAHEEN:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the names of projects under Informal Education
Scheme for which assistance was given by the Union
Government to the Government of West Bengal and
Jammu & Kashmir during each of the last three years;

(b) whether any representations have been received
by the Govermnment in this regard;

(c) if so, the details thereof;

(d) whether the Government propose to provide
assistance to the Governments of West Bengal and
Jammu & Kashmir under the said scheme; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (a) Under the Certainly Sponsored Scheme of
Non-Formal Education (NFE), the States of West Bengal
and Jammu & Kashmir were provided with fiiiancial
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assistance for running of Non-Formal Education centres
for “out-of school” children in the age-group 6-14. This
Scheme came to a close on 31.3.2001. While in Jammu
& Kashmir financial assistance was provided, under the
scheme, to the State Government as well as the Non-
Governmental Organisations, in West Bengal financial
assistance was provided only to the Non-Governmental
Organisations.

The details of financial assistance given in the past
three years is indicated below:

(Rs. in lakhs)
Jammu & Kashmir
(State sector)
1998-99 1999-2000 2000-2001
151.91 30.38 63.80
(NGOs)
1998-99 1999-2000 2000-2001
13.13 9.64 18.79
West Bengal
(NGOs)
1998-99 1999-2000 2000-2001
138.44 131.37 196.69

(b) and (c) No representation regarding the functioning
of the Non Formal Education Scheme had been received
from the State Governments of West Bengal and Jammu
& Kashmir.

(d) and (e) A new scheme called “Education
Guarantee Scheme & Alternative and Innovative
Education” has been launched with effect from 1st April,
2001 as part of Sarva Shiksha Abhiyan for the benefit of
“out of school” children after the conclusion of the earlier
scheme of Non-Formal Education. This scheme envisages
assistance for opening of EGS centres and Altemative
and Innovative projects based on proposals recommended
by State Governments.

Under this scheme, a sum of Rs. 158.06 lakhs has
already been sanctioned to Jammu & Kashmir for opening
2273 EGS centres in Jammu.

As the proposal received from the Govemment of
West Bengal for opening 1130 EGS centres was
incomplete, they were asked to fumish clarifications.
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Ban on SIMI

621. SHRI PRAHLAD SINGH PATEL : Will the
Minister of HOME AFFAIRS be pleased to refer to the

answer given to part (g), (h) and (i) of Unstarred Question
No. 1427 dated November 27, 2001 and state:

(a) whether the information has since been collected;
(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) the time by which the same is likely to be
collected?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI 1.D. SWAMI): (a) to (d) The
requisite information was called for from States/UTs and
the same is still awaited from some of them. The
concerned State Governments and UTs have been
reminded to furnish the information immediately. The
assurance will be fulfilled immediately after the receipt of
the requisite information.

[English]

Violation of Building Bye-Laws by Diplomatic
Missions in the Capital

622. SHRI PRABHUNATH SINGH: Will the Minister
of URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pleased to refer to the reply given to
Unstarred Question No. 3537 dated December 11, 2001
and state:

(a) the details of action initiated by the Chief of
Protocol, Ministry of External Affairs against twelve
diplomatic missions wherein constructions in deviation of
building by-laws were detected by the NDMC; and

(b) the reasons for not demolishing the said illegal
constructions by the NDMC?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) The Chief of
Protocol, Ministry of External Affairs has stated that
whenever violation of Building Bye-laws was brought to
their notice by NDMC, the matter was taken up with the
respective missions. Missions response was conveyed to
NDMC. Missions were also informed through a Note
Verbale about the Unified Building Bye-laws.
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(b) Ministry of External Affairs has stated that as per
Article 22 of the Vienna Convention on Diplomatic
Relations 1961, to which India is a signatory, “the
premises of the Mission shall be inviolable, the Agents of
the receiving State may not enter them except with the
consent of the head of the Mission. The receiving State
is under a special duty to take all appropriate steps to
protect the premises of the Mission against any intrusion
or damage and to prevent any disturbance of the peace
of the Mission or impairment of its dignity. The premises
of the Mission, their fumishings and other property thereon
and the means of transport of the Mission shall be
immune from search, requisition, attachment or execution.”

Demand of Urea

623. SHRI ANANTA NAYAK: Will the Minister of
CHEMICALS AND FERTILISERS be pleased to state:

(a) the total demand of urea in the country during
the last three years, State-wise;

(b) the actual supply position of urea during this
period;

(c) whether there was a wide gap between demand
and supply during the said period;

(d) if so, the reasons therefor;

(e) the steps taken to bridge the gap between
demand and supply; and

(f) the details of projection made in this regard for
the first three years of Tenth Plan?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA
MOOKHERJEE): (a) and (b) Details of demand, supply
and sales of urea (State-wise, season-wise), in the country
during the last three years are given in the statements |,
Il and Il enclosed.

(c) to (e) No, Sir. The supply of urea to each state
during the last three years was sufficient to support the
sales. The gap between demand and indigenous
availability, if any, was met through imports.

(f) The demand forecast of urea as projected in
Report of the ‘Working Group on Fertilizers for the Tenth

Plan’ for the first three years has been worked out as
under:

(Quantity in Lakh MTs)

Year Demand Forecast
2002-03 213.86
2003-04 221.18
2004-05 228.10
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Statement |
State-wise Demand availability and Sales of Urea during 1998-99
(Figures in 000 Mts.)
Kharif 1998 Rabi 1998-99
SI.No. States Assessed  Availability/ Sales Assessed Availability/ Sales
Requirement/  Supply® Requirement/ Supply®
Demand Demand

1 2 3 4 5 6 7 8

1. Andhra Pradesh 960.00 1080.73 955.57 1050.00 1212.03 1058.59

2. Karnataka 590.00 595.91 544 82 360.00 438.15 360.54

3. Kerala 72.00 77.73 58.34 65.00 66.71 54 85

4. Tamil Nadu 375.00 400.72 333.06 525.00 581.11 480.60

5. Gujarat 600.00 611.61 554 .95 700.00 721.14 675.09

6. Madhya Pradesh 700.00 780.95 633.52 780.00 828.74 628.70

7. Maharashtra 1125.00 1207.03 1038.23 650.00 748 .55 669.24

8. Rajasthan 485.00 55243 41120 800.00 785.52 600.00

9. Goa 450 229 233 2.00 2.00 199
10. Haryana 600.00 671.44 525.65 760.00 916.24 766.50
11. Himachal Pradesh 30.00 33.89 29.77 22.00 2093 19.01
12. Jammu & Kashmir 75.00 61.82 51.09 45.00 53.36 44 97
13. Punjab 1000.00 1164.09 983.57 1050.00 1185.40 1081.80
14. Uttar Pradesh 2225.00 2769 .20 2308.88 2730.00 3037.04 2577 22
15. Delhi 1350 1322 10.80 30.00 27 .99 24 .67
16. Bihar 700.00 924 27 688 .82 630.00 787 A1 616.99
17. Orissa 325.00 372.00 25065 145.00 192.76 73.00
18. West Bengal 460.00 53425 383.94 600.00 669.70 566 40
19. Assam 50.00 6185 4427 50.00 69.54 44 26
20. Manipur 23.00 24.72 2246 750 1063 8.51
21. Meghalaya 3.00 273 244 3.00 342 2386
22. Nagaland 050 0.62 0.08 055 1.10 0.00
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1 2 3 4 5 6 7 8

23. Sikkim 0.50 055 020 055 093 035

24. Tripura 12.00 930 929 1300 813 5.60

25. Arunachal Pradesh 035 0.46 0.01 0.50 0.96 0.09

26. Mizoram 0.40 0.73 0.00 0.50 128 033

27. Others 49.94 33.38 31.59 54.47 3128 2821
All-india 10479 .69 11987 .92 9875.53 11074.07 12402.05 10390.37

$Excluding stocks with State Institutional Agencies.

Statement Il

State-wise Demand availability and Sales of Urea during 1999-2000

(Figures in 000 Mts.)

Kharif 1999 Rabi 1999-2000
Sl. No. States Assessed  Availability/ Sales Assessed Availability/ Sales
Requirement/  Supply® Requirement/ Supply®
Demand Demand
1 2 3 4 5 6 7 8
1. Andhra Pradesh 1000.00 1148 .64 1032.54 1101.50 1174.02 98423
2. Karnataka 600.00 651.39 592.19 396.00 438.56 362.79
3. Kerala 70.00 68.44 60.69 60.00 66.19 55.88
4. Tamil Nadu 360.00 408.91 355.74 510.00 566 .66 52142
5. Gujarat 600.00 65344 569.16 690.00 565.00 484 82
6. Madhya Pradesh 675.00 73026 52930 700.00 72589 588.04
7. Maharashtra 1100.00 128592 1135.79 730.00 855.99 740.76
8. Rajasthan 450.00 537.70 453 81 650.00 664 A4 578.29
9. Goa 420 27 2.4 220 235 235
10. Haryana 580.00 662.06 504.50 800.00 920.66 74326
11. Himachal Pradesh 30.00 3396 3334 22.00 1427 9.63
12. Jammu & Kashmir 60.00 52.89 41.08 44 .96 67.30 53.14

13. Punjab 1055.00 1083.54 935.03 1125.00 1143.69 1039 .42
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1 2 3 4 5 6 7 8
14. Uttar Pradesh 2400.00 2756.08 2369.32 2700.00 281046 2321.60
15. Delhi 13.00 1527 10.72 20.00 2293 16.52
16. Bihar 725.00 861.65 692.11 650.00 796 21 663 .56
17. Orissa 300.00 375.86 304.68 120.00 176 .91 113.87
18. West Bengal 450.00 533.61 474.55 675.00 704 .88 615.06
19. Assam 60.00 90.82 70.05 65.00 9042 7341
20. Manipur 24.00 26.52 25.85 7.50 735 7.7
21, Meghalaya 3.00 3.56 3.04 2.75 2.15 194
22. Nagaland 050 1.40 0.00 050 0.53 0.00
23. Sikkim 0.65 1.18 030 0.55 0.61 035
24. Tripura 10.00 8.06 6.86 13.00 843 783
25. Arunachal Pradesh 0.50 142 0.03 035 037 0.08
26. Mizoram 0.50 145 0.08 0.50 0.55 0.00
27. Others 47 .92 13.80 11.50 12.06 1353 10.58
All-India 10619 .27 12009.99 10214 .40 11098 .87 11840.36 9996 .01

$Excluding stocks with State Institutional Agencies.

Statement Il
State-wise Demand availability and Sales of Urea during 2000-01

(Figures in 000 Mts.)

Kharif 2000 Rabi 2000-01
Sl.No. States Assessed  Availability/ Sales Assessed Availability/ Sales
Requirement/  Supply® Requirement/ Supply$
Demand Demand
1 2 3 4 5 6 7 8
1. Andhra Pradesh 1083.60 1186.99 1044 61 1047.00* 1287 63 1061.86
Kamataka 640.00 704 45 651.04 390.00 452 87 385.01
Kerala 65.00 59.66 48.00 60.00 63.74 42.09

> w0 DN

Tamil Nadu 365.00 404 83 362.19 515.00 587.99 504.18
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1 2 3 4 5 6 7 8
5. Gujarat 548.00 511.20 473.90 500.00* 46244 395.88
6. Madhya Pradesh 660.00 824 .54 583.28 350.00** 47258 317.19
7. Chhattisgarh - - .= 50.00 101.67 46.44
8. Maharashtra 1180.0C 1189.81 1051.60 610.00* 690.22 583.02
9. Rajasthan 475.00 530.10 463.52 450.00* 541.15 479 .51
10. Goa 3.00 325 1.23 1.70 2.02 2.02
11. Haryana 560.00 603.06 488.06 800.00 976 .83 83535
12. Himachal Pradesh 32.00 31.54 28.07 22.00 16.40 15.50
13. Jammu & Kashmir 55.00 66.70 57.18 47 81 58.80 4493
14. Punjab 1000.00 1103.92 97191 1110.00 124530 1092.62
15. Uttar Pradesh 2410.00 2578.75 2126.01 2248.00 2644 .12 2238.38
16. Uttaranchal - - - 67.00 77 .90 63.93
17. Delhi 10.00 9.52 3.20 20.00 13.11 6.76
18. Bihar 700.00 823.43 731.02 620.00*** 737 .60 650.04
19. Jharkhand - - - 80.00 7413 3152
20. Orissa 360.00 389.59 297 99 140.00 139.27 65.60
21. West Bengal 470.00 512.24 399.52 690.00 723.10 639 .87
22. Assam 90.00 106.17 6294 82.00 89.77 72.46
23. Manipur 25.00 3133 3091 8.50 1079 8.77
24. Meghalaya 3.00 243 212 275 203 183
25. Nagaland 0.50 107 0.02 032 035 0.07
26. Sikkim 055 0.60 0.10 055 0.80 025
27. Tripura 13.00 12.49 5.61 16 .35 13.07 633
28. Arunachal Pradesh 0.27 030 0.02 038 042 026
29. Mizoram 0.60 0.70 0.15 0.50 050 0.08
30. Others 1095 11.46 9.89 11.63 13.05 1.02
All-India 10760.47 11700.12 9894.09 9941 .49 11499 55 9601 .87

$Excluding stocks with State Institutional Agencies.
*After surrender of ECA by State Government.

**After bifercation and surrender of ECA by the State.
***After bifercation of the State.
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Running of Liquor Vends/Sub-Vends from Make-
Shift Structures in Parks

624. SHRI PAWAN KUMAR BANSAL: Will the
Minister of URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pleased to state:

(a) the number of liquor vends/sub-vends running from
make-shift structures in various parks or other open
spaces in Chandigarh;

(b) the rent charged from the contractors for using
public property for the said purpose during each of the
last three years;

(c) whether the rent so realized has been transferred
to the Municipal Corporation by the UT Administration;
and '

-

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) As per information
obtained from the Chandigarh Administration, the number
of such liquor vends running from make-shift structures
on Municipal Corporation land is 18.

(b) and (c) The details of rent charged from
the contractor during each of the last three years is as
under:

1998-99 — During this period, the rent of liquor

vends situated on Municipal
Corporation land was given by the
licencees to the Municipal Corporation

directly.

1999-2000 — A total rent of Rs. 14.70 lakhs was
charged from the licencees and
deposited with the Municipal
Corporation.

2000-2001 — A total rent of Rs. 37.20 lakhs was
charged from the licencees and
deposited with the Municipal
Corporation.

PHALGUNA 16, 1923 (Saka)
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(d) Does not arise in view of reply to part (b) & (c)
above.

Sampoorna Gramin Rozgar Yojana

625. SHRI IQBAL AHMED SARADGI:
SHRI G.S. BASAVARAJ:
SHRI M.K. SUBBA:
SHRI G. MALLIKARJUNAPPA:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the funds allocated, released and remained
unspent under SGRY during 2001-02, State-wise;

(b) the fur;ds allocated for 2002-03 under the scheme,
State-wise;

(c) whether the Union Government have received any
requests from the State Governments for enhancement
of funds under the Scheme;

(d) if so, the details thereof, State-wise; and
(e) the reaction of the Government thereto?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
M. VENKAIAH NAIDU): (a) The Employment Assurance
Scheme (EAS) and the Jawahar Gram Samridhi Yojana
(JGSY;) will continue as a part of the Sampooma Grameen
Rozgar Yojana (SGRY) till March 2002 with additional
allocation of funds over and above what was initially
allotted under the two schemes and with fresh allocation
of foodgrains. The two schemes will stand fully merged
into the SGRY we.f. April 1, 2002. Statement-l and Il
showing funds allocated and released till date under the
SGRY (EAS) and the SGRY (JGSY) during 2001-02 are
enclosed.

(b) to (e) Allocation of Central funds to the States
for the 2002-2003 has not been made as yet. Request
tor enhancement of funds under the SGRY for the year
2002-2003, therefore, does not arise.
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Statement |

Financial performance under Employment Assurance Scheme during 2001-2002

(Rs. in Lakhs)

S.No. State/UTs Reporting  Opening Central State’s Total Central
Month  Balance (as Allocation Matching Allocation Funds
Code on 1.4.2001) of funds Share Released
1 2 3 4 5 6 7 8
1. Andhra Pradesh 10 831.79 9952.70 331757 1327026 9952.71
2. Arunachal Pradesh 1 239.70 519.21 173.07 692.28 444 16
3. Assam 12 2079.15 13490.96 4496 .99 17987 .95 6745 47
4. Bihar 12 6333.12 19930.10 664337 2657347 15830.86
5. Chhattisgarh 1 549.09 5616.92 1872.31 7489.23 557023
6. Goa 1 0.01 2294 7.65 30.59 2254
7. Gujarat 12 1300.04 3746 .38 1248.79 4995.17 284494
8. Haryana 12 131.26 2204.06 734.69 2938.75 2204.06
9. Himachal Pradesh 12 68.40 928 .21 309.40 1237 .62 61429
10. Jammu & Kashmir 12 313.56 1148.80 382.93 1531.73 1112.04
11. Jharkhand 12 534147 12673 .81 4224 60 16898 41 8152.20
12. Karnataka 12 246154 7515.70 250523 1002093 6637 48
13. Kerala n 920.71 337227 1124 .09 4496 36 3119.57
14. Madhya Pradesh 1 253 .50 1090915 3636.38 14545 .53 10909.15
15. Maharashtra 1" 3089.13 14856.70 495223 19808.93 1053040
16. Manipur N.R. - 904 42 30147 1205 89 436.75
17. Meghalaya 12 197 84 1013.29 337.76 1351.05 697.05
18. Mizoram 1 36.77 23448 78.16 31264 234 48
19. Nagaland 12 2648 695.06 231.69 926.75 179 .68
20. Orissa 1M 2189.75 11383 .84 3794 61 15178 45 11383 .85
21. Punjab 12 237.70 1071.15 357.05 1428.20 104529

22. Rajasthan 1 265992 5706.92 1902 31 760923 5706.92
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9 2 3 4 5 6 7 8
23. Sikkim 10 298 259.60 86.53 346.13 259.60
24. Tamilnadu 1 352.77 8800.37 2933 .46 11733.83 8800.37
25. Tripura 1 214 .55 1632.98 544 33 217731 1594.72
26. Uttar Pradesh 12 6082.16 3363447 11211.49 44845 .96 26788.33
27. Uttaranchal 12 634.58 2246 42 748 .81 2995 .82 1923.80
28. West Bengal 12 4689 .31 12650.87 4216 .96 16867 .82 9309.86
29. A&N Islands 7 75.27 52.94 0.00 52.94 0.00
30. D&N Haveli 12 0.17 52.94 0.00 52.94 0.00
31. Daman & Diu 8 1.58 1.76 0.00 1.76 0.00
32. Lakshadweep 10 27 64 353 0.00 3.53 1.77
33. Pondicherry 12 19.44 67.06 0.00 67.06 33.53
All-India 4136138 187300.00 62373.92 249673 .91 153086.10
SI.No. State/UTs State's  State's Share  Total Other Total Funds %age of
Matching Share  Actual (Central- Receipts Available Utilized Expend. to
fo be released  Released  Plus State) Funds Total fund
1 2 9 10 11 12 13 14 15
1. Andhra Pradesh 331757 329526 1324797 11.69 1409145 3654 .98 2594
2 Arunachal Pradesh 148.05 60.00 504.16 757 75143 281.08 3741
3. Assam 2248 49 0.00 6745 47 54.00 8878.62 1831.25 20.63
4. Bihar 5276 .95 704.08 16534.94 0.00 22868.06 10404.47 45.50
5. Chhattisgarh 1856.74 1650.14 722037 420.29 8189.75 4082 .86 49 85
6. Goa 751 2.12 24 66 0.12 24.79 792 3195
7. Guijarat 948 31 346 31 3191.25 0.00 4491 .29 182341 40.60
8. Haryana 734 .69 293 87 249793 16.11 264530 942 64 3563
9. Himachal Pradesh 204.76 148.15 762 .44 1220 843.04 745 47 88.43
10. Jammu & Kashmir 370.68 879.00 1991.04 1721 232181 1053 44 4537

11, Jharkhand 271740 206265 10214.85 10.12 1556644  7938.52 51.00
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1 2 9 10 11 12 13 14 15
12. Karmataka 2212 .49 1364.11 8001.59 0.00 10463.13 5757 .?S 55.03
13. Kerala 1039.86 389.66  3509.23 0.00 442994  1348.58 3044
14. Madhya Pradesh 3636.38 252027 13429.42 13698 13819.90 7169.56 51.88
15. Maharashtra 3510.13 1093.78 11624.18 14656 14859.87 5398.72 3633
16. Manipur 145.58 0.00 436.75 0.00 436.75 0.00 -
17. Meghalaya 23235 17291 869.96 0.00 1067.80 294 .54 27.58
18. Mizoram 78.16 138.77 373.25 0.00 410.02 245 39 59.85
19. Nagaland 59.89 0.00 179.68 0.00 206.16 171.61 83.24
20. Orissa 3794.62 2028.61 1341246 52.01 1565422 6421.79 41.02
21. Punjab 348.43 128.80 1174.09 7.03 1418 .82 671.06 47 30
22. Rajasthan 1902 .31 1156 .55 6863 .47 1245 953584  4012.71 42.08
23. Sikkim 86.53 125.00 384.60 059 388.17 170.00 43 80
24. Tamilnadu 293346 1016.88 9817 .25 58.88 10225.90 3895.76 38.10
25. Tripura 531.57 27403 1868.75 0.00 2083.30 807 56 38.76
26. Uttar Pradesh 892944 562187 3241020 0.00 3849236 1634347 42 46
27. Uttaranchal 641.27 216.67 214047 147 2789 .32 1078.37 38.66
28. West Bengal 3103.29 1417.69 1072755 39.89 15456.75 6359 47 41.14
29. A&N lIslands - - 0.00 0.00 7527 497 6.60
30. D&N Haveli - - 0.00 0.00 0.17 2.16 127059
31. Daman & Diu - - 0.00 0.00 158 0.00 0.00
32. Lakshadweep - - 177 0.00 2941 7.06 2401
33. Pondicherry - - 3353 0.00 5297 1163 2196

All-india 5101693 27107.18 180193.28 101497 22256963 92938.40 41.76

NR-Not Reported.
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Statement Il
Release of Funds and Foodgrains under the JGSY during 2001-02

(Upto 27.2.2002)

Central funds released

S.No. State/UTs Total No. Allocation JGSY 2001-02 First Instt. 2nd Instt.
of DRDAs  Centre State Total No. of Amt. No. of Amt.
DRDAS Rs. in lakh DRDAs  (Rs. in lakh)

! 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 22 992152 330717 132287 22 485752 13 264928
2. Arunachal Pradesh 13 51938 17313 69251 13 25969 13 23130
3. Assam 23 1349528 449843 1799371 23 674764 12 351595
4. Bihar 37 1873078 624359 2497437 37 936539 28 5090.14
5. Chhattisgarh 16 419765 139922  5596.87 16 2098 83 14 1684.10
6. Goa 2 14598 4866  194.64 2 72.99 - -
7. Gujarat 25 373465 124488 4979.54 25 205737 25 1578.40
8.  Haryana 19 21976 73239  2929.55 19 1098.58 19 1098.55
9. Himachal Pradesh 12 92531 30844 123374 12 50699 12 386.09

10.  Jammu & Kashmir 14 114520 38173 152693 14 64552 14 48438

1. Jharkhand 18 1377101 459034 1836134 18 6885.51 17 2880.14

12, Kamataka 27 749216 249739 998955 27 41607 27 332615

13.  Kerala 14 33617 112057 448227 14 168085 10 118155

14.  Madhya Pradesh 45 1227664 409221 16368.86 45  6876.63 45  5399.99

15.  Maharashtra 33 1481016 493672 19746 .88 33 7405.07 17 39433

16.  Manipur 9 90472 30157 12063 6 31436 - -

17.  Meghalaya 7 101361 33787 135148 7 50681 4 18094

18.  Mizoram 8 23454 7818 31272 8 11727 8 11727
19.  Nagaland 7 69529 23176  927.05 7 34766 4 182.10

20.  Orissa 30 1134819 378273 1513091 30 567420 26 4590.58

21. Punjab 17 1067 .8 35593 142373 17 547.03 15 43242
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1 2 3 4 5 6 7 8 9 10
22. Rajasthan 32 5689.04 189635 758539 32 3186.68 32 250237
23. Sikkim 4 259.69 86.56 346 .35 4 129.85 4 129.84
24. Tamilnadu 28 877280 292427 11697.07 28 438639 ‘ 28 4386 4
25. Tripura 4 16335 544 5 2178 4 816.74 4 810.87
26. Uttaranchal 13 222837 74279 297147 13 1114.19 5 112.16
27. Uttar Pradesh 70 33540.13 11180.04 44720.18 70 16770.06 44  8992.79
28. West Bengal 18 1261124 4203.75 16814.98 18  6305.66 16 4992 .81
29. A&N lIslands 2 96.21 - 96.21 2 48.11 - -
30. D&N Haveli 1 63.51 - 63.51 1 31.76 - -
31. Daman & Diu 2 30.77 - 30.77 0 0 - -
32. Lakshadweep 1 4823 - 48.23 1 24 .12 - -
33. Pondicherry 1 97.76 - 97.76 1 48 .88 - -
Total 574 187060.00 62241.17 2493012 569 95089.05 456 60879.87

Other Releases

Grand Total

% expenditure

SI.No. State/UTs Releases Total Foodgrains Released Total Value
for Innovative Releases (in tonnes) foodgrains (Rs. in lakh)
Schemes (Rs. in Lakh) Wheat Rice (in tonnes)

1 2 1 12 13 14 15 16

1. Andhra Pradesh 7506 .8 0.00 58670.00 58670.00 6629.71
2. Arunachal Pradesh 490.99 0.00 3071.39 307139 347 .07
3. Assam 10263 .59 - 121067.00 121067.00 13886 .35
4. Bihar 14455 .53 0.00 110766 .00 110766 .00 12516 .57
5. Chhattisgarh 378293 0.00 46169.00 46169.00 5230.86
6. Goa 7299 0.00 863.28 863 .28 97 .55
7. Gujarat 3635.77 58709 38 0.00 58709 .38 4872 87

8. Haryana 219713 35378.00 0.00 35378.00 293632
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1 2 11 12 13 14 15 16
9. Himachal Pradesh 893.08 4216 .1 5756.98 9973.39 1000.51
10. Jammu & Kashmir 1129.90 5730.00 9340.00 15070.00 1530.52
1. Jharkhand 9765 .65 27710.00 61080.00 88790.00 9201.97
12. Karnataka 80 7566 85 10450.00 36630.00 47080.00 5006.52
13. Kerala 2862 .40 0.00 19879 .67 19879 .67 2246 42
14. Madhya Pradesh 12276 .62  141080.00 40900.00  181980.00 8127.25
15. Maharashtra 11348 .37 68220.00 37470.00 105690.00 9896 .37
16. Manipur 31436 0.00 3715.00 3715.00 419.79
17. Meghalaya 687.75 0.00 5994 .07 5994.07 67733
18. Mizoram 23454 0.00 2773.00 2773.00 31264
19. Nagaland 529.76 0.00 4111.68 4111.68 464 .62
20. Orissa 10264.78 0.00 113019.41 11301941 13001.03
21. Punjab 979 .45 11051.00 0.00 11051.00 917 .80
22. Rajasthan 5689.05 45800.00 0.00 45800.00 3801.62
23. Sikkim 259.69 0.00 1530.00 1530.00 172.89
24. Tamilnadu 8772.79 0.00 99865.00 99865.00 11524 .52
25. Tripura 1627 61 - 10900.00 10900.00 1091.56
26. Uttaranchal 1226.35 5570.00 9090.00 14660.00 1489 48
27. Uttar Pradesh 66.66 25829 .51 247960.00 0.00 247960.00 22412.69
28. West Bengal 11298 47 0.00 141210.00 141210.00 16291.95
29. A&N lIslands 48.11 0.00 568.98 568.98 64.29
30. D&N Haveli 31.76 - 37558 37558 42 44
31. Daman & Diu 0 0.00 0.00 0.00 -
32. Lakshadweep 2412 0.00 28522 285.22 3223
33. Pondicherry 48 88 0.00 578.10 578.10 65.33
Total 146 66 15611558  661874.79 94567935 1607554.14 156309.07
Other Releases 18229 - - - -
Grand Total 156297 87 - - - -

%expenditure
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Freezing Staff Strength and Reducing Class
Sections of KVS

626. DR. S. VENUGOPAL.
SHRI B. VENKATESHWARLU:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the need and justification of freezing staff-strength
and to reduce class-sections of Kendriya Vidyalayas in
1998-99; and

(b) the details of staff-strength of Kendriya Vidyalayas
during the years 1999, 2000, 2001, category-wise?

MARCH 7, 2002

to Questions 168

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (a) With a view to ensure that the financial
liability of the Government does not increase, the
Academic Advisory Committee of the Kendriya Vidyalaya
Sangathan in its 15th meeting held on 16th March, 1999
decided to stabilise the number of sections and staff
strength. The Board of Governors in its meeting dated
19th March, 1999 noted the decision. This decision was
implemented in the academic session 1999-2000.

(b) A Statement is enclosed.

Statement

Sanctioned Posts

SI.No. Designation 1998-99

1999-2000 2000-2001
1. Principal/Vice-Principal 1185 1165 1113
2. Headmaster 457 468 483
3. PGT 6184 6195 6132
4. TGT 10719 10515 10068
5. PRT 11092 11605 11234
6. Other including Librarians 5109 5240 4853
7. Office staff including Gr. ‘D’ 10048 10003 10231
Employees
Total 44794 45191 44114

Distribution of Grant by UGC

627. SHRI HANNAN MOLLAH: Wil the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the details of grant distributed by the UGC during
the last three years, University-wise;

(b) whether it is a fact that UGC has stopped giving
funds to some Universities;

(c) if so, the details thereof;

(d) whether any State Governments have given
representations tot he Union Government for restoration
of UGC grant; and

(e) if so, details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (a) Statement showing the State-wise and
University-wise details of the grants paid by the UGC to
Universities during 1998-99, 1999-2000 and 2000-01 under
Plan and Non-Plan Scheme is enclosed.

(b) According to the information furnished by the
UGC, the Commission has not stopped giving grants to

any eligible university.

(c) to (e) Do not arise.
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Statement
The grants paid by University Grants Commission to the Universities (State-wise) during the years,
1998-99, 1999-2000 and 2000-2001 under Plan and Non-Plan Schemes
(Rs. in Lakhs)

S.No. Name of the University 1998-99 1999-2000  2000-2001
1 2 3 4 5
ANDHRA PRADESH
1. Central Instt. of English & Foreign Languages, Hyderabad 935.44 1127 .84 1107 .98
2. Rashtriya Sanskrit Vidyapeeth, Tirupati 31038 285.28 410.76
3. Shri Satya Sai Instt. of Higher Leaming, Anantapur 49.14 65.00 58.30
4. Hyderabad Univ., Hyderabad 3076.89 3017.87 4208.77
5. Urdu University, Hyderabad 200.00 400.00 406.50
6. A.P. Univ. of Health & Sc., Vijayawada - - -
7. Andhra Pradesh Agriculture, Hyderabad - - -
8. Andhra Univ., Visakhapatnam 344 88 457 .63 451.43
9. Dr. B.R.A. Open Univ., Hyderabad - - -
10. Jawaharlal Nehru Tech., Hyderabad 84.56 38.75 164.15
11. Kakatiya, Warangal 85.70 121.62 12251
12.  Nagarjuna, Guntur 12534 87.87 100.85
13. Osmania, Hyderabad 407 86 43631 387.07
14, Sri Krishna Devaraya, Anantapur 12424 101.81 101.72
15. Sri Venkateswara, Tirupati 314.48 337.52 304.05
16. Sri Padmawathis Mabhila V. Vidyalaya, Tirupati 79.71 61.00 7598
17. Telugu Univ., Hyderabad 3635 7063 55.19
18. Acharya N.G. Raje Agril. Univ., Hyderabad - 0.10 -

Total 617497 6609.01 795526
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ARUNACHAL PRADESH

1. Arunachal Univ., itanagar 59.09 84 .64 130.18
ASSAM
1. Assam Univ., Silchar 966 .32 2166.96; 921.88
2. Tezpur Univ., Tezpur 877 .59 1705.75 692.01
3. Assam Agril., Jorhat - - -
4. Dibrugarh Univ., Dibrugarh 50.12 157 .98 7051
5. Gauhati Univ., Guwahati 15147 147.79 165.06
Total 2045.50 4178 48 1849 46
BIHAR
1. T.M. Bhagalpur Univ., Bhagalpur 58.98 56.13 58.70
2. Babasahab BRA Bihar Univ., Muzaffarpur 78.54 94.83 101.16
3. K.S. Dharbhanga Sanskrit, Darbhanga 40.49 66.06 42.00
4. Magadh Univ., Bodh Gaya 83.22 78.17 47 .16
5. Jai Prakash Univ., Chapra - - -
6. L.N. Mithila, Darbhanga 7420 52.10 60.90
7. Patna Univ., Patna 71.14 155.26 8036
8. Rajendra Agril, Samastipur - - -
Total 406 .57 502.55 39028
CHATTISGARH
1. Guru Ghasidas University, Bilaspur 47 .90 8297 61.14
2. Indira Kala Sangeet, Khairagarh 038 59.98 4044
3. Indira Gandhi Krishi V. Vidyalaya, Raipur 40.42 - -
4. Pt. Ravi Shanakr Shukla Univ., Raipur 3730 95 .88 57.01
Total 126.00 238.83 158.59
DELHI
1. Dethi University, Delhi 10359 .66 11138.24 11665 87

2. 1.G.N.O.U, New Delhi 0.05
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1 2 3 4 5
3. Jamia Millia Islamia, New Delhi 3678.44 3680.51 4196 .06
4 Jawaharlal Nehru Univ., New Delhi 6057.31 5070.34 6592.78
5. Indian Agril. Research Instt., New Delhi 6.37 4.43 10.21
6. Jamia Hamdard, New Delhi 679 .45 416.52 707 .95
7. School of Planning & Architecture, New Delhi 1.07 - -
8. Shri Lal B.S.R. Sanskrit Vidyapith, New Delhi 43188 39323 479535
9. National Instt. of the History of Arts 1.80 1044 6.68

Conservation and Museology, New Delhi

Total 21216.03 20713.71 27974.90
HARYANA
1. Haryana Agril.,, Hisar 248 177 0.70
2. Kurukshetra, Kurukshetra 124.04 190.46 148.52
3. Maharishi Dayanand, Rohtak 97.19 77.52 99.2\1
4. Guru Jambheswar Univ., Hisar 36.87 40.96 105.22
5. National Dairy Res. Instt., Kamnal - - 0.67

Total 260.58 310.71 35432
GUJARAT
1. Bhavnagar, Bhavnagar 11237 69.00 43123
2. Gujarat, Ahmedabad 181.16 165.13 1654 31
3. Gujarat Agril, Dantiwada - - -
4. Guijarat Ayurveda, Jamnagar - 3.00 -
5. Gujarat Vidyapith, Ahmedabad 877.71 644 .97 830.41
6. M.S. Univ. of Baroda, Vadodara 246.29 191.40 497 27
7. North Gujarat Univ., Patan 70.77 4228 80.73
8. Sardar Patel Univ., Vallabh Vidyanagar 168.51 266 .69 150.12
9. Saurashtra Uni., Rajkot 132.84 13491 367.93
10. South Gujarat Uni., Surat 78 .89 99.51 454 39

Total 1868 .54 1616 89 4466 39
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1 2 3 4 5
GOA
1. Goa Univ., Goa 122.58 12390 86.36

HIMACHAL PRADESH

1. Himachal Pradesh, Simla 11374 142 .88 170.15
2. Himachal Pradesh, Krishi, Palampur - - -
3. Dr. Y.S.P. Univ. of Horticulture & Forestry, Solan

Total 113.74 142 .88 170.15

JAMMU & KASHMIR

1. Jammu, Jammu 82.09 94.06 126.00
2. Kashmir, Srinagar 206 .95 13424 140.99
3. Sher-e-Kashmir Univ. of Agril. Sc. & Tech., Srinagar - 0.72 0.66
Total 289.04 229.02 268.55
JHARKHAND
1. Bisra Agriculture, Ranchi - - -
2. Ranchi University, Ranchi 38.13 96.83 72.05
3. B.l.T., Mesra Ranchi 72.5 98.20 181.87
4. Indian School of Mines, Dhanbad 9339 2081 12.06
5. Vinoba Bhava, Hazaribag - - -
Total 203.67 21584 26598
KARNATAKA
1. Bangalore Uni., Bangalore 293.58 23522 120.07
2. Central Indian Instt. of Science, Bangalore 26620 416.73 120.50
3. Central Instt. of Indian Languages 1.55 - -
4, Gulbarga, Gulbarga 96.79 84.95 62.77
5. Kannada, Hampi - 54.00 29.00
6. Kamataka, Dharwad 208.81 291.51 170.67
7. Kovempu, Shimoga 53.47 7792 6335

8. Mangalore, Mangalore 12154 12184 94 57
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1 2 3 4 5
9. Municipal Academy of Higher Education, Manipal - - 0.61
10.  Mysore, Mysore 262.63 291.78 209.01
11. National Law Instt. of India, Bangalore 4591 106.10 66.22
12. National Instt. of Mental Health & Nuero Sci., Bangalore 4.61 9.05 -
13. Univ. of Agril. Science, Dharwad - - 1.00
14. Univ. of Agril. Science. Bangalore 0.81 - -
Total 135590 1689.10 93727
KERALA
1. Calicut, Kozhikode 25297 17453 166 .39
2. Cochin Univ. of Science & Tech., Kochi 119.73 140.78 165.58
3. Kerala, Thiruvananthapuram 196 .84 147.01 265.25
4. Kerala Agril, Thrissur - - -
5. Mahatma Gandhi Univ., Kottayam 8135 16327 60.75
6. Shree Sankaracharya Univ. of Sanskrit, Kalady - - 2067
7. Kannur Univ., Kannur - - 0.18
Total 650.89 625.59 678.82
MANIPUR
1. Manipur Univ., Imphal 140.59 142 32 95 .48

MADHYA PRADESH

1. Avdesh P. Singh, Rewa 62.58 58.47 95.84
2. Barkatullah V.V., Bhopal 11240 284 84 126.83
3. M.G. Chitrakoot Gramodyog V.V., Chitrakoot 27 40 3142 50.17
4. Devi Ahilya V.V., Indore 16791 336.19 13381
5. Dr. H.S. Gour V.V., Sagar 12268 153.58 239.76
6. Jawaharlal Nehru Krishi, Jabalpur - - -
7. Jiwaji, Gwalior 91.81 95.09 72.18

8. Lakshmibai Instt. of Phy. Edu., Gwalior 16.19 4234 526
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9. Makhanlal C.R.P. V.V., Bhopal -

10. Prach Niketan Centre of Advance Study - 087 -
for Indology and Museology
11. Rani Durgavati V.V., Jabalpur 102.44 143 67 144 11
12. Vikram, Ujjain 79.64 10533 73.48
13. M.P. Bhoj Univ., Bhopal - - 9.71
Total 783.05 1251.80 951.15
MAHARASHTRA
1. Amravati Univ., Amravati 67.08 67.73 61.84
2. Dr. B.S.A. Tech. Univ., Lonere - - -
3. Mumbai Univ., Mumbai 518.58 510.65 47573
4. Konkan Krishi Vidyapith, Dapoli - - -
5. Mahatma Phule Krishi, Rahuri - - -
6. Marathwada Krishi Vidyapith, Parbhani 3.01 - -
7. Dr. B.A. Marathwada Univ., Aurangabad 99.11 99.78 13357
8. Nagpur Univ., Nagpur 114.44 80.57 129.11
9. North Maharashtra, Jalgaon 62 .82 54.75 59.92
10. Poona Univ., Pune 449 28 387.75 1078 .50
11. Panjabrao, Krishi, Akola - 4.05 -
12. S.N.D.T. Women's, Mumbai 245.02 11440 93.75
13. Shivaji, Kolhapur 80.76 19517 12338
14. Yashwant Rao Chavan, Nashik - - -
15. S.R.T. Marathwada, Nanded 61.48 3245 4234
16. Central Instt. Fisheries Education, Mumbai - - -
17. Deccan College P.G. & Research Instt.,, Pune 59.00 2278 375
18. Gokhale Instt. of Pol. & Economic, Pune 68.17 55.02 31.03

19. International Instt. of Population Science, Mumbai 10.00 935 297
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1 2 3 4 5
20. Tata Instt. of Social Science, Mumbai 881.39 821.09 859.12
21 Tilak Maharashtra Vidyapith, Pune 36.47 2330 23.21
22. Hindi Univ., Wardha 100.00 50.00 -
23. Bharti Vidyapith, Pune 6.80 6.40 9.82
24, Hafkins Instt. for Training & Research 0.49 - -
25. M.G. Anter Rashtriya Hindi Vish. V., Wardha - - 3.00
Total 2863.90 253524 3131.04
MEGHALAYA
1. North Eastern Hill Univ, Shillong 3571.24 4095.19 3840.83
NAGALAND
1. Nagaland Univ., Kohima 1707 41 1755.57 1669.15
ORISSA
1. Berhampur Univ., Berhampur 100.59 205.62 119.35
2. Orissa Univ. of Agril. & Tech., Bhubaneswar 1.21 - -
3. Sambalpur Univ., Sambalpur 106.74 11257 111.86
4. Shri Jaganath Sanskrit Vidyapith, Puri 28.20 1119 34.76
5. Utkal Univ., Bhubaneswar 142 .39 37244 248 .35
Total 37913 802.54 51432
PONDICHERRY
1. Pondicherry Univ., Pondicherry 1708.02 171099 1043.62
PUNJAB
1. Guru Nanak Dev Univ., Amritsar 200.71 192.53 219.42
2. Punjab Univ., Chandigarh 27195 388.11 399.49
3. Punjab Agril., Ludhiana 4an 075 2.89
4. Punjabi Univ., Patiala 111.72 174 69 123.59
5. Thapar Instt. of Engg. & Tech., Patiala - - 107 .98

Total 588.49 756.08 853.37
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1 2 3 4 5
RAJASTHAN
1. Banasthli Vidyapith, Banasthali 37183 99.06 37042
2. Birla instt. of Tech. & Science, Pilani 72.15 22.25 104.70
3. Kota Open Univ., Kota 035 - 234
4. J.N. Vyas Univ., Jodhpur 176 .50 22728 156 .64
5. J.V. Bharathi Instt., Ladnun 7924 27.02 6535
6. M.D.S. Univ., Ajmer 58.06 78.72 49 88
7. M.L. Sukhadia V. Vidyalaya, Udaipur 12537 102.77 60.89
8. Rjasthan Vidyapith, Udaipur 3045 44 81 4216
9. Rajasthan Agril. Univ., Bikaner 0.05 - -
10. Rajasthan Univ., Jaipur 167 .39 285.82 281.90
Total 1081.39 887.73 113428
TAMIL NADU
1. Alagappa Univ., Karaikudi 74 31 66.31 59.51
2. Annamalai, Annamalai Nagar 15143 8351 102 .80
3. Anna Univ., Chennai 360.03 266 81 281.72
4. Bharthiar Univ., Coimbatore 86.95 8531 94.68
5. Bharthidesan Univ., Tiruchirapalli 102.59 167.41 134.77
6. Dr. MGR Medical, Chennai - 053 -
7. Madras Univ., Chennai 355.16 313.81 965 .80
8. Madurai Kamraj Univ., Madurai 212.79 242 89 154.70
9. Mother Teresa Univ. for Women, Kodaikanal 3350 40.17 50.60
10. M. Sundamar Univ., Tirunelvele 51.46 50.19 5232
11. Tamilnadu Agril., Coimbatore 3.00 291 433
12. Tamil Univ., Thanjavur 63.68 64 64 40.09
13. T.N.V. & Animal Science Univ., Chennai 138 - -

14. C.L.R.l., Chennai - 030
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1 2 3 4 5
15. Shri Ramchandra Medical College, Chennai - 0.13 -
16. Gandhigram Rural Instt., Gandhigram 739.31 753.18 821.48
17. Sri Chandrasekharananda Saraswathy Nyayashatra

Mahavidyalaya, Kancheepuram 3752 22.02 67.00
18. Sri Avinashilingam Instt. for Home Science and

Higher Education for Women, Coimbatore 789.97 630.36 726.96
19. Shri Ramchandra Medical College & Research Instt., Chennai - 1.1 1.48
20. Periyar Univ., Salem - - 022

Total 3063.08 2791.59 3558 .46
TRIPURA
1. Tripura Univ., Agartala 61.29 69.05 56.70
UTTARANCHAL
1. G.B. Pant Univ. of Agril. & Tech., Pant Nagar 38.17 6.19 9.68
2. H.N.B. (Garwal) Univ., Srinagar 54.01 111.05 111.83
3. Kumaon Univ., Nainital 72.17 78.37 91.63
4. Roorkee Univ., Roorkee 412.09 464 35 53522
5. Forest Research Instt., Dehradun 1.08 2.15 384
6. Gurukul Kangri V. Vindyalaya, Hardwar 648 86 482 .32 610.83

Total 1226.38 1144 43 1363.03

UTTAR PRADESH

1. Allahabad Univ., Allahabad 137.80 338.10 289.80
2. Aligarh Muslim Univ., Aligarh 16338.72 15747 16 15790.24
3. Banaras Hindu Univ., Varanasi 17712.79 16241.26 16179.12
4. Bundelkhand Univ., Jhansi 1.09 - 2.09
5. Ch. Charan Singh Univ., Meerut 11430 177.75 90.89
6. Chandrasekhar Azad Univ. of Agril. & Technology, Kanpur - - -
7. Dr. Bhimrao Ambedkar Univ., Agra 40.55 72.07 59.88
8. Dr. Ram Manohar Lohia (Avadh) Univ., Faizabad 62.42 5140 47 87
9. Gorakhpur Univ., Gorakhpur 130.15 15921 100.15
10. Kanpur Univ., Kanpur 3195 6040 39.82
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1 2 3 4 5

11. Lucknow Univ., Lucknow 117 47 220.79 259.61
12 Mahatma Gandhi Kashi Vidyapith, Varanasi 45 80 69.09 57.99
13. M.J.P. Rohilkhand Univ., Bareilly 31.60 89.52 52.58

14. Narendra Deva Univ. of Agril. & Tech., Faizabad - - -

15. Purvanchal Univ., Jaunpur - - -
16. Sampurnanand Sanskrit V. Vidyalaya, Varanasi 34.02 47 .18 45.88
17. Dr. B.R. Ambedkar Univ., Lucknow 526.97 370.00 51.50
18. Central Instt. of Higher Tibetan Studies, Varanasi 30.67 1190 34.00
19. Dayal Bagh Educational Instt., Agra 421.55 360.55 466 87

Total 35777 85 34016 .38 33568.29

WEST BENGAL

1. Burdwan Univ., Burdwan 160.83 287 85 13325
2. B.C. Krishi V. Vidyalaya, Mohanpur 0.45 1.19 -
3. Bengal Engg. College, Howrah 89.40 17.38 60.75
4. Calcutta Univ., Calcutta 348.21 348.87 228.85
5. Jadavpur Univ., Calcutta 313.23 43345 828.12
6. Kalyani Univ., Kalyani 67 47 75.10 84 .41
7. North Bengal Univ., Darjeeling 88.36 110.13 7144
8. Rabindra Bharti Univ., Calcutta 30.79 15422 7457
9. Vidya Sagar Univ., Midnapore 93.53 66.99 64.71
10. Viswa Bharti Univ., Santiniketan 4488 .93 4046.13 4712.63

Total 5681.20 554131 6258.73

Grants paid to Non-University/institutions
ANDHRA PRADESH

1. National Plant Training Instt., Hyderabad - 022 -

MAHARASHTRA

1. Cancer Research Institute, Bombay - - 0.68

TAMIL NADU

1. Botanical Survey of India, Coimbatore - 022 -
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[Translation]

Beneficiaries under NOAPS

628. SHRI KAILASH MEGHWAL: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether all the eligible persons have been covered
under the National Old Age Pension Scheme (NOAPS);

(b) if not, the reasons therefor; and

(c) the time by which the remaining eligible person
are likely to be covered under the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI ANNASAHEB M.K.
PATIL): (a) to (c) As per the guidelines of the National
Old Age Pension Scheme, destitute persons aged
65 years or above having little or no regular means of
subsistence from their own sources of income or through
financial support from family members or other sources
are eligible for pension under the Scheme. The Numerical
Ceilings for the number of such destitute person below
Poverty Line qualifying for receiving National Old Age
Pension have been estimated at 68.81 lakhs. With the
constraint of resources, it is not possible to cover all the
targeted beneficiaries as per the Numerical Ceilings, in
the near future.

[English]
Action by MCD against Properties

629. SHRI RAMJEE MANJHI: Will the Minister of
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
be pleased to refer to the reply given to Unstarred
Question No. 1532 dated November 27, 2001 and state
the details of action initiated by MCD against the
remaining 31 properties mentioned in CWP No. 1833/94?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): The Municipal
Corporation of Delhi has reported that the owner are
being called for hearing alongwith sanctioned building plan
in respect of observations given by the local Commissioner
appointed by the Hon'ble High Court after joint inspection/
survey with the MCD and DDA officials and representative
of the Society. After examining/ascertaining the
observations, further action would be taken according to
the provisions of Delhi Municipal Corporation Act.

PHALGUNA 16, 1923 (Saka)

to Questions 190

Pending Warrant of Possessions

630. SHRI RAGHUNATH JHA: Will the Minister of
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
be pleased to refer to the reply given to Unstarred
Question No. 3395 dated August 14, 2001 and state:

(a) whether the information has since been collected:;
(b) if so, the details thereof;
(c) it not, the reasons therefor;

(d) the details of warrant of Possessions issued by
the court of SDM (Vasant Vihar) and SDM (Hauz Khas)
during the years 2000 and 2001 and the number of them
executed so iar;

(e) whether it is a fact that despite vesting of land
in gram Sabha and issuing of Warrant of Possession by
the court of SDM (Vasant Vihar), the revenue records
are not being corrected and the suit lands are still being
shown in the name of private persons instead of gram
Sabha; and

(f) if so, the details of all such cases wherein revenue
records were not corrected so far indicating the reasons
for the same and the action the Government propose to
take against the delinquent officials?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) to (c) Yes, Sir.
The Government of National Capital Territory of Delhi
has reported that the procedure to execute the Warrant
of Possession is laid in Rule 35, Order XXI of Code of
Civil Procedure (CPC) 1908. Tehsildars, Vasant Vihar and
Najafgarh are following the same procedure while
executing the Warrant of Possession, 48 and 225
Warrants of Possession are lying pending for execution
with Tehsildars, Vasant Vihar and Najafgarh respectively.
All efforts are being made to liquidate the pendency on
execution of warrants of possession. However, it involves
demolition of authorised structures, which is a time
consuming process as well as involves high degree of
coordination among various agencies including the
availability of Police Force.

(d) to (1) The number of Warrant of Possessions
issued in 2000 and 2001 by SDM (Vasant Vihar) is 43
and SDM (Hauz Khas) is 4. Only one warrant of
Possessions has been executed in Hauz Khas Sub
Division. As soon as the land is vested in Gram Sabha
necessary entries in the revenue record is being done by
the Revenue Staff.
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Release of Funds to Panchayati Raj Institutions

631. SHRI PRIYA RANJAN DASMUNSI: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) The funds released to Panchayati Raj Institutions
during the Eighth and the Ninth Plans period, upto
December 31, 2001 separately; and

(b) The total share of funds released/spent so far
during the said plan period, upto December, 2001 for
West Bengal and Uttar Pradesh?

MARCH 7, 2€02

to Questions 192

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA):
(a) Funds are released by the Ministry of Rural
Development and the State Governments to the
Panchayat Raj Institution (PRIs) under the Jawahar
Rozgar Yojana (JRY)/Jawahar Gram Samridhi Yojana
(JGSY), the Employment Assurance Scheme (EAS) and
on the recommendations of the Finance Commission.
Funds under the EAS to PRIs are being released after
the restructuring of the scheme w.e.f. 1.4.1999. The Funds
released to the PRIs during the Eighth & Ninth Plan
(upto Dec. 31, 2001) are as under:

(Rs. in crore)

Scheme Eighth Plan Ninth Plan
JRY/JGSY 21188.08 11396.70
EAS (from 1999-2000 onwards) — 5772.40
On the recommendation of the Finance Commission 1095.23 5084.42
Total 22283.31 22253.52

(b) The total funds released and spent during the
above Plan period upto December, 2001 for West Bengal

& Uttar Pradesh are as under:

(Rs. in Crore)

State

Eighth Plan Ninth Plan
Amount Utilisation Amount Utilisation
released (Including released (Including
Opening Opening
Balance) Balance)
West Bengal JRY/JGSY 1245.83 1490.71 661.74 685.56
EAS (from 1999- — — 364.24 310.79
2000 onwards)
Finance Commission 83.36 NA 391.18 NA
Total 1329.19 1490.71 1417.26 996.335
Uttar Pradesh JRY/JGSY 3326.16 3931.09 2156.02 2236.91
EAS (from 1999- — — 1020.82 904.01
2000 onwards)
Finance Commission 189.88 NA 941.59 NA
Total 3516.04 3931.09 4118.43 3140.92
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Allocation for Tribal Areas by CAPART

632. SHRI RAMDAS ATHAWALE: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) the funds allocated by ‘CAPART’ for development
of tribal people during each of the last three years,
scheme-wise, State-wise and NGO-wise;

(b) whether the NGOs have fully utilized the funds;

(c) if so, the number of people, particularly in tribal/
rural/backward areas benefited during the said period,
scheme-wise,

(d) whether the Government have received any
complaints regarding misuse of funds by these NGOs
during that period;

(e) if so, the details thereof;

(f) whether the Government have conducted/proposed
to conduct an inquiry in this regard; and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA):
(@) The CAPART receives allocations from the Ministry
for providing financial support to Voluntary Organizations
(VOs) for taking up projects for the uplift of the
underprivileged and weaker sections of the rural population
and dissemination of appropriate rural technology.
CAPART assisted projects benefit the rural poor including
the weaker sections though there is no separate allocation
for any disadvantaged group such as SC/ST/OBC.

(b) to (g) Does not arise.

Unauthorised Construction and
Encroachments in Delhi

633. SHRI ARUN KUMAR: Will the Minister of
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
be pleased to refer to the reply given to Unstarred
Question No. 3448 dated August 14, 2001 and state:

(a) whether the said information has since been
collected;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and
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(d) the time by which the information is likely to be
collected?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) to (d) Yes, Sir.
The information has since been collected and is placed
below:

Detection of, and action against, unauthorized
construction/encroachment is a continuous and ongoing
process. The local bodies and DDA takes appropriate
action under the relevant laws.

The details of action taken by DDA, MCD and NDMC
for removing unauthorised construction/encroachment,
during the last three years, is as under:

(i) DDA has removed about 14154 structures.

(i) MCD has removed about 59213 temporary/
permanent structures.

(i) NDMC has demolished about 277 unauthorised
constructions.

DDA has reported that expenditure of Rs. 102.13
lakh has been incurred on demolitions during the last
three years. NDMC has regular staff for demolition and
their salaries are the only expenditure. MCD has reported
to have recovered an amount of Rs. 4,43,499/- for
demolition during the year 2001.

Only eligible jhuggi dwellers are rehabilitated as per
the policy of the Govermment.

The Ministry has been, from time to time, issuing
instructions to all local bodies including DDA to take
effective action against unauthroised construction/
encroachments in the areas under their jurisdiction.

Swayamsiddha Programme

634. SHRI SUKDEO PASWAN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government have cleared certain
block specific projects in 19 States related to
‘Swayamsiddha’ Programme for the development of
women;

(b) if so, the details of the blocks selected by the
Govemment, State-wise;

(c) the funds allocated for these projects; and



195 Written Answers

(d) the criteria followed in selecting these blocks?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SUMITRA MAHAJAN): (a) Till February 2002 end, the
National-level Project Sanctioning Committee has cleared
52 Block-specific Projects of 26 States/Union Territories;
powers to sanction 425 Block-specific Projects have been
delegated to 19 State/Union Territory Governments; and
5 States have reported clearing 61 Block-specific Projects
in pursuance of the said delegated powers.

(b) List of 52 Blocks for which the National-level
Project Sanctioning Committee has cleared Block-specific
Projects and of 61 Blocks for which States have reported

clearing Block-specific Projects is given in the statement |
enclosed.

(c) Swayamsidha is a six-year, Rs. 116.30 crore
project, initiated in March 2001 (2000-01). Rs. 8 crore
are allocated for National-level expenses. Rs. 16 crore
are allocated for State-level expenses; the details of funds
allocated State-wise are given in the statement-ll enclosed.
Rs. 92.30 crore are available for Block-level expenses;
Rs. 14.20 lakh are available per Block for the 650 Blocks
under Swayamsidha.
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(d) State/Union Territory Governments select specific
Blocks for implementation of Swayamsidha. The criteria
for selection of Blocks, laid down in the Salient Project
Details of Swayamsidha, are as follows:

“While all the 238 erstwhile IMY blocks will be
retained the new 412 blocks will be selected keeping
in view the following:

* Preference will be given to areas where similar
schemes do not exist and there is no group
movement;

Preference will also be given to areas where
crime rate against women is high, major social
indicators are unfavourable to women;

State Government is committing additional
resources and linkages for women's
development; and

Priority will be given to blocks having a large
number of population below the poverty line and
high proportion of Scheduled Caste and
Scheduled Tribe population.”

Statement |
No.  States/Union Territories Block-specific Projects cleared by Projects reported to
National-level Project Sanctioning be cleared by States/
Committee Union Territories in
pursuance of
delegated powers
Date Blocks Blocks
1 2 3 4 5
1. Haryana 27.6.2001 1. Barara
2. Pinjore
2. Himachal Pradesh -do- 3. Solan 1. Baijnath
4. Rohru 2. Lambagaon
3. Jhandutta
4. Pachhad
5. Karsog
6. Chamba
3. Uttar Pradesh " -do 5. Mall
6. Malihabad
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2

4

Dadra & Nagar Haveli
Madhya Pradesh

Maharashtra

Gujarat

Rajasthan

27.6.2001

-do-

10.
11.
12.
13.
14.
15.

Dadra & Nagar Haveli
Nalchha

Bagh

Indapur

Yawal

Kadi

Palanpur

Tonk

Govindgarh

10.
1.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.

23.
24.
25.
26.
27.
28.
29.

31.

Sri Nagar
Rajgarh
Garhi
Barmer
Roopwas
Banera
Kolayat
Amod
Ratannagar
Bandikui
Basedi
Sagwara
Jaisalmer
Jhalawar
Jhunjhunu
Baap
Phalodi
Nadoti
Kota

Bonli

Shri Madhopur
Sirod
Malpura
Tonk Rural
Jhadol
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1 2 3 4 5
9. Punjab 19.7.2001 16. Sidwan Bet 32. Majri
17. Tarsikka 33. Kotakpura
34. Mukatsar
35. Malout
36. Faridkot
37. Lambi
38. Dhuri
39. Sherpur
40. Ghanaur
41. Khera
42. Bhikhiwind
43. Kot Bhai
10. Meghalaya -do- 18. Mylliem 44. Betasing
19. West Khasi Hills 45. Resubelpara
46. Umling
11. Kerala -do- 20. Ithikkara
21. Parasala
12. Assam 11.9.2001 22. Katlicherra
23. Titabor
13. Sikkim -do- 24. Gyalshing
25. Namchi
14. Pondicherry -do- 26. Pondicherry
27. Karaikal
15. Jammu & Kashmir -do- 28. Kangan
29. R.S. Pura
16. Chhattisgarh 29.10.2001 30. Bodla 47. Dongargaon
. 31. Dharamjaygarh 48. Fundardehi
49. Figeswar
50. Dhamtari
51. Basna

52. Bhanupratappur
53. Keshkal

54. Konta

55. Marwahi
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17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

Uttaranchal

Chandigarh

Orissa

Tripura

Nagaland

Bihar

Karnataka

Tamil Nadu

Manipur

Mizoram

29.10.2001 32.

33.
-do 34.
19.12.2001 35.

36.

38.

39.

41.

29.1.2002 42.

43.

45.

47.

49.

51.

52.

56. Lormi
57. Malkhroda
58. Premnagar
59. Manendragarh
60. Pathalgaon
61. Pondiuprora

Bageshwar

Joshimath

Chandigarh

Semiliguda

Kopad

. Melaghar

Manu

Kumarghat

. Peutsero

Kohima Tribal
Adhaura

Bhagwanpur

. Chincholi

Kollegal

. Periyanaicken-

palayam

Palladam

. Imphal East-Il

Churachandpur

. Lunglei

Thingdawl

Tlangnuam

Total

52 61
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S.No. State Allocation for State-level
expenses (Rs. lakh)
1 2 3
1. Andhra Pradesh 81
2. Arunachal Pradesh 23
3. Assam 56
4. Bihar 123
5. Jharkhand 55
6. Goa 17
7. Gujarat 61
8. Haryana 36
9. Himachal Pradesh 27
10. Jammu & Kashmir 36
11. Karnataka 48
12. Kerala 45
13. Madhya Pradesh 77
14. Chattisgarh 43
15. Maharashtra 78
16. Manipur 17
17. Meghalaya 21
18. Mizoram 17
19. Nagaland 23
20. Orissa 78
21. Punjab 39
22. Rajasthan 61
23. Sikkim 17
24. Tamil Nadu 92
25. Tripura 17
26. Uttar Pradesh 183
27. Uttaranchal 32
28. West Bengal 83
29. Andaman & Nicobar Island 17

to Questions 204

1 2 3

Chandigarh 14
31. Dadra & Nagar Haveli 14
32. Daman & Diu 16
33. Delhi 19
34. Lakshadweep 17
35. Pondicherry 17

Total 1600
[Translation]

Assistance for Reconstruction of Houses Damaged
due to Natural Calamities under IAY

635. SHRI SUBODH ROY: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether the Union Government provide grants
under the Indira Awaas Yojana for the reconstruction of
houses damaged in natural calamities;

(b) if so, whether the Government have received
any representations to this effect; and

(c) if so, the details thereof and the additional funds
likely to be provided under the scheme, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA):
(a) to (c) Requests from State Governments/UT
Administration are occasionally received for allocation of
additional Indira Awaas Yojana (IAY) houses for Below
the Poverty Line victims of natural calamities in rural
areas. Depending upon the availability, funds are provided
for additional IAY houses for the purpose. During the
current financial year, the State Governments of Orissa,
Gujarat, Andhra Pradesh and Jammu & Kashmir have
been provided Rs. 247.50 crores, Rs. 26.00 crores,
Rs. 18.75 crores and Rs. 1.65 crores respectively for

construction of houses.
[English]
Setting up of New Engineering Colleges
636. SHRI GEORGE EDEN: Will the Minister of

HUMAN RESOURCE DEVELOPMENT be pleased to
state:
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(a) the total number of proposals received by the
AICTE for setting up of new engineering colleges during
the next academic year, State-wise; and

(b) the proposals out of these are fulfiling the
requisite conditions, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (a) and (b) As per the information fumnished by
the All India Council for Technical Education (AICTE),
the number of proposals received by the AICTE for setting
up of new Engineering Colleges during the academic
session 2002-03, State-wise, are given in the statement
enclosed. The proposals are at various stages of
processing in the AICTE.

Statement
State/UT Total Number of
applications received
by the AICTE for
setting up of new
Engineering Colleges
during the academic
session 2002-2003
1 2
Andhra Pradesh 94
A&N Islands 00
Arunachal Pradesh 00
Assam 01
Bihar 04
Chandigarh 01
Chattisgarh 00
Dadra & Nagar Haveli 00
Daman & Diu 00
Delhi 24
Goa 00
Gujarat 14
Haryana 15
Himachal Pradesh 01
Jammu & Kashmir 01
Jharkhand "
Kamataka 26
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1 2
Kerala 91
Lakshadweep 00
Madhya Pradesh 19
Maharashtra 39
Manipur 00
Meghalaya 00
Mizoram 00
Nagaland 00
Orissa 17
Pondicherry 02
Punjab 24
Rajasthan 15
Sikkim 00
Tamilnadu 60
Tripura 00
Uttar Pradesh 37
Uttaranchal 05
West Bengal 25
Total 526

Scheme for Divorcee/Widow Women

637. SHRI RAMDAS RUPALA GAVIT: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government are contemplating to
launch any scheme for the divorcee and widow women;

(b) if so, the details thereof;

(c) the funds proposed to be allocated for
implementation of said scheme; and

(d) the benefits which the divorcee and widow women
are likely to get under the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SUMITRA MAHAJAN): (a) and (b) No, Sir. However, a
scheme named ‘Swadhar has been launched for women
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in difficult circumstances, which include widows abandoned
in religious places. The Scheme provides for a package
of measures, such as food, shelter, care, counselling and
training for the rehabilitation of the widows.

(c) and (d) An Amount of Rs. 6.00 crore has been
allocated for the implementation of the scheme during
the current year. Two projects for widows in Vrindaban
have been approved, which will benefit 1200 widows.
[Translation]

Working of CAPART Units in Rajasthan

638. SHRI RAGHUVIR SINGH KAUSHAL: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether the Council for Advancement of People
Programme and Rural Technology (CAPART) has issued
any approach paper;

(b) if so, the details thereof;

(c) whether a CAPART unit is working in Rajasthan;
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(d) if so, the purview thereof and the programme
undertaken during the last two years; and

(e) the details of the work done by CAPART in the
State?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA):
(a) No, Sir.

(b) Question does not arise.

(c) Yes, Sir. A Regional Office of CAPART is working
at Jaipur in Rajasthan.

(d) The purview of the CAPART Regional Office,
Jaipur is Rajasthan and Delhi States. It has sanctioned
projects to the Voluntary Organisations (VOs.) under Public
Corporation (PC) and Advancement of Rural Technology
Schemes (ARTs) during the last two years.

(e) The details of VO-wise and scheme-wise funds
sanctioned by Regional Office, CAPART are given in the
statement enclosed.

Statement

(Amount in Rupees)

Si.No. Name of the Voluntary Organisation Name of Scheme Amount Sanctioned

1 2 3 4

RAJASTHAN : (1999-2000)

1. ASTHA Sansthan, 339 Kharol Colony, Old Watershed 22,28,000
Fatehpura, Udaipur

2. Sanitation Water and Community Health -do- 1,00,000
Project, (SWACH), Ashok Nagar, Distt.
Udaipur

3. Shiksha Avam Jan Kalyan Samiti, VPO Disability 5,63,750
Khichan, Distt. Jodhpur

4. Social Work and Research Centre, Tilonia, -do- US$1.2 Million
Ajmer

DELHI (1999-2000)

1. Anand Bharatiya, 100, Jor Bagh, New Delhi ARTS 4,40,000

RAJASTHAN (2000-2001)

1. Seva Mandir, Old Fatehpura, Udaipur PC 47,370

2. Seva Mandir, Old Fatehpura, Udaipur Disaster 27,80,000

Management
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1 2 3 4
3. Seva Mandir, Old Fatehpura, Udaipur Watershed 23,22,760
4, Jagran Jan Vikas Samiti, Vill. Bali Distt. Disaster 19,55,902
Udaipur Management
5. ,Netaji Subhash Chandra Bose Shiksha PC 6,770
Samiti, Raja Park, Jaipur
6. Association for Rural Advancement Disaster 29,90,000
Through Voluntary Action and Local Management
Involvement (ARAVALI), Jaipur
7. Rajasthan Go Seva Sangha, Rani Bazar, PC 75,000
Bikaner
8. Tarun Bharat Singh (TBS), Bhikampura, Disaster 33,70,480
Thanagazi Distt. Alwar Management
9. Acharya Kakasaheb Kalekar Lok Seva Watershed 1,00,000
Kendra, Vill. Bargaon, PO Ranipura,
Distt. Bundi
10. Social Work and Research Centre, Tilonia, Disaster 20,06,550
Ajmer Management
DELHI: (2000-2001)
1. Swadeshi Jagaran Foundation No. 60, North PC 9,92,000
Avenue, New Delhi
2. Umeed Khanna foundation, 2, Shanti Vill. PC 6,84,860
Sahoorpur, Chandan Hola, New Delhi
3. Society for Economic and Social Studies ARTS 2,20,000
[English] (d) There is no Map Code on the line of a Flag Code
in place. Government does not propose to evolve a Map
Map Code Code since according to Section 2 (2) of the Criminal

639. SHRI SURESH RAMRAO JADHAV: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Govemment are aware that though
India has a flag code in place, yet there is no map code

in place;

(b) if so, whether the Government propose to evolve
a Map Code in order to avoid its misuse;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to

Law Amendment (Amending) Act, 1990, whoever publishes
a map of India, which is not in conformity with the maps
of India as published by the Survey of India, shall be
punishable with imprisonment which may extend to six
months or with fine or with both.

With regard to official publications of Foreign
Governments or Intemnational Organisations which contain
maps depicting incorrect exteral boundaries of India or
wrong textual references, wherever the map(s) reflect the
ground position with reference to Line of Control (LoC),
such publications are allowed to be imported after
stamping the legend “The extemal boundaries of India
as depicted in the map(s) are neither correct nor
authentic”. Where there are major distortions, such
publications are allowed only after blackening of the maps
and textual references containing such distortions.
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[Translation]

ITDC Hotels in Delhi

640. SHRI BRAHMA NAND MANDAL:
SHRI C. SREENIVASAN:

SHRI AMBAREESHA:

MARCH 7, 2002 to Questions 212
(b) if so, the details in this regard and the reasons
therefor separately;
(c) the present status of all the proposals; and
(d) the details of the amount received against that?

THE MINISTER OF DISINVESTMENT AND

Will the Minister of DISINVESTMENT be pleased to MINISTER OF DEVELOPMENT OF NORTH EASTERN
state: REGION (SHRI ARUN SHOURIE): (a) No, Sir.

(a) whether eight hotels of the India Tourism (b) to (d) Detailed status of disinvestment, bids
Development Corporation (ITDC) situated in Delhi have received and amounts to be received in respect of the

been disinvested;

hotels of India Tourism Development Corporation Ltd.
(ITDC) at Delhi is indicated in the statement enclosed.

Statement

1. The status of disinvestment in respect of the ITDC hotels at Delhi is as under:

Hotel

Status

1

2

1st Tranche

Ashok Hotel New Delhi
(Lease-cum-Management Contract)

2nd Tranche

Hotel Kanishka & Hotel Indraprastha
(Ashok Yatri Niwas), New Delhi
(Sale of 100% shareholding of

the Government)

Advertisement inviting Expressions of Interest for Lease-cum
Management Contract for Ashok Hotel, New Delhi was issued in
December 2000 alongwith other hotels in the 1st tranche. Financial
Bids from the shortlisted Qualified Interested Parties (QIPs) were
invited in November 2001. But no compliant bid was received. Bids
were re-invited from the existing QIPs again in January 2002 and
there was no bidder for this Hotel even in the second round of
bidding. Decision has been taken to invite fresh Expressions of Interest
through advertisement after analysis of the probable reasons behind
lack of bidders’ response and sorting out the issues, if any.

Hotel Kanishka and Hotel Indraprastha, New Delhi were taken up
together for the purpose of disinvestment transaction, as the land

area/building of the two hotels are inseparable. Both the hotels are
located on the same piece of land allotted by the L&DO and there
are common facilities like car parking, AC plant and DG sets.
Moreover, certain constructions would need to be demolished for
separating the properties as otherwise the buildings will be treated
as unauthorised. Advertisement inviting Expressions of Interest from
the prospective bidders was issued in February 2001 alongwith other
hotels in the 2nd trache. Financial Bids from the shortlisted Qualified
interested Parties (QIPs) were invited in January 2002. There was no
compliant bid. Decision has been taken to invite fresh Expressions of
Interest through advertisement after analysis of the probable reasons
behind lack of bidders’ response and sorting out the issues, if any.
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Hotel Janpath, New Delhi

Hotel Ranjit, New Delhi

Samrat Hotel, New Delhi (Lease-cum-

Management Contract)

Lodhi Hotel, New Delhi

Qutab Hotel, New Delhi

Advertisement inviting Expressions of Interest from the prospective
bidders was issued in February 2001 alongwith other hotels in the
2nd trache. Financial Bids from the shortlisted Qualified Interested
Parties (QIPs) were invited in January 2002. There was no compliant
bid. Decision has been taken to invite fresh Expressions of interest
though advertisement after analysis of the probable reasons behind
lack of bidders’ response and sorting out the issues, if any.

Advertisement inviting Expressions of Interest from the prospective
biders was issued in February 2001 alongwith other hotels in the 2nd
trache. Financial Bids from the shortlisted Qualified Interested Parties
(QIPs) were invited in January 2002. There was no bidder. Decision
has been taken to invite fresh Expressions of Interest through
advertisement after analysis of the probable reasons behind lack of
bidders’ response and sorting out the issue, if any.

Advertisement inviting Expressions of Interest from the prospective
biders was issued in February 2001 alongwith other hotels in the 2nd
trache. Financial Bids for this hotel has not yet been invited. Decision
has been taken to invite fresh Expressions of interest (EOIs) through
re-advertisement. Bids will be invited from the existing Qualified
Interested Parties as well as the new qualified parties who would be
submitting their EOls against fresh advertisement.

Advertisement inviting Expressions of interest from the prospective
bidders was issued in February 2001 alongwith other hotels in the
2nd tranche. Financial Bids from the shortlisted Qualified interested
Parties (QIPs) were invited in January 2002. Three compliant bids
were received. The Government has accepted the bid of M/s Silverlink
Holdings Ltd. & Consortium for Rs. 76,22,01,925.00. Transaction yet
to be completed.

Advertisement inviting Expressions of Interest from the prospective
bidders was issued in February 2001 alongwith other hotels in the
2nd tranche. Financial Bids from the shortlisted Qualified Interested
Parties (QIPs) were invited in January 2002. Two compliant bids
were received. The Government has accepted the bid of M/s Sushil
Gupta & Consortium for Rs. 35,67,64,179.00. Transaction yet to be
completed.

2. The amounts to be realised by the Government/MCD/L&DO from the sale of shares of Qutab Hotel and Lodhi

Hotel are as under:

Realisation to Qutab Hotel Lodhi Hotel
(Rs. crores) (Rs. crores)

Government for 89.97% equity 10.99 40.28

MCD (on account of outstanding property taxes and 16.14 1.61

service charges)

L&DO (towards half the uneamed increase in the value 7.32 26.85

of the leased land)

L&DO (towards damage charges and penalty for — 3.00

unauthorised construction)

Total 34.45*" 71.74*

“[The value of 10% share capital to be realised by the Indian Hotel Company Limited (Rs. 1,22,06,607.00 for Qutab Hotel and Rs.
4,47,58,629.00 for Lodhi Hotel) have not been included in the above]
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Besides the above realisations, the L&DO will receive Annual Rent and Security Deposit as under:

(a) Qutab Hotel

Annual rent@2.5% of value assigned to Land

Rs. 36,61,875

(rent to increase by 30% every 10 years)

Interest free refundable security deposit equivalent

Rs. 1,09,85,625

to 3 years rent (deposit to increase by 30% every

10 years)

(b) Lodhi Hotel

Annual rent @2.5% of value assigned to Land (rent

1,34,27,196

to increase by 30% every 10 years)

Interest free refundable security deposit equivalent

4,02,81,588

to 3 years rent (deposit to increase by 30% every

10 years)

[English]
NICFS Study on Children of Women Prisoners

641. SHRI BIJOY HANDIQUE:
SHRI SUBODH MOHITE:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government have taken notice of
the recent study conducted by the National Institute of
Criminology and Forensic Sciences regarding children of
women prisoners lodged in jails;

(b) if so, the factual position in this regard; and

(c) the measures taken/proposed to be taken by the
Government to provide a better life to them?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) Yes, Sir.

(b) The study provides a detailed situational analysis
of the living conditions of the children staying in jails with
their prisoner-mothers and suggest ways and means for
improvement in these conditions.

(c) “Prisons” is a State subject as per List Il of the
Seventh Schedule of the Constitution. The
recommendations have therefore been sent to the State
Governments for their consideration and implementation.

Assistance to Bhopal Gas Victims
642. SHRIMATI RENUKA CHOWDHURY: Will the

Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) the aid so far been given by the Union
Government to the Bhopal Gas leak victims;

(b) the progress so far made for the rehabilitation of
the victims and the number of victims and their familities
who are still to be rehabilitated; and

(c) the details of compensation recovered so far for
damages suffered by these victims from the Union Carbide
Limited and paid to the victims till date?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA
MOOKHERJEE): (a) and (b) After the Bhopal gas leak
disaster, the Central Government released an assistance
of approximately Rs. 102 crore to the Government of
Madhya Pradesh to meet expenditure on relief and
rehabilitation of gas victims. In addition, the Central
Government approved an Action Plan of Rs. 258 crore
for the medical, economic, social and environmental
rehabilitation of gas victims. This expenditure is to be
shared between the Central Government and the State
Government in the ratio of 75:25. The Central Govemment
has already released its share of Rs. 193.50 crore. The
Government of Madhya Pradesh is implementing the
Action Plan. According to information sent by the State
Government, 23 medical units are functioning for the gas
victims. Employment was given to about 1000 gas victims
in the industrial sheds allocated to various agencies. The
Gas Relief industrial Training Institute has trained about
8000 persons in different professions. 2486 houses were
built to provide free residential accommodation to the
relatives of deceased victims out of which 2430 houses
have since been allotted.

(c) As per the order of the Hon'ble Supreme Court,
the Union Carbide Corporation paid a sum of US$ 470
million to the Union of India as compensation in full
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settiement of all claims, rights and liabilities related to
and arising out of Bhopal Gas Leak Disaster. As on
31.1.2002, Rs. 1507.70 crore have been disbursed as
compensation to gas victims.

Welfare fund for Anganwadi Workers

643. SHRI K.E. KRISHNAMURTHY: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Govemment propose to set up a
Welfare Fund for Anganwadi workers and helpers all over
the country;

(b) if so, the details thereoi; and

(c) the amount allocated for this purpose, State-wise
and District-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SUMITRA MAHAJAN): (a) to (c) The State Governments/
UT Administrations have been requested to set up
“Anganwadi Workers and Helpers Welfare Fund” at the
State/UT level, out of the contribution from Workers/
Helpers and State Governments/UT Administrations.

Capital Punishment

644. SHRI RADHA MOHAN SINGH: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Government propose to formulate/
amend law to award capital punishment to the guilty in
the incidents of gang rape taking place in the country;

(b) if so, the time by which it is likely to be done;

(c) whether Allahabad High Court has suggested to
formulate stringent laws or amend the law against the
guilty of gang rape; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI 1.D. SWAMI): (a) No, Sir.

(b) Does not aries.

(c) and (d) Information is being collected and will be
laid on the Table of the House.
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Disinvestment in Aviation Sector

645. SHRI ANANDRAO VITHOBA ADSUL:
SHRI SULTAN SALAHUDDIN OWAISI:

Will the Minister of DISINVESTMENT be pleased to
state:

(a) whether the Government propose to allow entry
of foreign airlines into domestic sector with a foreign equity
upto 49 percent;

(b) if so, the details thereof;

(c) whether this new policy also seeks to permit
49 percent foreign equity in airlines operating on
international routes with specific approval from the
Govemment.

(d) if so, the details thereof; and

(e) the extend to which this decision is likely to help
the disinvestment process of aviation sector?

THE MINISTER OF DISINVESTMENT AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI ARUN SHOURIE): (a) No such decision
has been taken by the Government as yet.

(b) to (e) Do not arise in view of answer to (a).
Technological Developments in Agriculture Field

646. SHRI RAM PRASAD SINGH:
MOHD. SHAHABUDDIN:
DR. RAGHUVANSH PRASAD SINGH:

Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(a) the details of Bio-technology and other new
technological developments in agriculture field;

(b) the major factors for revolutionizing the
productivity in future;

(c) whether the Government have formulated any
plan in this regard;

(d) if so, the details thereof, and
(e) if not, the reasons therefor?
THE MINISTER OF STATE IN THE DEPARTMENT

OF SCIENCE AND TECHNOLOGY OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH
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RAWAT ‘BACHDA'): (a) and (b) Yes Sir, Biotechnology
research has been used as precision tools for improving
and sustaining crop productivity and improving the
nutritional quality. The scientists are able to identify and
transfer specific genes associated with desirable traits
from one organism to other that otherwise can not be
done naturally. This gives a broader access to desirable
characters and possibility of transferring these with much
faster rate and greater precision.

(c) and (d) A detailed plan in agricultural
biotechnology with emphasis on research in the areas of
genomics, genetic engineering for value addition,
development of biotic and abiotic stress resistance in
plants has been formulated. This would include research,
large scale field demonstration, training of farmers and
technology transfer. Crops like rice, cotton, potato, tomato,
brinjal, cabbage, cauliflower, pigeonpea etc. have been
targeted for introducing the desired traits through genetic
engineering. Programmes to integrate prospecting of
biological resources for new genes and molecules and
development of marker assisted breeding would be an
integral part of developing new crop architecture and
molecular breeding programmes.

(e) Question does not arise.
[Translation]
lilegal Construction in Delhi

647. SHRI SHIVAJI MANE: Will the Minister of
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
be pleased to state:

(a) whether a Draft-Bill sent by the Union
Government to the Government of NCT of Delhi to strictly
check the illegal construction activities of the private
builders, estate agents and property dealers in Delhi, is
still pending with them;

(b) if so, the details thereof;

(c) whether the proposed Bill has become all the

more necessary following the repeal of the Urban Land
Act, and

(d) if so, the action being taken by the Union
Govermnment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) and (b) The
Govemment was considering a legislation known as “Delhi
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Real Estate Development Regulation Bill” in order to
regulate construction, sale and transfer of property, to
regulate property transaction and to provide for a code
of conduct for promoters and estate agents in order to
protect buyers of properties from mal-practices and
wrongful activities of promoters and estate agents in the
NCT of Delhi. The proposed legislation intended to
regulate the activities of promoter and builders and estate
agents engaged in building construction/property
transactions in Delhi, to bring about transparency in their
business and provide relief to buyers. A draft bill was
prepared. Opinion of the concemed Ministries on the draft
bill were solicited. The ministry of Home Affairs had, in
tumn, also obtained the views of the Government of Delhi.
However, in the meanwhile it was decided to have a
comprehensive legislation in this regard and a Committee
has been set-up under the Chairmanship of Secretary
(UD) for preparing a model legislation to regulate and
control the activities of builders and developers and to
license/register them. This legislation aims to serve the
twin purposes of having an effective law for Delhi and
other Union Territories and to have a model law, which
could be recommended for adoption by the State
Govermments with such modifications, as they consider
appropriate.

(c) and (d) The Urban Land (Ceiling & Regulation)
Act has been repealed in January, 1999. This has no
bearing on the proposed legislation on “Delhi Real Estate
Development Regulation Bill". However, a Model
Legislation on the subject is under preparation.

[English]
Recognised Engineering Colleges

648. DR. LAXMINARAYAN PANDEYA: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the number of recognised Engineering Colleges
including co-ed in each State and Union Territory, location-
wise; and

(b) the names of States where new Engineering
Colleges were opened during 1999, 2000 and 2001?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (a) and (b) The details of Engineering Colleges
including co-education approved so far by the All India
Council for Technical Education (AICTE) and the names
of States where new Engineering Colleges were given
approval by the AICTE during 1999, 2000 and 2001 are
given in the statement enclosed.
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Statement
State/UT Number of Number of Engineering Colleges
Engineering approved by AICTE during
Colleges 1999-2000, 2000-01 and 2001-02
approved so
far by the
AICTE 1999-2000 2000-2001 2001-2002
1 2 3 4 5

Andhra Pradesh 176 13 6 71
A&N Islands 0 0 0 0
Arunachal Pradesh 1 0 0 0
Assam 3 0 0 0
Bihar 6 0 0 0
Chandigarh 2 0 0. 0
Chattisgarh 12 0 0 1
Dadra & Nagar Haveli 0 0 0 0
Daman & Diu 0 0 0 0
Delhi 13 S 0 3
Goa 3 0 0 1
Guijarat 23 1 (o] 0
Haryana 33 3 0 6
Himachal Pradesh 2 0 0 0
Jammu & Kashmir 5 1 Y Y
Jharkhand 7 0 0 0
Kamataka 103 6 6 22
Kerala 44 2 8 14
Lakshadweep 0 0 0 0
Madhya Pradesh 34 6 5 4
Maharashtra 147 17 3 14
Manipur 1 1 0 0
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1 2 3 4 5
Meghalaya 1 0 1 0
Mizoram 1 1 0 0
Nagaland 0 0 0 0
Orissa 36 9 0 7
Pondicherry 5 2 1 0
Punjab 22 0 1 2
Rajasthan 24 3 9 3
Sikkim 1 0 0 0
Tamilnadu 229 30 9 67
Tripura 1 0 1 1
Uttar Pradesh 74 10 1" 15
Uttaranchal 10 0 0 1
West Bengal 38 7 6 6
Total 1057 117 67 238
[Translation] (i)

Rural Development Schemes

649. SHRI THAWAR CHAND GEHLOT: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) the number of rural development schemes
launched and still in progress from 1998 to December,
2001;

(b) the number of schemes which proved a failure

during the said period alongwith the reasons therefor;
and

(c) the scheme on which the maximum expenditure
was incurred and the number of rural people benefited
therefrom?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
M. VENKAIAH NAIDU): (a) The following rural
development schemes, introduced since 1998, are still
continuing:

(ii)
(iii)
(iv)

v)

(vi)
(vii)

(viii)

(ix)

(x)
(xi)
(xii)

Swamjayanti Gram Swarozgar Yojana (SGSY)
Jawahar Gram Samridhi Yojana (JGSY)

Pradhan Mantri Gramodaya Yojana (Gramin
Awaas and Rural Drinking Water Programmes).

Credit-cum Subsidy Scheme for Rural Housing.

Innovative Stream for Rural Housing and Habitat
Development

Rural Building Centres
Samagra Awaas Yojana

Sector Reforms under Rural Water Supply
Programme

Total Sanitation Campaign under Rural Sanitation
Programme

Pradhan Mantri Gram Sadak Yojana
Annapuma

Food for Work
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The Jawahar Gram Samridhi Yojana and the
Employment Asssurance scheme have now been merged
into a new Scheme Sampooma Gramin Rozgar Yojana
with effect from September 2001.

(b) No Scheme has been proved a failure. However
the erstwhile schemes of Integrated Rural Development
Programme, Million wells Scheme, Development of
Women and Children in Rural Areas, Supply of Improved
Tool Kits to Rural Artisans, Training of Rural Youth for
Self Employment and Ganga Kalyan Yojana were merged
into a single self employment programme namely, the
Swarnajayanti Gram Swarozgar Yojana with effect from
1st April 1999.

(c) The maximum expenditure was incurred on the
Employment Assurance Scheme (EAS) during the said
period. A total of 9249.45 lakh mandays of employment
have been generated under the scheme during the period
1998-1999 to 2000-2001.

[English]
Setting up of Women Police Stations

650. SHRI T.T.V. DHINAKARAN:
SHRI PRABHAT SAMANTRAY:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the number of women jails in the country and
the capacity thereof, State-wise;

(b) whether the Government propose to assist State
Governments for setting up of Women Police’ Stations in
the country; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI 1.D. SWAMI): (a) State-wise
number and the authorised capacity of exclusive Women
Jails in the country during 1999 were as under:

State/U.T. No. of Women Jails  Authorised
1 2 3
Andhra Pradesh 2 320
Bihar 1 83
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1 2 3
Kerala 1 64
Orissa 1 55
Punjab 1 150
Rajasthan 1 200
Tamil Nadu 2 612
Tripura 1 30
Uttar Pradesh 1 70
West Bengal 1 100

(b) and (c) ‘Police’ is a State subject as per the
Constitution. Setting up of Police Stations including
Women Police Stations is within the sphere of
responsibility of the State Governments. However in order
to supplement their efforts, the Union Government is
providing financial assistance to the State Govemmments
under the scheme of modemisation of police forces inter
alia for construction of new Police Stations/Police Posts
as also rest room and toilets for exclusive use of women
in the existing Police Stations/Out Posts.

[Translation]
Financial Assistance to NGOs

651. SHRI LAXMAN GILUWA:
SHRI HANNAN MOLLAH:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) the details of Non-Governmental Organizations
working in the field of Tribal Welfare alongwith the financial
assistance given to them during each of the last three
years, till date, State-wise and scheme-wise;

(b) whether the Union Government have blacklisted
a large number of fraudulent organizations;

(c) if so, the details thereof alongwith the names of
such NGOs, State-wise;

(d) whether the blacklisted NGOs have also been
given financial assistance during the said period;

(e) if so, the details thereof and the reasons therefor,

(f) whether the Union Government propose to set up
a Non-Statutory Authority to check and monitor the
activities of these NGOs; and
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(g) if so, the details thereof?

THE MINISTER OF TRIBAL AFFAIRS (SHR! JUAL
ORAM): (a) to (g) The information is being compiled and
will be laid on the Table of the House.

Misappropriation of Funds in Bihar

652. SHRI NAWAL KISHORE RAL:
SHRI RAMJILAL SUMAN:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is a fact that cases of misappropriation
of funds meant for subsidy to fertilizer companies have
been detected in Bihar during 2001-2002, till date;

(b) it so, the details thereof;

(c) whether gross irregularities have been found in
the accounts of fertilizers sold to the farmers in the State;

(d) if so, the estimated financial loss incurred to the
Government due to aforesaid irregularities; and

(e) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA
MOOKHERJEE): (a) to (e) According to a newspaper
report published in January, 2000, the Office of Accountant
General had detected a Rs. 162.13 crore fraud in Bihar
Agriculture Department in the matter of payment of
concession/subsidy under the Concession Scheme on
decontrolled phosphatic & potassic fertilizers during the
period 1994-95 to 1997-98. During the years 1994-95 to
1996-97, payment of concession/subsidy under the
Scheme was made by Central Government only after
receipt of certificates of sales from the concemed State
Government. The procedure of ‘on-account’ payment of
80% of the concession/subsidy claim to the eligible
manufacturers/importers was introduced by Central
Government from the year 1997-98 and the remaining
20% is paid on receipt of sale certification from the
concerned State Government. The case relates to issue
of the sales certificates by Director of Agriculture of the
Bihar Government without obtaining verification reports
from District Agriculture Officers, thereby flouting the State
Govermment’s instructions regarding certification of quality
and quantity of fertilizers sold. The Central Government
in February 2000, requested the State Govemment to
furnish factual position on the news report and review its
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sales certification by State Government. The Bihar
Govermnment informed in February 2001 that it had handed
over the matter to CBIl. The extent of loss arising from
the alleged fraud/scam will be known only after receipt of
report of the CBI.

World Bank Assistance for implementation of
PMGSY Projects

653. SHRI RAMPAL SINGH:
SHRI NIKHIL KUMAR CHOUDHARY:
DR. ASHOK PATEL:
SHRI BRAHMA NAND MANDAL:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Government propose to invite
international organizations and voluntary organizations for
construction and maintenance of roads under PMGSY;

(b) if so, the details thereof;

(c) whether the Pradhan Mantri Gram Sadak Yojana
(PMGSY) is facing financial crisis;

(d) if so, whether the Government propose to week
financial assistance from the Intemnational organizations;

(e) whether a workshop was conducted in January,
2002 for speedy implementation of PMGSY projects;

(f) if so, the issues discussed at the workshop;

(g) whether the World Bank officials also participated
in this workshop;

(h) if so, the response of the World Bank with regard
to providing financial assistance; and

(i) the other options being considered by the
Government for speedy implementation of PMGSY
projects?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
M. VENKAIAH NAIDU): (a) and (b) No, Sir.

(c) to (i) A requirement of Rs. 60,000 crore has
been estimated for achieving the objectives of the Pradhan
Mantri Gram Sadak Yojana (PMGSY). The available
source of funds for the present is the 50% share of the
Cess on High Speed Diesel (HSD) amounting to
approximately Rs. 2500 crore per annum, which revenue
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achieving this objective, it would be imperative to generate
additional financial resources, which could involve
borrowings from, inter alia, the Extemal Funding Agencies,
such as the World Bank and the Asian Development
Bank. The Ministry have approached the Department of
Economic Affairs to take further action in respect of raising
of additional resources for PMGSY by External Funding
Agencies, such as the World Bank and the Asian
Development Bank. The Ministry have approached the
Department of Economic Affairs to take further action in
respect of raising of additional resources for PMGSY by
Extemal Funding Agencies, including the World Bank and
the Asian Development Bank. The Department of
Economic Affairs have sought the response of the World
Bank on the possibility of financial assistance for PMGSY.

The Ministry had organized a National Workshop on
Rural Roads from 16th to 18th January, 2002 in
collaboration with the World Bank. The issues discussed
in the Workshop related, inter alia, to Data collection and
Management, Planning process leading to the
establishment of Core Network, Design, Procurement
practices, Monitoring and Supervision and Maintenance
of Rural Roads.

[English]
Performance of National Book Trust

654. DR. SANJAY PASWAN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether it is a fact that the per capita Govemment
expenditure for popularising books is fifty paise only and
the selling capacity of National Book Trust is declining
continuously;

(b) if so, the reasons therefor;

(c) whether the Government have taken any
measures for popularising the books; and

(d) if so, the achievements made in this regard during
the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (a) to (d) Number of activities are undertaken
by the government for popularizing books. Various
governmental bodies like the National Book Trust, India
(NBT), National Council of Educational & Research
Trainina (NCERT). Sahitva Akademv. Publication Division
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State Governments are also investing substantially on this
account. In addition, various media, publishers and
booksellers also contribute to popularize books.

As regards sales of NBT publications, it is incorrect
to say that the selling capacity of NBT is declining
continuously. Sale figures of the last four years shows
this as given below:

Year Net Sale (Rs. in lakhs)
1997-1998 249.64
1998-1999 361.04
1999-2000 226.00
2000-2001 320.78
2001-2002 247.76

(upto 31 January 2002)

In some years bulk orders from Government
departments under Operation Black Board etc. boost up
the sale. Marginal differences in the sale figures are
caused due to this.

In order to give a boost to book reading habits the
year 2001-2002 (ending on April 23rd, World Book &
Copyright day) has been declared as the Year of Books.
A number of programmes have been organized by various
state governments & educational institutions etc. in
connection with the year of Books. NBT is the
implementing agency for programmes relating to book
year. The Department of Post has released special stamp
to commemorate the year of books. Further, NBT
promotes books and the habit of reading by publishing
and selling quality books at reasonable prices, through
book fairs/exhibitions, book clubs, etc. The NBT organizes
these activities in collaboration with other organizations
also. It has also taken number of mobile book vans to
popularize books in rural areas.

The Ministry of Human Resource Development
operates scheme to provide financial assistance for book
promotional activities like organizing book fairs, conducting
seminars etc. Measures for popularizing books being a
social activity aimed at diverse populace and the results
intangible, it is not possible to specifically quantify the
achievements.

Theft of Cars in Delhi

655. SHRI PRABODH PANDA:
SHRI MANIBHAI RAMJIBHAI CHAUDHARI:
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(a) the number of cars stolen including pertaining to
his Ministry in Delhi during the last one year;

(b) the number of cars recovered so far;

(c) the number of persons arrested in this regard;
and

(d) the steps taken by the Government to trace these
cars and stop the crime?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to
(c) During the year 2001, 4053 cars were reported stolen
in Delhi, out of which 1332 cars were recovered and
1637 persons allegedly involved in these thefts were
arrested. None of the stolen cars belonged to the Ministry
of Home Affairs.

(d) The steps taken to recover the stolen vehicles
and curb the activities of the auto-thieves include formation
of Anti-auto Theft Squad in every Police District to provide
focused attention against theft of vehicles; setting up of
check-posts at exit points from Delhi; collection of
intelligence about the organized gangs involved in auto-
thefts; intensification of Motor Cycle patrolling in the
parking areas; compilation of data regarding suspected
auto-lifters operating in Delhi and its circulation to all the
Police Stations; and setting up of inter-state coordination
committee with the neighbouring States, etc. to share
crime and criminal related information.

National Slum Development Scheme

656. PROF. UMMAREDDY VENKATESWARLU:
Will the Minister of URBAN DEVELOPMENT AND
POVERTY ALLEVIATION be pleased to state:

(a) the funds allocated by the Union Government
under the National Slum Development Scheme to the
States in the current financial year, State-wise;

(b) whether the Union Government propose to
increase the allocation under the said scheme from the
next financial year;

(c) if so, the details thereof; and
(d) if not the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) The details of the
funds allocated as Additional Central Assistance (ACA)
under National Slum Development Programme (NSDP) to
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the States during the current financial year, State-wise is
given in the statement enclosed.

(b) to (d) Planning Commission has intimated that
the budget provision in 2002-03 (Budget Estimates) for
Slum Development programme is Rs. 365.00 crores and
have also intimated that the Budgetary provision of Central
Assistance (including that of Slum Development
Programme) for States and Union Territories Plans are
based on the overall Gross Budgetary Support (GBS) to
Plan which in turn depends on the overall resource
availability of the Centre.

Statement
Details of Funds Allocated to the States under

National Slum Development Programme (NSDP)
for the Current Financial Year

S.No. Name of the State/UTs Funds Allocated for the
Current Financial Year
i.e. 2001-2002

(Rs. in crores)

1 2 3
1. Andhra Pradesh 35.75
2. Arunachal Pradesh 1.0
3. Assam 3.2
4. Bihar 17.75
5. Chattisgarh 434
6. Goa 1.10
7. Gujarat 2013
8. Haryana 5.65
9. Himachal Pradesh 1.10

10. Jammu & Kashmir 725

11. Jharkhand 893

12. Karnataka 21.74

13. Kerala 10.25

14. Madhya Pradesh 16.54

15. Maharashtra 5831
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1 2 3
16. Manipur 1.10
17. Meghalaya 1.10
18. Mizoram 1.10
19. Nagaland 1.10
20. Orissa 6.78
21. Punjab 9.94
22. Rajasthan 14.79
23. Sikkim 1.10
24. Tamil Nadu 27.11
25. Tripura 1.10
26. Uttar Pradesh 4230
27. Uttaranchal 1.82
28. West Bengal 37.68
29.  Andaman & Nicobar Islands 1.00
30. Chandigarh 1.00
31. Dadra & Nagar Haveli 1.00
32. Daman & Diu 1.00
33. Delhi 18.02
34, Lakshadweep 1.00
35.  Pondicherry 1.00
Total 385.00

Decongestion of Markets

657. SHRI SHEESH RAM SINGH RAVI:
SHRI RAMJIVAN SINGH:
SHRI RADHA MOHAN SINGH:

Will the Minister of URBAN DEVELOPMENT AND
POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that despite Court orders and
recommendations of High-Level Government Committee
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to decongest the markets in the Walled City, a dispute
between Delhi Government and Delhi Development
Authority has stalled the shifting of the markets in Lal
Kuan, Sadar Bazar, Khari Baoli, Chowri Bazar etc;

(b) if so, the steps taken to sort out the dispute
expeditiously to decongest the walled city markets;

(c) whether continuance of chemical units, Plastic
and Paper market in Sadar Bazar is the main cause of
fire incidents in the market;

(d) if so, the reasons for delay in shifting of these
hazardous units to safer places; and

(e) the steps taken/proposed to be taken by the union
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) to (e) The
information is being collected and will be laid on the
Table of the Sabha.

Exhibitions for Youths Scheme

658. SHRI Y.S. VIVEKANANDA REDDY: Will the
Minister of YOUTH AFFAIRS AND SPORTS be pleased
to state: '

(a) whether the Union Government have initiated any
scheme of exhibitions for youths;

(b) if so, the salient features of the scheme;

(c) the number of institutions/organizations provided
financial assistance for the purpose during each of the
last three years and the current year;

(d) the target set under the scheme for 2001-2002
and 2002-2003; and

(e) the number of youths benefited under the scheme
so far, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI PON
RADHAKRISHNAN): (a) Yes, Sir.

(b) The Scheme of Exhibitions for Youth aims at:
(i) Projecting and recognizing the activities and

contribution made by youth in various fields of
National Development.
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(i) Promoting the spirit of secularism and National (c) Year No. of NGOs
integration. 1998-99 26
(iii) Enabling youth to know more about the ways of 1999-2000 38
life and culture of other parts of the country. 2000-2001 33
(iv) Exhibitions on folk dances, folk songs, painting, 2001-2002 (till date) 28
art and crafts, books, as well as on various () 2001-2002 —  Quarter-wise
development and youth related schemes are g
1st 2nd 3rd  4th (quarter)
covered.
15 25 50 75*
anal?cual assistance is given to voluntary “This scheme has been merged into & new scheme
organizations, Nehru Yuva Kendra Sangathan, NSS called Promotion of Youth Activiies & Training and wil
Regional Centres, educational institutions including gghgz'féz‘:i:; 2332‘_"2:33_"‘;'2"2"6:2‘;‘2' g‘:d;‘t"s;d'
Universities, State Govts./Union Territories and Ministry exhibitions as such has been provided.

of Youth Afiairs and Sports itself for organizing exhibitions. (e) The details are given in the Statement enclosed.

Statement

Number of beneficiaries

Name of the Year-wise

State 1998-99 1999-2000 2000-2001 2001-2002 Tou
(till date)

Andhra Pradesh 50 1650 1800 Nil 3500
Bihar 200 Nil 200 Nil 400
Gujarat Nil Nil Nil Nil Nil
Haryana 200 400 500 500 1600
Jammu & Kashmir Nil 400 Nil Nil 400
Karataka 400 Nil 650 Nil 1050
Kerala 483 200 130 900 1713
Madhya Pradesh 900 600 1100 800 3400
Maharashtra 210 200 Nil Nil 410
Orissa Nil Nil 200 Nil 200
Punjab 500 Nil Nil Nil 500
Tamil Nadu 15 100 800 Nil 915
Uttar Pradesh 200 990 3900 800 5890
West Bengal 100 650 820 Nil 1570
Delhi 200 Nil 3550 500 4250

Sikkim Nil Nil 200 200 400
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Allocation of Funds to Panchayats

659. SHRI R.S. PATIL:
SHRI G. PUTTASWAMY GOWDA:

Wwill the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether it is a fact that there is persistent demand
from the Panchayats throughout the country for more
power and funds;

(b) whether the Panchayats are demanding 80%
allocation of the Centrally Sponsored Schemes and also
earmark 50% of the allocated funds for the development
of children and women; and

(c) if so, the reaction of the Union Government
thereto?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
M. VENKAIAH NAIDU): (a) to (c) As per available
information, no such demand has been received from
Panchayats for allocation of 80% of funds under the
Centrally Sponsored Schemes and earmarking 50%
thereof for the development of children and women. Local
Bodies being State subject, the Government of India,
have, however, been urging the States/UTs, from time to
time, to expedite the devolution of funds, functions and
functionaries upon them so as to enable them to function
effectively as institutions of self-government.

National Family Benefit Scheme

660. SHRI G.J. JAVIYA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the basis on which the target under the National
Family Benefit Scheme has been fixed;

(b) whether the assistance given by the Union
Government is not based on the actual mortality data of
the State;

(c) if so, the reasons therefor; and

(d) the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI ANNASAHEB M.K.
PATIL): (a) to (d) The assistance given by the
Govemment of India under the National Family Benefit
Scheme is based on the Numerical Ceilings (targets)
estimated for each State/Union Territory and the Annual
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Budget Allocations. The Numerical Ceilings have been
worked out on the basis of the estimated number of
deaths in the 18-64 age group in the households below
poverty line and which is calculated as the product of
Population of the State, Poverty Ratio, proportion of
18-64 age group in total population and the Age Specific
Motality in the 18-64 age group. Half the number of such
deaths are assumed to relate to those of the primary
breadwinner.

[Translation]
Shortage of Police Personnel in Delhi Police

661. SHRI P.R. KHUNTE:
SHR! PUNNULAL MOHALE:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether Delhi Police is facing difficulties to
maintain law and order situation in Delhi due to shortage
of Police Personnel; and

(b) if so, the details thereof and the reasons for not
increasing the number of Police Personnel in Delhi Police?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAOQ): (a) and
(b) The law and order situation in Delhi is well under
control.

The augmentation of manpower of Delhi Police is a
continuing process. In fact, there have been, during the
last 3-4 years, substantial additions to the strength of
Delhi Police.

[English]

India-Thailand Cooperation in Science and
Technology Field

662. SHRI RATILAL KALIDAS VARMA:
DR. ASHOK PATEL:
SHRIMATI JAS KAUR MEENA:

Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(a) whether there is any proposal of cooperation in
the field of science and technology between india and
Thailand;
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(b) if so, details of the salient features thereof; and

(c) The time by which the agreement in this regard
is likely to be signed?

THE MINISTER OF STATE IN THE DEPARTMENT
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH
RAWAT ‘BACHDA’): (a) and (c) Yes, Sir. An inter-
governmental Agreement on scientific, technical and
environmental cooperation between India and Thailand
was signed in New Delhi on February 1, 2002.

(b) Salient features of the Agreement include:

(i) setting up of a Joint Committee for determining
the fields of cooperation; facilitating and
supporting the implementation of joint
programmes/projects; and to look into the
financial and other kinds of resources: the
meetings of the Joint Committee shall take place
annually or as and when required by mutual
agreement, alternatively in Thailand and India.

(i) Cooperation contemplated in the Agreement
include Joint Research Development & Design
projects including mutual exchange of research
findings, scientific and technical information and
documents; exchange of scientists, specialists
and researchers participating in the execution of
the joint projects; joint scientific conferences,
symposia, courses, seminars and exhibitions;
assistance in education and training of research
and engineering personnel and other forms of
scientific and technical cooperation as mutually
agreed upon between the two sides.

(i) The Agreement shall remain in force for a period
of 5 years and shall be automatically extended
for a further period of one year at a time or
until such a time when it is terminated by either
side, who shall give to the other at least
6 months notice in writing through diplomatic
channels of its intention to terminate this
Agreement.

Grant from European Commission for CBRDP

663. SHRI CHANDRA BHUSHAN SINGH: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether the European Commission has approved
a grant of Euro 25.5 million (Rs. 110 crores) to support

Community Based Rural Development Programme
(CBRDP);
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(b) if so, the details thereof;

(c) the other projects for which the foreign contribution
is being received under the programme; and

(d) the details of the projects on which the State
Governments have sought clearance from the Union
Govemment to receive foreign contributions for undertaking
rural development activities? ’

THE MINISTER OF RURAL DEVELOPMENT (SHRI
M. VENKAIAH NAIDU): (a) to (c) As per available
information, the European Commission has concluded an
Agreement with the Agha Khan Foundation, India (AKF(l)
for a project captioned “Sustainable Community Based
Approaches to Livelihood Enhancement{ (SCALE) for
which an assistance of Euro 25.5 millions will be provided
by the European Commission to the Foundation.
The details of the project, in brief, are given in the
Statement-| enclosed.

(d) Development of project concept notes/project
reports by State Governments and transmission of the
same to the Central Government to receive external
assistance to undertake rural development activities is a
continuing process. A list of such project concept notes/
project reports so far received in the Ministry of Rural
Development is given in the Statement II enclosed. These
proposals are at various stages of processing.

Statement |

Details of Project “Sustainable Community-Based
Approaches to Livelihoods Enhancement” (SCALE)

1. Objective, Duration & Area of Operation

The SCALE project aims at undertaking field
intervention to promote and demonstrate community-based
natural resources management approaches around key
resource issues for tangible and sustainable benefits at
the local level, and at improving the policy framework as
well as the implementation of policies impacting rural
livelihoods through targeted research, advocacy, net
working and training. The project components would be
field implementations and an outreach programme.

The field implementation component will be
implemented in three districts in Gujarat and a fourth
district in a semi-arid region in Gujarat or a neighbouring
state to be selected during the Inception Phase.

The wider outreach programme will be implemented
in the semi-arid areas of India.



241 Written Answers

The duration of the project will be 10 years.
2. Implementation arrangements

The Agha Khan Foundation (India) will have
management responsibility for the project supported by
relevant AKF offices elsewhere and other voluntary
organisations.

Components that fall under “Field Implementation” will
predominantly be implemented through Agha Khan Rural
Support Programme, India (AKRSP), is working in 450
villages in three districts of Gujarat, reaching out to over
40,000 households.

Statement Il

List of Projects received from the State Govermmments
for External Assistance
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S.No. Title of the Project
1 2
1. Proposal from Punjab for removal of excess

iron from drinking water in villages of
Ludhiana, Hoshiarpur and Jalandhar (Japan
assistance)

2, Karnataka proposal for German assistance
in arid and semi-arid zone.

3. OECF assistance for RWS and drinking
water project in Nasik and Amravati District
(Maharashtra)

4. Integrated RWS and sanitation in
Karimnagar from assistance for Kiw Bank,
Germany '

5. ltalian Cooperation assistance for rural water
supply and sanitation project in Nagpur,
Maharashtra

6. Bilateral assistance for rural water supply
and environmental sanitation project in
Satara and Thane (Maharashtra)

7. Bilateral assistance for rural water supply
and sanitation project for Satara District
(Maharashtra) from French assistance.

8. Management of fresh water source in the
Lakshadweep for ICEF funding.

9. PRED-RWS-DFID water reforms sector in
Andhra Pradesh with assistance of DFID
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10. Project proposal for Sardar Sarovar Canal
based drinking water supply project from
Gowt. of Gujarat for consideration under
Dutch assistance

11. Sector Reforms-Project for expansion phase
of NAP-AP Ill expansion in Vizianagaram
District with Netherlands assistance

12. Project proposal or Phase Il of Danida
assisted rural drinking water supply and
sanitation project in Karnataka.

13. Proposal for OPEC assistance for Sardar
Sarovar canal based drinking water supply
project for Kachchh Package-K bulk water
transmission Phase |I.

14. Proposal for rural water supply and
sanitation in 2 districts of Alleppey and
Idduki in Kerala with Netherlands assistance

15. Hognekkal water supply and sanitation
project for Dharmapuri district in Tamil Nadu
from JBIC-Japan assistance

16. Project on bio drainage and integrated rural
development in water logged region in
Haryana

17. Swan River Flood Management and
Integrated Area Development Project for
District Una

18. Concept Paper on Chattisgarh Poverty
Reduction Programme Project with the
assistance from the World Bank

19. Concept Paper on the Project for Poverty
Reduction in Kamataka, Chetna

20. Project on Concept Note for Enhancing
Tribal Livelihoods in selected 17 districts of
Madhya Pradesh

21. Tamil Nadu Poverty Reduction Initiative
Project Proposal

Discontinuation of Traffic to Pakistan

664. SHRI BHUPENDRASINH SOLANKI:
SHRIMATI SHYAMA SINGH:
SHRI P.R. KYNDIAH:

Will the Minister of HOME AFFAIRS be pleased to
state:
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(a) whether many Pakistanis have been left stranded

in the country due to suspension of road, rail and air
traffic;

(b) if so, the number thereof;

(c) whether the Government propose to make any
schemes to send them back to Pakistan;

(d) if so, the details in this regard; and

(e) the time by which such Pakistanis are likely to
be sent back?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and
(b) Although the exact figures indicating their numbers
are not readily available, some Pakistani nationals did
face the problem of returning to Pakistan after suspension
of road, rail and air traffic.

(c) and (d) To facilitate their return travel, the
Govemment of India, as a special case, allowed Pakistani
nationals to exist either by road route at Wagha Check
post or via any other third country by air or through any
other authorized check post.

(e) While majority of Pakistani nationals have since
left through Wagha check post or by air via a third
country, the others should also be similarly leaving this
country before the expirty of their visas.

[Translation]
National Rural Road Development Agency

665. SHRI NIKHIL KUMAR CHOUDHARY: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether the Government propose to set up a
National Rural Road Development Agency for the
implementation of PMGSY;

(b) if so, the details and terms of reference of the
Agency; and

(c) the time by which the said Agency is likely to be
set up?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
M. VENKAIAH NAIDU): (a) to (c) Government have set
up the National Rural Roads Development Agency
(NRRDA) under the Societies Registration Act, 1860 on
14th January, 2002.
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The Agency will extend support to the Pradhan Mantri
Gram Sadak Yojana through advice on technical
specifications, project appraisal, appointment of part-time
Quality Control Monitors, Management of Monitoring
Systems and submission of Periodic Reports to the
Ministry of Rural Development.

[English]

Expansion of DPEP & EGS and
Alternate Education

666. SHRIMATI KUMUDINI PATNAIK:
SHRI A.P. JITHENDER REDDY:

Will the Minister of URBAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government propose to open more
District Primary Education Programme (DPEP) Projects
and expand the education programme under E.G.S. and
Alterate Education during 2002-2003;

(b) if so, the details thereof, State-wise, particularly
in respect of Orissa;

(c) the funds likely to be allocated to each State in
this regard;

(d) whether any proposal to expand DPEP in the
States in the country is under consideration of the
Government; and

(e) if so, State-wise details thereof with special
reference to Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (a) to (e) There is no proposal for further
expansion of the District Primary Education Programme
(DPEP) during 2002-03 or thereafter in any State,
including Andhra Pradesh and Orissa. Funds for the on-
going programmes under DPEP would be released to
the various project States, which include Andhra Pradesh
and Orissa based on the proposals contained in their
Annual Work Plan and Budget for 2002-03 to be approved
by the Project Board of DPEP.

The scheme of EGS and Altemnative & Innovative
Education is being merged with the newly launched
scheme of Sarva Shiksha Abhiyan (SSA) from 10th Plan
onwards and therefore, it would be funded out of the
overall budget for SSA from the year 2002-03 onwards.
The proposals if any, for implementation of the EGS and
Altemnative and Innovative Education scheme would be
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included by the respective States in their project plans
for SSA for 2002-03.

Establishment of More Field
Observatories by IMD

667. SHRI RAVINDRA KUMAR PANDEY: Will the
Ministry of SCIENCE AND TECHNOLOGY be pleased to
state:

(a) whether India Meteorological Department (IMD)
has been maintaining an Environmental meteorology unit
in New Delhi and a field observatory at Taj Mahal;

(b) if so, the objectives thereof;

(c) whether the IMD propose to establish some more
such observatories in the country during 2001-2002;

(d) if so, the details thereof, State-wise; and
(e) the funds allocated for the purpose?

THE MINISTER OF STATE IN THE DEPARTMENT
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BACH! SINGH
RAWAT ‘BACHDA’): (a) Yes, sir, India Meteorological
Department (IMD) has an Environment Meteorology Unit
(EMU) at New Delhi and a field observatory at the Taj
Mahal site in Agra under an agency scheme funded by
the Ministry of Environment & Forests.

(b) The Meteorological Observatory at Agra records
observations of wind, temperature and relative humidity
at the Taj Mahal site.

The EMU at New Delhi, compiles and analyses the
Taj Observatory data and prepares periodical reports for
the Ministry of Environment and Forests. In addition to
this, it also provides assistance to Ministry of Environment
and Forests in assessment of Air Pollution Impacts due
to various Industries, Power Plants and Mining Projects.

(c) No. This is an agency scheme for a specific
purpose and IMD does not propose to establish more
such observations.

(d) and (e) Does not arise.

[Translation]

Consultative Committee for Promotion of Sports

668. SHRI MOHAN RAWALE: Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:
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(a) whether the Government have constituted a
Consultative Committee with a view to ensure better
cooperation between the Government and the Industry
for promotion of sports in the country;

(b) if so, whether the said Committee has submitted
its report; and

(c) if so, the results achieved in this regard so far?

THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI PON
RADHAKRISHNAN): (a) No, Sir.

(b) and (c) Do not arise.
[English]
Creation of New States

669. SHRI T.M. SALVAGANPATHI:
SHRIMAT! JAYABEN B. THAKKAR:
SHRI P.S. GADHAVI:
DR. JAYANT RONGPI:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government have received the
demands of Union Territory status to Laddakh and
separate States for Telengana, Coorg, Vidarbh, Harit
Pradesh, Aunadh, Bundel Khand, Saurashtra, hill districts
of Karbi Anglong and North Cachar hills of Assam;

(b) if so, the details thereof;
(c) the reaction of the Government thereto; and

(d) the time by which new States are likely to be
created?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) and (b) Yes,
Sir. Representations/memoranda have been received from
time to time from various organisations for granting Union
Territory status to Laddakh, for the creation of separate
States of Telengana, Coorg, Vidarbha, Harit Pradesh,
Bundelkhand, Saurashtra, and an autonomous State
comprising the hill districts of Karbi Anglong and North
Cachar hills of Assam under article 244A of the
Constitution.

(c) and (d) At present the Government is not
considering demands for creation of any new State or
autonomous State or Union Territory.
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Programmes of NIF in Karnataka

670. SHRI H.G. RAMULU: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) the details of the programmes taken up by the
National Innovation Foundation (NiF) of the Department
of Science and Technology in Kamataka during 2001-
2002, till the end of December 2001; and

(b) the amount spent so far on these activities?

THE MINISTER OF STATE IN THE DEPARTMENT
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH
RAWAT ‘BACHDA’): (a) The National Innovation
Foundation has conducted the second campaign for
identifying grassroots technological innovations and
traditional knowledge through local newspapers, All India
Radio and other media. A total of 1082 entries have
been received form Karnataka. A State level workshop
was held in Bungler for determining the ways which could
be used for taking these grassroots inventions further up
in the value chain. Earlier twelve innovators from
Karnataka were given cash awards in November 2001
from their innovations identified during the first campaign
carried out in 2000-2001.

(b) A total of Rs. 9.36 lakhs was spent on
programmes on the above activities.

Handing Over of IPCL to 10C

671. SHRI LAKSHMAN SETH: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government have decided to hand
over Baroda unit of IPCL to IOC; and

(b) if so, the steps taken so far in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA
MOOKHERJEE): (a) and (b) The Government had earlier
decided that the Vadodara unit of Indian Petrochemicals
Corporation Limited (IPCL), after proper valuation, be
transferred to the Indian Oil Corporation (IOC). Due to
the wide variation in the perception of the two companies
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about the valuation of the Vadodara complex, they
could not arrive at a mutually acceptable valuation. The

proposal was, therefore, dropped and is not being pursued
further.

Continuing Education Centres

672. SHRI V.S. SIVAKUMAR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state: ’

(a) the number of continuing education centres
functioning in the country, State-wise, particularly in Kerala;

(b) the financial assistance sanctioned during the 9th
Five Year Plan for literacy Mission and CECs in Kerala;

(c) whether the Government propose to take
necessary steps to increase the number of continuing
education centres to 10000;

(d) if so, the details thereof;

(e) whether the Government have taken necessary
steps to allocate more funds during the Tenth Five Year
Plan for Equivalency Programme, Income Generating
Programme, Individual Interest Promotion Programme and
the quality of life promotion programme being implemented
under Kerala State Literacy Mission; and

(f) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (a) A statement indicating number of continuing
education centres is enclosed.

(b) During 9th Five Year Plan an amount of
Rs. 20.49 crore was released.

(c) and (d) Centres are sanctioned in accordance
with the guidelines of Continuing Education Programme
and proposals received from State Governments.

(e) and (f) The allocation for the C.E. Programme
under the 10th Five Year Plan is in the process of
finalisation.
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Number of Continuing Education Centres/Nodal
Continuing Education Centres established

State-wise Position

(As on 20.2.2002)

S.No. State/UT No. of centres established
CECs NCECs

1. Andhra Pradesh 16488 2133
2 Bihar 1625 162
3. Chandigarh 360 40
4. Gujarat 6902 755
5. Haryana 370 a4
6. Himachal Pradesh 2582 382
7. Jharkhand 765 85
8. Karnataka 10559 1116
9. Kerala 3500 500
10. Madhya Pradesh 2646 272
1. Maharashtra 9503 1037
12, Mizoram 360 40
13. Orissa 1186 115
14, Pondicherry 172 28
15. Punjab 1000 130
16. Rajasthan 7332 949
17. Tamil Nadu 6855 878
18. Tripura 1227 122
19.  West Bengal 19860 2452
20. Uttar Pradesh 7183 760
21, Uttaranchal 538 53
Total 101013 12050
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[Translation]

Consumption and Supply of
Fertilisers to Bihar

673. SHRI RAJO SINGH: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) the per hectare consumption of Nitrogen, Potash
and Phosphate in Bihar; and

(b) the quantity of urea and other fertilizers provided
to the State during the last three years and the current
year, till date?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA
MOOKHERJEE): (a) The per hectare estimated
consumption of Nitrogen (N), Phosphate (P) and Potash
(K) in undivided state of Bihar during 2000-01 is given
below:

Nutrient Kilograms/hectare
N 74.5
P 18.1
K 6.0
Total 98.6

(b) The quantity of major fertilizers i.e. Urea, Di-
Ammonium Phosphate (DAP) and Muriate of Potash
(MOP) made available to Bihar during the last three years
and during the current year upto 31.1.2002 was as
under :

(‘000 MTs)
Year Urea DAP MOP
1998-99* 1711.68 376.87 103.48
1999-2000* 1657.86 478.94 132.29
2000-2001 1561.03 445.87 112.55
2001-2002 1308.22 191.87 98.43

(upto 31.1.2002)

*Undivided Bihar.
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[English]
Finalisation of New Syllabus of NCERT

674. SHRI VILAS MUTTEMWAR: Will the Minister of

HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the National Council of Educational
Research and Training (NCERT) have finalised and
released the new syllabus for all the subjects;

(b) if so, whether the new syllabus is different from
the earlier one;

(c) if so, the details thereof;

(d) whether the text books based on the new syllabus
have been brought out; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (a) Yes, Sir.

(b) and (c) While the central components of all syllabi
have been retained, the approach, the structure and some
components of the syllabi have been revised in the light
of the recommendations of the National Cutrriculum
Framework for School Education, 2000. The details
include:

(i) The curriculum load in each syllabus has been
reduced.

(i) Work Education, Art Education and Health
Education have been integrated as the Art of

Healthy and Productive Living for classes | and
.

(ili) Environmental Study | and Environmental Study
Il have been integrated as one subject, i.e.,
Environmental Education for classes IlI-V.

(iv) Social Science subjects have been integrated
now upto Class X.

(v) Science and Technology have been integrated
from class VI to X.

(vi) Science and Mathematics courses upto class X
have been brought closer to life needs.

(d) and (e) New textbooks based on the new syllabi
for different classes will be made available to schools
before the session, 2002-2003 begins.

MARCH 7, 2002

to Questions 252

Functioning of Nehru Yuva Kendras in Orissa

675. SHRI BHARTRUHARI MAHTAB: Will the Minister
of YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether the Nehru Yuva Kendras are functioning
properly in Orissa;

(b) whether the Government have received any
complaints regarding irregularities committed by these
Kendras during the last two years and ‘the current year,

(c) if so, the details thereof; and

(d) the number of districts in which the functioning of
Kendras is being looked after by the coordinator of other
district Kendra?

THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI PON.
RADHAKRISHNAN): (a) Yes, Sir.

(b) and (c) No complaints have been received during
this period.

(d) In five districts, the functioning of Kendras is being
looked after by the Coordinators of other district Kendras
by way of additional charge.

[Translation]
Weapons used by Militants

676. SHRI RAMSHAKAL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the weapons used to attack the
Parliament House were highly sophisticated;

(b) if so, the details thereof; and

(c) the names of countries from which these weapons
were procured by the militants?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to
(c) The arms and ammunition recovered from the site of
incident included certain sophisticated weapons like an
AK-56 Rifle with Grenade Launcher, AK-47 Rifle and Rifle
Grenades which the terrorists had brought from Pakistan
for use in the attack on Parliament House.
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[English]
Marketing Complexes for Rural Artisans

677. SHRI K.H. MUNIYAPPA: Wil the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) the number of projects funded fully/partially by
the Union Government for the setting up of marketing
complexes for rural artisans in various States since 1998,
State-wise and project-wise;

(b) the number of artisans employed during the last
three years, State-wise;

(c) whether the Government of Karnataka has
forwarded its proposals through Kamataka State Khadi &
Village Industries Board to establish Marketing Complexes
in the State; and

(d) if so, the action taken by the Union Government
in this regard?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
M. VENKAIAH NAIDU): (a) Under the Special Project
component of the Swarnjayanti Gram Swarozgar Yojana
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(SGSY), Projects can be sanctioned for setting up of
Marketing Complexes for goods produced by the
Swarozgaris. The funds for the Projects are shared in
the ratio of 75:25 between the Centre and the States.
So far, since the launching of the SGSY in 1999-2000,
seven Projects have been sanctioned for setting up of
Marketing Complexes in seven States. The State-
wise details of the Projects are given in the enclosed
Statement |.

(b) Under the SGSY, assistance is provided to the
Swarozgaris including rural artisans, through Bank Credit
and Government subsidy to take up self-employment
activity. State-wise details of Swarozgaris assisted during
last three years are given in the enclosed Statement Ii.
Data is not maintained separately in respect of rural
artisans.

(c) and (d) The Government of Karnataka has
forwarded a proposal through Karnataka State Khadi and
Village Industries Board for establishment of Rural Market
Centre at Herbal Industrial Area, Mysore. This Project
Proposal, however, has been referred back to the State
to reformulate as per the Guidelines of the Special
Projects. The revised Project Proposal has not been
received so far from the State.

Statement |

Status of the Projects sanctioned under the Special Project component of
the SGSY for Marketing Centres etc.

(Rs. in Lakhs)

S.No. Name of the Project Year of Total Cost of
Approval the Project

1 2 3 4
Andhra Pradesh

1. Setting up of permanent marketing centres in all districts of 1999-00 1300.00
Andhra Pradesh
Gujarat

2. Special Project for Gujarat Gram Haat-comprehensive market 1999-00 1200.00
intervention and support for Rural Poor in all districts of Guijarat
Himachal Pradesh

3. Special Project for Marketing of Rural goods in All Districts of H.P. 2001-02 914.52
Orissa

4. Special Project for creation of an integrated network for marketing of 2000-01 1500.00

rural products by ORMAS in Boudh, Sonepur, Bolangir, Phulbani,
Nuapara, Kalahandi, Rayagada, Nawrangpur, Koraput and Malkanagirri

(Orissa)
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1 3 4
Tamil Nadu
5. Special Project for Strengthening the marketing infrastructure and 1999-00 1464.00
establishment of nodal centre of rural technology in all districts of
Tamil Nadu
Uttar Pradesh
6. Special Project for establishment of SARAS marketing centres and 1999-00 950.00
technology and training centres in Lucknow, Gorakhpur, Gauttamnagar,
Kanpur, Varanasi, Agra and Jhansi in Uttar Pradesh and Haridwar,
Nainital and Dehradun of the newly created State of Uttaranchal
Uttaranchal
7. Special Project for establishment of SARAS marketing centres and 2001-02 953.29
technology and training centres in Uttarkashi, Almora, Champawat, V.S.
Nagar, Pouri Chamoli, Pithoragarh, Bageshwar Rudraprayag, Tehri etc.
Statement |l
Total Swarozgaris Assisted under the SGSY from 1999-2000 to 2001-2002 (upto Jan., 2002)
(in nos.)
Sl States/U.T. 1999-2000 2000-2001 2001-2002
No. (upto
Jan., 2002)
1 2 3 4 5
1. Andhra Pradesh 165190 83084 50827
2. Arunachal Pradesh 3060 1403 428
3. Assam 17974 12282 1241
4. Bihar 106393 125792 84596
5. Chattisgarh” - 25423 10540
6. Goa 0 23 931
7. Gujarat 19341 29241 15575
8. Haryana 17348 25853 9939
9. Himachal Pradesh 8638 11647 5844
10. Jammu & Kashmir 5835 9302 3711
11. Jharkhand* - 55038 27671
12. Kamataka 19184 29026 21046
13. Kerala 29485 37926 11327




257 Written Answers PHALGUNA 16, 1923 (Saka) to Questions 258
1 2 3 4 5
14. Madhya Pradesh 112118 71823 25513
15. Maharashtra 87994 87998 32522
16. Manipur NR 0 0
17. Meghalaya 741 1671 2487
18. Mizoram 0 1352 2379
19. Nagaland 4749 1376 1056
20. Orissa 74633 86171 33195
21. Punjab 1694 11990 4251
22. Rajasthan 34120 44504 22278
23. Sikkim 686 1873 1161
24. Tamil Nadu 65427 83393 35357
25. Tripura 8450 14640 7570
26. Uttar Pradesh 60647 124064 73706
27. Uttaranchal* - 31555 4451
28. West Bengal 88826 21230 6564
29. A&N Islands 795 448 8
30. Daman & Diu NR 6 26
31, D&N Haveli 6 0 0
32. Lakshadweep 3 20 0
33. Pondichermry 531 39 259
Total 933868 1030193 496459

N.R. = Not Reported.

"These States came into existence during 2000-2001.

[Translation]

Urbanisation of Villages in Delhi

678. SHRI JAGDAMBI PRASAD YADAV: Wil the
Minister of URBAN DEVELOPMENT AND POVERTY

ALLEVIATION be pleased to state:

(a) the names of villages in Delhi which have been

urbanised by the Union Govemment so far;

(b) the facilities being provided by the Union
Govemmment to the urbanised villages;

(c) the names of such villages in Delhi which are to

be urbanised;

(d) the reasons for not urbanising them so far; and

(e) the time by which these are likely to be

urbanised?
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THE MINISTER OF STATE IN THE MINISTRY OF Statement
URBAN DEVELOPMENT AND POVERTY ALLEVIATION ]
(SHR' BANDARU DATTATREYA) (a) Municipal List of 135 Urban Villages located in the Urbanisable
Corporation of Delhi has declared 135 villages as Limits of Mas‘zrrb’:fnb;gﬁ;ﬁ;;zizzo Declared as
urbanised under Section 507(a) of DMC Act, 1957 with
the prior approval of Central Government as per the list 1. Asalatpur
enclosed as Statement.

® 2. Azadpur

(b) The facilities in the urbanised villages are provided 3. Basant Gaon
by urban local bodies and not by the Union Government.

4. Basai Darapur

(c) The Municipal Corporation of Delhi has 5. Begumpur
recommended to the Govt. of NCT of Delhi to declare )
the following villages as urbanised under Section 507(a) 6. Bar Sarai
of DMC Act, 1957. 7. Bharola

1. Sultanpur Nazra 8. Budhela
9. Dhirpur
2. Balawa Jahangirpuri
10. Garhi Jharia Maria
3. Siraspur 11. Garhi Peeran
4. Libaspur 12. Gazipur
5. Shakarpur Baramad 13. Ghonda
6. Chilla Saroda Khader 14. Haiderpur
15. Hari Nagar Ashram
7. Chilla Saroda Banger 9
16. Hasanpur
8. Shamas
pur 17. Hauz Khas
9. Dallo Pura 18. Humayunpur

10. Kondli 19. Jhilmil Timarpur

11. Gharoli 20. Joga Jai

12. Hastal 21. Jwala Heri

. al
22. Kachhipur
13. Saidul Ajaib
23. Kalu Sarai
14. Pira Garhi 24. Karkar Duman
15. Trilokpuri 25. Kaitwaria Sarai

(d) The Govemment of Delhi is yet to approve the 26. Khayala
proposal for declaring the above mentioned 15 villages 27. Khirki
as urbanised.

28. Khizrabad

(e) In view of (d) above, it is not possible to indicate 29. Khureji Khas
the time by which the above villages could be declared o
as urbanised. 30. Kliokr
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31.
32.
33.

35.
36.

37.
38.
39.
40.
41.
42.
43.

45,
46.
47.

49.
50.
51.
52.
53.

55.

56.

57.

59.

62.

Written Answers

Kishangarh

Kotla Mubarakpur
Lado Sarai
Madipur
Maksoodpur
Mangolpur Khurd
Mandavli Fazalpur
Mashigarh
Masijid Moth
Mauzpur
Mehrauli

Munirka
Nangalraaya
Nangloi Jaleb
Nangloi Sayad
Naraina

Okhla

Peepal Thala
Pitampura
Posangipur
Rampura
Sahipur

Sarai Juliana

. Shahpur Jat

Shakarpur Khas
Shakurpur
Shalimar

. Sheikh Sarai

Tamur Nagar

. Tatarpur
61.

Tehkhad
Wazhimagar

. Adchini
. Arkpur Bagh Mochi
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65.
66.
67.
68.
69.
70.
71.
72.
73.
74.
75.
76.
77.
78.
79.
80.
81.
82.
83.
84.

85.

86.

87.
88.

89.

90.

91.

92.

93.
94.
95.
96.
97.
98.

to Questions

Badarpur

Badii

Behlolpur
Chawkhandi
Chiragh Delhi
Dhaka

Ghonda Neemka
Ghondli
Hauzrani

Jasola

Jia Sarai
Kaitwara
Keshopur
Khampur Raya
Khanpur (Part)
Kharara

Kotla

Madangir
Madhanpur Khadar
Malikpur Chhwni
Mandoli Kachi
Mangolpur Kalan
Mehpalpur
Mohammadpur
Naharpur

Nangli Razapur
Rajpur Chhawni
Rithala

Saboli

Sadhora Kalan
Samahpur

Sarai Kalekhan
Sarai Shahji
Shadipur
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99.
100.
101.
102.
103.
104.
105.
106.
107.
108.
109.
110.
111,
112.
113.
114,
115.
116.
117.
118.
119.
120.
121.
122.
123.
124.
125.
126.
127.
128.
129.
130.
131.
132.

Written Answers

Seelampur
Tihar
Tughlakabad
Shahdara
Usman pur
Wazirabad
Yusuf Sarai
Zamaroodpur
Sadhora Khurd
Chaukri Mukarkabad
Neemri
Salimpur Majora Hadipur
Najafgarh
Nasudabad
Nalbatpur
Lodha Sarai
Kchichripur
Palam
Mirzapur

Dabri

Nasirpur
Sagarpur
Bagdola
Salimpura
Matiala
Bindapur
Kakrola
Loharhari
Toganpur
Amberhai
Shahbad Mohemmadpur
Bhartal
Nawada

Pochanpur
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133. Bemnodi
134. Dhulsiras

135. Bijwasan
[English]

Submission of Report by Committee
on Earthquake

679. SHRI CHANDRAKANT KHAIRE: Will the Minister
of SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether the Committee entrusted the work to
evolve post-earthquake remedial measures for safety of
human lives and properties has submitted its report;

(b) if so, the details thereof;

(c) the action taken/proposed to be taken by the
Government to implement the same;

(d) if not, the reasons therefore; and
(e) the time by which it is likely to be submitted?

THE MINISTER OF STATE IN THE DEPARTMENT
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH
RAWAT ‘BACHDA'): (a) to (e) Sir, the Government of
India has, in the recent past, set up various committees
to suggest ways and means to mitigate the earthquake
hazard in the country. The Ministry of Agriculture and
Cooperation had set up a High Powered Committee to
evolve a disaster management plan for the country. The
Committee submitted its report to the Government in
September, 2001. The recommendations of the committee

are under scrutiny by the Government for further
necessary action.

Border Area Development Programme

680. SHRI BHIM DAHAL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the details of locations in North Eastemn States
including Sikkim where various projects under Border
Areas Development Programme (BADP) have been
implemented during the Ninth Five Year Plan;

(b) the details of the projects implemented during
the Eighth Five Year Plan in the States; and

(c) the allocation made to N.E. States to implement

BADP projects during the current financial year, State-
wise?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to
{c) The Border Area Development Programme is currently
in operation in the border blocks of all the states which
have intemational land borders, including the border blocks
of the North Eastern States and Sikkim. The schemes
implemented under the programme are decided by the
State level screening committee under the chairmanship
of the State’s Chief Secretary. The Schemes undertaken
under this programme are in sectors such as roads,
education, health, income generating schemes etc.

During the Eighth Plan period the Border Area
Development Programme was in operation in only those
blocks of the North Eastern States which had an
international border with Bangladesh viz. Assam,
Meghalaya, Mizoram and Tripura. The Programme was
extended to the blocks bordering Myanmar in 1997-98,
to blocks bordering China in 1998-99 and to those
bordering Bhutan and Nepal in 1999-2000.

The allocation under Border Area Development
Programme to the North Eastern States including Sikkim
in the current financial year, State-wise, are given in the
table below:

(Rs. in crore)

PHALGUNA 16, 1923 (Saka)

Si.No. State Allocation (2001-02)
1. Arunachal Pradesh 13.51
2. Assam 7.48
3. Meghalaya 4.70
4. Manipur 4.16
5. Mizoram 8.32
6. Nagaland 4.16
7. Tripura 12.96
8. Sikkim 5.72

Terrorist Activities in Delhi

681. SHRI B.K. PARTHASARATHL:
SHRIMAT! JAYASHREE BANERJEE:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Delhi Police has unearthed ISI/
Laksher-e-Toiba Militant criminal network placing to cause
blasts in Delhi during 2002;
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(b) it so, the details in this regard; and
(c) the steps taken in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to
(c) In the month of February, 2002, five Pakistani and
one Bangladeshi militants were arrested by Delhi Police
and 6 Chinese pistols, 63 live cartridges and 3 extra
magazines were recovered from them. The arrested
militants belonged to Harkat-ul-Jehad-e Islami and were
trained in Afghanistan and Pak occupied Kashmir. The
investigation in this case led to further arrests in Gujarat
and Uttar Pradesh.

The steps taken to curb militant activities in Delhi
include intensification of beat patrolling; posting of armed
pickets at strategic points; strengthening of intelligence
network; close watch and frequent raids at the suspected
hide-outs of criminals and terrorists; checking of persons
and baggages particularly in crowded market places and
places of entertainment, etc; checking of guest houses;
and formation of anti-terrorists cell in each police district.

Rural Water Supply and Sanitation Project in
Karnataka with German Assistance

682. SHRI AMBAREESHA: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether the Government of Karnataka has
submitted a proposal to the Union Government for
sustainable rural water supply and sanitation project of
arid and semi-arid areas of the State with German
assistance to provide water and sanitation in villages;

(b) if so, the details thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI ANNASAHEB M.K.
PATIL): (a) and (b) Yes, Sir. The Government of
Kamataka has submitted a proposal entitied ‘Sustainable
Rural Water Supply and Sanitation Project—Arid and
Semi-Arid regions in Karmnataka State’ for assistance from
Government of Germany to cover 1088 villages at a total
estimated cost of Rs. 336.265 crores.

(c) The Govemment of Kamataka has been requested
to revise the project to conform to the Sector Reform
Project concept of the Government of India and re-submit
the same. The revised project has not been received
from the Govermnment of Kamataka.
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Integrated Child Development Services

683. SHRI AKBOR ALl KHANDOKER: Wil the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Integrated Child Development
Services Projects have achieved the desired results in
the country particularly in West Bengal;

(b) if so, the details thereof;
(c) it not, the reasons therefor; and

(d) the action taken/proposed to be taken by the
Government to make the ICDS projects more eftective
and result oriented?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SUMITRA MAHAJAN): (a) Yes, Sir.

(b) The impact of the Scheme in the field of health,
nutrition and educational status of the beneficiaries has
been significant as brought out by the National Evaluation
on ICDS (NIPCCD 1992); ICDS Survey, Evaluation and
Research 1975-95 (CTC-IMCD 1995); National Concurrent
Evaluation of ICDS (NCAER 2000-01) and others.
Currently, the ICDS covers, 5652 blocks in the country
with 5,95,020 sanctioned Anganwadi Centres (AWCs) in
4,587 operational blocks with coverage of about 283 lakh
children in 0-6 years and over 59 lakh pregnant and
lactating mothers. In West Bengal, out of 358 sanctioned
ICDS blocks, 308 blocks are operational covering
41,93,452 beneficiaries (35,82,512 children in 0-6 years
and 610940 pregnant and lactating mothers).

(c) Does not arise.

(d) Steps taken to make the ICDS project more
effective and result oriented include, provisions for
improved medicine kits and pre-school leaming material
for children in Anganwadi Centres; introduction of
guidelines for strengthening of IEC and community
mobilization; introduction of an innovative and
decentralized training programme called “UDISHA",
strengthening of monitoring mechanism, holding of regular
review meeting at high level. The States, being
responsible for providing supplementary nutrition, have
been requested to make upward revision in the financial
norms for supplementary nutrition and budget adequately
to meet the cost of supplementary nutrition to cover all
eligible beneficiaries and adequate contribution from their
discretionary component under PMGY for nutrition to
children of 0-3 years.
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Delhi Traffic Police

684. DR. B.B. RAMAIAH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Delhi Traffic Police personnel are
subjected to highly hazardous and toxic pollution during
duty hours;

(b) if so, whether the Government propose to take

any steps to ensure better safety and health for these
personnel;

(c) whether any diagnostic study has been undertaken
on the health hazards of police personnel; and

(d) if so, the results thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAOQ): (a) and
(b) The very nature of duties assigned to traffic police
personnel exposes them to environmental pollution. The
measures taken to minimize this health hazard include
supply of Pollution Nose masks to the traffic police
personnel; subjecting them to medical check up on a
regular basis; rotational transfer of personnel every six
months from more congested areas; and installation of
eco-friendly Solar Traffic Booths at important intersections
to provide poliution free environment.

(c) and (d) Three studies conducted by Delhi Traffic
Police in association respectively with CRRI & AIIMS,
Patel Chest Institute and Majidia Hospital bring out the
hazards and ailments to which the traffic police personnel
working in adverse environmental conditions are prone.

Sale of Calcium Ammonium Nitrate

685. SHRI P.D. ELANGOVAN: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) the details of the sales of Calcium Ammonium
Nitrate (CAN) to various distributors/dealers in the country
during 2001-2002 month-wise;

(b) whether the Government have decided to sell
CAN along with urea only;

(c) if so, the reasons therefor;

(d) whether the Government have large quantity of
unsold urea in its storage; and

(e) if so, the details thereof, in terms of its quantity
and value?
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THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA
MOOKHERJEE): (a) Since Calcium Ammonium Nitrate
(CAN) is a decontrolled fertiliser and no subsidy/
Concession in payable by the Central Government, its
month-wise sale and distribution is not monitored.

(b) No Sir.
(c) Question does not arise.

(d) Government of India does not keep stocks of
Urea.

(e) Question does not arise.
[Translation]
Fifth and Sixth Scheduled Areas

686. SHRIMATI HEMA GAMANG: Will the Minister
of TRIBAL AFFAIRS be pleased to state:

(a) the details of Fifth and Sixth Scheduled Areas
pertaining to the tribal people, State-wise and district-
wise;

(b) the details in regard to the facilities provided to
the Fifth and Sixth Scheduled Areas, separately;

(c) the norms in regard to dividing the Scheduled
Areas into two categories;

(d) whether the Union Government propose to merge
the two categories of the Scheduled Areas into one; and

(e) if so, the time by which it is likely to be made?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL
ORAM): (a) Statement | and Il are enclosed.

(b) and (c) Details of tacilities and norms to the Fifth
& Sixth Schedule Areas are given below separately:

(1) Fifth Schedule—According to the provisions of
Fifth Schedule, Tribe Advisory Councils consist of not
more than 20 members of whom as nearly as may be
three-fourths shall be the representatives of the Scheduled
Tribes in the Legislative Assembly of the State. The
function of the Tribes Advisory Council (TAC) is to advise
on such matters pertaining to the welfare and
advancement of the Scheduled Tribes in the State as
may be referred to them by the Govemor. According to
this provision Governor may make regulations in
scheduled area for the peace and good Govemment.
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According to*his provision, Govemor has also powers to
modify the application of laws and may make regulations
to prohibit or restrict the transfer of land by or among
members of STs in such area, to regulate the allotment
of land to members of STs in such areas and also
regulate the carrying on business as money lending by
persons who lend money to the members of STs in such
areas. According to this provision, the Govermor of each
State having scheduled area therein shall annually submit
a report to the President regarding the administration of
the scheduled areas. Provisions of the 73rd Constitution
(Amendment) Act, 1996 has been extended to the
scheduled areas to empower the STs in 3 tier Panchayati
Raj Institutions.

(2) Sixth Schedule-According to the provision of this
Schedule there shall be a District Council for each
autonomous district consisting of not more than 30
members of whom not more than 4 persons shall be
nominated by the Govemnor and rest shall be elected on
the basis of adult suffrage. There shall be a separate
Regional Council for each area constituted as an
autonomous region with an elected autonomous council.
It provides a mechanism of self governance and have
administrative and judicial powers in these areas. The
sixth schedule does not concem itself with tiers below
like Block & Village level. The fifth scheduled areas have
more domestic structure at Block and village levels.

(d) There is no such proposal.
(e) Does not arise.
Statement |
Statewise/District-wise details in respect of Scheduled

Areas included in the Fifth Schedule of the
Constitution

Name of the District
Wherein Scheduled Areas
pertaining to Tribal People

S.No. Name of the State

1 2 3

1. Andhra Pradesh I. Mahbubnagar
Il. Adilabad
Il.  Warrangal

IV. East Godavari
V. West Godavari

VI. Visakhapatnam
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2. Bihar (Presently Jharkhand) I.
I

Iv.
V.

3. Gujarat .

VII.
4, Himachal Pradesh .

L)

5. MadHya Pradesh .

Vil
Vil

Xi.
Xil.
Xiil.
XIv.

3 1 2 3
Ranchi XV. Raigarh
Singhbhum XVi.  Bilaspur
Palamau XVIl. Durg
Garhwa XVIIl  Rajnandgaon
Dumka XIX Raipur ‘
Pakur XX. Morena

Godda (Santhal

Pargnas) 6. Maharashtra

Surat

Bharuch

Dangs

Valasad

Panchmahal

Vadodara

Sabarkantha

Lahaul and Spiti

Kinnaur

Chamba

Jhabua 7.  Orissa
Mandla

Surguja

Bastar

Dhar

West Nimar

East Nimar

Ratlam

Betul

Seoni

Balaghat 8. Rajasthan
Hoshangabad
Shahdol
Sidhi

XXI. Chhindwara

. Thane
il.  Pune
l.  Nashik
IV. Nandurbar
V. Dhule
VI. Jalgaon
VIl. A Nagar
VIlI.  Nanded
IX.  Amravati

X. Yavatmal
Xl. Gadchiroli
Xll.  Chandrapur

I.  Mayurbhanj
Il.  Sundergarh
Il.  Koraput
IV. Sambalpur
V. Keonjhar
VI. Boudh-Khondmals
VIl. Ganjam
VIl. Gajapati
IX. Kalahandi

X. Balasore

|. Banswara

Il.  Dungarpur
. Udaipur
IV. Chittaurgarh
V. Sirohi
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Statement Il
Statewise/District-wise Details in respect of Tribal Areas included in the Sixth Schedule of the Constitution
S.No. Name of the State Name of the District Wherein Tribal Areas
Pertaining to Tribal People
1. Assam 1. The North Cachar Hills District
1. The Karbi-Anglong District
2. Meghalaya l. Khasi Hills District
1. Jaintia Hills District
. The Garo Hills District
3. Tripura I Tripura Tribal Areas District
4. Mizoram . The Chakma District
l. The Mara District
11 The Lai District
[English] to update their curriculum in each subject in a time-bound

Revision of Syllabus by Universities

687. SHRI Y.V. RAO: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Delhi University has not revised its
syllabus during the last 20 years in various subjects; and

(b) if so, the general pattern of revision of syllabus
in various universities alongwith the guidelines issued by
UGC in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (a) According to the information furnished by
the University of Delhi revision of syllabi is a continuous
process and the University has been effecting minor as
well as major revisions in syllabi of various courses from
time to time.

(b) With a view to provide a broad common
curriculum framework for the colleges and the universities
across the country and to facilitate updating of their
existing curricula, the UGC had recently constituted
Curriculum Development Committees to frame model
curriculum for more than thirty subjects in various
disciplines like Science, Humanities and Social Sciences
at under-graduate and post-graduate levels. The model
curricula developed by these Committees have been
circulated to all universities in the country with a request

manner.
[Translation]
Training Camp of Jehadis

688. SHRI PRAHLAD SINGH PATEL: Will the
Minister of HOME AFFAIRS be pleased to refer to the
answer given to Unstarred Question No. 443 dated
November 20, 2001 and state:

(a) whether the information has since been collected;
(b) if so, the details thereof;

(c) if not, the reasons therefor, and

(d) the time by which it is likely to be collected?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to
(d) Information was called for from all States and Union
Temitories with respect to the reply given to Lok Sabha
Unstarred Question No. 443 answered on 20.11.2001.
State Government of Andhra Pradesh has informed that
there are no such training camps in Hyderabad.

As per available information, while none of the other
States has confirmed the existence of such terrorist
training camps, Government of Jammu and Kashmir has
informed that misguided youth are provided training at
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training centres already established in Pak/POK. However,
occasionally some gullible youth are motivated and
imparted training locally in make-shift training centers in
upper reaches of the State. All efforts are made to curb
terrorist activities including smashing of hideouts and
makeshift centers.

[English]

Unauthorised Constructions and
Commercialisation of Buildings

689. SHRI PRABHUNATH SINGH: Will the Minister
of URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pleased to refer to the replies given to
Unstarred Question Nos. 3468 and 237 dated 14.8.2001
and 20.11.2001 respectively and state:

(a) whether the information has since been collected;
(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) the total number of demolition programmes fixed
by the DTFs during the last three years; and

(e) the number of programme failed out of them and
the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) and (b) Yes, Sir. It
has been stated by the MCD that actions against the
unauthorised construction and basement in the area of
Greater Kailash-l, New Delhi have been taken in the
properties in which violations have been noticed under
Delhi Municipal Corporation Act, 1957. Details are given
in the enclosed statement.

No detailed survey has been conducted in Sainik
Farm. However, survey in Greater Kailash-l has been
conducted. This has been done in pursuance of CWP
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pending in Delhi High Court wherein MCD was directed
to conduct a survey in entire Greater Kailash-I area,
Matter is sub judice.

Further, the Central zone of MCD has identified/
booked 232 nos. properties since January, 2001 in the
various areas/colonies falling under its jurisdiction,
including the South Extension Part-l and Il and Lajpat
Nagar. DDA have also taken action under Section 14
read with 29(2) of DD Act 1957 against the
commercialisation in Greater Kailash-l. 40 number of cases
have been launched in the Court of Metropolitan
Magistrate and 89 cases are under process. After
completing the legal formalities for these 89 cases, the

same will also be launched in the Metropolitan Magistrate
Court.

MCD has reported that whenever the compoundable/
non-compoundable deviation from the sanctioned building
plan carried out by the owners are noticed, action against
such deviations are taken as per the provisions of DMC
Act. Actions against the illegal constructions are initiated
as per provisions of DMC Act. To prevent the said misuse,
MCD, Central Zone had initiated action. However, most
of the owners/occupiers filed cases against the action of
MCD in the High Court.

DDA has further stated that action under Section 14
read with 29(2) of DD Act 1957 has already been initiated
against the misusers in Lajpat Nagar and South Extension.
15 number of cases in Lajpat Nagar and 33 cases in
South Extension have been launched in the Court of
Metropolitan Magistrate. 32 cases in Lajpat Nagar and
92 cases in South Extension are under the process of
launching in the Court. However, 3 major roads in Lajpat
Nagar and main Ring in South Extension have been
declared as commercial under mixed land use policy as
per the provision of the Master Plan/Zonal Plan, therefore,
no action can be initiated on these roads.

(c) Not applicable.

(d) and (e) The information is being collected and
will be laid on the Table of the Sabha.

Statement

List of Prosecution Cases Launched in Greater Kailash, Part-l, New Delhi

U/SEC. 347/461 of DMC Act

—

Sh. Kush Kher S-13 (B.M.), GK-|

Sh. Mohit Soni M-2, (BM), GK-i

Dr. Satish Kumar Bhardwaj M-2, (BM), GK-I
Sh. Hari Shankar Vyas, C-160, (BM), GK-I
Ms. Poonam Gandhi, M-2, (BM), GK-!

o » 0D

HDFC Bank 16.3.2000
V.M. Travels 16.3.2000
Health Care Service 16.3.2000
Pest Control Co. 16.3.2000
Royal Touch of Fumishing 16.3.2000

Cloth
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6. Shri Rohit Gupta, M-2, (BM), GK-I Chartered Accountant 16.3.2000
7. Dr. Pramod Bhasin, S-13, (BM), GK-I Dr. P. Bhasin Portablabs 16.3.2000
(P) Ltd.
8. Dr. Sanjay Nijhara, E-34, (BM), GK-I Cosmetic Surgery 9.3.2000
9. Shri Rajinder Jindal, B-45, (BM), GK-| M/s Jindal Diamond Shop 10.3.2000
10. Shri G.K. Singh, R-44, (BM), GK-| M/s Chitralekhs Art Group 10.3.2000
1. Shri P.K. Talwar, E-34, (BM), GK-1 Cosmetic Surgery Centre 9.3.2000
12. Sardar Devender Singh, R-304, (BM), GK-I M/s Satguru Tyres 10.3.2000
13. Shri D.K. Singhania, B-17, (BM), GK-I LML Scooter Show Room 10.3.2000
14, Shri Uday, B-30, (BM), GK-I M/s Uday Car Consultant 10.3.2000
1 Shri Partap, B-40 (BM), GK-i M/s Partap Construction 10.3.2000
16. Sh. Amit Gupta, R-55, (BM), GK-I Leather Goods 10.3.2000
17. Shri Vikas Choudhary, E-78, (BM), GK-I Vikash Engineering 9.3.2000
18. Shri Chandra, M, 24, (BM), GK-I M/s. Rohtash Impex (P) Ltd. 9.3.2000
19. Ms. Meera Mehra, M-24, (BM), GK-I Shaifali Garments 19.3.2000
20. Shri Dawar, S-22, (BM), GK-I M/s Dawar Export 9.3.2000
21. Shri P.K. Guha, S-38, (BM), GK-I M/s Themis Export 9.3.2000
22. Dr. Satish Bhardwaj, M-2, (BM) GK-I M/s Goodman’s Clinic 9.3.2000
23. Ms. Sehnaz Hussain, M-87A, (MB) GK-I Ms. Sehnaz Hussain's Beauty 9.3.2000
Parlour
24, Mr. Mathur, N-34, (BM), GK-I Chartered Accountant 10.3.2000
25. Mr. Manoj Parbhakar Bindiya Beauty Parlour 10.3.2000
26. Sh. R.S. Aggarwal, B-223, (BM), GK-I M/s Johnson & Nicholson 10.3.2000
27. Ms. Sudesh Kohli, B-64, (BM), GK-| M/s Alaknanda Safe 10.3.2000
Deposit Vaults Lockers
28. Sh. Ashwani Jain, B-45, (BM), GK-I M/s International Trading 10.3.2000
Corpn.
29, Ms. Sehnaz Hussain, M-106, (BM) GK-| Sehnaz Hussain’s Ayur- 9.3.2000
vedic Massage Centre
30. Mr. B.M. Wahi, B-45, (BM), GK-| Abushan (Jewellers) 10.3.2000
31. Dr. B.L. Shalesh, R-192, (BM), GK-I Clinic 10.3.2000
32. Shri Ajay Sethi, R-26, (BM), GK-! Chartered Accountant 10.3.2000
33. Mr. Rajit Dashi, B-45, (BM), GK-| M/s Tracers Fashion Waars 10.3.2000
34, Shri Rajeev Batra, R-167, (BM), GK-I Anjar Exports 10.3.2000
35. Mr. Anand lyer, B-229, (BM), GK-I American Power Conversion 10.3.2000
36. Mr. S. Virmani, B-45, (BM), GK-I Fashion Kuttir 10.3.2000
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37. Shri Abhishekh Jain, B-45, (BM), GK-I Anil, Preeti Jain & Asso. 10.3.2000
38. Shri Adarsh Sachdeva, B-45, (BM), GK-I Boonker 10.3.2000
39. Ms. Kamlesh Vasudeva, C-118, (BM), GK-I Curl. & Contour Health Club 9.3.2000
40. Sh. Aman, S-5, (BM), GK-I Topic (NIKE) Shoes 9.3.2000
41, Smt. Anjani Goal, N-197, (BM), GK-I Lasorogeeka Interior 8.3.2000
42. Sh. Faizel Hameed, N-61, (BM), GK-I M/s Sound of Music -+ 8.3.2000
43. Sh. James Ape, E-217, (BM), GK-I Lajade Beauty Shoppee 9.3.2000
44, Dr. Gurdiyal Mahajan, N-140, (BM), GK-I Mahajan Sons Chemist 10.3.2000
45. Ms. Vandana Luthra, R-75, (BM), GK-I VLCC Beauty Care Centre 10.3.2001
46. Ms. Veena Sharma, R-291A, (BM), GK-I Silver Lining Boutique 10.3.2000
47. Sh. Satvinder Singh, B-231, (BM), GK-I Gupta Beauty Parlour 10.3.2002
48. Dr. Raman Kapoor, N-9, (BM), GK-I Kapoor Acupuncture 10.3.2000
49. Ms. Radhika Rovili, N-140, (BM), GK-! Sadhka Exports 10.3.2000
50. Dr. Archna, E-262, (BM), GK-I 8.6.2001
51. Dr. P.K. Talwar, E-34, (BM), GK-I 18.7.2001
52. Sh. S.K. Khanna, E-34, GK-I 18.7.2001
53. Smt. Neelam Saxena, E-343D, GK-I 18.7.2001
54. Sh. B.R. Chippa, Gybaroo, B-1, (GF&FF)GK-I Gymbaroo Kids Club 3.9.2001
55. Dr. Pravina Saluja, B-2, GK-I Clinic Helvitta Hospital 3.9.2001
56. Preeti Bajaj & Priya, B-23, (GF), GK-I Personal Boutique 3.9.2001
57. Sh. Tumul Jain & Nitin, B-23,(BM), GK-I Fashion Opticals 3.9.2001
58. Shell, B-23, (BM), GK-I Fashion Clothing & Asso. 3.9.2001
59. Sh. Vardha Rajan, Mani & Anu, B-23, (GF), GK-I Show Room 3.9.2001
60. Gyan Talwar, B-23, (BM), GK-I Gyan' the Design Shop 3.9.2001
Jewellery
61. Sh. Gyan Parkash & Bijender, B-23, (GF), GK-I Readymade Garments 3.9.2001
62. Smt. Anju Sehgal, B-23, (BM), GK-I Lubhavani Boutique 3.9.2001
63. Sh. Surab Kumar, B-23, (BM), GK-i Garments Factory Attitude 3.9.2001
64. Smt. Sangita Syal, B-23, (GF), GK-| Gitu Fashion 3.9.2001
65. Kunal Lalani & Manpreet, B-23, (FF), GK-I Crayons Advertising Ltd. 3.9.2001
66. Nazreen Raza, B-23, (GF), GK-I Boutique 3.9.2001
67. Sh. Rakesh Ct'\adha. B-23, (FF), GK-I Span Securities Ltd. 3.9.2001
68. Ram Chandani, B-23, (FF), GK-I Grandeur Sanitary Show Room 3.9.2001

69. Smt. Alka Jain, B-23, (BM), GK-I Radiant Creative Jewellary 3.9.2001
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70. Sh. Ashis Khanna & Ravi Chandra, B-23, (GF), GK-|

71. Pratibha Behal & Saleena, B-23, (GF), GK-I
72. Sandeep Behl & Jyoti, B-23, (GF), GK-I
73. Jugnu Kochar, B-24, (BM), GK-I

74. Amit Malhotra, B-24, (GF), GK-I

75. Ashok Pophalia, B-24, (GF), GK-I

76. Rohit Juneja, N-1, (GF), GK-I

77. Govinder Kapoor, B-1, (BM), GK-I

78. Parbeen Kumar Gupta, B-9, (BM), GK-I
79. Dr. Raman Kapoor, N-9, (BM), GK-I
80. Sh. Faisal Hamid, N-61, (BM), GK-I

81.  Sh. Sambhu Ved, N-61, (FF), GK-I

Sisa Trading Company 3.9.2001
Jamazebi Boutique 3.9.2001
Boutique 3.9.2001
Envoy General Store 3.9.2001
Dine Time Marketing 3.9.2001
Leela Jewellery 3.9.2001
Net Stay Nursery School 3.9.2001

3.9.2001
Maksat Communication (P) Ltd. 3.9.2001
Kapoor Acupuncture Clinic 3.9.2001
Sound Music Audio Video 3.9.2001
Resentique (P) Ltd. 3.9.2001

Bharat Shiksha Kosh

690. SHRI ANANTA NAYAK:
SHRI SULTAN SALAHUDDIN OWAISI:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the amount spent by Bharat Shiksha Kosh under
different programmes in various states since its inception,
State-wise;

(b) the contribution so far made by individuals and
corporates for the development of education; and

(c) the extent to which it is likely to fill the gap
between demand and supply in education?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (a) to (c) Though a decision has been taken
by Government to set up Bharat Shiksha Kosh, it has
not been constituted so far.

Land Acquisition in Chandigarh

691. SHRI PAWAN KUMAR BANSAL: Will the
Minister of URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pleased to state:

(a) the area of land acquired in Chandigarh Union
Territory and the amount spent thereon during each of
the last three years;

(b) the number of auctions held for commercial and
residential plots respectively in the said Union Territory
during the same period and the amount realised thereby;
and

(c) the average price per square yard for the plots
so sold?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) to (c) The
information is being collected and will be laid on the
Table of the Sabha.

Sarva Shiksha Abhiyan in Karnataka
692. SHRI IQBAL AHMED SARADGI:
SHRI G.S. BASAVARAJ:
SHRI G. MALLIKARJUNAPPA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Union Government have released
Rs. 60 crore to Kamataka towards Sarva Shiksha Abhiyan
which seeks to open schools in remote areas to create
and upgrade infrastructure facilities in schools;

(b) if so, whether the State Government has utilised
the said amount so far;

(c) if so, the details thereof, and

(d) the areas covered so far?



283 Written Answers

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (a) to (d) Government of India had approved
an amount of Rs. 60.22 crores as the annual Work Plan
& Budget for the year 2001-02 for implementation of Sarva
Shiksha Abhiyan (SSA) in 11 districts of Karnataka
namely, Bangalore, Tumkur, Chitradurga, Davanagere,
Shimoga, Hassan, Chikkamagalur, Kodagu, Dakshina
Kannada, Udupi and Uttara Kannada. The first instaiment
of Rs. 29.59 crores comprising 50% of the 85% of the
sanctioned amount towards Government of India's share
was released to the Government of Karmataka on 18th
December, 2001. As per the information furnished by
Government of Karnataka, so far they have not utilised
the said amount.

All India School Education Survey by NCERT

693. SHRI A. BRAHMANAIAH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether NCERT propose to conduct the All India
School Education Survey for the Seventh time;

(b) if so, the objective of such survey;

(c) the number of villages covered under the said
survey so far, and

(d) the time schedule for its completion?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (a) Yes, Sir.

(b) The objectives sought to be achieved by the
Seventh Survey are as under:

(i) To up-date database of the 6th survey that can
be shared with different agencies.

(i) To assess the present position of educational
facilities at different school stages, in respect of
coverage of school-going population, enrolment
in general, and of Scheduled Castes (SCs) and
the Scheduled Tribes (STs) children and girls in
particular with this special reference to
Universalisation of Elementary Education (UEE).

(i) To assess the availability of physical facilities in
schools, like school building, playground, fumiture
etc.

(iv) To assess the availability of basic amenities in
schools, like drinking water, urinals, medical
check-up etc.
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(v) To find the number of non-formal education
centres/alternative schools, number of instructors
and number of students enrolled in them.

(vi) To assess the availability of Pre-primary
education in terms of number of children enrolled
and teachers working in them.

(vii() Availability of schools for disabled children and
disability-wise enrolment in them.

(viii) To asses the income and expenditure on school
education (at the district level)

(ix) Science laboratories and libraries in secondary
and higher secondary schools.

(x) Enrolment of educationally backward minorities
(Muslims)

(xi) Enrolment of children with disabilities at Primary/
Upper Primary stage.

(xii) Subject-wise enrolment in academic stream at
Higher Secondary stage.

(c) and (d) All the villages are to be covered under
the survey. The target date for completion of Seventh
Survey is 31st March, 2004.

Appointment of Consultants for Disinvestment

694. SHRI VINAY KUMAR SORAKE: Will the Minister
of DISINVESTMENT be pleased to state:

(a) whether the Government appoints Consultants for
disinvestment bid management and evaluation; and

(b) if so, the names of Consultant firms chosen to
evaluate the bids for BALCO package and the recently
concluded I0C-IBP package?

THE MINISTER OF DISINVESTMENT AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI ARUN SHOURIE): (a) and (b)
Govemnment appoints Advisors for advising and assisting
the Government in implementing the disinvestment
decision in each Public Sector Undertaking and for
valuation purposes. M/s Jardine Fleming India Securities
Ltd. (now J.P. Morgan) and HSBC Securities and Capital
Markets (India) Pvt. Ltd. were appointed as Advisors for
disinvestment in BALCO and IBP Ltd. respectively.



285 Written Answers

{Translation]

Women Saving Scheme

695. SHRI SHIVAJI VITHALRAO KAMBLE: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether saving under the Women Saving Scheme
is being run under the District Rural Development
Agencies, have declined during the last three years in
the country;

(b) if so, the details thereof and the reasons therefor;
and

(c) the steps taken/proposed to be taken by the
Government to boost the savings under the scheme?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
M. VENKAIAH NAIDU): (a) to (c) The Ministry is not
implementing Women Savings Scheme under the District
Rural Development Agencies (DRDAs). However, under
the Swarnjayanti Gram Swarozgar Yojana (SGSY), Self
Help Groups (SHGs) are formed with thrift as entry point
and Groups are encouraged to do savings. The savings
help them to build up the Group corpus, which is used
as micro credit amongst the members. Self Help Groups
could be exclusively of the women or it could be a mixed
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group also. The Ministry does not monitor the quantum
of savings by group.

[English]
Poverty Alleviation Programmes

696. SHRI TRILOCHAN KANUNGO: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) the basis of allocation of funds to Sates under
Poverty Alleviation Programmes; and

(b) the allocation and disbursement of funds under
each poverty alleviation programme during each year of
the Ninth Five Year Plan to the States and the share of
each State, if any, therein?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
M. VENKAIAH NAIDU): (a) The criteria for allocation of
funds to the States under major poverty alleviation
programmes are given in the enclosed Statement |.

(b) State-wise details of funds allocated and released
under the major Poverty Alleviation Programmes during
the Ninth Five Year Plan are given in the enclosed
Statement Il

Statement |

Criteria for allocation of funds to States

Name of the
Programme/Scheme

Criteria for Allocation

Jawahar Gram
Samridhi Yojana
(JGSY)

Swamijayanti Gram
Swarozgar Yojana
(SGSY)

Employment
Assurance Scheme
(EAS)

Indira Awaas
Yojana (IAY)

The Central Assistance is allocated to the States on the basis of proportion of rural
poor in a State to the total rural poor in the country. The poverty estimates prepared
by the Planning Commission, based on latest available results of National Sample
Survey Organisation’s (NSSO) survey in this regard is used for this purpose or as per
allocation criteria decided in consultation with the Planning Commission.

The Central allocation earmarked for the States is distributed in relation to the incidence
of poverty in the States. However, additional parameters like absorption capacity
and special requirement are also taken into consideration during the course of the

year.

The Central share is allocated to the States on the basis of proportion of rural population
in a State to the total rural poor in the country or such other criteria as decided by

the Central Government from time to time.

Central assistance to the States is allocated on the basis of poverty ratio and housing
shortage, with each of these variables being given equal weightage. The poverty ratios
prepared by the Planning Commission are used for this purpose, while housing shortage
is determined on the basis of last Census.




287 Written Answers MARCH 7, 2002 to Questions 288

Statement W

Central Allocation and Releases during 1997-98 to 2001-2002

(Rs. in Lakh)
SI.No. State JGSYARY

Allocation Release Allocation Release Allocation Release Allocation Release Allocation Release

1997-98 1998-99 1999-2000 2000-2001 + 2001-2002

1 2 3 4 5 6 7 8 9 10 1 12
1. Andhra Pradesh 1552839 1668584 1170394 1170249 931952 961732 872755  8945.17 992152 485752
2. Arunachal Pradesh 15937 102.06 25732 47526 20490 ALYXA 45691 36768 51938 25949
3. Assam 511122 552415 6686.18 1511228 532402 3787.01 11872.04 0.00 1349528 674764
4. Bihar 3045860 2932277 3834077 2973382 30529468 2848405 1647668 1370702 1873078  9598.42
5. Chhatisgarh - 0.0 - - - 000 509475 360468 419765 378293
6. Goa 17220 10438 17220 10332 137.12 124 12841 1344 14598 ny
7 Gujarat 569944 574772 440558 444943  3508.04 350803 328521  6273.12 373445  3526.70
8. Haryana 136922 162475 259188 259188 206384 206387 193275 186361 219706  2197.13
9. Himachal Pradesh 547.18 40346 109154 102215 869.6 175241 81395 736.17 92531 893.08
10. Jammu & kashmir 11189 97462 135093 109462  1075.71 89774 100738 72025 114520 1099.73
1. Jharkhand - 0.00 - 0.00 - 000 1211379 964434 1377101 688551
12. Kamataka 10427.12 1035399  8838.13 10838.13 703756 703756 659054 516538  7492.16 756685
13. Kerala 379366 373412 396564 396565 315773 315772 29575 272550 336170 168085
14, Madhya Pradesh 1967778 1897715 1943393  18314.14 1547449 1692638  9397.00 1062387 12276464 1227662
15. Maharashtra 1692742 1681609 1747082 1718081 1391152 1391147 1302787 967391 1481016  7405.07
16. Manipur 20427 24852 4824 50164 35692 11554 79590 53058 90472 31436
17. Meghalaya 23902 15958 502.19 95175 39988 132.18 891469 76361 101361 50681
18. Mizoram 10069 10287 1621 29689 9253 9231 20633 20633 2454 2454
19. Nagaland 25621 24313 34448 77599 21430 2390 61166 45448 69521 50786
20. Onssa 1250720 1342132 1338690 1344331 1065961 1597434 998252  9489.07 11348.19  9610.78
21. Punjab 97375 89279 1259463 1559463 100301 97508 93930 120102 106780 95640

2. Rajasthan 817555 835186 671109 600850 534385 534385 500441 491488  5699.4  5699.05
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’ 2 3 4 5 6 7 8 9 10 11 12
2 Sikkim 9328 %78 12866 28800 10245 10245 22845 22845 25969 12985
24 Tami Nady 1403796 1456438 1034885 1034885 824050 916304 TIUI07 825672 BTI280 842631
% Tipura 65341635 K931 WUB 643 M1 WP MIQ BN 1676
% Utar Pradesh A5 315 4219435 423590 339808 33934 2950389 2531421 3354013 1716773
2. Uttaranchal -0 - W - 000 19017 B3 283 MUY
» West Bengal 1399674 906699 MGT6ST 1006121 1184603 1080026 1109358 - 946913 1261124 1129847
P2 A&N Isiands %431 070 1789 2970 9387 10 8464 S4M4 9621 000
% Chandigarh - - 000 000 000 000 000 - -
3 D&N Have SIS0 TI8Y 4894 61% 39 SSE7 423 6351 3176
(7 Daman & Diu 006 621 ¥ 006 N0 00 2707 000 07 000
B Dehi -0 - 000 000 000 000 000 - -
% Lakshadweep g8 B4 N0 B4 406 B 024 00 823 40
% Pondicheny 0234 MY M4 RM N9 459% 800 6656 9776 4888

Total 20000000 19410673 2078435 20509633 16550000 16852786 16454998 13813837 18706990 12654945

Release for 2001-2002 upto 18.2.2002.
JGSY: Jawahar Gram Samridhi Yojana

JRY : Jawahar Rozgar Yojana -
Central Allocation and Releases during 1997-98 to 2001-2002
(Rs. in Lakh)
S.No. State/UT Indira Awaas Yojana
Allocation Release Allocation Release Allocation Release
1997-98 1998-99 1999-2000
1 2 13 14 15 16 17 18
1. Andhra Pradesh 897034 9803 .38 837041 9515.81 11036.00 11095 .40
2. Arunachal Pradesh 80.71 103.21 184.03 118.47 754.00 841.47
3. Assam 2952 .83 2931.07 4781.82 5004 32 15658.00 13820.00
4. Bihar 17597.09 15130.72 2742052 23478.11 38598.00 29527.20

S. Chhatisgarh - 0.00 - 0.00 - 0.00
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1 2 13 14 15 16 17 18

6. Goa 87.63 5146 19.20 2921 68.00 6226
7. Guijarat 329297 3424.02 3150.78 3503.67 3243.00 322833
8. Haryana 790.96 758.55 1853.66 203525 1171.00 1447 92
9. Himachal Pradesh 276.72 467.78 780.84 712.84 515.00 449 39
10. Jammu & Kashmir 562.65 607.12 966.16 1079.80 618.00 124.01
1. Jharkhand - 0.00 - 0.00 - 0.00
12. Karnataka 6024 .43 582036 6320.65 5657 27 5898.00 4337 38
13. Kerala -~ 219185 2148 .56 2836.20 3210.84 3662.00 3084.74
14. Madhya Pradesh 11368.58 11695.62 13898.74 14391.74 9183.00 9168 .49
15. Maharashtra 9779.75 9968.74 12494.77 13644 .95 10585.00 10435 37
16. Manipur 103.77 56.69 320.57 163.08 693.00 177 45
17. Meghalaya 121.07 46.73 359.16 159.16 1057.00 65149
18. Mizoram 50.73 54.47 83.11 85.75 260.00 297.05
19. Nagaland 129.14 43563 246 36 454 .13 653.00 77328
20. Orissa 7277 .74 7443 57 9574.03 10225.13 9154.00 13154 .96
21. Punjab 562.65 478.32 900.56 95027 745.00 678.66
22. Rajasthan 4723 64 3888.40 4799.63 5221.40 3233.00 2705 .87
23. Sikkim 47 27 41.21 92.02 104.13 122.00 123.90
24. Tamil Nadu 811020 8708.09 7401 .30 8375.09 5846.00 6236 91
25. Tripura 134.90 144 84 578 .80 65495 1433.00 1455.29
26. Uttar Pradesh 21863.19 22995.15 30176 .52 32581.68 23565.00 2168291
27. Uttaranchal - 0.00 - 0.00 - 0.00
28. West Bengal 8039.87 4547 .01 10639.62 6363.00 12064.00 820933
29. A&N lIslands 47 27 47 27 44 40 0.00 129.00 0.00
30. Chandigarh - 0.00 0.00 0.00 0.00 0.00

31. D&N Haveli 2537 11.63 438 30.66 69.00 3450
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1 2 13 14 15 16 17 18
32. Daman & Diu 14.99 7.49 1.82 0.00 27.00 0.00
33. Delhi - 0.00 0.00 0.00 0.00 0.00
34 Lakshadweep 2421 0.00 3.65 0.00 3.00 150
35. Pondicherry 47 27 9385 56.57 64.01 67.00 33.50
Total 115300.00 11171114 148400.00 147794.72 159999.00 143838.56

Release for 2001-2002 upto 18.2.2002.

*Million Wells Scheme (discontinued from 1.4.1999)

SI.No. State/UT Allocation Release  Allocation Release Allocation Release Allocation Release
2000-2001 2001-2002 1997-98 1998-99

1 2 19 20 21 22 23 24 25 26

1. Andhra Pradesh 11036.00 1100191 1179445 1367537 3474.00 342474 253239 253046
2. Arunachal Pradesh 726 .86 39921 555.06 424 .00 36.00 22 .89 55.68 8239
3. Assam 1635479 8177.40 12489.11 6244.56 114400 121022 1446.70 302259
4. Bihar 29832.84 13237.16 32038.79 17192.63 6814.00 466892 829583 6203.02
5. Chhatisgarh 204534 177023 2016.89 1780.78 - 0.00 - 0.00
6. Goa 68.00 27.20 76 20 53.03 39.00 10.50 5.84 292
7. Gujarat 3243.00 3243.00 3389.63 542274 1275.00 97294 953.24 953.23
8. Haryana 1171.00 107741 114614 1112.40 306.00 180.63 56081 378.40
9. Himachal Pradesh 515.00 27183 507.06 416.90 122.00 96.34 236.18 162.79
10. Jammu & kashmir 618.00 0.00 606.54 581.62 249.00 192.94 29230 255.77
1. Jharkhand 8765.16 389729 941327 332834 - 0.00 - 0.00
2. Kamataka 5898.00 2949.00 610088 520270 233200 204045 191232 191232
13.  Kerala 3552.00 1776.01 378058 210961  849.00 82362  858.05  844.07

4. Madhya Pradesh 713766 637268 703838 662723 440200 3377.12 420494 3521.11
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1 2 19 20 21 22 23 24 25 26
15. Maharashtra 1058500 6669.94 10824.79 6885.64 3787.00 3277.17 3780.18  3780.18
16. Manipur 866 .65 267 81 661.80 32373 46 .00 27.01 96.99 95.15
17. Meghalaya 1151 .46 498.65 879.29 438 .54. 53.00 33.68 108.66 219.83
18. Mizoram 276 .42 25197 211.09 17434 23.00 22.55 25.14 56.00
19. Nagaland 743 .31 371.66 567 .62 283 .81 57.00 5733 7453 8349
20. Orissa 9154.00 15050.28 949497 26998.59 2818.00 286529 2896.54 2896.54
21. Punjab 745.00 629.73 75925 749 80 218.00 86.17 27255 0.00
22. Rajasthan 3233.00 382229 3198.28 296229 1829.00 1304.78  1452.00 37045
23. Sikkim 199.28 199 .28 152.7 121.58 21.00 20.87 27 .84 62.00
24. Tamil Nadu 5846.00 5846.00 592286 5917.73 3140.00 3140.18 2239.19  2239.19
25. Tripura 168123 168123 128385 1283.85 59.00 5937 17501 388.93
26. Uttar Pradesh 2134767 124424 2159512 1896745 8465.00 773553 9129.64 5957.10
27. Uttaranchal 2217.22 11687.00 224299 1262.18 - 0.00 - 0.00
28. West Bengal 12064.00 8358.55 1272932 9996.56 3113.00 1736.71 321892 1415.80
29. A&N Islands 129.00 38.37 143 .47 14347 21.00 0.00 13.47 0.00
30. Chandigarh 0.00 0.00 Not Implemented - 0.00 - 0.00
31. D&N Haveli 69.00 0.00 7529 3765 11.00 573 1347 1347
32. Daman & Diu 27.00 0.00 31.16 15.58 7.00 0.00 045 0.00
33. Delhi 0.00 0.00 Not Implemented - 0.00 - 0.00
34. Lakshadweep 3.00 3.00 244 1.62 11.00 529 0.90 0.00
35. Pondicherry 67.00 33.50 7122 2331 21.00 0.00 17.06 0.00
Total 161369.00 110853.83 161799.96 140759.83 44742.00 3739897 44897.01 37447.00

Release for 2001-2002 upto 18.2.2002.

*Million Wells Scheme (discontinued form 1.4.1999)
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Central Allocation and Releases during 1997-98 to 2001-2002
(Rs. in lakh)
SINc. State Employment Assurance Scheme
Allocation Release Allocation Release Allocation Release Allocation Release Allocation Release
1997-98 1998-99 1999-2000 2000-2001 2001-2002
1 2 28 29 30 31 32 33 34 35 36 37
1. Andhra Pradesh 1674000 1674000 1674000 1674000 1028876 1028876 658659 446774 995270 9952.70
2. Arunachal Pradesh 1890.00  1890.00 214000  2140.00 22621 1927 406 80 66220 51921 25940
3. Assam 859200  8592.00 1101800 1101800 587772 470111 1054662 337280 1349096 674547
4 Bihar 1823400 1823400 18596.00 1859600 3370477 2538802 1318487 487698 19930.10 13088.01
5. Chhatisgarh - 0.00 - 0.00 - 000 1542090 386566 561692 55704
6. Goa 140.00 140.00 180.00 180.00 230 55.00 15.18 1403 294 147
7 Gujarat 432000 432000 441000 441000 387286 430149 651432 359172 374638 276942
8. Haryana 267000 267000 166000 166000 227848 198153  1438.62 72783 20406 2157.14
9. Himachal Pradesh 255000 255000  2050.00  2050.00 95956 94506 126680 306.58 92821 46410
10. Jammu & Kashmir 476000 476000  4760.00 476000 118758  2755.00 76026 185100 114880 97197
1. Jharkhand - 0.00 - 0.00 - 000 838506 299481 1267380 815222
12 Kamataka 1060000 1060000 1035000 1035000  7769.46 667005 497380 191873 751570 648754
13. Kerala 398000 398900 386100 386100 348613 348612 223173 142802 337227 2944.9%
14, Madhya Pradesh 2150785 2150785 2203300 2203300 1708406 17464.11 1013620 697771 10909.15 10909.15
15. Maharashtra 1133451 1133451 8167.17  8167.17 1535833 1100298 1027700 318061 1485%.70 911561
16. Manipur 810.00 810.00 890.00 £90.00 294.04 30787 707.18 30289 90442 39522
. Meghalaya 2000 22000 61000 61000 44147 22074 79268 20481 101329 44418
18. Mizoram 80000 80000 80000 80000 10216 40206 18336 13089 23448 23448
19. Nagaland 210000 210000 210000  2100.00 30282 27609 54330 103.19 69506 17948
2. Orissa 1472158 472158 1275200 1275200 1176322 1762112 1288370 843405 1138384 1138384
2. Punjab 184000 184000 272000 272000 10732 81398 708 88 29847 07115 104685
2. Rajasthan 926500 926500 893500 893500 589960  6888.13 867980 294593 570692 5706.92
4 Sikkim 22000 22000 32000 32000 113.10 313.10 20384 81.10 25960 25960
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1 2 28 29 30 31 32 33 34 35 36 37
24, Tamil Nadu 1872000 1872000 1872000 1872000 909750 1059749 582400 538300 880037 880037
25. Tripura 144000 144000 144000 144000 71147 71146 127622 5103 163298 1597
2. Uttar Pradesh 3144806 3144806 3515345 3515345 3709240 3615549 2225895 1029072 3363447 2678814
21. Uttaranchal - 0.00 - 000 - 000  1483.5 68349 ' 24642 NBU
28. West Bengal 779000  7790.00 827000 827000 1307802 948371 837222  S51849 1265087 613405
2. ASN Islands 80.00 80.00 4000 40.00 S4.73 27136 3504 0.00 NR NR
30. Chandigarh - 0.00 - 0.00 0.00 0.00 0.00 000  Not Implemented
3. D&N Haveli 3000 30.00 30.00 30.00 473 2736 3504 0.00 NR NR
32. Daman & Diu 0.00 0.00 0.00 0.00 18 091 1.7 0.00 NR NR
33. Delhi - 0.00 - 0.00 0.00 0.00 0.00 - Not Impiemented
H. Lakshadweep 0.00 0.00 100.00 100.00 365 18 234 0.00 NR NR
35. Pondicherry 60.00 60.00 0.00 0.00 6932 3466 438 0.00 67.06 3353
Total 19687200 196872.00 19884582 19884582 18241001 17364195 15620000 7512428 18718883 143724 40
Release for 2001-2002 upto 18.2.2002.
Central Allocation and Releases during 1997-98 to 2001-2002
(Rs. in lakh)
Sl.No. State SGSYARDP
Allocation Release Allocation Release Allocation Release Allocation Release Allocation Release
1997-98 1998-99 1999-2000 2000-2001 2001-2002
1 2 38 39 40 41 42 43 4 45 46 47
1 Andhra Pradesh 4306.11 543485 386715 387032 621955 621957  5303.03 286400 306831 306831
2. Arunachal Pradesh 32203 424 45 20191 202.78 136.74 92.14 27691 X2 164.76 96.04
3. Assam 14172 172848 524636 524636  3553.09 306236  7195.18 000 428113 214063
4 Bihar 837740 495402 1266833 660831 2037456 1191805 1261676 000 730000 224569
5. Chhatisgarh - 0.00 - 0.00 - 000 280088 102797 162058 109531
6 Goa nY 5397 891 pLY.X 59.78 5978 50.00 2500 5000 2500
1 Gujarat 158022 209764 145567 145567 234115 234056  1996.15 96428 115496 74248
8 Haryana 37983 593.06 85639 69200 137736  1784.18 117437 76334 67948 62502
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i 2 38 39 40 41 42 43 44 45 46 47
9. Himachal Pradesh 12386 225568 360.66 32326 580.06 47599 49467 2019 286.16 20250
10. Jammu & Kashmir 516.08 49990 4637 31920 n190 ms9 612.10 8923 35416 21248
1. Jharkhand - 0.00 - 0.00 - 000 475533 000 275141 94765
12 Kamataka 289000 254258 292024 243951 4696465 234833 400453 850.19  2317.00 123061
13. Kerala 105175 124935 131030 134669 210737 208335  179%82 56002 103963 78659
14. Madhya Pradesh 545747 531669 642125 642125 1032733 1001358 600458  2499.03 347422 246788
15. Maharashtra 49420 456680 577261 577263 928411 928411 791598 322506  4580.15  3058.09
16. Manipur 224 206.72 3510 87.76 238.19 119.10 48236 0.00 287.00 8.45
17. Meghalaya 246 68 18629 394.05 14449 266 87 13152 54042 0.00 32155 6029
18. Mizoram 10435 140.97 91.18 10425 61.75 58.15 125.06 0.00 44 64.17
19. Nagaland 17340 208.1 27030 86.70 183.06 102.09 370.70 0.00 22057 10462
20 Orissa 349381 340437 442322 438465  T11390 722267 606556 241648  3509.50 2634.03
21, Punjab 26939 48423 41620 416.18 66938 66498 57073 332.16 33022 32537
2. Rajasthan 226659 208012 221744 208445 356634 356634 304077 124780 175938 148080
2. Sikkim 2890 4992 100.95 9057 6838 6838 13845 490 8238 8238
24, Tamil Nadu 389325 495913 341941 346358 549944 699946  4689.03 190637  2713.06 2713.06
25. Tripura 332 4290 635.03 635.03 430.08 488.12 87092 509.02 51820 46662
2. Uttar Pradesh 1049433 10077.72 1394161 1388950 2242238 1333796 1816340 57960 1050937 479482
2. Uttaranchal - 0.00 - 0.00 - 0.00 954 45 109.71 55230 31345
28. West Bengal 385971 238383 491553 232176 790568 395284 674066 000 390011 0.00
ASN Islands 329 41.70 69.58 63.00 59.78 2990 50.00 0.00 NR NR
Chandigarh - 0.00 - 0.00 0.00 0.00 0.00 000  Not Implemented
3t D&N Haveli 1549 3113 053 2188 59.78 2989 50.00 0.00 NR NR
2. Daman & Diu 2890 289 2743 1302 59.78 2989 50.00 0.00 NR NR
3. Dethi - 0.00 - 0.00 0.00 0.00 0.00 000  Not Implemented
A Lakshadweep 12 1778 6.85 KY.X] 59.78 989 50.00 0.00 NR NR
3. Pondicherry 5987 8352 5683 299 59.78 2989 50.00 2500 NR NR
Total 56768.10 5450153 7291500 6256329 11050000 8695476 10000000 2028774 6790000 3189834

SGSY : Swamjayanti Gram Swarozgar Yojana
IRDP : Integrated Rural Development Programme

NR : Not Reportad

Release for 2001-2002 uplo 1822002,
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[Translation]

Activities of Maoists in Delhi

697. SHRI SUNDER LAL TIWARIL:
SHRI SATYAVRAT CHATURVED!I:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether attention of the Government has been
drawn towards the newsitem regarding activities of Maoists

in Delhi appearing in the ‘Rashtriya Sahara’ dated
December 20, 2001;

(b) if so, the facts of the matter reported therein;

(c) whether Maoists have been trying to influence
the Nepalese to believe in their ideology, in Delhi and
several other parts of the country; and

(d) if so, the steps so far taken by the Government
to check their activities?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a)
Yes, Sir.

(b) and (c) Delhi Police arrested 2 Nepali nationals
while they were to board a train for the UP border on
their way to Nepal and recovered gelatine sticks,
detonators, explosive powder, cordex fuse wire and some
literature relating to Communist Party of Nepal (Maoist)
from them.

Some front organizations of Communist Party of
Nepal (Maoist) are reportedly trying to influence the
Nepalese population in different parts of the country.

(d) The Government has advised the State
Governments to inter-alia arrange intensive patrolling in
the areas bordering Nepal to prevent ingress of Maoist
elements; gear-up their intelligence machinery for collection
and sharing of intelligence from the field level with regard
to possible plans of their sympathisers to hold meetings,
raise funds and organize logistic support; firmly deter their
attempts to seek sanctuary in the country; and maintain
a close watch on the movement of arms, ammunition
and explosives to and from Nepal.

Improvement in Housing Sector
698. SHRI SHIVAJI MANE: Will the Minister of

URBAN DEVELOPMENT AND POVERTY ALLEVIATION
be pleased to state:
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(a) whether the Government propose to introduce a
comprehensive Bill to bring about improvement in the
functioning of Housing Sector;

(b) if so, the details thereof;

(c) whether the draft of the said Bill has been
finalised; and

(d) the time by which it is likely to be introduced in
the Parliament?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) No, Sir.

(b) to (d) Question does not arise.
[English]

Discovery of Harappan Artefacts in
the Gulf of Cambay

699. SHRI N.T. SHANMUGAM:
SHRI BRAHMA NAND MANDAL:

Will the Minister of OCEAN DEVELOPMENT be
pleased to state:

(a) whether the National Institute of Ocean
Technology (NIOT) has recently discovered a number of
Harappan and pre-harappan ancient artefacts in the gulf
of Cambay, especially on the coast of Gujarat;

(b) whether these archaeological remains indicate that
the ancient city of Dwarka existed there;

(c) if so, the details thereof;

(d) whether the site is likely to be declared a national
monument; and

(e) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) The
National Institute of Ocean Technology (NIOT), Chennai
of the Department of Ocean Development (DOD),
Govemment of India had during the course of under water
surveys in the Gulf of Cambay, Gujarat come across a
stretch of formations typical of a riverine regime in the
middle of the sea at 30-40 m water depth. An area of
almost 9 km. stretch west of Hazira in Gujarat appeared
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to be lined with well laid house basement like features
partially covered by sand waves and sand ripples. The
Side Scan Sonar deployed for the survey picked up
images which indicate several geometric objects that are
normally man made. During subsequent surveys various
object/antefacts were picked up from the sea bed. Whether
these are Harappan or Pre-Harappan can be determined
only after more detailed investigations.

(b) and (c) The National Institute of Oceanography,
Goa have in the past under taken marine archeological
explorations off Dwarka, Bet Dwarka and Somnath. The
present site in the Gulf of Cambay is however different
from these sites.

(d) and (e) According to Archaeological Survey of
India this site cannot be declared a National Monument
at this stage, as the findings have to be confirned through
further detailed surveys and investigations.

Examination System

700. SHRI SUSHIL KUMAR SHINDE: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government have taken any steps
to review and revise the present examination system;
and

(b) if so, the details in this regard and the steps
taken by the Government to lighten the burden of the
students due to the present system of examinations?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (a) and (b) Examination reform in an ongoing
process and accordingly Central Board of Secondary
Education, Council for Indian School Certificate
Examinations and National Council for Educational
Research and Training have taken the following measures
to reduce the examination burden on students:

(i) At the time of setting the question papers for
the examination, attention is given to the blue
prints, so that the students do not come under
stress.

(i) Publication of sample question papers and
marking schemes to familarise teachers and
students about the nature of questions and
question papers.

(iii) Elimination of overall aggregation of marks to
reduce unhealthy competition among students.

PHALGUNA 16, 1923 (Saka)
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(iv) Introduction of comprehensive and continuous
school based evaluation.

(v) Three chances of Compartment Examination are
provided for class X and XIl.

(vi) Facility of Compartment Examination in two
subjects in class X and one subject in class Xil
is provided.

School Syllabi finalised by NCERT

701. SHRI PRIYA RANJAN DASMUNSI: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether NCERT has finalised the school syllabi
recently;

(b) if so, the details of members of the Committee
who finalised this syllabi;

(c) whether any objections, criticism or disagreement
from any State have been received by the Government
pertaining to this syllabi; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (a) and (b) Yes, Sir. At every stage, there
were a number of subject areas for which individually
syllabi had to be developed and finalised. There was,
thus, a very large number of syllabi. For finalisation of
these syllabi, a number of experts, faculty members,
academicians and subject area experts are involved.

(c) and (d) No objection, criticism or disagreement
has so far been received on new syllabus.

Review of Policy regarding regularisation of
Unauthorised Colonies

702. SHRI M.V.V.S. MURTHI:
SHRI RAM MOHAN GADDE:

Will the Minister of URBAN DEVELOPMENT AND
POVERTY ALLEVIATION be pieased to state:

(a) whether attention of the Government has been
drawn to the news-item captioned “Centre to review its
policy on unauthorised colonies” appearing in the
‘Hindustan Times' dated February 9, 2002;

(b) if so, the facts of the matter reported therein and
the reasons therefor;
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(c) the likely changes the Government are going to
make in its new policy;

(d) whether the Government have examined the

Second Part of the Vijay Kumar Malhotra Committee
Report;

(e) if so, the details and recommendations accepted;
and

(f) the time by which a final decision is likely to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRi BANDARU DATTATREYA): (a) to (f) Yes, Sir. The
news item refers to setting up of a Committee by
Government under the Chairmanship of Secretary (Urban
Development), Government of India to examine the exiting
guidelines for regularization of unauthorised colonies in
Delhi and suggest modifications/amendments required, if
any, to facilitate expeditions regularization of unauthorised
colonies. The Committee would also examine the Malhotra
Committee Report, Part-1l as referred to by the Municipal
Corporation of Delhi. The Committee is yet to submit its
report.

Intake on IT Courses

703. PROF. UMMAREDDY VENKATESWARLU: Will
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government propose to increase
intake in IT courses and also introduce new IT courses
in IITs, RECs, and other engineering colleges in the
country;

(b) if so, the total number of seats proposed to be
added/created in whole of the country;

(c) whether the increase in intake is commensurate
to the man-power demands of the IT industry;

(d) if so, the State-wise details of the institutes
identified for introduction of new courses; and

(e) the total amount earmarked for the expansion
and the amount, if any, sanctioned and spent thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (a) to (e) Government has taken several steps
to increase intake in IT courses and introduce new
courses in all engineering institutions including 1ITs/RECs
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commensurating with the manpower needs of the IT
industry. AICTE has encouraged the State funded ang
self-financing institutions to introduce IT courses and these
have responded positively. Centrally funded institutions-
like IITs and RECs (partially funded by States) have been
facilitated to increase intake in IT courses and introduce
new courses in IT by suitable augmentation of their budget
within the plan ceilings.

National Security Guards

704. SHRI Y.S. VIVEKANANDA REDDY: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government have decided to procure
modern and sophisticated weapons and equipment for
the National Security Guard (NSG) to combat terrorism
and to counter incidents of hijacking;

(b) if so, the details thereof;

(c) whether the demand of sky marshals has been
increasing in domestic flights;

(d) if so, whether the constraints of limited strength
of NSG is a restraining factor in meeting the demand;
and

(e) if so, the steps being taken by the Government
to meet the demand?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and
(b) Modemisation of Central Para Military forces including
NSG is a continuous exercise. During the last few years,
the Gowvt. has given special attention to upgrading the
striking capability of CPMFs by induction of modern and
sophisticated weaponry and equipment. With a view to
increase the striking power of NSG a number of

sophisticated weapons and equipment have been
unathorised to NSG.

(c) Yes, Sir. After the hijacking of 1C-814 on
24.12.1999, the Gowvt. had approved deployment of Sky
Marshals in Indian Airlines and Alliance Air Flights since
January, 2000. Later the scheme has been extended to
cover Jet Airways and Air Sahara flights also from Oct.,
2001.

(d) and (e) The NSG is capable of meeting the
present demand for Sky Marshal from within its strength.
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Assistance by Foreign Financial Institutions
for RD Schemes

705. SHRI G.J. JAVIYA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the financial assistance provided by the World
Bank and other international financial institutions for
various Rural Development Schemes, as on December,
31, 2001;

(b) the amount out of this allocated/released to
various States, especially to Gujarat during 2000-2001
and actually utilized as on date, State-wise?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
M. VENKAIAH NAIDU): (a) Drawl of financial assistance
from World Bank and other International Financial
Institutions as on 31.1.2002 for various Rural Development
and Agriculture Schemes is Rs. 3339.89 crores.

(b) The amount allocated/released to various states
including Gujarat during 2000-2001 is given in the
enclosed Statement. External assistance is received on
reimbursement basis. Project Implementing Agencies have
to incur the expenditure and apply for reimbursement
thereafter.

Statement

PHALGUNA 16, 1923 (Saka)

Allocation/Release
(Rs. in crores)

S.No. Name of State

1 2 3
1. Andhra Pradesh 97.08
2. Assam 64.70
3. Bihar 0.00
4. Chattisgarh 2.65
5. Central 49.09
6. Gujarat 9.41
7. Haryana 3.97
8. Kamataka 21.84
9. Kerala 14.45
10. Manipur 0.66
n. Maharashtra 24.16
2. Madhya Pradesh 3.32

to Questions 310

1 2 3
13. Multi-State 77.91
14. Orissa 1.86
15. Rajasthan 17.27
16. Tamil Nadu 3.26
17. Uttar Pradesh 103.83
18. Uttaranchal 19.21
Total 514.67

Workshop on Rural Development Schemes

706. SHRI ASHOK N. MOHOL: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether the Union Government have launched a
number of Centrally sponsored schemes for the
development of rural and remote areas of the country,

(b) if so, whether most of the public representatives
are unaware of the procedure of bringing those schemes
for the development of their constituencies and the funds
meant for the development works are being
misappropriated by the State officials or fake organisations;

(c) if so, whether the Union Government propose to
organise a workshop for the public representatives for
proper awareness about these schemes;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
M. VENKAIAH NAIDU): (a) Yes Sir.

(b) While most of the public representatives are aware
of these schemes, the Ministry are aware of the need to
create intensive awareness among all concerned, and
action has already been initiated in this regard. Whenever
cases of misappropriation came to the notice of the
Ministry, the concemed authorities are directed to take
necessary corrective action.

(c) to (e) Imparting training to the Members and
Chairpersons of Panchayats is the responsibility of the
States/Union Teritories and the Government of India have
been providing limited financial assistance on the request
from the States/Union Territories for this purpose. it has
now been decided to train all the elected Panchayat
functionaries of all levels within a period of three years.



311 Written Answers

[Translation]
Privatisation of Education

707. SHRI BHUPENDRASINH SOLANKI:
DR. N. VENKATASWAMY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the number of States/Union Territories
are pondering over privatisation of education;

(b) if so, whether the Government have taken any
action in this regard?

(c) it so, the details thereof; and
(d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (a) to (d) There is no proposal to privatise the
education system either by the Centre or State
Governments. However, Government propose to
increasingly involve private initiatives including non-
governmental organisations/voluntary agencies in
educational development as provided for in the National
Policy on Education, 1986 (as modified in 1992).

[English]
Privatisation of PPL

708. SHRIMATI KUMUDINI PATNAIK: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) whether there is any proposal to privatize the
Paradeep Phosphate Limited (PPL);

(b) if so, the reasons therefor; and

(c) the annual loss of the Paradeep Phosphate
Limited form 1996 onwards and the total cumulative loss
of the plant, as on December 31, 2001?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA
MOOKHERJEE): (a) and (b) The Government has
disinvested 74% of its equity held in Paradeep Phosphates
Ltd. (PPL). This is in view of the declared policy of the
Government towards the Public Sector, which is to bring
down Government equity in all non-strategic PSUs to 26%
or lower, if necessary.
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(c) The total cumulative loss incurred by PPL as on
December 31, 2001 was Rs. 552.74 crore. The details of

profit & loss eamed/incurred by the company from 199¢.
97 onwards is given below:

(Rs. in Crore)

1996-97 (=) 60.63
1997-98 (-) 105.53
1998-99 (-) 57.95
1999-00 (+) 23.96
2000-01 (-) 141.03
2001-02

(upto Dec.’ 01) (=) 121.24

National Slum Development Programme

709. SHRI K.P. SINGH DEO: Will the Minister of
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
be pleased to state the various plans drawn up by the
Union Government under the National Slum Development
Programme for Tenth Plan?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): Slum development is
a State subject and State Governments formulate specific
plans, programmes and schemes for development of
slums in various towns and cities as per their priorities.
However, with a view to ameliorate the living conditions
of the slums a programme known as National Slum
Development Programme (NSDP) was launched at the
National level by the Government in August, 1996 to
provide Additional Central Assistance (ACA) to the States/
Union Territories for the development of Urban slums.
Under this programme funds are allocated by the Planning
Commission, released by the Ministry of Finance and
Ministry of Urban Development and Poverty Alleviation
monitors the implementation. Detailed plans for
implementation in this regard are made by the State
Government.

Guidelines of NSDP have already been circulated to

all the States and these will be applicable in the Tenth
Plan also.

National Reconstruction Corps Scheme
710. SHRI SURESH RAMRAO JADHAV: Will the

Minister of YOUTH AFFAIRS AND SPORTS be pleased
to state:
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(a) whether the Government have started a new
National Reconstruction Corps (NRC) Scheme in some

districts of the country;

(b) if so, the details thereof alongwith the name of
districts in which the Scheme has been launched,
especially in respect of Maharashtra;

(c) whether the Government propose to involve
volunteers for proper implementation of NRC Schemes;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI PON.
RADHAKRISHNAN): (a) Yes, Sir.

(b) to (c) Under the scheme in each identified district,
a Project Officer and 100 Volunteers have been deployed
on contract basis to undertake various development
programmes in order to bring about a meaningful Socio-
economic transformations of the society and the nation.
A list of 80 backward districts in which the scheme is
being implemented including Maharashtra is enclosed as
statement.

Statement

List of 80 Backward Districts
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State District

1 2

Andhra Pradesh

-

Hyderabad
Karim Nagar
Visakhapatnam
East Godawari
Assam Cachar (Silcher)
Guwahati
Nagaon

Bihar Jahanabad

© ©®© N o 0 > w0 D

Nawada

Nalanda

- -
- O

. Patna

-
n

Sitamari

Chhatisgarh
Guijarat
Haryana

Himachal Pradesh

Jharkhand

Kamataka

Kerala

Madhya Pradesh

Maharashtra

Punjab

Orissa

13.
14.
15.
16.
17.

19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
41.
42,

Kishanganj
Sarguja
Kanker (Baster)
Gandhinagar
Narnaul (Mahendragarh)
Sirmour (Nahan)
Una

Gumla
Dumka
Hazaribagh
Bidar
Shimoga
Bijapur
Kasargod
Waynad
Chattarpur
Tikamgarh
Seoni
Jabalpur
Shahdol
Gwalior
Bhopal
Jhabua
Mumbai
Beed

Jalna
Sindhudurg
Gadhchiroli
Gurdaspur
Kalahandi
Koraput

Bolangir
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Rajasthan

Tamil Nadu

Uttar Pradesh

Uttaranchal

Jammu & Kashmir

Manipur

West Bengal

Meghalaya
Nagaland
Sikkim

45,
46.
47.

49.
50.
51.
52.
53.
54.
56.
56.
57.
58.
59.
60.
61.
62.
63.

65.
66.
67.

69.
70.
71.
72.

73.
74.
75.

Nuapara
Phulbani
Bhubneswar
Mayurbhunj
Bharatpur
Jhalawar

Sikar

Jaipur
Ramanathapuram
Kanyakumari
Chennai
Kanchipuram
Trichurapali
Pilibhit

Lucknow

Meerut

Mathura

Lalitpur

Kanpur

Banda

Tehri Garhwal
Udhampur/Srinagar
Leh

Bishnupur

Malda

South Dinajpur (North)
Bankura

Kolkata South/Dum-Dum
South

West Garo Hills (Tura)
Kohima

Gangtok

to Questions 316

Arunachal Pradesh 76. Lohit

Delhi 77. Alipur
78. Mehrauli

Mizoram 79. Lunglei

Tripura 80. Dharamnagar

Non-Technical and Unqualified Staff Heading DDA

711. SHRI ARUN KUMAR: Will the Minister of
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
be pleased to state:

(a) whether it is a fact that many of the non-technical
and unqualified staff are heading DDA departments and

are sanctioning building projects, issue completion
certificates etc;

(b) if so, the details thereof and the names of the
departments headed by them;

(c) whether there is any proposal to investigate the
reasons for such staff heading the departments;

(d) it so, the details thereof, and

(e) the action the Govemment propose to take against
the authorities responsible therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) No, Sir. DDA has
informed that the Building department has a team of

experienced and highly qualified inter-disciplinary
professionals.

(b) to (e) Does not arise, in view of reply to (a)
above.

Permission/Licence for running Motels in Delhi

712. SHRI RAGHUNATH JHA: Will the Minister of
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
be pleased to state:

(a) the guidelines for issuing permissionflicences for
running motels in Delhi on Gram Sabha land;

(b) whether his Ministry/DDA/MCD are granting/have
granted permissionflicences for n'aning motels in Delhi;
and
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(c) if so, the details of permission/licences granted
during each of the last three years and till date?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) As per the existing
guidelines, motel is a permissible activity in the rural use
zones of Delhi. The regulations have no specific provision
about the permissibility or otherwise of motel on Gram
Sabha land.

(b) Yes, Sir.

(c) The Municipal Corporation of Delhi has sanctioned
building plan of 10 motels till date (4 in 1991, 3 in 2000
and 3 in 2001) in their jurisdiction. DDA have not
sanctioned building plans of any motels in their
development area.

DAP Project of Indo Gulf Corporation Ltd.

713. SHRI RAVINDER KUMAR PANDEY: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) whether DAP Project of Indo Gulf Corporation
Limited, Gujarat has completed and commence recently;

(b) if so, the details of the target set for production/
marketing by the Corporation;

(c) the cost of the project alongwith its production
capacity; and

(d) the steps taken by the Govemnment for capacity
utilisation of the project?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA
MOOKHERJEE): (a) DAP Project of Indo-Gulf Corporation
Utd. (IGCL) was commissioned in September, 2000.

(b) The IGCL has set the production/marketing target
ot 4,00,000 tonnes of DAP per annum.

(c) The cost of the project including ammonia handling
facility, bagging plant, other infrastructure facilities, working
Capital etc. amounts to Rs. 170 crore approximately. The
Production capacity is 4,00,000 tonnes per annum of DAP.

~ (d) DAP being a decontrolled fertilizer, the company
's free to undertake appropriate steps for capacity
utilisation,
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Farm Houses

714. SHRI RADHA MOHAN SINGH: Will the Minister
of URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pleased to refer to the answer given to
USQ. No. 930 dated 27.2.2001 and state:

(a) whether the information has since been collected:;

(b) if so, the details thereof and the action taken
thereon;

(c) if not, the reasons therefor; and

(d) the time by which the information is likely to be
collected?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) Yes, Sir.

(b) MCD has stated that no such list of farm houses
has been sent to Panchayat/Revenue Department, Govt.
of NCT of Delhi, where construction has been carried
out more than permissible limit for initiating action under
Section 81 of DLR Act 1954. They have also indicated
that it is not mandatory on their part to sent such a list
to Revenue Department, Govt. of NCT of Delhi and it is
for the Revenue Department to take action.

The Divisional Commissioner & Secretary (Revenue),
has given details of cases where action has been taken
under Section 81 of DLR Act for the period 1.1.99 to
31.12.2000:

SI.No. Particulars Remarks
1. No. of cases instituted 2962
2. No. of cases finally 1645

decided/Disposed of

3. Total land vested in 14779-14 Bighas
Gram Sabha
4, No. of pending cases 2699

The Ministry of Urban Development had constituted
a Committee under the chairpersonship of Chief Vigilance
Officer in the Ministry on 21st August 2000, to expedite
the collection of information from MCD and DDA on
unauthorised construction in farm houses. The information
has since been collected from the MCD and DDA. MCD
has stated that they have surveyed all the 2284 number
of farm houses sanctioned by them. Of these, there is
no construction in 600 plots. Deviation from sanctioned



319 Written Answers

building plans has been found in 1505 number of cases
on account of construction done more than sanctioned/
permissible limits or the land not left for widening as per
the MPD-2001 norms. Action has been taken in 175
number of cases upto October 2001.

DDA has stated that as per the survey done by
them, there are 407 sanctioned farm houses in their
developmental area. Of these, there is no construction in
157 plots. Unauthorised construction has been detected
in 250 farm houses. Of these, ceiling-cum-demolition order
has been reported to have been issued by DDA in 186
cases as on 29.11.2001.

However, action against unauthorised construction is

a continuous process taken up by local bodies as per
Rules and Acts.

(c) and (d) Not applicable.

Poverty Alleviation and Generation of Self
Employment in Chandigarh

715. SHRI PAWAN KUMAR BANSAL: Will the
Minister of URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pleased to state:

(a) whether the satisfaction rate of targets fixed for
various schemes of poverty alleviation and generation of
selt-employment in Chandigarh UT has been very low;

(b) if so, the details of the targets fixed and the
actual disbursement (cases and amount) during each of
the last three years;

(c) the reasons for this dismal performance; and

(d) action taken/proposed to be taken to remedy the
situation?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) and (b) Ministry of
Urban Development & Poverty Alleviation has been
implementing a Centrally sponsored scheme called
“Swarna Jayanti Shahari Rojgar Yojana” (SJSRY) w.e.f.
1.12.1997 all over India including Chandigarh. Under the
Urban Self Employment Programme (USEP) component
of SUSRY, urban unemployed or underemployed poor who
have studied upto 9th standard are encouraged to set up
self employment ventures. Under the SUSRY Guidelines,
States/UTs are given freedom to fix targets based on
their local needs/requirements. So far 85 persons
(including 13 women) have been assisted by nationalised
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banks to set up micro-enterprises under the USEp
component in the Chandigarh UT. The total amount of
loan disbursed by the banks is Rs. 30.46 lakhs.

(c) and (d) There is a special sub-component under
USEP component of SJSRY called Development of
Women and Children in Urban Areas (DWCUA) which is
intended for arban poor women only for facilitating them
to set up employment ventures in groups. Chandigarh
UT has reported that this sub-component has not been
implemented there due to migratory nature of slum
population and lack of ethnic and social affinity to form
group suitable enough to undertake an economic activity.
However, they are now making renewed efforts in
organising skill upgradation programmes for the urban
poor to enable them to undertake economic ventures.

Renaming of West Bengal

716. SHRI LAKSHMAN SETH: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government of West Bengal has

sought approval of the proposal for renaming of West
Bengal as Bangla; and

(b) if so, step taken so far in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI .D. SWAMI): (a) and (b) The
Government of West Bengal has requested the Central
Government to take such steps as may be necessary
under article 3(e) of the Constitution of India for renaming
of ‘West Bengal' as ‘Bangla’. The request of the State
Government is under examination.

[Translation]
Conversion of Land from Leasehold to Freehold

717. SHRI SUBODH ROY: Will the Minister of
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
be pleased to state:

(a) whether the Government are aware that the
Central Vigilance Commission had given some suggestions
to deal with the corruption prevailing in converting the
leasehold land into freehold land in the Delhi Development
Authority;

(b) if so, whether the Delhi Development Authority
has acted upon the suggestions of the Central Vigilance
Commission; and
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(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) to (c) DDA has
reported that a Study Group of the Central Vigilance
Commission submitted a report on the scheme for
conversion from lease hold to free hold and it has acted
upon the suggestions given «1e said study group.
DDA has further intimateu .Jring the period April,
2001 to January, 2002 its vig.ance department conducted
49 site inspections/surprise checks and departmental
action has been initiated against 100 officials. During the
same period disciplinary cases of 152 officials were
finalized, out of which major penalties were imposed in
60 cases, which include 5 cases of removal/dismissal
from service and one case of compulsory retirement. In
59 cases minor penalties were imposed.

DDA has also taken several measures to streamline
its functioning, including improvement of dispatch system,
providing services of counsellors/facilitators in the reception
center, computerization etc.

Implementation of Yashpal Committee
Recommendations

718. SHRI RAJO SINGH: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the details of recommendations made by Yashpal
Committee regarding carrying of heavy bags by school
going children; and

(b) the time by which the recommendations of the
Committee are likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (a) The Report of the National Advisory
Committee chaired by Prof. Yash Pal to advise on
Improving the quality of learning while reducing the burden
of school students was received by the Govemment. The
Main recommendations of the Committee include:—

(i) To restrict the jurisdiction of CBSE to Kendriya
and Navodaya Vidyalayas and to affiliate all
other schools with the respective State Boards.

(i) To treat the textbooks as school property
obviating the need for the students to purchase
them and therefore carry them daily to homes.

(i) To prepare a separate time-table for the
assignment of homework and for the use of
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textbooks and notebooks. Details of such
timetable to be made known to children in
advance.

(iv) In primary classes no homework be given to
children, except for extension of explorations in
the home environment. In the upper primary and
secondary classes, homework, where necessary,
should be non-taxtual and textbooks, when
needed for work at home, should be made
available on a rotation basis.

(v) Review of public examinations at classes X and
Xll with a view to ensure replacement of the
prevailing text-based and “quiz type” questioning
by the concept-based questioning.

(b) The subject “Education” is in the Concurrent List
and measures having bearing on education are
implemented by States/UTs administrations in their
schools. Taking measures to improve the quality of
learning with a view to lessening the burden on school
students is a continuing process. The National Curriculum
Framework for School Education (NCFSE) (2000) brought
out by NCERT gives emphasis for education on
Curriculum load. Based on the NCFSE, the syllabi have
been developed and the Text books are being brought
out in phased manner.

[English]
Backlog/Carried Forward Vacancies

719. SHRI RAMDAS ATHAWALE: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
refer to the reply given to USQ No. 2398 dated December
4, 2001 and state:

(a) whether the information has been collected,
(b) if so, the details thereof, and

(c) it not, the reasons therefor and the time by which
it is likely to be collected?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (&) No, Sir.

(b) Does not arise.

(c) The information is required to be collected from
offices of the constituent departments spread over various
parts of the country which may take some more time.
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Balika Samridhi Yojana in Orissa

720. SHRI BHARTRUHARI MAHTAB: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Balika Samridhi Yojana (BSY) is
under implementation in Orissa;

(b) if so, the total amount deposited in interested
bearing accounts in the name of the girl children in the
State during 2001-2002; and

(c) the steps taken/proposed to be taken to
popularise BSY in the State?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SUMITRA MAHAJAN): (a) Yes, Sir.

(b) An amount of Rs. 1,89,03,500 has been
deposited in the interest bearing accounts in the name of
girt children in the State.

(c) The State Government has taken steps to
popularise the scheme in the blocks/tehsils/districts level
through respective district administrations.

Coastal Zone Management

721. SHRI RAMSHETH THAKUR:
SHRI A. VENKATESH NAIK:

Will the Minister of OCEAN DEVELOPMENT be
pleased to state:

(a) whether the Department of Ocean Development
propose to strengthen the coastal zone management,

(b) if so, the details thereof;

(c) the steps taken or proposed to be taken by the
Department in this regard;

(d) whether the Department has also asked the
fishermen to exploit ocean resources to enhance their
eamings; and

(e) it so, the assistance proposed to be provided to
fishermen by the Department for this purpose?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to
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(c) The Department of Ocean Development which is 3
scientific department has undertaken an Integrated Coasta
and Marine Area Management (ICMAM) programme to
develop expertise on application of scientific tools ang
techniques for Integrated Coastal Zone Management. The
activities undertaken include:—

(i) Development of Geographical Information System
(GIS) for critical habitats like mangroves, cora
reefs, etc., ’

(i) Determination of waste assimilation capacity of
estuaries and coastal waters;

(ii) Development of guidelines for conducting
Environment Impact Assessment for coastal
activities, and

(iv) Development of model ICMAM Plans for selected
coastal areas.

Under this programme, through tools and techniques
like Geographical Information System, Remote Sensing,
Mathematical Modelling, etc. it has been possible to
demonstrate use of these tools to monitor and manage
more effectively various coastal zone problems like region,
closure of river and lake mouths, poliution, degradation
of the habitats, etc. Considerable expertise has been
acquired in this area in the last 4 years. The expertise
developed is passed on to the coast states through
training programmes like application of GIS for
management of coastal areas. It helps in strengthening
the management practices in the coastal areas.

(d) and (e) The Potential Fishing Zone (PFZ)
information generated by the institutions under the
Department, is disseminated to the coastal fishermen
through States Agencies and Co-operative Societies. This
enables better fish catch leading to increase in their
eamings.

[Translation]
Status of Panchayati Raj Institutions

722. SHRI A. VENKATESH NAIK: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) whether the Government are aware that
Panchayati Raj Institutions has not yet achieved the status
of a strong and accountable public body;

(b) if so, the details thereof and the reasons therefor,
and
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(c) the steps taken/being taken/proposed to be taken
by the Govenment to make the Panchayati Raj Institutions
a more accountable public body?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) to (c) Panchayati Raj being a State subject, the State
Legislatures are required to endow the Panchayats with
such powers and authority as may be necessary to enable
to them to function as institutions of self-govemment. The
Panchayati Raj Institutions can achieve the status of
strong institutions after funds, functions and functionaries
have been developed on them. Instructions have already
been issued to State Governments in this regard.
Instructions have also been issued to the State
Govemments to empower Gram Sabhas to conduct social
audit of all public works and beneficiary oriented
programmes. Simultaneously steps have been initiated to
built up the capacity of the elected representatives.

[English]
Expansion of Community Polytechnics

723. SHRI ANANDRAO VITHOBA ADSUL: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government have proposed an
ambitious plan to expand community polytechnics during
the Tenth Five Year Plan;

(b) if so, whether this was discussed during the
meeting of the State Education Secretaries (Technical)
held on November 26, 2001 in Delhi;

(c) if so, the details of the expansion plan; and
(d) the details of the main objectives of this plan?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (a) to (d) Series of discussions have taken
Place on this issue and on the basis of the suggestions
and feedback received, a process has been initiated to
revamp Community Polytechnics Scheme and make it
more focused.

Disinvestment of Modern Food Industries

724.  SHRI K.H. MUNIYAPPA:
SHRI MAHBOOB ZAHED!:

o Will the Minister of DISINVESTMENT be pleased to
ate:
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(a) whether privatised Modem Food Industries Limited
is on the threshold of a tum round:;

(b) if so, whether the Govemment propose to off
load its remaining 26 per cent stake in the company;

(c) if so, the facts in this regard,
(d) the present financial status of the company;

(e) whether the Hindustan Lever Ltd. which
purchased 74 percent of MFIL's equity, is all set up to
buy the remaining share of the Government; and

(f) if so, the details in this regard?

THE MINISTER OF DISINVESTMENT AND
MINISTER OF DEVELOPMENT OF NORTH-EASTERN
REGION (SHRI ARUN SHOURIE): (a) The performance
of Modern Food Industries (India) Ltd. (MFIL) has
significantly improved after disinvestment. Due to
investment in improving the efficiency of the facilities and
concerted marketing efforts, the capacity utilisation
increased to 53% in the calendar year 2001 from 37% in
the previous year.

(b) and (c) The Govemment has decided to disinvest
26% of its equity held in MFIL in favour of the Strategic
Partner, Hindustan Lever Limited (HLL) at the rate of
which 74% of MFIL's shares were transferred to HLL in
terms of the Share Purchase Agreement (SPA) and
Shareholders Agreement (SHA) with HLL.

(d) The 14 bakery units of MFIL sold 2208 lakhs of
standard loaves (SL) of 400 grams each in the calendar
year 2001 as against 1137 lakhs of SL in the previous
year representing an increase of 94%. The net sales
revenue of MFIL in the calender year 2001 has increased
to Rs. 229 crores from Rs. 120 crores in the year 2000.
The growth in revenues is mainly on account of increase
in the volume of sales rather than through major price
increases.

(e) and (f) In terms of a the SPA/SHA with HLL,
after one year from the date of Agreement, the
Government has a right to sell all is shares to HLL at
Fair Market Value (FMV) of the equity shares and HLL
is under obligation to purchase all the shares. The FMV,
per equity share, shall be the highest of the values
determined on the basis of each of the net asset value,
discounted cash flow and the price/earmnings multiple
valuation methodologies subject to the minimum of
Rs. 11,489.56 per share, i.e., the price of which 74%
Government equity was initially transferred to HLL.
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Hindi Advisory Committee in Ministries Ministry of Rural Development.

725. SHRI JAGDAMBI PRASAD YADAV: Will the Ministry of Civil Aviation.

Minister of HOME AFFAIRS be pleased to state: Department of Tourism.

(a) the provisions in regard to constituting and
reconstituting of Hindi Advisory Committees in different
Ministries and Departments;

Department of Atomic Energy+Deptt. of Space
Department of Coal.

Department of Commerce.
(b) the names of the Departments in which such

Committees have been constituted alongwith the names
of those Departments where these have not been
reconstituted;

Department of Posts.

Department of Telecommunication.

S © ® N @ o » ® N
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Department of Defence+Deptt. of Defence
(c) the reasons for not reconstituting the Hindi Research & Development.

Advisory Committees; and .
& 11. Department of Defence Production & Supply.

(d) the steps likely to be taken to reconstitute these 12.

Ministry of Environment & Forests
soon without delay?

13. Ministry of External Affairs.
THE MINISTER OF STATE IN THE MINISTRY OF

HOME AFFAIRS (SHRI I.D. SWAMI): (a) Hindi Salahkar 14 Department of Economic Affairs

Samitis are constituted by the Concerned Ministries/ 15. Department of Revenue+Deptt. of Expenditure.
Departments. Minister of concerned Ministry is its o ) -
Chairman. Generally, there are 30 members in the Samiti, 6. Ministry of Consumer Affairs, Food & Civil Supply

out of which 15 are non-official members. The tenure of

17. Ministry of Health & Family Welfare
Samiti is normally 3 years. Thereafter, the process for its

reconstitution is initiated. Sometimes, due to re- 18. Ministry of Home Affairs

o:ganlzatlont.tz: ch’lllmstmas. Hindi Salahakar Samitis are 19. Department of Primary Education & Literacy+Dept.

also reconstiluted. of Secondary & Higher Education+Deptt. of
(b) Required information in this regard is given in Women & Child Development.

the enclosed statement. 20. Ministry of Youth Affairs & Sports.

(c) For the constitution & reconstitution of Hindi 21. Department of Culture.
Salahakar Samiti nomination of non-official members are

: ) ; 22. Department of Industrial Policy & Promotion.
obtained from Ministry of Parliamentary Affairs,

Parliamentary Committee on Official Language and 23. Department of Heavy Industries+Deptt. of Public
voluntary Organizations etc. It takes time for the concemed Enterprises.

inistry/d t lete thi .
ministry/department to complete this process 24. Ministry of Information & Broadcasting.

(d) Ministries/Departments initiate action well before 25. Ministry of Labour.
the expiry of tenure of Samitis. Department of Official o ) )
Language also request them to complete the process 26.  Ministry of Law, Justice & Company Affairs.
expeditiously. 27.  Department of Mines.
Statement 28. Ministry of Non Conventional Energy Sources.
Ministries/Departments, where Hindi Salahkar Samitis 29.  Ministry of Parliamentary Affairs.

have been Constituted/Reconstituted. 30. Ministry of Personnel, Public Grievances &

Pension.
1. Agriculture & Cooperation, Deptt. of Agricultural

Research & Education and Deptt. of Animal 31. Ministry of Planning.

Husbandry & Diary. 32. Ministry of Power.
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33. Ministry of Science & Technology+ Deptt. of 4. Ministry of Statistics & Programme Implementation.
Ocean Development. ‘
5. Ministry of Petroleum & Natural Gas
34. Ministry of Steel.
6. Ministry of Railways.
35. Ministry of Shipping.
36. Ministry of Textiles. [English]
37. Ministry of Urban Development & Poverty Proposal received from Orissa for
Alleviation. development of Sports/Games
38. Ministry of Water Resources. 726. SHRI PRABHAT SAMANTRAY: Will the Minister
of YOUTH AFFAIRS AND SPORTS be pleased to state:
39. Ministry of Social Justice & Empowerment.
o ) o (a) whether the Union Government have  received
40.  Ministry of Chemical & Fertilisers any proposals from the Government of Orissa for the
a1 Ministry of Small Scale Industries. 3:::')pment of Sports and Games during the last three
42, Ministry of Tribal Affairs.
inistry rod : (b) if so, the details thereof; and
43. Department of Information Technology. )
(c) the assistance extended by the Centre to the
44, Ministry of Road Transport & HighWays. State in this regard during the said period?

Ministries/Departments which have not Constituted or
reconstituted Hindi Salahkar Samitis

1. Ministry of Disinvestment

THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI PON.
RADHAKRISHNAN): (a) Yes, Sir.

(b) and (c) The details of proposals received from

2. Ministry of Agro and Rural Industries. the Government of Orissa and Central assistance
sanctioned during the years 1998-1999 to 2001-2002 (as
3. Ministry of Food Processing Industries. on 28.2.2002) have been indicated in the Statement.
Statement
(Rs. in lakhs)
Name of the 1998-1999 1999-2000 2000-2001 2001-2002
Scheme
No. of No. of Amount No. of No. of Amount No. of No. of Amount No. of No. of  Amount
proposals  proposals sancioned  proposals  proposals  sanctioned  proposals proposals sanctioned  proposals  proposals sanctioned
received  Approved Rs. received Approved Rs. received  Approved Rs. received  Approved Rs.
Scheme of Nii Nil Nil n Nil Nii 4 Nil Nil 15 6 90
Grants for .
Creation of
infrastructure
Scheme of 7 2 Y] 2 2 m 2 1 125 3 1 89
Grants to
Rural Schools
for purchase .
of sports
equipment
and development
of playground
Scheme of Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
Grant for
installation of
Synthetic
Playing

Surface
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Children involved in Criminal Cases

727. SHRI BHIM DAHAL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether involvement of children in crime cases
have increased in the country;

(b) if so, the number of cases in which the children
were found involved during the years 2000 and 2001,
crime-wise, State-wise;

(c) the reasons therefor; and

(d) the measures taken by the Union Government
to check this menace?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI 1.D. SWAMI): (a) and (b) A
marginal increase of 1.2% has been registered in crime
cases involving children in the country in the year 2000
over the year 1999. Information for the year 2001 is
incomplete due to lack of details from many States. The
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State-Union Territory-wise details of crime involving
children during the years 1998, 1999 and 2000 is giver
in the enclosed statement.

(c) and (d) ‘Police’ and ‘public Order, are State
subjects as per the Constitution of India. However, the
Government of India has been advising State
Governments from time to time on the need to take
preventive, punitive and rehabilitative measures in
connection with crimes. The advisories issued to the State
Governments include, inter alia, setting up of Juvenile
aid police units dedicated to working with children,
imparting “national initiative for child protection™ training
at State/city levels, ensuring availability of copies of
Juvenile Justice Act and NICP hand book in every police
station to work closely with CHILDLINE NGOs for
intervening on child rights violations, to conduct outreach
programmes and spread messages about CHILDLINE and
National Initiative on Child Protection, to ensure that
control room personnel are oriented on child rights and
that they work closely with CHILDLINE for child protection
issues, to include child rights in the police training

curriculum, to ensure that every police station is child
friendly etc.

Statement

Juvenile Delinquency Under IPC during 1998, 1999 and 2000.

Sl.No. State/UT 1998

1999 2000
1 2 3 4 5
1. Andhra Pradesh 754 590 706
2. Arunachal Pradesh 24 42 84
3. Assam 146 182 207
4. Bihar 407 382 382
5. Goa 27 21 22
6. Gujarat 1033 1075 858
7. Haryana 325 300 343
8. Himachal Pradesh 57 47 36
9. Jammu & Kashmir 0 0 0
10. Kamataka 255 286 242
11. Kerala 65

51 41
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4 2 3 4 5
12 Madhya Pradesh 2349 2380 2681
13 Mabharashtra 2254 1848 1641
14 Manipur 0 0 0
15. Meghalaya 42 15 21
16. Mizoram 89 n 31
17. Nagaland 8 0 8
18. Orissa 121 195 168
19. Punjab 10 20 16
20 Rajasthan 683 674 680
21. Sikkim 5 6 9
22. Tamil Nadu 394 403 295
23. Tripura 0 17 8
24, Uttar Pradesh 23 14 72
25. West Bengal 5 15 87

Total (States) 9076 8574 8638
26. A. & N. Islands 1 3 6
27. Chandigarh 14 16 36
28, Dadra Nagar Haveli 2 0 0
29, Daman & Diu 1 0 2
30. Delhi 246 288 299
31. Lakshadweep 0 1 0
32, Pondicherry 12 6 13

Total (Uts) 276 314 356

Total (All-India) 9352 8888 8994
Source: Crime in India

Note: 1. Figures for 2000 are Provisional
2. 1999 Figures of Bihar Repeated for 2000 Due to Non-Availability.
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Allocation of Funds for Development of Education

728. SHRIMATI HEMA GAMANG:
SHRI DALPAT SINGH PARSTE:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) the tribal population in the country, State-wise
particularly in Madhya Pradesh; and

(b) the total funds allocated for the development of
education and improvement in the educational standard
of tribals in the rural and semi-urban areas of the country,
particularly in Madhya Pradesh and Maharashtra during
each of the last three years, State-wise?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL
ORAM): (a) Information is given in the enclosed
statement-I.

(b) The grants-in-aid released by Ministry during the
last three years for development of education and
improvement in the education and improvement in the
educational standard of tribals in the country including
Madhya Pradesh and Maharashtra is given in the
enclosed Statement-|l.

Statement-|

Tribal population of the country as per 1991 census.

India 6,77,58,380 (excluding Jammu & Kashmir
where Census was not held in 1991.)

S.No. Name of the State/UT Tribal Population

1 2 3

1. Andhra Pradesh 41,99 481
2. Arunachal Pradesh 5,50,351
3. Assam 28,74 441
4. Bihar 66,16,914
5. Goa 376
6. Guijarat 61,61,775
7. Haryana -
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1 2 3

8. Himachal Pradesh 2,18,349

9. Jammu & Kashmir N.A.
10. Karnataka 19,15,691
11. Kerala 3,20,967
12. Madhya Pradesh 1,53,99,034
13. Maharashtra 73,18,281
14. Manipur 6,32,173
15. Meghalaya 15,417,927
16. Mizoram 6,53,565
17. Nagaland 10,60,822
18. Orissa 70,32,214
19. Punjab -
20. Rajasthan 54,74 881
21. Sikkim 90,901
22. Tamil Nadu 5,74,194
23. Tripura 8,53,345
24. Uttar Pradesh 2,87,901
25. West Bengal 38,08,760
26. A & N Islands 26,770
27. Chandigarh -
28. Dadra & Nagar Haveli 1,09,380
29. Daman & Diu 11,724
30. Delhi -
31. Lakshadweep 48,163

32. Pondicherry -

—indicates that no ST has been notified in the respective State/
UT.
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Grants-in-aid released by the Ministry during the last three years for development of

education and improvement in educational standard of Scheduled Tribes.

(Rs. in lakhs)
S. No. Name of States/UT 1998-1999 1999-2000 2000-2001
1 2 3 * 4 5
1. Andhra Pradesh 916 .56 1599.12 1805.49

2. Assam 21347 2016.63 1034 37
3. Arunachal Pradesh 133.63 375.74 308.50
4. Bihar 775.50 1260.17 -
5. Gujarat 206.71 130.98 38.67
6. Himachal Pradesh 150.74 196.14 138.37
7. Jammuu & Kashmir 52.83 38.12 26.15
8. Karnataka - 48.75 27627 421.02
9. Kerala 217 .49 355.77 116 .39
10. Madhya Pradesh 1342 .68 103.59 123.68
1. Maharashtra 466.06 13.56 282.68
12. Manipur 553.14 809.34 1134.12
13. Meghalaya 77932 618.58 727 66
14, Mizoram 530.06 345.96 291.76
15.  Nagaland 1298.56 68277 1772.33
16. Orissa 237.07 576 84 294 40
17. Rajasthan 833.03 555.02 51922
18. Tamil Nadu 9.49 221.76 9.09
19, Tripura 328.82 21138 75 46
20. Uttar Pradesh 272.11 5945 35.19
21.  West Bengal 336.72 98.13 205.66
22, Uttaranchal - - 17.07
23. Chhattisgarh - - 11.40
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1 2 3 4 5

24, Jharkhand - 10792
25. Daman & Diu 120.00 - -
26. Delhi 15.07 23.18 262.58

Selling of VVIP Stickers

729. SHRI IQBAL AHMED SARADGI:
SHRI RADHA MOHAN SINGH:
SHRI G.S. BASAVARAJ:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether a number of VVIP stickers were recently
stolen from the Ministry;

(b) if so, the details thereof;

(c) the outcome of the inquiry conducted by the
Government into the matter;

(d) the number of persons arrested in this regard
and the action taken against them; and

(e) the steps taken by the Government for
preservation of such important stickers?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) Presumably,
the Hon'ble Member is referring to the car parking labels
(stickers) issued by the Ministry of Home Affairs for
parking of vehicles in the vicinity of North Block. Such
car parking labels are valid during the calender year in
which these are issued. No such car parking labels were
recently stolen from the Ministry of Home Affairs.

(b) to (e) Do not arise.
Incentives for Research in Bio-Tech Sector

730. SHRI A. BRAHMANAIAH: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether the bio-technology sector has sought a
incentives for the research purposes;

(b) if so, the manner in which the Government
propose to encourage this sector,

(c) whether the Government propose to make

available cheap laboratory materials and regents needed
in this sector; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH
RAWAT ‘BACHDA’): (a) to (d) Yes, Sir. To encourage
research in several fields of biotechnology including
agriculture, human & animal health, basic research etc.
the Government is providing grants-in-aid to public funded
institutions, universities and non-profit making societies.
Incentives like scholarships, associate ships and awards
to outstanding scientists are provided regularly. To
encourage research in industrial sector, the Government
of India has established Technology Development Board
(TDB) and Pharmaceutical Research and Development
Support Fund (PRDSF) under the Department of Science
& Technology. To further encourage research, incentives
like exemption from Drugs (Price Control) Order, 1995
for sera & vaccines, blood products, combinations etc.
and weighted deductions of 150% of the expenditure on
in-house research & development (R&D) are allowed.
Drugs, processes and new delivery systems developed
through indigenous research and patented in India are
also exempted from prime control order for a period of
15 years or till the expiry of the patient rights. Need
based incentives, as and when required in the
biotechnology research sector, shall be provided by the
Government.

Gulf-Funded Madarsas

731. SHRI SUSHIL KUMAR SHINDE: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether attention of the Government has been
drawn to the news item appearing in the ‘Hindustan
Times' dated December 22, 2001 captioned “Gulf-funded
Madarsas mushroom along indo-Bangladesh border”;

(b) if so, the facts of the matter reported therein;
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(c) the number of such schools found working on
the fundamentalist lines and the number of children
studying therein;

(d) whether the Government have any plans to
reorient these Madarsas along national lines; and

(e) if so, the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (a) to (e) The information is being collected
and will be laid on the table of the House.

[Translation]
Foreign Loan for Sanitation System

732. SHRI RAJO SINGH: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether the Government have received any
foreign loan for provision of sanitation facilities during

each of the last three years and the current year;

(b) if so, the details thereof; State-wise;

PHALGUNA 16, 1923 (Saka)

to Questions 342

(c) whether the Government have formulated any
action plan to utilize the same; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI ANNASAHEB M.K.
PATIL): (a) and (b) Schemes/projects with external
assistance for providing water supply and environmental
sanitation to rural areas are implemented by the States.
The States, after incurring expenditure under the project,
claim reimbursement from Controller of Aid Accounts and
Audit (CAA&A), Department of Economic Affairs, New
Delhi. As per the available information with this Ministry
and information furnished by CAA&A, Department of
Economic Affairs and Ministry of Urban Development and
Poverty Alleviation, information on the projects which
include a component for rural sanitation being
implemented by the State Governments is given in the
enclosed Statement.

(c) and (d) All the externally aided projects have
Detailed Project Report (DPR), Project Implementation
Plan (PIP) and the project implementation is scheduled
to time-frame. Government of India have not formulated
action plan. These projects being implemented by the
concerned State Governments, Project implementation
follows DPR/PIP.

Statement

Projects being implemented by the State Governments with external assistance

S. No. Project Title Utilisation of funds (Rs. in crore)
April 1999- April 2000-  April 2001-
March 2000 March 2001 March 2002

1 2 3 4 5

IDA

1. District Primary Education Project 104238 98.511 58.793

2. Second District Primary Education Project 34181 346 403 212.948

3. Third District Primary Education Project 37134 35.110 22601

4. UP Third District Primary Education Project 0.000 106.350 157.469

S. Rajasthan District Primary Education Project 15.075 16.656 30.014

0.000 0.000 16.793

6. Rajasthan Second District Primary Education Project
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1 2 3 4 5
Netherlands
7. Gogha Regional Water Supply Project 0.000 1476 0.040
8. Rural Water Supply and sanition project, Kamataka 10.552 27 492 4.105
9. Rural water supply U.P. sub project viic 9.721 5.192 1.685
Denmark
10. Integrated Rural Water and Sanitation, Kamataka Phase | 0.000 0.000 0.000
11. Rural Water and Sanitation Phase Il Karnataka 0.000 6.000 12.00
12. Rural Water and Sanitation, phase |l Tamil Nadu 7.000 2.000 0.00
United Kingdom
13. Orissa District Primary Education Programme 0.000 0.000 0.00
Germany
14. Rajasthan Rural Water Supply Phase | 31939 18342 0.00
World Bank
15. UP Rural Water Supply and Environmental Sanitation Project Cumulative Expenditure upto 2000-2001
Rs. 1033.750 million
16. Kerala Rural Water Supply and Environmental Sanitation Project = Commenced in January 2001 only. Actual
expenditure upto end Nov 2001 Rs. 84
million and disbursement Rs. 24.7 million
upto Aug 2001
17. Second Kamataka Rural Water Supply and Environmental —_ - Has been launched
Sanitation project in February 2002 only.
18. Mumbai Sewage Disposal Project Cumulative disbursement US$ 56.939
million
19. Kolkata Water Supply and drainage Project Cumulative disbursement US$ 0.73 million
20. Sewage renovation and Functional Improvements to Water Cumulative disbursement Yen
Supply in Chennai 1209.139 million
21. Bangalore Water Supply and Sewarage Cumulative disbursement Yen 9124 million
22. JBIC Line of Credit to HUDCO for improvement of urban Cumulative disbursement Yen 7425.90 million

water supply and sanitation

Surrender of Militants in J&K

733. SHRI RAMDAS ATHAWALE: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Union Government have conducted/
propose to conduct any assessment of the post census
in Jammu and Kashmir;

(b) if so, the details thereof;

(c) the number of terrorist surrendered as a result of

last warning call given by the Chief Minister of Jammu
and Kashmir;

(d) the details of the weapons deposited so far by
the surrendered terrorists; and
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(e) the details funds spent so far on rehabilitating
and bringing the surrendered terrorists back in the
mainstream?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a)
and (b) As per the provisions under Constitution, census
is conducted decennially. Latest Census in the country
including in J & K has been conducted in 2001. There
is no provision of conducting any post-election census.

(c) The call for surrender to militants operating in
Jammu and Kashmir was given by Chief Minister of
J & K on January 2, 2002. State Government has
informed that as many as 25 terrorists have surrendered
since that date.

(d) Weapons deposited by the surrendered terrorists
since the inception of the State Government’s Surrender
Policy i.e. 15th August 1995 upto 28th February 2002
are: AK Rifles (1073), UMGs. (32), Sniper rifles (22),
Pistols (293), Rocket Launchers (14), RPGs (12), Grenade
Launchers (10), SLR (4), Pika Guns (3), Wireless Sets
(105) and UBGL (1).

(e) The Govemment of J & K has a Surrender Policy
which includes provisions for rehabilitation of surrendered
terrorists. The Policy is implemented by the State
Government.

[English]

Removal of Encroachments and Unauthorised
Constructions in Delhi

734. SHRI ARUN KUMAR:
SHRI NAWAL KISHORE RAI:
DR. SUSHIL KUMAR INDORA:
SHRI MANIKRAO HODLYA GAVIT:

Will the Minister of URBAN DEVELOPMENT AND
POVERTY ALLEVIATION be pleased to state:

(a) the details of encroachments removed recently in
Delhi from the Government land the details of
unauthorised constructions removed/demolished by various
Departments i.e. DDA/MCD/L&DO/Revenue Deptt./DTFs
etc. location-wise;

(b) whether any prior notices were issued by the
MCD/other Department to the residents before demolishing
the buildings;

(c) if so, the details thereof;
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(d) if not, the reasons therefor;

(e) the number of people rendered homeless due to
this action and permanent/temporary housing facilities
provided to them;

(f) whether the Commissioner, MCD was prevented
to remove illegal encroachments/unauthorised constructions
from the Lajpat Nagar, Delhi;

(g) if so, the reasons therefor;

(h) whether his Ministry has decided to regularise
encroachments/unauthorised constructions in Delhi; and

(i) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) to (i) The
information is being collected and will be laid on the
Table of the Sabha.

Smuggling of Children

735. SHRI PRABHUNATH SINGH: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the said information has since been
collected;

(b) if so, the details thereof;

(c) the details of persons/police officials involved in
child smuggling sale-purchase of children etc. have been
arrested during the last two years;

(d) whether the Government have carried-out any
survey to find out the number of children forced into
prostitution; and

(e) if so, the finding thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SUMITRA MAHAJAN): (a) and (b) Article 23 of the
Constitution expressly prohibits the trafficking of human
beings and ‘begar and other similar forms of forced labour
and any contravention of this provision is an offence
punishable in accordance with law. Further, the trafficking
of women and children for immoral purposes is also an
offence punishable under the Immoral Traffic (Prevention)
Act, 1956. Sections 366 A, 366 B, 372 and 373 of the
Indian Penal Code penalise selling/buying of inors for the
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purposes of sexual exploitation. The Juvenile Justice Act,
2000 provides for the care, protection, treatment and
rehabilitation of neglected or delinquent juveniles including
girls. At the regional level, the SAARC Convention on
Preventing and Combating Trafficking in Women and
Children for Prostitution was adopted at the SAARC
Summit on 5 January, 2002. The Convention seeks to
take measures and encourage cooperation amongst the
SAARC member countries to prevent the incidence of
trafficking.

With a view to combat inter-State and cross-border
trafficking of women and children, the Govem.nent of India
has formulated a National Plan of Action in 1998 with
the objective of mainstreaming and reintegrating women
and child victims of prostitution in society. Besides, the
Government is attempting to bring about an overall
improvement in the status of women and children
especially the girl child, through better education, health
care and economic empowerment of women.
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(c) The details of persons/police officials involved in
Child smuggling, sale, purchase of children etc. are not
maintained by the National Crimes Records Bureay.
However, the State/UT-wise details of cases of selling
buying of girls for prostitution or procuration of minor
gifls during last three years are given in the enclosed
statement.

(d) and (e) In 1992, the Central Social Welfare Board
has conducted a multi-centric study on prostitution in six
metropolitan cities viz. Bangalore, Chennai, Delhi,
Hyderabad, Kolkata and Mumbai. According to the study,
in Kolkata and Delhi, the age at the time of entry into
prostitution in these cities is as under:-

Below 15 years 14.9%

16-18 years 24.5%

The Department of Women and Child Development
has recently commissioned a survey of trafficking of
women and children in India.

Statement

Incidence of Procuration of Minor Girls, Selling/Buying of Girls for Prostitution during 1998 to 2000

Sl. StatesUTs 1998

No. Procuration ~ Sefling of  Buying of Procuration Se;zg of  Buying of Procuration Selzpl?ol Buying of Fig. Are

of minor  girls for gins for  of minor  girs for gins for  of minor  girs for girs for upto the

girls prostitution  prostitution girls prostituion  prostitution girls prostitution  prostitution month of

1 2 3 4 5 6 7 8 9 10 1 12

1. Andhra Pradesh 2 0 0 6 0 0 2 3 0 December
2 Arunachal Pradesh 0 0 0 0 0 0 1 0 0 December
3. Assam 3 0 0 29 0 0 2 1 1 December
4. Bihar 50 1 0 4 0 0 7 1 0 December
5. Goa 0 0 0 0 0 0 1 0 0 December
6. Gujarat 2 1 0 6 0 0 n 0 0 Juty
1. Haryana 8 1 0 7 0 0 1 0 0 December
8. Himachal Pradesh 0 0 0 0 0 0 0 0 0 December
9, Jammu & Kashmir 0 0 0 0 0 0 0 0 0 December
10, Kamataka 2 2 0 7 1 0 7 0 0 December
" Kerala 6 0 0 S 0 0 9 0 3 December
12 Madhya Pradesh 26 0 0 16 0 0 ) 1 0 December
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2 3 4 5 6 7 9 10 it 12
13, Maharashira a 1 3 3 3 u 5 1 December
1. Manipur 0 0 0 0 0 0 0 0 December
15, Meghalaya 0 0 0 0 0 0 0 0 December
16 Mizoram 0 0 0 0 1 0 0 0 December
17 Nagaland 0 0 0 0 0 0 0 0 December
18. Orissa 2 0 0 2 0 1 0 0 June
19 Punjab 0 0 0 2 0 0 0 0 December
20. Rajasthan 1 0 0 0 0 0 0 0 December
21 Sikkim 0 0 0 0 0 1 0 0 December
2 Tamil Nadu 6 0 0 4 0 0 0 0 December
pi| Tripura 0 0 0 0 0 0 0 0 December
24 Uttar Pradesh 0 0 0 3 0 0 0 0 November
. West Bengal 9 5 10 6 7 4 4 5 December
Total (States) 170 n 3 m 17 134 15 10
26. A & N Islands 0 0 0 0 0 0 0 0 December
a Chandigarh 0 0 0 1 0 1 0 0 December
28. Dadra & Nagar Haveli 0 0 0 0 0 0 0 0 December
(October)
2. Daman & Diu 0 0 0 0 0 0 0 0 December
30. Delhi 1 0 0 0 1 1 0 0 December
31, Lakshadweep 0 0 0 0 0 0 0 0 December
32 Pondichery 0 0 0 0 0 0 0 0 December
Total (UTs) 1 0 0 1 ! 2 0 0
Total (AN India) m n 13 m 13 136 15 10

Source: Monthly Crime Statistics
Fig. are provisional
Bracketed month name indicates non-availability of data for the month.

Note:
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Weather Warning Centre

736. SHRIMATI HEMA GAMANG: Will the Minister
of SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether the Government propose to provide
weather waming centre near Konark in Orissa;

(b) if so, the final decision taken by the Government
to this effect;

(c) whether keeping in view the frequent national
calamities in each coast area of the country, it is not
desirable to have national level project of weather warning
centie as proposed by his ministry at Konark before the
occurrence of super cyclone in 1999; and

(d) if so, the present position in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH
RAWAT ‘BACHDA'): (a) No, Sir. A Cyclone Warning
Centre of India Meteorological Department is already
functioning art Bhubaneshwar and caters to the weather
waming requirements of entire Orissa state.

(b) In view of (a) above, does not arise.

(c) A full fledged national cyclone waming system
has already been established by the Indian Meteorological
Department. This consists of three Area Cyclone Waming
Centres at Chennai, Kolkata and Mumbai and three
Cyclone Waming Centres at Bhubaneswar, Visakhapatnam
and Ahmedabad. These centres provide a proven and
reliable system for cyclone waming and its dissemination
to different Govemment functionaries, public and other
users. The cyclones are monitored for their development
and movement right from their incipient stage with the
help of INSAT imagery. IMD also has a chain of high
power coastal radars, 10 in number, along the east and
west coast each having a range of 400 Km to monitor
cyclones, when they are nearer the coast. As a result,
India’'s present capability is such that no cyclone
approaching the Indian coast can escape detection. IMD's
forecasts in respect of Orissa Super Cyclone Storm of

29 October 1999 were very accurate and given well in
advance.

(d) In view of (c) above, does not arise.
Manpower in the Field of Bio-Tech

737. SHRI A. BRAHMANAIAH: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:
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(a) whether it is a fact that the growth of bio-
technology is being hindered due to lack of skilled
manpower;

(b) if so, the steps proposed to be taken by the
Government to develop the skilled manpower;

(c) whether the Government have encourages tie-
ups with the universities to develop and train such needed
manpower;

(d) if so, details thereof; and
(e) the financial assistance provided for the purpose?

THE MINISTER OF STATE IN THE DEPARTMENT
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH
RAWAT ‘BACHDA’): (a) and (b) There is a continuing
effort to generate skilled human resources covering various
areas of biotechnology. A number of Human Resource
Development programmes are under implementation such
as post-graduate teaching and diploma courses, technician
training, post-doctoral fellowships, award of biotechnology
associate ships for research and training in overseas
research laboratories, short-term training courses for young
scientists, support to the visits of eminent scientists from
abroad to take part in collaborative research and training/
teaching, industrial biotech training and award of
scholarships to students of 10+2 level to encourage them
to take up biology as career. National Bioscience Awards
for Career Development, Women Bioscientist awards are
also given. About 60 post-gradate courses in
biotechnology are being conducted. One time financial
support for equipment is also provided to strengthen the
ongoing post-graduate teaching programmes in
universities. Around 750 students are admitted in post-
gradate courses every year. Microbiology and Food
Technology teaching departments in different universities/
R&D institutions have been strengthened for research and
training in Microbial and Food Biotechnology. Post-
graduate diploma courses in Bioinformatics have also been
supported at four institutions.

(c) and (d) The Department has close tie-up with the
University Grants Commission (UGC) and Ministry of
Human Resource Development. A joint Task Force with
UGC has been constitute to develop and support
biotechnology teaching programmes in universities. It is
proposed to further strengthen and expand the Human
Resource Development programmes keeping in view the
growing demand of skilled human resource in the 10th
five-year plan.

(e) Financial assistance to the tune of Rs. 51.00
crores has been provided by DBT for Human Resource
Development during 9th Plan. In addition faculty positions
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are provided by University Grants Commission to many
programmes.

IPCL Land Scams

738. SHRI ARUN KUMAR: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether CBlI has completed their inquiry in
connection with the Indian Petrochemical Corporation Ltd.
(IPCL) land scam; and

(b) if so, the action taken in these cases so far the
results thereof as regards to recovery of losses?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA
MOOKHERJEE): (a) No, Sir.

(b) Does not arise.
Construction of Panchayat Office Building

739. SHRI A. BRAHMANAIAH: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether there is any scheme to assist the
panchayats in construction of Panchayat office buildings
in the rural areas;

(b) if so, the details thereof; and

(c) the steps taken by the Govemment to help the
Panchayats in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA):
(@) to (c) Under the Jawahar Gram Samridhi Yojana
(JGSY) and the Employment Assurance Scheme (EAS)
construction of Panchayat Ghar is a permissible item.
The JGSY is implemented by the Gram Panchayat with
the approval of the Gram Sabha. Similarly, under the
EAS any permissible work can be done with the approval
of the Zilla Panchayat, which is the implementing agency
under the programme. The JGSY and the EAS though
merged with the new scheme of the Sampooma Gramin
Rozgar Yojana (SGRY) w.e.f. 25th September, 2001, will
continue as a part of SGRY till 31.3.2002.

Activities of Communal Forces

740. SHRIMATI MINATI SEN: Will the Minister of
HOME AFFAIRS be pleased to state:
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(a) whether the Government are aware that the
activities of certain communal forces are detrimental to
the sagacity of our Constitution and also communal
harmony of the country;

(b) if so, the factual position in this regard;

(c) whether the Government propose to impose ban
on the communal parties in the country to maintain secular
spirit of the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I1.D. SWAMI): (a) to (d) The
activities of all organisations having a bearing on the
maintenance of peace and communal harmony in the
country are under constant watch of law enforcing
agencies and requisite legal action is taken wherever
necessary. During the year 2001 two organisations were
declared unlawful associations under the provisions of
the Unlawful Activities (Prevention) Act, 1967.

‘Public Order’ and ‘Police’ are State subjects as per
the Constitution of India and hence the State Governments
are primarily concemed with the issues under question.
The Union Government, assists the State Governments/
Union Territories Administrations through a variety of
measures i.e. sharing of information, sending alert
messages, advisories, Guidelines, etc., making available
Central Para-military forces and Rapid Action Force on
specific request and in the modemisation of police forces.
Promotion efforts include ‘Observance of Quami Ekta
Week' and giving away of Annual Communal Harmony
Awards and Kabir Puraskar.

The Government is very much alive to the sensitivities
of the minority communities in this regard and reaffirms
its commitments to uphold the secular principles enshrined
in the Constitution as well as to safeguard the interests
of the minorities and to maintain peace and communal
harmony in the country at all costs.

Spread of Women Education

741. SHRI RAMSINH RATHWA:
SHRI PRAHLAD SINGH PATEL.
SHRI G.J. JAVIYA:
SHRI RAVINDRA KUMAR PANDEY:
SHRI RAJO SINGH:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) The criteria fixed for providing assistance voluntary
organisations/agencies, particularly engaged in welfare of
women and children/dissemination and spread of women
education;

(b) the amount released by the Government to each
of these organisations during the last three years and fill
date, State-wise;

(c) the details of agencies which are conducting audit
of such organisations; and

(d) the criteria prescribed for releasing the funds to
the voluntary organisations/agencies and for reviewing the
work done by them?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (PROF. RITA
VERMA): (a) to (d) The Ministry of Human Resource
Development provides financial assistance to voluntary
organisations throughout the country under various
schemes for different activities inciuding inter-alia welfare
of women and children and spread of women education.
State-wise details of grants of Rs. one lakh and above
are generally given in the Annual Reports of the concems
Ministry. The voluntary organisations are sanctioned
assistance under the prescribed rules and regulations spelt
out in each scheme. Generally, to be eligible for
assistance, an organisations is required to be registered
and normally be in existence for three years or more.
Organisation should be non-profit making and non-
communal and should have proper constitution/
Memorandum and Articles of Association. Financial
assistance is sanctioned to an NGO on the
recommendation of a Grant-in-Aid Committee (GIAC) as
set up under the provision of the scheme. Schemes
generally have inbuilt mechanism for post-sanctioning
monitoring and review. Usually, Utilisation Certificates/
Audited Statement of Accounts countersigned by
Chartered Accountant are obtained. Periodic inspection
visits are also conducted by the officers of the Ministry.
A task force has also been constituted to monitor the
working of NGOs.

Police Reforms Commission

742. SHRI MOHAN RAWALE: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the details of the major police reforms
recommended by the police reforms commission;

(b) the response of the Government thereto; and
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(c) the policy of the Government to undertake ang
implement these reforms?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to
(c) The Government had set up a National Police
Commission in November, 1977 to make a comprehensive
review of the police system at the national level. The
Commission submitted 8 reports during the period
February, 1997 to May, 1981. The Commission made
recommendations on recruitment, training, career planning
and duties/powers of police, redressal of grievances of
police personnel, modernisation of police, welfare
programmes including police housing, pay structure,
tenures of police heads, replacement of Police Act etc.

2. These Reports were sent to the State
Governments/UT Administrations for their consideration
and implementation as Police is a State subject. Action
has been taken to implement many of the
recommendations as considered appropriate by the State
Governments.

Allocation under Tribal Sub-Plan

743. SHRI MADHUSUDAN MISTRY: Will the Minister
of TRIBAL AFFAIRS be pleased to state:

(a) whether the Union Government have allocated
less amount for the welfare of tribals under Tribal Sub-
Plan (TSP) during the last two years;

(b) it so, the reasons therefor alongwith the amount
allocated during the said period, State-wise;

(c) the number of street children whose standard of
living have been uplifted by implementing the welfare
under TSP schemes, State-wise, particularly in Guijarat?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL
ORAM): (a) and (b) The Ministry of Tribal Affairs allocate
funds to various States in respect of Special Central
Assistant to Tribal Sub-Plan and grant-in-aid under Article
275(1) of the Constitution. The allocations made under
SCA to TSP and Article 275(1) of the Constitution in the
last three years are given below:

(Rs.in crore)

1999-2000 2000-2001 2001-2002

SCA to TSP 400 400 500

Article 275(1) 100 200 300
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The above allocations show that the Government has
not allocated less amount for the welfare of tribals under
SCA to TSP during the last two years.

(c) the allocations made under SCA to TSP and
Article 275(1) of the Constitution do not target street
children as a specific beneficiary group but cater to
underserved tribal areas/populations.

Disinvestment of BHEL

744. SHRI ANANDRAO VITHOBA ADSUL: Will the
Minister of DISINVESTMENT be pleased to state:

(a) whether the Government have decided to sell its
17 per cent equity in Bharat Heavy Electricals Limited
(BHEL) to bring down Govemment holding in the company
to 51 percent;

(b) if so, the factual position in this regard and the
present status of the proposal; and

(c) if not, the time by which the final decision is
likely to be taken in this regard?

THE MINISTER OF DISINVESTMENT AND
MINISTER OF DEVELOPMENT OF NORTH-EASTERN
REGION (SHRI ARUN SHOURIE): (a) to (c) Disinvestment
in Public Sector Undertakings is a continuous process.
As a part of the process, Government keeps considering
proposals for disinvestment in various public sector
enterprises from time to time. The proposals are
considered through Inter-Ministerial consultations and final
decisions are taken. No decision has been taken in
respect of disinvestment of equity in Bharat Heavy
Electricals Limited (BHEL). In view of the above, no time
frame can be indicated.

Sale of Properties of Hotels

745. SHRI SAIDUZZAMA:
SHRI AJOY CHAKRABORTY:

Will the Minister of DISINVESTMENT be pleased to
state:

(a) whether the Government have decided to sell the
prime properties of public sector hotels in the country;

(b) if so, the details thereof alongwith market value
of properties, hotel-wise;

(c) the prices at which the properties have already
been sold; and
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(d) the details of properties put on sale for the next
round?

THE MINISTER OF DISINVESTMENT AND
MINISTER OF DEVELOPMENT OF NORTH-EASTERN
REGION (SHRI ARUN SHOURIE): (a) Pursuant to the
acceptance of the recommendations of the Disinvestment
Commission, the decision regarding disinvestment of the
hotel properties of both India Tourism Development
Corporation Limited (ITDC) and Hotel Corporation of india
(HCI) has been taken by the Government.

(b) to (d) The Govemment's disinvestment plan in
respect of the hotel properties/businesses of ITDC and
HCl is as under-—

India Tourism Development Corporation Limited (ITDC)

(i) Four hotel properties owned by ITDC, viz., Hotel
Ashok Delhi, Hotel Samrat Delhi, Hotel Ashok
Bangalore and Lalitha Mahal Palace Hotel,
Mysore to be demerged into a separate company
with the existing shareholding pattern as that of
ITDC and given on long-term lease-cum-
management contract basis.

(i) Each of the 22 ITDC owned hotel properties to
be demerged into separate shell companies for
the limited purpose of disinvestment of
Government equity. Each demerged company
would have a shadow shareholding pattern as
that of ITDC i.e. Government (89.97%), the
Indian Hotels Company Limited (around 10%)
and the employees & others (around 0.03%).
Each of these properties would be transferred
to the shell companies after a purchaser for the
particular property is selected through the
disinvestment process and 99.97% shareholding
in these companies would be disinvested in
favour of the purchaser so selected.

(i) Regarding the hotels run by ITDC in Joint
Ventures with the State Governments, the
Disinvestment Commission made
recommendations for 100% disinvestment for
Ranchi Ashok Bihar Hotel Corporation and Utkal
Ashok Hotel Corporation only. Decision regarding
disinvestment in respect of the Joint Venture
hotels including these two hotels would be taken
after negotiation and settlement of the issues
with the States Governments.

Hotel Corporation of India (HCI)

(i) The following hotel and air catering businesses
of HCI are to be sold individually on slump sale
basis:—
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(1) Centaur Hotel Airport Mumbai

(2) Centaur Hotel Airport Delhi (including Chefair
Delhi)

(3) Centaur Hotel Juhu Beach Mumbai
(4) Chefair Mumbai

(5) Indo Hokke Hotels Ltd. (Centaur Rajgir).
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(i) HCI is a subsidiary of Air India Ltd. Hence, the
proceeds from its disinvestment would accrue
to Air India Ltd.

The status of disinvestment of the hotel properties/
businesses of ITDC/HCI, details of the bids received and
amounts received/to be received are indicated in the
statement.

Statement

Status of disinvestment in respect of the IDTC hotels

(1) Eight (8) hotels of ITDC were taken up for disinvestment/restructuring in the 1st tranche. Advertisement for these
hotels was issued in December 2000. Financial Bids from the short listed Qualified Interested Parties were invited in
November 2001. The position regarding these hotels is indicated below:-

Hotel Purchaser Bid Amount (Rs. ) Date of completion of
transaction/Remarks
1 2 3 4
Ashok Hotel New - - There was no bidder for this
Delhi Hotel even after two rounds
(Lease-cum- of bidding in November 2001
Management and January 2002. Decision has
Contract) been taken to invite fresh Expression
of interest through advertisement.
Ashok Bangalore M/s Bharat Hotels 4,11,00,000.00—Minimum 29.11.2001
(Lease-cum- Ltd. Guaranteed Annual
Management Payment (MGAP).
Contract) 39,41,15,415.00-Upfront
amount payments to AAl.
Security Deposit for 2
years; 50% of discounted
MGAP for 30 years; MGAP
for 4 months from Dec 2001
to March 2002 and Business
Transfer Consideration for
both Hotel and Airport
Restaurant)
Agra Ashok Ms. Mohan Singh 3,93,25,320.00 7.2.2002
GOl to receive Rs. 3,53,92,672.94
IHCL to receive Rs. 39,32,647.06
+ (7,27,680 to Agra Cantonment
Board)
Madurai Ashok Ms. Sangu Chakra 5,48,59,877.00 31.1.2002
Hotels Private GOl to receive Rs. 4,93,73,728.79
Limited IHCL to receive Rs. 54,86,148.21

+ (3,91,144 to Corporation of
Madurai)
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1 2 3 4
Badhgaya Ashok Ms. Lotus Nikko 2,01,04,813.00 29.11.2001
Hotels GO! to recieve Rs. 1,80,94,272,88
IHCL to recieve Rs. 20,10,540.12
Hassan Ashok M/s. Mainad Hotels 2,51,37,200.00 29.11.2001
and Resorts (P) Ltd. GOl to receive Rs. 2,26,23,406.45
IHCL to receive Rs. 25,13,793.55
+ (62,800 to Hassan Municipality)
TBABR, G.R. Thanga 6,80,79,300.00 1.2.2002
Mamallapuram Maligai (P) Limited GOl to receive Rs. 6,12,71,170.81
IHCL to receive Rs. 68,08,129.19
Ashok Manali — - There was no bidder for this Hotel.

Advertisement inviting fresh EOls has
been issued for taking up this hotel
along the hotels to be disinvested in
the 3rd tranche.

2. Nine (9) hotels of ITDC were taken up in the 2nd tranche (advertised in February 2001). Financial Bids from
the shortlisted Qualified interested Parties (QIPs) were invited in January 2002. The position in respect of these 9 hotels

is indicated below:—

Hotel Purchaser Bid Amount (Rs.) Date of completion of
transaction/Remarks, if any

1 2 3 4

Lodhi Hotel M/s Silverink 76,22,01,925.00 Transaction to be completed.

New Delhi Holdings Ltd.

Qutab Hotel, Ws Sushil Gupta 35,67,54,179.00° -do-

New Delhi and Consortium

Laxmi Vilas Palace M/s Bharat Hotels 7,52,00,000.00 26.02.2002

Hotel, Udaipur Limited GO!I to receive Rs. 6,76,79,779.97

IHCL to receive Rs. 75,20,220.03

Hotel Kanishka — - These two hotels were taken

& up Ilogethelr’.d Thgre was hno

Hotel rastha, complaint  bid. ecision has

New [';'Q.d,:.“’ been taken to invite fresh Expressions
of Interest through advertisement after
analysis of the probable reasons
behind lack of bidders' response and
sorting out the issues, if any.

Hotel Janpath, _ - There was no complaint bid.

Deﬁ J ! Decision has been taken to invite fresh
Expression of Interest through
advertisement after analysis of the
robable reasons behind lack of
gxhe’ rs’ response and sorting out the
issues, it any.

" - There was no bidder. Decision
n.?'f,"&’,',‘,”" - has been taken to invite fresh

Expressions of Interest throu h
advertisement after analysis of
robabie reasons behind lack of

rs’ rosponse and sorting out the
issues, if any.
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Hotel Varanasi -
Ashok

Samrat Hotel, New -
Delhi (Lease-cum-

Management
Contract)

There was no bidder. Decision
Decision has been taken to invite fresh
Expressions of Interest through
advertisement after analysis of the
probable reasons behind lack of
bidders’ response arid sorting out the
issues, if any.

Financial bid for this hotel was
not invited. Decision has been
taken to invite fresh
Expressions of interest (EOls) through
re-advertisement. Bids will be irvited
from the existing Qualified interest
Parties as well as the new qualified
parties who would be submitting their
EOls against fresh advertisement.

*Note The amounts to be realised by the Govemment/MCD/LADO from the sale of shares of Qutab Hotel and Lodhi Hotel are as under:-

Realisation to:-

Govermnment for 89.97% equity

MCD (on account of outstanding property taxes and

service charges)

L&DO (towards half the unearned increase in the

value of the leased land)

L&DO (towards damage charges and penalty for

unauthorised construction)

Qutab Hotel Lodhi Hotel
(Rs. crores) (Rs. crores)
10.99 40.28
16.14 1.61

26.85

3.00

Total

34.45™ 71.74*

**[The value of 10% share capital to be realized by the Indian Hotel Company Limited (Rs. 1,22,06.607.00 for Qutab Hotel and
Rs. 4,47,58,629.00 for Lodhi Hotel) have not been included in the above)

Besides the above realisations, the L&DO will receive Annual Rent and Security Deposit as under:

(a) Qutab Hotel Annual rent @ 2.5% of value assigned to Land

(rent to increase by 30% every 10 years)

Interest free refundable security deposit equivalent
to 3 years rent (deposit to increase by 30% every
10 years)

(b) Lodhi Hotel Annual rent @ 2.5% of value assigned to Land (rent

to increase by 30% every 10 years)

Interest free refundable security deposit equivalent
to 3 years rent (deposit to increase by 30% every
10 years)

Rs. 36,61,875/-

Rs. 1,09,85,625/-

1,34,27,196/-

4,02,81,588/-
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3. Advertisement inviting Expressions of Interest
(EOIs) has been issued on 1st January 2002 for the
tollowing 9 hotels:-

(i) Kovalam Ashok Beach Resort, Kovalam
(i) Hotel Airport Ashok, Kolkata

(i) Hotel Jaipur Ashok, Jaipur

(iv) Hotel Pataliputra Ashok, Patna

(v) Hotel Kalinga Ashok, Bhubaneshwar
(vi) Hotel Jammu Ashok, Jammu

(vii) Hotel Khajuraho Ashok, Khajuraho
(viii) Hotel Aurangabad Ashok, Aurangabad

(ix) Hotel Manali Ashok, Manali (carried over from
the 1st tranche)

Status of Disinvestment in respect of the HCI
businesses

1. Advertisement inviting Expressions of Interest
(EOIs) from the prospective bidders were issued in

October 2000 for the following businesses of HCI:

() Centaur Hotel Airport Mumbai

(i) Centaur Hotel Juhu Beach Mumbai
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(i) Centaur Hotel Airport Delhi (including Chefair
Delhi)

(iv) Chefair Mumbai
(v) Indo Hokke Hotels Limited (Centaur Rajgir)

2. After completion of the due process of due
diligence and data room study by the Qualified Interested
Parties (QIPs), financial bids were invited for the QIPs in
November 2001. The bids in respect of Centaur Hotel
Juhu Beach Mumbai and !ndo Hokke Hotels Limited were
accepted by the Government. The bids for Centaur Hotel
Airport Delhi (including Chefair Delhi) being lower than
the respective reserve prices of these business were not
accepted by the Government. There was no bidder for
Chefair Mumbai.

3. Financial bids were re-invited in January 2002 from
the existing QIPs for Centaur Hotel Airport Mumbai,
Centaur Hotel Airport Delhi (including Chefair Dethi) and
Chefair Mumbai. Valuation of these businesses was also
done afresh by the Advisors. The Government accepted
the bid received for Centaur Hotel Airport Mumbai. There
was no bidder for the other two businesses.

4. The transaction documents in respect of the three
businesses for which the Government has accepted bids
are yet to be executed. The names of the successful
bidders and their bid prices are as under:

Hotel Name of the successful bidder Bid Amount
(Rs.)
Centaur Hotel Juhu Beach Mumbai M/s. Tulip Hospitality Services Pvt. 153 crores
Ltd.
6.51 crores

Indo Hokke Hotels Ltd.
(Centaur Raijgir)

Centaur Hotel Airport Mumbai M/s A.L. Batra

M/s. Inpact Travels (India) P Ltd.

83.00 crores

5. For the remaining two businesses, viz., Centaur
Hotel Airport Delhi (including Chefair Delhi) and Chefair
Mumbai, it has been decided to invite fresh Expressions
of Interest through advertisement after analysis of the
Probable reasons behind lack of bidders' response and
sorting out the issue, if any.

Disinvestment of Blue Chip Companies
746.  SHRI GUNIPATI RAMAIAH:

SHRI M.V.V.S. MURTHI:
SHRI G.S. BASAVARAJ:

SHRI B.K. PARTHASARATHI:
SHRI IQBAL AHMED SARADGI:
SHRI VILAS MUTTEMWAR:

SHRI GANTA SREENIVASA RAO:
SHRI BRAHMA NAND MANDAL:

Will the Minister of DISINVESTMENT be pleased to
state:

(a) whether the Government have prepared to a three
year road map to carry out disinvestment of blue chip
public sector undertakings in telecom, power and oil
sectors;



367 Written Answers

(b) if so, the details thereof alongwith the present
status in respect of each PSU;

(c) whether the Government have decided to privatise
National Fertilizers Limited and Hindustan News Print
Limited; and

(d) if so, the details thereof alongwith the financial
position of these PSUs?

THE MINISTER OF DISINVESTMENT AND
MINISTER OF DEVELOPMENT OF NORTH-EASTERN
REGION (SHRI ARUN SHOURIE): (a) No, Sir.

(b) Does not arise.

(c) and (d) Government has decided to disinvest 51%
equity in National Fertilizers Ltd. (NFL) through strategic
sale. NFL made a net profit of Rs. 27.31 crore during
the year 2000-2001. The Department of Heavy Industry
has initiated action for disinvestment/Joint Venture
formation of Hindustan News Print Ltd. (HNP), a subsidiary
of Hindustan Paper Corporation. The operating profit
(PBIDT) of HNP during the year 2000-2001 was Rs. 39.41
crore.

Disinvestment of BPCL and HPCL

747. DR. SANJAY PASWAN:
SHRI KIRIT SOMAIYA:
SHRI P.R. KYNDIAH:

Will the Minister of DISINVESTMENT be pleased to
state:

(a) whether Indian Oil Corporation (IOC) is being
carried for participating in bidding venture of Bharat Petro-
Chemical Limited (BPCL) and Hindustan Petro-chemical
Limited (HPCL);

(b) if so, the reasons therefor;

(c) whether such type of restraint would affect the
spirit of disinvestment through global tender; and

(d) if so, the factual position in this regard?

THE MINISTER OF DISINVESTMENT AND
MINISTER OF DEVELOPMENT OF NORTH-EASTERN
REGION (SHRI ARUN SHOURIE): (a) to (d) The
Government is committed to open up the marketing of
petroleum products—in particular, transportation fuels. The
opening of marketing of petroleum products is
contemplated mainly to bring downward pressure on prices
to be charged to the consumer and also enhance service
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offerings to the customer through compestition. The lack
of competitive environment leads to the market monopolist
losing its motivation to reduce costs and improve the
quality of services rendered. In the commodities/
manufacturing businesses, even if one dominant player
controls the market, the consumer and trader have a
choice to import the product. However, in the retail
marketing of petroleum products, the consumer has no
such option and is forced to accept, at times, the untair
terms or poorer service provided by the monopolist.
Therefore, there is need for competition in this sector. Al
these factors would be kept in view as Government
proceeds to disinvest BPCL and HPCL.

Developmental Activities and Removal of
Encroachments/Unauthorised Constructions

748. SHRI ARUN KUMAR: Will the Minister of
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
be pleased to state the details of developmental activities
undertaken in Delhi from October 2001, as on date, as
well as encroachments and unauthorised constructions
removed from the public land and the steps taken to
develop outer Delhi on lines of South Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): The responsibility for
removing the unauthorised construction in Delhi <ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>